BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. /2020
IN THE MATTER OF:

MR. TANAJI BALASAHEB GAMBHIRE ...APPLICANT
VERSUS

UNION OF INDIA THROUGH
SECRETARY-MoEF & CC & ORS. ...RESPONDENTS

FILE-A
[VOLUME-1V]

REJOINDER TO PP REPLY AND OBJECTIONS TO JOINT
COMMITTEE REPORT

(FOR PAPERBOOK INDEX KINDLY SEE INSIDE)

[REJOINDER CUM OBJECTION- 504 To 688]
[ANNEXURE-A-24 To A-44]
[ANNEXURE PAGE No. 689 To 910]

NITIN LONKAR
ADVOCATE FOR APPLICANT
Cell No. 9560466009

Email: nitinlonkar@gmail.com



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE
APPLICATION NO. 33/2020 (WZ)

IN THE MATTER OF:

MR. TANAJI BALASAHEB GAMBHIRE ... APPLICANT
VERSUS
UNION OF INDIA THROUGH
SECRETARY-MoEF & CC & ORS. ... RESPONDENTS
VOLUME-IV
SR. DESCRIPTION PAGE NO.

Rejoinder Affidavit on behalf of the
Original Applicant dated 25.08.2021

ANNEXURE-A-24
2. Copy of the Amended EIA Notification | 689 - 691
dated 07.07.2004
ANNEXURE-A-25

3 Copy of the Plinth check certificate for 692
" | building C1, C2, C3 & B issued by the
PMC dated 27.06.2008

ANNEXURE-A-26
Copy of the Part Occupancy Certificate

504 - 688

4. (OCC) for building A, B1, B2, C1, C2, 693
C3 & C4 issued by the PMC dated
29.12.2012
ANNEXURE-A-27

5. Copy of the Plinth check certificate for 694
building H issued the PMC dated
14.10.2016

ANNEXURE-A-28

Copy of the quashed & set aside EIA
6. | Notification-2016 vide no. S.0.3999(E), | 695 - 705
diluting EIA Notification-2006 and
Pollution Control Acts dated 09.12.2016

7. ANNEXURE-A-29 706 - 709
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Copy of the S.0.804(E), EIA
Notification-2017 for regularization of
violation cases dated 14.03.2017

ANNEXURE-A-30

Copy of the RERA Certificate for Phase-
I, RERA Form along with document
submitted by PP dated 31.08.2017

710 - 738

ANNEXURE-A-31

Copy of the RERA Certificate for Phase-
II, RERA Form along with document
submitted by PP dated 31.08.2017

739 - 790

10.

ANNEXURE-A-32
Copy of the Application dated
04.01.2020 of PP for ex-post facto

Environment Clearance for Plot-2 filed
before SEIAA on 22.01.2020

791 - 830

11.

ANNEXURE-A-33
Copy of the Minutes of 105t SEAC-III
meeting seeking additional data from

Project Proponent (PP) held on
29.01.2020

831

12.

ANNEXURE-A-34

Copy of the Additional data submitted
by the PP to SEAC-III dated 22.06.2020

832 - 855

13.

ANNEXURE-A-35

Copy of the closure directions issued by
the RO-MPCB to PP dated 25.08.2020

856 - 857

14.

ANNEXURE-A-36

Copy of the Order passed by MPCB
refusing Consent to Establish dated
10.12.2020

858 - 859

15.

ANNEXURE-A-37

Copy of Civil Appeal No. 4/2021 filed
before Hon’ble Supreme Court by the PP
against the Order dated 17.11.2020
passed Hon’ble NGT vide dated
17.12.2020

860 - 876

16.

ANNEXURE-A-38
Copy of the Order passed by Hon’ble

877 - 878
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Supreme Court in Civil Appeal No.
4/2021 vide dated 12.01.2021
ANNEXURE-A-39

17.] Copy of the Minutes of 114th SEAC-III | 879 — 882
meeting held on 05.02.2021
ANNEXURE-A-40
Copy of the Consent to Establish

18.| granted by the MPCB to the project in | 883 — 889
violation, said CTE is under challenge
vide dated 11.02.2021
ANNEXURE-A-41
Copy of an Appeal challenging CTE filed

19.| by this Original Applicant before | 890 - 904
Principal Secretary-DoE dated
12.03.2021
ANNEXURE-A-42

20. Copy. of the Minutes of 218" SEIAA | 995 _ 908
meeting deferring proposal held on
01.04.2021
ANNEXURE-A-43
Copy of the Occupancy Certificate

21.] granted by PMC to the building No. H 9209
on Plot No. 2 despite stay on
construction vide dated 21.05.2021
ANNEXURE-A-44

29 Copy of the proposal status showing 910

| rejected EC on MoEF & CC website filed

for grant of EC dated Nil

Date: 28.02.2022

(Boritise.

APPLICANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. 33/202.0

IN THE MATTER OF:

MR. TANAJI BALASAHEB GAMBHIRE ... APPLICANT
VERSUS

UNION OF INDIA THROUGH

SECRETARY-MoEF & CC & ORS. ... RESPONDENTS

AFFIDAVIT CUM OBJECTIONS TO THE JOINT COMMITTEE

REPORT DATED 23.08.2020 AND REJOINDER AFFIDAVIT
BY ORIGINAL APPLICANT TO THE REPLY OF RESPONDENT

NO. 13-PP (M/S. PRAYEJA CITY)] DATED 06.03.2021:

I, Mr. Tanaji Gambhire S/o Balasaheb Gambhire, Aged:
38, Occupation: Service, R/o: CTS No. 296, Shukrawar Peth,
Laxmi Apartment, Near Shivaji Maratha High School, White
House Lane, Pune-411002, do hereby solemnly affirm and

state on oath as follows:

PART-A: FACTS OF THE CASE

1. At the outset, 1 state that, the contents of reply
affidavit filed by Respondent No.13-PP M/s. Prayeja
City dated 06.03.2021 are totally false, baseless,
misleading, misconceived, frivolous, vexatious,
neither bonafide nor true and same are denied by this

Applicant in totality.
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2.1

2.2

PRINCIPAL CONTENTION OF ORIGINAL
APPLICANT:

I state that, the principal contention of Original
Applicant is that, “PP have not obtained the prior
Environment Clearance, prior Consent to Establish,
prior Consent to Operate and carried out the
construction of total RUA 67154.88 M2 till today
comprising of 12 residential wings, 573 flats in
addition to this, PP has further proposed expansion to
increase the capacity of project by 4 new residential
wings and by additional 224 flats vide sanction No.
CC/2107/15 dated 08.10.2015 & CC/1001/17 dated
10.07.2017 in illegal manner. Therefore, total BUA of
project is going to cross 80000 M2 compﬁsiﬁg 16
residential buildings with 797 flats.” and the
allegations of Original Applicant are definite and
Applicant have not approached to this Hon’ble
Tribunal with question of requirement of EC for illegal
construction for consideration. Therefore, the present
application is filed under Section-15 and 20 of NGT
Act, 2010 for restitution & restoration of public
property and public health and environmental
compensation on account of damage caused by PP
due te his illegal construction.

I state that, apart from the above principal
contentions applicant have ancillary violations of non-
obtaining of CGWA permission, Non-installation of

pollution control devices, Non-plantation of tree, Non-
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T




L

5.1

installation of STP, Non-installation of Solid waste
treatment unit, construction of commercial buildings
on prohibited roads, construction of commercial
buildings on residential zone, illegal ground water
extraction, lllegal operation of DG Sets at site, 10%
recreational space of is not developed as per norms,
no soil preservation, No soil and ground water test,
lllegal construction of two (2) basements against none
of permitted basement, no use of eco-friendly building

material for construction etc.

I state that, the OA No. 33/2020 was listed for
admission on 09.07.2020 before Hon’ble NGT thiough
Video Conferencing and Hon’ble NGT pleased to pass
an Order appointing Joint Committee comprising of
Members from SEIAA, MPCB & PMC for site
inspection to verify the factual aspects and to subinit
a report.

I state that, the Joint Committee filed their cursory &
casual report without scientific data vide dated
20.08.2020 in compliance of the above Order of this
Hon’ble Tribunal.

PRINCIPAL CONTENTION OF RESPONDENT NO.
13-PP IN REPLY AFFIDAVIT DATED 06.03.2021
AND IT IS FAIRLY ADMITTED CASE OF VIOLATION
BY PP:

In Para No. 1 to 12 of Reply Affidavit, PP have raised

preliminary objections on account of Limitation and
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5.2

5.3

5.9

alleged that the OA is barred by limitation of 5 years
and avoided to rebut the Para-35 & 36 of OA
explaining Cause of Action and Limitation to file OA.
In Para No. 46 of Reply Affidavit, PP have challenged
Locus Standi of Original Applicant to file the OA and
avoided to rebut the Para-33 of OA explaining Locus
of this Applicant.

In Para No. 13 to 33 of Reply Affidavit, PP have pleaded
his own interpreted facts and admitted the violations
raided in OA.

In Para No. 34 to 48 of Reply Affidavit, PP have replied
the OA in cursory, casual and unscientific manner by
suppressing the vital information.

I state that, all the contentions raised by Respondent
No. 13-PP are countered by this ‘(')riginal Applicant in

as follow;

CONSTRUCTION BEING CARRIED OUT WITHOUT
ANY ENVIRONMENTAL CLEARANCE AND
CONSENT TO ESTABLISH AND FURTHER
ENJOYMENT OF PREMISES WITHOUT CONSENT
TO OPERATE IN BLATANT VIOLATION OF THE
ENVIRONMENTAL LAWS, POLLUTION CONTROL
ACT AND EIA NOTIFICATION-2006. _

I state that, as per the EIA notification 2006 dafe&l
14.09.2006, it is mandatory to obtain the prior
environment clearance from SEIAA and consent to
establish from MPCB on part of PP at appropriate
time. But admittedly, the PP is carrying out the

"
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d)

construction without prior EC and CTE and also
started operation of premises without prior CTO.

[ state that, Respondent No. 13-PP had firstly filed an
application on 05.09.2019 before SEIAA Maharashtra
seeking ex-post facto Environment Clearance under
EIA Notification-2006 and further filed separate
request dated 05.09.2019 to consider the project
under EIA (Violation) Notification dated 14.03.2017
for Plot-1 Construction. After procuring the clean chit
vide Order dated 16.11.2019 from PS-DOE for Plot-2,
PP filed another application dated 04.01.2020
submitted on 22.01.2020 before SEIAA Maharashtra
seeking ex-post facto Environment Clearance under
EIA Notificaticn-2006 for Plot-2 construction. PP
himself has admitted the following parameters in the
said application.

I state that, PP has carried out the construction of
BUA of 67492.19 M2 out of total BUA 93387.13 M2 in
this project comprising of two phases viz. Prayeja City-
[ & Prayeja City-II. And PP have further sought
expansion in Phase-II by 25894.94 M2

I state that, after filling of the Joint Committee Report
and reply affidavit of the PP, the following details of
the project are classified for ready reference in brief;
Table No.l: Actual Construction carried out at site
without Environmental Clearance and Consent to
Establish.




Built-up Area Plot No. 1 Plot No. 2 Total (M2
(BUA) (Phase-l) (Phase-I])
=Prayeja City-I =Prayeja City-II

1. | Completed 56292.04 11200.15 67492.19
2. | Proposed 0 25894 .94 25894.94
3. | Total (TBUAJ 56292.04 37095.09 93387.13
4. | Completed 13+ 1 Club House |0

Buildings

Under 0 3

Construction

Buildings

Completed 617 0

Flats

Proposed flats 0 272

Completed/ 7 Not Disclosed

Proposed

Shops/ Offices

e) I state that, the PP himself has admitted the following

parameters in his applications for ex-post facto EC.

il

Sr. | Description Plot-1 Plot-2 Total
Prayeja City-I Prayeja City-II

1. Existing BUA 56292.036 M2 | 11200.15 M2 67492.19 M2
2. Total Plot Area 19833.33 M2 14027.12 M2 33860.45 M?
3. Constructed FSI 27871.63 M2 NA
4. Constructed Non-FSI 28420.41 M= NA
5. Constructed BUA 56292.04 M2 NA
6. Proposed FSI 27871.63 M2 17875.09 M2 43746.72 M2 -,
7. Proposed Non-F3I 28420.41 M2 19220.00 M2 47640.41 M?//
8. | Proposed BUA 56292.04 M2 37095.09 M2 | 93387.13 MY/
9. Estimated Cost {Rs) 770000000 480000000 125'_000000(1
10. | Existing Buildings 13 Joint
11. | Proposed Buildings 0 3 Committee
12. | Club House 1 Report

Total No. of Tenements |617 272 889
13. |Total Offices/ | 7 Not disclosed |7

Showrooms




Open Space

\\_J’
[14. [ Totai No. of Commercial | 70 295 365
Users
}15. Total No. of Residential | 3085 1360 4485
Users |
[16. | Total Water | 439.66 205.29 88 KLD
| | Requirement (KLD) J !
17. |Total Sewage | 377.66 177.19
| Generation (KLD)
18. |Total Proposed STP |380 180
| Capacity (KLD)
19. [ Total Wet Waste | 929 42275
Generation (kg/day)
L 20. [Total Dry  Waste [624 301.5
Generation (kg/day) )
21. | Total Proposed OWC 950 520
Capacity (kg/day) ]
22. | Estimated E-Waste | 4.4 975.0
Generation (kg/day)
23. | Proposed No. of Tree Required 175
Plantation (Nos.) Plantation=
248 Nos,;
Existing Trees
=238 Nos.;
Proposed Trees
10 Nos.
[24. Proposed No. of RWH | 10 Nos. 6 Nos.
' Pits (Nos.}
" 25. 'Total Demand Load | 1237 kW 788 kW
(KW)
Total Connected Load { 2583 kW 1909 kW
(KW)
DG Sets 825 kVvA X 2200 kVA X 1
Nos. Nos.
. ; 62 kKVA X 1 No.
- 40 kVA X 1 No.
| Z’OMSIS\ S8 Total Energy Saving 15% 15%
_ M Percentage (%)
29. |[Total RG Area/10%  2333.33 M2 1402.712 M2
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30. l Ground water level 6 Mirs. Ground water depletion due to
i basements
i) Therefore, it is necessary to impose the exemplary &
deterrent environmental compensation on

Respondent No. 13-PP.

7. IMPORTANT DATES & EVENTS IN SUPPORT OF
CAUSE OF ACTION AND LIMITATION:

a) Following events and dates are important to fﬂ\
understand the jugglery of cause of action and
limitation issue raised by Respondent No. 13-PP to

delay the proceedings;

Sr. | Event Date

1. First Layout Plan Sanction by PMC 29.03.2007

2. | First Building Plan Sanction by PMC 30.03.2007

3. First Non-Agricultural Permission 11.05.2007

4. | First Plinth Check Certificate for Bldg. C1, | 27.06.2008
C2,C3&B

S. Latest Layout Plan Sanction by PMC for | 03.08.2013

amalgamation & Sub-division

Latest Non-Agricultural Perraission 09.01.20 15 v/
7. |Latest Building Plan Sanction by PMC for | 08.10.2015 k\

Phase-II after Sub-division ,
Latest Plinth Check Certificate for Bldg. H 14.10.2016
Latest Building Plan Sanction by PMC for | 10.07.2017
Phase-I after Sub-division o
10. | Legal Notice / Complaint 29.07.2019




o

11. | Show cause notice by SEIAA/PS-DoE 29.08.2019
112, Application for ex-post facto EC for Phase-I 05.09.202?
ﬁi?. Stop Work Order and direction for removal of | 21.09.2019

illegal construction by PMC
[T4. LDelisting of Proposal for Phase-1 by SEIAA 13.12.2019
15. Tlllegal Communication by PS-DoE in violation | 16.11.2019 ||
of principles of Natural Justice J

16. | Application for ex-post facto EC for Phase-II | 04.01.2020

[17. [Lockdown Period Exempted from Limitation 13.03.2020 |
Hon’ble Supreme Court To
28.02.2022

18. | Filing of Original Application (OA) 02.07.2020‘J

19. |First Order of Hon’ble NGT 09.07.2020
[20. | Application for CTE for Phase-I 13.08.2020

21. | Application for CTE for Phase-II 13.08.2020 i

22. | MPCB Closure direction 25.08.2020J
| 23. | Architect Certificate to Joint Committee 21.08.202L

24. | PMC Report submitted to Joint Committee 21.08.2020 -
| 25. | Joint Committee Report 23.08.2020
%. Second Order Hon'ble NGT in violation of | 17.11.2020 |

principles of Natural Justice |
| 27. | MPCB refusal of CTE for Phase-I 10.12.2020 J‘l

28. | CGWA NoC 06.01.2021

[29. |Hon’ble Supreme Court Order in CA No.|12.01.2021 J
04/2020

30. | MPCB grant of CTE for Phase-II 11.02.2021

31. | Delisting of Proposal for Phase-1I by SEIAA 01.04.2021
@. Respondent No. 13-PP Reply Affidavit 06.03.20214f
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b)

d)

I state that, it is admitted position that the
Respondent No. 13-PP have carried out the
construction of BUA of 67492.19 M2 cut of total BUA
93387.13 M2 in this project comprising of two phases
viz. Prayeja City-l & Prayeja City-II. And PP have
further sought expansion in Phase-Il by 25894.94 M2
I state that, the construction activity is carried out in
three phases a) Permission Phase b} Construction
Phase & c) Operation Phase and PMC has imposed
condition No. 19 in sanction dated 10.07.2017
considering the overburden on environmental
parameters. Therefore, Respondent No. 13-PP put
under obligation of obtaining Environment Clearance.
[ state that, the Respondent No. 13-PP has not
specifically dealt with any date or event for cause of
action that arose for first time in his opinion and just
bald & tentative allegations are raised. Moreover,
granting of commencement certificate in 2007 or 2008
cannot be considered as cause of action as long as PP
1s carrying out illegal construction without prior EC
and project 1s ongoing without mandatory
permissions.

I state that, the OA is filed on 02.07.2020 for
restitution and restoration of environment & ecology
under section 15 of NGT Act, 2010 is well within the
five years form 10.07.2017, when PMC imposed
condition no. 19 in their Commencement Certificate

dated 10.07.2017 mandating prior EC. It is necessary

10
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a.

e.

to exclude the lockdown period from 13.03.2020 to
28.02.2022 as per Hon’ble Supreme Court Order. It
means OA is filed well within the time limit of 5 (five)

years under section 15 of NGT Act, 2010.

ADMITTED FACTS BY JOINT COMMITTEE VIDE
ITS REPORTS DATED 23.08.2020:
This Applicant has filed OA on 02.07.2020 and
Hon’ble NGT vide its Order dated 09.07.2020
appointed Joint Committee of SEIAA, MPCB & PMC to
submit the report and Report is submitted on
23.08.2020. Thereafter, following wvital facts are
admitted by Joint-Comrnittee.
It is admitted position that, the PP has carried out
construc’lci’on activity for Total Built-Up Area (TBA) of
67492.19 M2 (Phase-I: 56292.04 M2 + Phase-II:
11200.15 M2) without prior Environmental Clearance,
Consent to Establish and Consent to Operate.
It is admitted position that, there are Four Bore Wells
at site and there is no CGWA Permission obtained for
Ground water Extraction.
It is admitted position that, the PP failed to show
ground water test reports and till date PP has not done
ground water test.
It is admitted position that, the Joint Committee is
unable to offer any comments with respect to

preservation of top layer of fertile soil.

11
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[ 1]
.

A)

It is admitted position that, the PP has installed four
(4) number of DG Sets having capacity 40 KVA, 62KVA
X 2 & 82 KVA.

It is admitted position that, the PP has provided STP
of 260 capacity and same is not found in operation.
[t is admitted position that, the PP has provided
recreation Open Space on the podium and below this
podium there is parking space. This parking space is
closed from three side and deeply needs improvement
in the ventilation.

1t is admitted position that, the Solar Water Heater
and solar lighting for common area is not provided to
all buildings.

It is admitted position that, the PP has not provided
Rain Water harvesting System as per the norms.
Therefore, the Joint Committee has observed that the
Respondent No. 13-PP has committed the violations

as leveled in the Original Application.

ADMITTED FACTS BY RESPONDENT NO.13-M/S.
PRAYEJA CITY-PP VIDE ITS REPLY DATED
06.03.2021:

I state that, present violation case is well admitted by
the Respondent No. 13-PP vide its reply dated
06.03.2021 and therefore Respondent No. 13-PP

cannot misinterpret statute when he got caught for

his serious crimes and violations and also cannot
blame the legislature. But it is the habit of might and

resourceful Project Proponent to blame other for his

12
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B)

own wrongs and this is the careless & reckless
attitude towards their statutory duties casted upon PP
under Environmental Laws and Constitution of India
to protect, develop, improve the environment only
carrying sustainable development. However, just to
make only profits these entrepreneurs are not serious
towards their duties and busy in making money at the
cost of Mother Nature.
I state that, the Respondent No. 13-PP has admitted
the violation in Para-15 of his Reply dated 06.03.2021
and same is restated here;
“15. Pertinently, it can be gleaned from the said
documents that the structure had an FSI area of
12828 m2, but the total built-up area of the structure
was more than 20,000 m?. However, solely in view
of the unclarity in the manner of calculation of the
built-up area for the purpose of the notification, the
Respondent No.13 did not obtain an EC from the

concerned authority.”

In this regards, the Respondent No. 13-PP cannot

blame the unclarity of calculation of the built-up area
defined in the Notifications. Therefore is no ambiguity
or unclarity in the EIA Notification-2006 or
amendment EIA Notification-2011 w.r.t. BUA
calculations. Moreover, this Respondent No. 13-PP
has not sought any clarification from SEIAA or MoEF
on account of this notification and definitions of BUA
of his project from any competent Authority on non-

applicability of Environment Clearance to his project.

13



Further I state that, the Respondent No. 13-PP in
Para-17 of its reply dated 06.03.2021 has admitted
that the project is divided in two plots due to
amalgamation and sub-division of land newly
acquired and obtained the Layout sanction dated
03.08.2013 from the PMC, but Respondent No. 13-PP
intentionally suppressed this sanction plan.
Amalgamation and sub-division issued under
Development Control Regulation (DCR} of Pune
Municipal Corporation is only for convenient
documentation of the project to avoid the repetition of
partly completed buildings. The concept of
Amalgamation & sub-division is alien to the
Environment Jurisprudence and mere procurnng of
separate building sanctions for Plot-1 & Plot-2 will not
create so called two separate & distinct projects
having same layout dated 03.08.2013 vide No.
CC/1446/2013. Moreover, Building sanction can be
obtained plot wise, building wise etc. as regulated
under Section 13.1 of DCR-1987 of PMC and Layout
is the for the entire land area under development.
That, the Architect of the Respondent No. 13-PP
specially admitted vide its letters dated 21.08.2020 &
23.08.2020 submitted to Joint Committee that the
Area under development of by the Respondent No. 13-
PP has been increased from 21991 M2 sanctioned vide
layout dated 29.03.2007 to 29290.67 sanctioned vide
layout dated 02.04.2008 and further increased to
40549.13 sanctioned vide layout dated 03.08.2013

14
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with amalgamations. Therefore, total area under
development undertaken by the Respondent No. 13-
PP is 40549.13 and this area is under violations for
which environmental impact has to be calculated as
the Respondent No. 13-PP has undertaken this entire
development for profits making money at the cost of
degradation of environment & ecology and Its
subdivision is irrelevant as long as single Project
Proponent is doing this development and earning
profits from this development. Entire development is
on entire contiguous holding. Therefore, the stand of
the Project proponent on account of two different
project is totally false, baseless,' misleading,
miscenstruction and it ié wrong picture decorated by
PP after exposing him vide complaint notice dated
29.07.2019 of this Applicant. Therefore, the
Respondent No. 13-PP has admitted the violation in
Para-17 of his Reply dated 06.03.2021 by devcloping
a single project by amalgamation and sub-division
procured from PMC vide dated 03.08.2013 creating
two Plots viz. Plot-1 having plot area of 19833.33 (Net
Plot Area of 17500) & Plot-2 having total plot area of
14027.12 {Net Plot Area of 7895.34) in the following
manner.

“17. That between 2007-2012, the aforesaid
permissions were renewed and revised from time to
time. That on 03.08.2013, the Respondent No.13
acquired additional land, pursuant to a Development
Agreement dated 08.10.2012, which was adjacent to

15
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the aforesaid on-going construction. As the
Respondent No.13 sought to utilise a portion of the
said newly acquired land for the ongoing
construction, it amalgamated the newly acquired
property, (NEWLY ACCQUIRED PROPERTY WAS
AMALGAMATED AND SUBDIVIDED IN THE SAME
PLAN CC/1446/2013 DATED 3/8/2013) and the
property where the ongoing property stood, to form
two separate and independent Plots i.e..

a. Plot 1 having an area of 19,833 m2, and consisting
of Sy. Nos. 71/5 (Pt), 71/6A/1 to 71/6A/ 13, 71/6,
B/1 TO 71/6,B/6, 71/7,B, 71/9A/1,71/3/1 to
71/3/6, Plot No. 1, Wadgaon (BK), Sinhagad Road,
Taluka: Haveli, District:- Pune, 411041;

b. Plot 2 having an area of 14,027 m2, and consisting
of Sy. Nos. 71{Pt) & 72/20A TO 27A, Plot No.2,
Wadgaon (BK), Sinhagad Road, Taluka: Haveli,
District:- Pune, 411041.”

Further [ state that, the Development Control
Regulations-1987 & Unified Development Control and
Promotion Regulaticns-UDCPR-2021 of PMC has
specifically defined the concepts of “Development,
Layout, amalgamation, Sub-Division and related

regulations”, and there under have no reference for

two different project and these related provisions are .

as under:
i) PROVISIONS UNDER DEVELOPMENT CONTROL
REGULATIONS-1987:

16
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“2.23 Development —“Development” with its
grammatical variations means the carrying out of
building, engineering, mining or other operations in,
or over, or undei land or water, or the making of any
material change in any building or land or in theses
of any building, or land and includes redevelopment
and layout and sub-division of any land;
reclamation; “to develop” shall be construed

accordingly.

13.0 RULES FOR SUB-DIVISION OF LAND AND
LAYOUT

13.1 Layouts or sub-division or amalgamation
proposals shall he submitted for the following —
(When more than one building is proposed on any
land excepting for accessory buildings in the case of
residential building in the case of residential building
the owner of the land shall submit proposal for
proper layout of buildings or subdivision of his entire
recognized plot.

(itiyWhen development and redevelopment of any
tract of land includes divisions and sub-division or
amalgamation of plots for various land uses within a

colony.”

ii) PROVISIONS UNDER UNIFIED DEVELOPMENT
CONTROL AND PROMOTION REGULATIONS-
UDCPR-2021:

17



521

I el B o e o

—

39. Development-Development with its
grammatical variations means the carrying out of
buildings, engineering, mining or other operations in
or over, or under land or the making of any material
change, in any building or land or in the use of any
building or land or any material or structural change
in any Heritage building or its precinct and includes
demolition of any existing building, structure or
erection of part of such building, structure or erection
and reclamation, redevelopment and layout or sub-
division of any land and to develop shall be

construed accordingly.

1.4 v) Development of sites or/and subdivision or
amalgamation of land: Where land is to be
developed, subdivided, or two or more plots are to be
amalgamated, or a lay-out is to be prepared; these
Regulations shall apply to the entire area under
development, sub-division, amalgamation and
layout. Provided that, where a developed laﬁd, an
existing lay-out/subdivision plan is being altered,
these Regulations shall apply only to that part which

is being altered.

3.3 REGULATIONS FOR LAND SUB-DIVISION AND
LAYOUT

3.3.1 Obligation to Prepare Layout

Building Layout or Sub-division proposal shall be
submitted for the following:-

18
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i) When more than one building, except for accessory
buildings in case of residential building is proposed
on any land, the owner of the land shall submit
proposal for proper layout of building or sub-division
of his entire contiguous holding.

ii) When development and/or redevelopment of any
tract of land which includes division and sub-division
or amalgamation of plots for various land uses is

proposed.

b

it} When group housing scheme or campus /cluster
planning of any use is proposed.
i) A two-stage approval process as specified in
Regulation No. 2.6.1 will be followed for such
proposals, wherever necessary.”

F) Therefore, this is the clear cut admission of the
Respondent No. 13-PP for the single project having
two plots with total Area under development is
40549.13 M2, which is single project.

Q) I state that, the Respondent No. 13-PP has admitted
the total built-up area of the project to the tune of
74753 m? (56,292 m2 +18,461 m?2) in Para-20 of his
Reply dated 06.03.2021 till filing of this OA and same
is restated here;

“20. The Respondent No.13 submits that in view of
the additional area, the built-up area of Plot 1 (FSI +
Non-F8]) increased to 56,292 m=2, as on date. The

construction on this plot is known as Prayeja City-1L.

The Plot 2 has a total built area of 18,461 m2, as on
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1)

J)

date. The construction on this plot is known as
Prayeja City-IL.”

Further 1 state that, the “Prayeja City” is a single
project and just divided in two plots for convenient
development and these plots are named as “Prayeja
City-1 & Prayeja City-11” for the purpose of better
identification for address & convenient
documentation with business point of view.

Further I state that, the Respondent No. 13-PP has
admitted that the plot-2 is born after amalgamation &
sub-division of the project in Para-21 of his Reply
dated 06.03.2021 and same is restated here;

“21. That on 08.10.2015, the Respondent No.13
obtained a revised commencement certificate for
construction of Prayeja 'City II in Plot No.2 after
amalgamation/ sub-division in 2013.”

Further I state that, the Respondent No. 13-PP has
admitted that post facto EC was sought and Consent
to Establish is rejected by MPCB in Para-27 of his
Reply dated 06.03.2021 and same is restated here;
“27. The Respondent No.13 submits that on Sth
September 2019, the Respondent No.13 made an
application to the SEIAA seeking a post facto IC for

Prayeja City I. A copy of the application dated 5%
September 2019 made by the Respondent No.13 to
the SEIAA is hereto annexed and marked as
ANNEXURE R-12. The Maharashtra Pollution Control

Board has also rejected the consent to establish to

the Respondent No.13 in respect of Plot I on account
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of absence of EC. However, there remained

ambiguity in respect of the notification of the MoEF
dated 9th December 2016 regarding non-
requirement of the Consent to Establish/Operate
pertaining to the projects having area below
1,50,000 SQMTRS.”

Further I state that, the Respondent No. 13-PP has

admitted that the he has committed breach in Para-
28 & 29 of his Reply dated 06.03.2021 and same is

restated here;

“28. That on 10" October 2019, the Respondent
No.13 filed its response to the show-cause notice
dated 19th August 2019, wherein it submitted inter
alia that the Prayeja City I and Prayeja City II were
two separate projects, and that it had not breachea
the threshold limit of 20,000 m2, with respect to
Prayeja City 1. The Respondent No.13 also stated
that it had applied for the requisite EC with respect
to Prayeja City I. The Respondent No.13, however,
admitted that it had breached the limit with respect
to Prayeja City I, and had only now applied for a post
facto EC.”

“29. That on 16t November 2019, the Environment
Department, after examining the complaint and the
Respondent No.13’s responses, found that the
projects were indeed two separate and independent
projects; and though the Respondent No.13 had
breached the 20,000 m2, with respect to Prayeja City

I, it had not exceeded the same with respect to
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Prayeja City II. The Enuvironment Department
therefore directed the concerned authorities to take
action against the Respondent No. 13 with respect to
Prayeja City I only.”

L) Further 1 state that, the Respondent No. 13-PP has
admitted that the proposal for EC is delisted in Para-
30 of his Reply dated 06.03.2021 and same is restated
here;

“30. That on 13th December 2019, the SEIAA r}h
delisted the Respondent No.13’s application for EC
with respect to Prayeja City I in view of the show-
cause notice dated 29th August 2019.”

M) Further I state that, the Respondent No. 13-PP has
admitted that PMC has made misleading calculations
of TBA is delisted in Para-32 of his Reply dated
06.03.2021 and same is restated here;

“32. The Respondent No.13 submits that on 21st
August 2020, the Respondent No.9 after inspecting
the projects, i.e., Prayeja City I and Prayeja City II
found that Prayeja City I has a total built up area of
48,694 m2, and that Prayeja City II has a total built
up area of 18,461 m2. The built-up area in the report
of Respondent No.9, with respect to Prayeja City I, iSF-:-
shown as 48,694 m?, as opposed to its actual total‘:'
built up area of 56,292 m=2, as the Respondent No.9 |

has not considered certain areas such as parking

while computing the same.”
N) I state that, the Respondent No. 13-PP has admitted
the allegations leveled in the Original Application and
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10.

10.1

10.2

10.3

therefore, the preliminary objections of the
Respondent No. 13-PP challenging the maintainability
of application will not survive in the eyes of law. In the
result, Respondent No. 13-PP shall be penalized with
heavy environmental compensation for restitution

and restoration of the area under degradation.

ADMITTED FACTS BY RESPONDENT NO. 13-PP BY
WAY OF HIS ARCHITECT LETTERS DATED
21.08.2020 AND 23.08.2020 SUBMITTED TO THE
JOINT COMMITTEE:

I state that, the Respondent No. 13-PP has admitted
that Four (4) numbers of Layout sanctions are
obtained vide dated 29.03.2007, 06.09.2007,
02.04.2008 & 03.08.2013. |

I state that, the Respondent No. 13-PP has admitted
that original project area under development was
21991.00 M2 in PMC layout sanction vide dated
29.03.2007 is increased way of amalgamation to
29290.67 M2 by 7299.67 M2 in PMC layout sanction
vide dated 02.04.2008 and further an area under
development 29290.67 M2 in PMC layout sanction
vide dated 02.04.2008 is increased by way of
amalgamation to 40549.13 M2 by 11258.46 M2
(7958.46 M2 + 3300 M?) in PMC layout sanction vide
dated 03.08.2013.

Therefore, it is admitted fact that, the entire project
area under development is 40549.13 M2, which is

further sub-divided into two plots viz. Plot No. 1 to the
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tune of 19833.33 M? and Plot-2 to the tune of
14027.12 M2 for convenient development. Further [
state that, this sub-division of plot has not given rise
for two different projects as these plots are generated
out of single layout dated 03.08.2013 out of total area
of 40549.13 M2, Which is development by Single
Project Proponent i.e. Respondent No. 13-PP and this
entire project area is under environmental
degradation, impact & jerk due of the illegal gl
development without mandatory prior permission
from competent authority and without Environmental
assessment and appreaisal.

10.4 Further I state that, the Respondent No. 13-PP has
admitted that Nine {9) numbers of Building sanctions
are obtained vide dated 30.03.2007, 20.09.2007,
07.05.2008, 11.08.2010, 08.11.2012, 03.08.2013,

- 12.03.2014, 08.10.2015 & 10.07.2017.

10.5 Further I state that, the Respondent No. 13-PP has

admitted following area components for the

construction project. !

Sr. | Description Area in M2 Total |
1. |Total Project Area |40549.13 Entire |
(Amalgamated till Project
03.08.2013)
2. | Sub-division on ( Plot-1 Plot-2
03.08.2013 :
3. |Each Plot Area|19433.33  14027.12 | 33860.45 |
(After Deduction of ‘
36 Mtrs. & 18 Mtrs.
DP Roads)

4. | Net Plot Area (After | 17500 7895.34 | 30474.41
Deduction of Open
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[ [Space & Amenity

space etc.)

Sanctioned FSI

27871.63

9692.97

37564.6

Sanctioned Non-
FSI

28420.41

8768.24

37188.65

Proposed TBA

56292.04

18461.21

74753.25

Completed FSI

27871.63

5245.35

33116.98

Completed Non-FSI

28420.41

5954.80

34375.21

10.7

10.8

10.9

0. | Completed TBA

56292.04

11200.15

67492.19

Further I state that, the Respondent No. 13-PP has
admitted that residential units to the tune of 617
numbers and commercial units to the tune of 7
numbers are completed from Plot No. 1 Construction.
Further 1 state that, the Respondent No. 13-PP has
admitted that Two (2) basements for buildings H, G1
& G2 on Plot No. 2 are constructed.

Further 1 state that, the Respondent No. 13-PP has
admitted that the residential units to the tune of 180
numbers and undisclosed numbers of commercial
units are under construction on Plot No. 2.

Further I state that, the Respondent No. 13-PP has
also admitted the misleading calculation of PMC for
TBA vide its letter dated 23.08.2020 submitted to joint
Committee for preparation of its report in the following
words;

“This is to state that the derived area of 56292.04 sq.
mt is including Sanctioned FSI & Non-FSI against the
calculated by the PMC authority which is 48694.03
sq. mt. The basic difference is due to NON FSI area

calculation that s built on site as per sanction
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drawing but not calculated in sanctioned NON FSI
area such as Fire Staircase area, OHT slab areaq,
UGWT slab area, Ground Floor slab area and podium
slab between the buildings. We have considered the
Above area as per the Total Built Up Area considered
under EIA notification 2006.”

10.10 Therefore, it is admitted position that the PP has
undertaken the building & construction project
development “Prayeja City” on total land area TH\
admeasuring 40549.13 M2 sub-divided into two plots
viz. Plot No. 1 with plot area admeasuring 19433.33
M? (Prayeja City-I)& Plot No. 2 with plot area
admeasuring 14027.12 M2 {Prayeja City-II) by carrying
out construction for TBA of 67492.19 M2 out of PMC
sanctioned TBA of 74753.25 M? comprising 13
completed buildings & one Club House out of total
PMC sanctioned 16 buildings & club House and with
further expansion of remaining TBA of 7261.06 M?2
(74753.25 M2 - 67492.19 M?) in 3 under construction
building on land bearing Survey No. 71 (P} & 72 (P)
situated at Village: Vadgaon Budruk, Taluka: Haveli,
District: Pune, Maharashtra-411051 within the local
limits and jurisdiction of Pune Municipal Corporation
without obtaining prior Environment Clearance,
Consent to Establish, Consent to Operate and Centrai‘ R

Ground Water Authority. Thus, this entire

development is a single project and Respondent No.
13-PP has admitted the violation of EIA Notificaiton-
2006 r/w Environment (Protection) Act, 1986, Water
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11.

11.1

11.2

(Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution} Act, 1981 &
Handling of municipal Solid Wastes Rules etc.

intentionally.

DISAGREEMENTS WITH PMC REPORT DATED
21.08.2020, JOINT COMMITTEE REPORT DATED
23.08.2020 AND PS-DoE LETTER DATED
16.11.2019 ON ISSUE OF TWO DIFFERENT
PROJECTS AND OBJECTIONS TO THIS ISSUE:

I state that, this Criginal Applicant in its Complaint /
Notice dated 29.07.2019 has pointed out that the
Respondent No. 13-PP is misleading by creating
jugglery & farce on account cf two different sanctions
ah'd two different project in Para-5 (a) & 8 (h). In fact,
it is single project developed on total land area
admeasuring 40549.13 Sq. Mtrs. as stated in the
Para-3 (b) of the said Complaint/Notice and in the
Para-7 (b} of the Original Application. But,
Respondent No. 13-PP failed to rebut the said notice
as well as Original Application.

‘b. That the development of the present project is
undertaken by the M/s. Prayeja City {a JV) on total
land area admeasuring of 40549.13 Sq. Mtrs. and
this area is sub-divided into two plot viz. Plot No. 1
and Plot No. 2.”

I state that, the Respondent No. 13-PP toed the above
line of Original Applicant by creating the jugglery and

farce of two separate sanctions and two separate
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11.3

11.4

11.5

project, which is intentional and deliberate attempt to
get escape from the illegality.

I state that, the Respondent No-3 & 4 issued detailed
show cause notice dated 29.08.2019 to the
Respondent No. 13-PP on the basis of the complaint
dated 29.07.2019 of this Original Applicant.

I state that, thereafter the PMC has issued the Stop
Work Order to the entire project and there is no single
reference to the so called concept of “two different
projects” vide dated 21.09.2019 under section 267 (1)
of Maharashtra Regional and town Planning Act, 1966
on following accounts;

“1) Additional construction and modification has
been done other than the sanctioned plan.

2. So far the No Objection Certificate of Environment
(EC) Department has not been produced.”

1 state that, then Respondent No. 13-PP filed his reply
dated 10.10.2019 to above show cause notice, which
is filed as ANNEXURE-R-13 with the reply dated
06.03.2021. But said reply is nothing but the

manipulated, bogus & forged document and actual

reply is suppressed by PP. However, Entire Reply

dated 10.10.2019 does not make any reference with
the sanction for amalgamation and sub-division of
layout granted by PMC vide dated 03.08.2013. More
particularly Para-3 (d) of the reply dated 10.10.2019
mentions about amalgamation & sub-division, but
intentionally fails to refer the same and Therefore,

Respondent No. 3-PS-DoE in collusion with
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11.6

Respondent No. 13-PP conveniently avoided to go in
detail and just relied the false word from Para-4 & Sr.
No. 1 (Point a & b of your letter) with conclusion of two
different project in the SO called
Order/Comimunication dated 16.11.2019 passed
generated behind the closed doors of private A/C room
and signed after “sandwich treat with bundles colorful
tissue paper” and behind back of this Original
Applicant and further in total violation of principle of
natural justice. That erroneous conclusion from
Communication dated 16.11.2019 is reiterated here
below;

“Taking into consideration, the complaint of the
complainant, reply of the project proponent, and
record before me, it is clear that there is total BUA
construction of 67154.88 Sq. Mtrs. It is clear that
Prayeja City-I and Prayeja City-II are two
independent projects. But the BUA construction for
Prayeja City-I is 56292.038. which is violation of EP
Act. It is also cleared from the record that the BUA
construction for Prayeja City-Il is 11150.00 Sq. Mtrs.,
which s liable to be excluded from getting
environmental clearance as per prouvisions of the
Environment (P} Act.”

[ state that, the PMC vide its report dated 21.08.2020
in Para-1 has misleaded this Hon’ble Tribunal on
account of their statement with respect to two
different projects and this Original Applicant is in

disagreement with this issue;
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11.7

11.8

“1. Prayeja city I and Prayeja city II are two different
project and holds different permissions, plinth
checking certificates, completion certificates, side
margins, front margins and recreational open
spaces.”

1 state that, the Architect of the Respondent No. 13-
PP vide its letter dated 21.08.2020 & 23.08.2020 have
not made any reference to present development into
“two different project”. On the contrary, Architect of
Respondent No. 13-PP has clearly shown the
amalgamation of total project land area admeasuring
40549.13 M? and sub-division into two Plots viz. Plot
No. 1 & Plot No. 2 vide sanctioned layout dated
03.08.2013, which is single project.

[ state that, the Joint Committee vide its report dated
23.08.2020 in “Point No.1 Projects and their lands”
has misleaded this Hon’ble Tribunal on account of
their statement with respect to two different projects
and this Original Applicant is in disagreement with
this issue;

“1. Projects and their lands

In the view of Building Permission Department, PMC,
Pune (their letter dated 21.08.2020} Prayeja City I &
Prayeja City II are two different projects not only by
the name but also by the land over which they are
built. The land pieces of these two projects are
adjacent to each other and have different 7/12
extract. As such both these project hold different

permissions, plinth checking certificates, and
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completion certificates. They have their own
recreational open spaces and front, side, and rear
open spaces. In Prayeja City I, land is slopping,
highest contour level 100.31 M and lowest contour
level is 96.54 M.”

It is clear that, the joint committee has toed the line
of PMC. Basically, Revenue department maintains
separate 7 /12 extract for each & every survey number
of land or part thereof and these separate parts of land
in adjacent and sharing boundaries belongs to same
owners/PAH can be amalgamated as per provisions
DCR for total project land and then it can be sub-
divided into number of plots for convenient
developments in phase wise manner. Also building
permission can be granted separately for every plot
from same layout. Also plinth check certificate and
completion certificate or occupancy certificate is
granted building wise or wing wise. Also standard
marginal spaces must be kept as per the height of the
building in congested and non-congested area as
defined in DCR & Development Plans. Also
recreational open spaces can be kept as per the entire
layout wise or plot wise. Therefore, these parameters
does not support Respondent No. 13-PP, Joint
Committee, PMC, MPCB etc. to justify their
misleading stand of Plot No. 1 (Prayeja City-I) and Plot
No. 2 (Prayeja City-1I) are different and district project
having different building sanctions as long as these

plots are formed from single layout dated 03.08.2013
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having total project land area of 40549.13 M2 under
single development.

11.101 state that, the Respondent No. 13-PP has procured
13 number of revisions for layout and building
permission from 29.03.2007 to till 10.07.2017 from
Respondent No. 9-PMC & Respondent No. 10-Mr.
Prashant M. Waghmare City Engineer of PMC and
Respondent No.11- Executive Engineer Building
Permission Dept. Zone-2 of PMC under Single mﬂ
Proposal Case No.VDB/0071/06.

11.11 1 state that, the Respondent No. 13-PP has under
taken te develop the total land admeasuring 40549.13
M2 with increase in from 21991.00 M? to 29290.67 M2
by 7299.67 M? vide sanctioned layout dated
02.04.2008 and then increased from 29290.67 MQ to
40549.13 M2 by 11258.46 M? vide sanctioned layout
dated 03.08.2013 for amalgamation and thereafter,
this total area 40549.13 M2 is further sub-divided into
two Plots viz. Plot No. 1 & Plot No. 2 and these two
plots are the two phases of single project even though fﬂ‘
they have called as Prayeja City-I & Prayeja City-il.

11.12 ] state that, the concept of armalgamation and sub-
division of total project land is the regulated activity
under DCR of PMC and it is permissible for the
convenient development of project. But, this concept
of amalgamation and sub-division of total project land ff_
has no relevance to the Environment Jurisprudence
defined under EIA Notification-2006 and related Acts.

Moreover, EIA Amendment Notification dated
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07.07.2004 to Original EIA Notificaiton-1994 has
clearly mentioned that the project can be executed in
phase wise or module wise manner.

11.13 I state that, the total area admeasuring 40549.13 M?2
is undertaken for the development by Respondent No.
13-PP. so the area under degradation and impact is
entire project area admeasuring 40549.13 M2 and
PMC has issued the stop work order dated 21.09.2019
to the entire project and same is alive till dated and it
is single Respondent No. 13-PP making profit from
this entire development.

11.14 Therefore, [ state that the project under challenge is a
single project developed on total plot area
admeasuring 40549.13 M2 and Respondent NO. 2-PS-
DoE, Respondent No. 3-MS SEIAA, Respondent No. 4
& 5-MPCB, Respondent No. 9-PMC and Respondent
No. 13-PP are misleading to this Hon’ble Tribunal by
afterthought stand of two different projects.

d.}/ PART-B

12. OBJECTION TO JOINT COMMITTEE REPORT
DATED 23.08.2020 ON CERTAIN ISSUES:

12.1 I state that, the Joint Committee constituted by
Hon’ble Tribunal vide its Order dated 09.07.2020
comprising SEIAA, MPCB & PMC have filed their site
inspection report dated 23.08.2020 with adverse
observations on principal allegations against the
Respondent No. 13-PP. However, Joint Committee is

failed to submit the actual site condition on various
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12.2

12.3

124

other issues and therefore these following objections
are raised by this Original Applicant;

[ state Lhat, the Joint has rmuiscalculated the
Residential Buildings on Plot No. 1 to the tune of 12
Buildings. In actual there are 13 Residential Buildings
and One Club House. Therefore, there are 16
Residential-Commercial mix occupancy Buildings and
one Club Hcuse Building.

1 state that, the Joint Committee in their report at Sr.
No. 1 has recorded false observation and misleaded on
account of “two different project”, In actual Entire
development is undertaken on land area admeasuring
to 40549.13 M2 by single Respondent No. 13-PP with
amalgamation from 29.07.2007 by revisions of layout
for addition of adjacent land paréels. That Respondent
No. 13-PP sub-divided the land into two plots viz. Plot
No.1 & Plot No. 2 vide Layout dated 03.08.2013 for
amalgamation and sub-division and this sub-division
cannot be treated as two separate project as it is
generated from single layout under environmental
load. This issue 1s already replied in detailed in above
Para of disagreement.

I state that, the Joint Committee in their report at Sr.
No. 2 has recorded false observation and misleaded on
account of “Prayeja City-1 & Prayeja City-Il are two
different projects” and Prayeja City-1I has carryout

construction activity of TBA 11200.15 Sq. Mtrs. which -/,

is less than 20000 Sq. Mtrs. and therefore, it does not

only attracts prior EC but also consent to establish
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12.5

12.6

and consent to operate. In fact, Prayeja City-1 &
Prayeja City-Il are two phases of single project
“Prayeja City” created from sub-division dated
03.08.2013 and it is single project having total land
area of 40549.13 M2 and total TBA potential increased
to 67492.19 M2 (56292.04 M2 + 11200.15 M?) and
further expanding the project. Therefore, it is false
observation as to Prayeja City-I is only under violation
and Prayeja City-Ill is not under obligation of
mandatory EC & Consents. Prayeja City is the single
building construction project comprising two phases
having total completed TBA potential 67492.19 M2
and further expansion on phase-II with single stop
work Order dated 21.09.2021 by PMC to entire
project.

[ state that, the Joint Committee in their report at Sr.
No. 3 has recorded false observation and misleaded on

account of “two bore wells are used for rainwater

harvesting and another two bore wells are used by the
residents for non-domestic purposes”, In fact, Joint
Committee failed to provide rain water harvesting
details of these two bore wells even not filed
photographs and also not provided the energy meter
reading for these bore wells and also not provided
RWH system details. In actual all four bore wells are
used for the domestic purposes and for construction
purposes.

[ state that, the Joint Committee in their report at Sr.

No. 4 has recorded false observation and misleaded
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12.7

12.8

on account of illegal construction of basements and
recorded that “PP has carried out construction activity
as per approvals from PMC (Particular Point No. 2.1)”,
In fact, it is point no. 2.2, Respondent No. 13-PP has
made substantial excavation and construction of two
basements for Buildings No. “H, G1, G2” and damaged
ground water table and without obtaining permission
from CGWA.

I state that, the Joint Committee in their report at Sr.
No. 6 has recorded false observation and misleaded
on account of “PP provided vermin-composting pits for
the treatment of wet waste. A place for dry waste
segregation is not seen in the premises.” In fact, Joint
Committee intenﬁionally did not provided details of
vermin-composting area details i.e. number of pits,
photographs of pits, whether in operation or not,
location in sanction plan etc. Further [ state that, the
there is no installation of OWC & waste is directed
thrown to the PMC garbage dump yards.

I state that, the Joint Committee in their report at Sr.
No. 7 has recorded false observation and misleaded
on account of “PP provided solar panels for energy
conservation to the ten buildings.” In fact, Joint
Committee intentionally did nct provided details of
buildings, photographs of solar panels, Capacity of
solar panels, details on account of water heating solar
or energy generation for common lighting, location in
sanction plan etc. Further I state that, the there is no

installation of solar panels.
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12,9 | state that, the Joint Committee in their report at Sr.

No. 8 has recorded false observation and misleaded

on account of “PP has provided rain water harvesting

system”. In fact, Joint Committee intentionally did not

provided details of rain water harvesting (RWH)

system & location of pits, number of RWH Pits & its

depth, ground water level, photographs of RWH, total

capacity of rain water harvested every year, details on

. account of rain water catchment area of slabs etc.

‘HJ’ Further [ state that, the there is no installation of Rain
Water Harvesting System.

12.10 [ state that, the Joint Committee in their report at Sr.
No. 9 has recorded false observation and misleaded
on account of inability to make comments on
preservation of top layer of fertile soil as th‘e buildings
are completed. In fact, there is no soil preservation of
soil and PP has disposed of the huge quantity of fertile
soil in unscientific manner.

12.11 [ state that, the Joint Committee in their report at Sr.
No. 10 has recorded false observation and misleaded
on account of tree plantation and this joint committee
instead of recoding actual quantity of tree planted,
has just relied upon the 10 year old letter dated
02.04.2011 issued by PMC which say 364 number of
trees are planted. In fact, there is no adequate tree
plantation at site.

12.12 | state that, the Joint Committee in their report at Sr.
No. 11 has recorded false observation and misleaded

on account of swimming pool is constructed as per
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NOC dated 02.04.2011 issued by PMC. In fact, the
issue raised here is the water requirement for
swimming pool and water is utilised from ground
abstraction and PMC is not the competent authority
to permit the ground water abstraction to utilise the
same for swimming pool.

12.13 [ state that, the Joint Committee in their report at Sr.
No. 13 has recorded false observation and misleaded
on account of scientific operations of STP. In fact, the rrn\
MPCB being the joint committee member did not
collected the outlet water samples and did not
examined its parameters like pH, COD, BOD,
turbidity, nitrogen tctal, phosphorus total, fecal
coliform etc. therefore, PP has installed just scrap
skeleton in the name of STP and outlet and inlet have
same parameters.

12.14 I state that, the Joint Committee in their report at Sr.

No. 14 & 15 has recorded false observation and

misleaded on account of fire NOC and fire tender

movement. In fact, Respondent No. 13-PP has not q]]
provided adequate right to access to the minimum
width of 7.5 Mtrs. as per standards and these right to
access have illegal constructions as observed by the
PMC in their Stop Work Order dated 21.09.2020
issued after the site visit at point No. 1 to 5. Therefore,
Joint Committee cannot play with the life of residents
on account of fire tender movement and all illegal
constructions in marginal spaces needs to be

demolished.
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12.15 [ state that, the Joint Committee in their report at Sr.

No. 15 has recorded false observation and misleaded

on account of Ramp Slope in the ration 1:10, Marginal

Spaces around buildings, 10% Open Spaces on virgin

land. In fact, Respondent No. 13-PP has not provided

Ramp Slope in the ration 1:10, Marginal Spaces

around buildings, 10% Open Spaces on virgin land as

per standards and these parameters replaced by

. illegal constructions as observed by the PMC in theiwr
'“J/ Stop Work Order dated 21.09.2020 issued after the
site visit at point No. 1 to 5. PMC in point No. 3

specifically points out the illegal construction of Pump

Room is carried out instead of ramp slope. It is

mandatory to provide 10% open space on virgin land

for tree plantation & recféational purposes as these

open spaces are the remedial measures for

environmental impact to recover the jerk and Hon'ble

Supreme Court has already settled this issue and

strictly prohibited the construction on open spaces

‘L, and providing of open spaces on podium parking
complex. Therefore, Joint Committee cannot play with
the right to decent life of residents and ail illegal
constructions Ramp Slope in the ration 1:10, Marginal
Spaces around buildings, 10% Open Spaces on virgin
land needs to be demolished. Moreover, so called PMC
circular promoting illegal construction on 10% open
spaces is not placed on record and such circulars
cannot replace the statutory provisions mandated in

law.
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12.16 I state that, the Joint Committee in their report at Sr.

No. 16 has recorded false observation and misleaded
on account of fire and safety system. In fact,
Respondent No. 13-PP has not provided number of fire
hydrants as per the standards required per buildings

at certain floors.

12.17 Therefore, Joint Committee has misleaded on account

13.

13.1

of above important points in protecting environments,
human life and giving them right to decent life and
failed to make sustainable development and with
these objections I can state that, Joint Committee has
misleaded on account of two different projects against
single project, ground water abstraction from four
bore wells, illegal construction of basements, ground
water test, top layer of fertile soil preservation, solid &
dry waste treatment, energy conservation by installing
solar panels & solar water heaters, rain water
harvesting systems, tree plantation, swimming pool
construction giving burden on ground water, non-
operation & installation of scientific STP, fire tender
movement, Ramp Slope in the ration 1:10, Marginal
Spaces around buildings, 10% Open Spaces on virgin

land and fire hydrant system etc.

SUPPRESSION AND MISLEADING FACTS BY

RESPONDENTS ON THE FACE OF THIS HON’BLE

TRIBUNAL:

1 state that, the Respondent No. S—PS—DOE,[:".
Respondent No. 4-MS SEIAA, Respondent No. 5-MS- -
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13.2

13.3

13.4

13.5

MPCB, Respondent Nos. 9 to 11-PMC & Respondent
No. 13-PP are guilty of suppressio veri and
suggestio falsi and PP has suppressed many
important facts, events, permissions, documents
causing irreparable environmental damage and
degradation as listed below;

SEIAA, MPCB, PP & PMC have intentionally supressed
the sanction plans dated 03.08.2013, which shows
the project under challenge is single project and it is
just sub-division as Plot No. 1 & Plot No. 2 for
convenient development.

PP has intentionally supressed the PMC sanctioned
plans vide dated 11.08.2010, 08.11.2012,
03.08.2013, 12.03.2014, 08.10.2015, 10.07.2017 etc.
PP and J oiﬁt Committee have intentionally supressed
various sanction plans of PMC and more specifically
sanction plan dated 03.08.2013 while procuring the
communication dated 16.11.2019 from PS-DoE and
submitted false and misleading reply dated
10.10.2019 to the PS-DoE and PP in Point No. 3 on
Page No. 62 of his reply affidavit intentionally avoided
to refer the sanction plan dated 03.08.2013 clarifying
the sub-division of plots from same project and it is
single project.

PP and Joint Committee have intentionally supressed
Commencement certificate and sanctioned plan of
PMC and more specifically sanction plan dated

10.07.2017 wherein condition no. 19 is imposed on
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PP for obtaining Environment Clearance and it is the
cause of action first arose for filing of OA.

13.6 PP has intentionally attached only first page of
commencement certificate dated 10.07.2017 and
intentionally suppressed remaining three pages.

13.7 PP has intentionally supressed Non-agricultural
permissions dated 11.05.2007 & 09.01.2015, wherein
mandatory conditions for obtaining prior EC were
imposed on PP.

13.8 PP has intentionally supressed Applications dated
05.09.2019 & 04.01.2020 filed bhefore SEIAA
Maharashtra seeking ex-post facto Environment
Clearance.

13.9 PP have intcntionally supressed minutes of 105th,
114t SEAC-III meeting and minutes of 218%h SEIAA
meeting.

13.10 PP have intentionally supressed PMC stop work Order
dated 21.09.2019.

13.11 PP has intentionally suppressed MPCB Order dated
10.12.2020 rejecting Consent to Establish for Plot No.
L.

13.12PMC and PP have intentionally suppressed
Occupancy Certificate dated 21.05.2021 granted to
Building H.

13.13 PMC have not filed their reply affidavit intentionally
and supressed vital information for this Hon'ble
Tribunal and supporting violations of PP as well as the
illegalities committed by the PMC officer by accepting

bribe and illegal activities against public at large.
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13.14 Also PS-DoE, SEIAA, MPCB, Collector of Pune, have
not filed their reply affidavit intentionally and
supressed vital information for this Hon'ble Tribunal
and supporting violations of PP as well as illegal
activities against public at large and acting as mute
spectators.

13.15 PMC has intentionally suppressed Plinth Check
Certificates and Occupancy Certificates.

13.16 PMC has intentionally suppressed the grant of
additional TDR allowing illegal construction damaging
natural resources used as building material for
construction and its exploitation.

13.17 PMC has intentionally supressed the directions of
MoEF & CC for strict implementation EIA Notificaiton-
2006 and its acknowledgment by City Engineer of
PMC.

13.18 PMC has intentionally misleaded on account of Built-
up Area and FSI, despite there being clear cut findings
of Hon’ble Supreme Court in Civil Appeal No.
10901/2016 distinguishing BUA & FSI, Wherein
Hon’ble Tribunal and Hon’ble Supreme Court has
passed stricture against PMC officer & Respondent
No. 9 and specifically ordered the enquiry and action
with imposition of Rs. 5 lack fine for filling false
affidavits.

13.19 PMC is intentionally failed to take action against the
PP, despite there being clear cut violation and seating
in line with the Polluter to protect their vital interests

well known to them.
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13.20 PP is suppressing the three phases of project viz.

14.

permission phase, construction phase and operation
phase. In the present case, project is party completed
and party under operation, therefore the cause of
action is recurring cause of action in the present case

and application is well within the limitation.

LAYOUT SANCTIONS AND BUILDING SANCTIONS
PROCURED BY RESPONDENT NO. 13-PP FROM
RESPONDENT NO. 9-PMC:

[ state that, admittedly the Respondent No. 13-PP has
procured the four Layout sanction with proposal
number VDB/0071/06 from PMC for single pi"oject in

the following manner;

Case Date of
Sr | Commencement No. Type Sanction
1. |DPO/11116/PLU-4/Wadgaon Bk/205 New 29.03.2007

2. | DPO/II/1038/PLU-4/Wadgaon Bk/227 | Revised | 06.09.2007

3. | DPO/PLU-4/0005/Wadgaon Bk/250 Revised |02.04.2008

4. |CC/1446/2013 Revised |03.08.2013

b)

[ state that, admittedly the Respondent No. 13-PP has
obtained the nine building sanction with proposal
number VDB/0071/06 from PMC for single project in

the following manner;

Case Date of

Sr Commencement No. Type Sanction

1. CC/4871/2006 New 30.03.2007




15.

2. | CC/1857/2007 Revised |20.09.2007
3. | CC/0436/2008 Revised | 07.05.2008
4. |CC/1515/2010 Revised | 11.08.2010
5. |CC/2311/2012 Revised |08.11.2012
6. |CC/1446/2013 Revised |03.08.2013
7. | CC/4050/2014 Revised | 12.03.2014
8. |ccy2107/2015 Revised |08.10.2015
9. |Ccc/1001/2017 Revised | 10.07.2017

I state that, the PP has obtained original building
sanction vide No. VDB/0071/06 on 30.03.2007 and
thereaiter PP has obtained 9 revisions and last
revision is obtained on 10.07.2017 and the scope of

the project is increased by Plot-2 in addition to Plot-1

PLINTH CHECK CERTIFICATES CBTAINED BY
RESPONDENT NO. 13-PP FROM RESPONDENT NO.
9-PMC:

I state that, the Respondent No. 13-PP as well as PMC
have supressed the details of Plinth Check
Certificates. However, this Original Applicant would

like to bring it on records as follow;

Plinth Certificate No. Building Date

DA/3A/27 C1,C2,C3,B |27.06.2007

PCC/0036/08 C4, El 22.10.2008

PCC/0312/14 Al 07/06/2014

PCC/0995/14 D, F2,F 21.10.2014

o1l (00 [0 o

PCC/0508/ 15 FULL 25.05.2015

45

548



549 ik

|6. | PCC/0720/16 | H | 14.10.2016 |

I state that, the Respondent No. 13-PP as well as PMC
have supressed the details of Plinth Check Certificates
dated 14.10.2G16 & others 5 buildings.

16. OCCUPANCY CERTIFICATES OBTAINED BY
RESPONDENT NO. 13-PP FROM RESPONDENT NO.

9-PMC: -
[ state that, the Respondent No. 13-PP has admittedly ﬂ
procured the Occupancy certificates in the following
manner,
Sr. | Occupancy Date Building | Flats | Sub-
Certificate No. Total
Plot-1
1. Part-1 A 126 350
0OCC/1219/12 |29.12.2012 | B1 36
B2 37
C1 36
C2 36
C3 36
C4 43
2. Part-11 09.01.2014 | E1 43 43 -
OCC/1506/13 /rﬂ
Total of Plot-1 393
Plot-2
3. | occ/0122/21 [21.05.2021 |H los |95
Plot No. 2 Buildings are under construction

I state that, the PMC has issued Occupancy certificate
only for 393 units and there is no occupancy for other
flats & shops.

1 state that the PMC as well as PP has supressed the
occupancy certificate for buildings Al, E2, D, F1+F2
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& G and despite there being no prior environment
clearance & CTE, PMC has issued the occupancy
certificate dated 21.05.2021 for building H on Plot-2.
This occupancy certificate has been granted by PMC
Officer Mr. Rahul Saluke by accepting bribe.

GROUNDS FOR ALLOWING ORIGINAL
APPLICATION:

BECAUSE, the OA No. 33/2020 is fuily admitted case
of violation & supported by Joint Committee, SEIAA,
MPCB & PMC on one hand and the Respondent No.
13-PP in collusion with the former PS-DoE & PMC
Officers is bidding to overcome the illegality adopting
abuse of process of law.

BECAUSE, the infringements alleged in OA are
admitted by the PP and other Respondent Authorities
in their own documents. Therefore, this is admitted
case of violation in totality.

BECAUSE, the PP himself have admitted the total
carried out the construction of BUA to the tune of have
carried out the construction of BUA 67492.19 M? out
of total BUA 93387.13 M2 in this project comprising of
two phases viz. Prayeja City-1 & Prayeja City-II. And
PP have further sought expansion in Phase-II by
25894.94 M2 comprising 16 (Eighteen) multistoried
Residential Building having 889 total number of flats,
One Commercial Building having 7 (Nine) Shops,
causing damage to the Air, Water, Natural Resources

and further due to illegal operations, generation of
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sewage water, solid waste, electricity consumption
and these are adverse impact, however PP is mighty
and resourceful entity and knowledgeable experts at
service. Even though such reply /Counter are filed to
circumvent the admitted position of vioclation by
creating nuisance in view to prolong the proceeding by
knocking the doors of politicians having access to
power corridors.

BECAUSE, the PP himself have admitted non-
compliance of mandatory prior Environment
Clearance and Consent to Establish.

BECAUSE, the PP himself have admitted non-
comnpliance of mandatory prior Consent to Operate.
BECAUSE, the PP himself have admitted the non-
compliance of mandatory prior permissioﬁ‘for ground
water extraction.

BECAUSE, the PP himself admitted in his reply
affidavit that the entire proposal for Layout Sanctions
& Buildings Sanctions is treated under single
Proposal No. “VDB/0071/06” for single project and
obtained four (4} layout sanctions and nine (9)
Building sanctions with revision for their convenient
development violating Environmental enactments.
Therefore, it is single project.

BECAUSE, the PP himself admitted in his reply

affidavit that the four layout sanctions are obtained

on occasion of 30.03.2007, 20.09.2007, 02.04.2008 &

03.08.2013 and as per the last revision in layout
dated 03.08.2013, project “Prayeja City” is divided
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into two phases viz. Phase-l from the existing
development called “Prayeja City-1” and Phase-] from
part of land from existing development along newly
purchased land called as “Prayeja City-II”.

I. BECAUSE, the amalgamation & sub-division of
project land cannot constitute the separate project
and these are phases of same project.

J. BECAUSE, there is single layout sanction to entire
project as single project and building sanction can be

M‘v procured building wise, phase wise or plot wise as per
the sub-division obtained under DCR of PMC and this
sub-division cannot constitute the concept of different
project.

K. BECAUSE, the Hon’ble Supreme Court in Goel Ganga
Case has settled the dispute on issue of “Built-up Area
(BUA) i.e. total construction {Covered) Area which
includes FSI, Non-FSI & other utility areas”. However,
PP is misleading on account of total BUA by
misrepresenting the total BUA as FSI.

i L. BECAUSE, the in the case of Goel Ganga, there was

e

one single layout sub-divided in to Plot-1, Plot-2,
Cultural Centre (CC-3) Reservation and Amenity
Building of Primary School (PS-4) etc. However,
Hon’ble Supreme Court has considered One Single
Project as whole. Therefore, PP in this Case should not
get any benefits on account of two different project
arising from amalgamation & sub-division having
same beneficiary. That, the so called misleading

concept of two different project induced by PP is alien
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to the environmental jurisprudence as no specific
details are provided in EIA Notificaiton-2006. Further,
PMC sanctions are in continuation of Original
Sanction vide dated 30.03.2007 with amalgamation &
sub-division of project vide sanction dated 03.08.2013
in two Phases viz. Phase-I carried out on Plot-I and
Phase-II carried out on Plot-II. That, this practices of
amalgamation & subdivision of projects are adopted
under Development Control Regulations for
convenient development to avoid the confusion in the
records and to avoid the burden of documentation for
the completed parts of the project. However, this
practices has no reference to the EIA Notification-
2006 and moreover, PP is ’Fhe single beneficiary from
the project under violations.

BECAUSE, the EIA (Amendment) Notification,
07.07.2004 clearly state that the project can be either
modules or phases and Sub-paras (g) & (h) are
nothing but Construction and Industrial Estate
projects as defined at Serial No. 8 of Schedule to the
EIlA Notification-2006. Therefore, Statement of PP on
account of two different project viz. “Prayeja City-I on
Plot-1 & Prayeja City-II on Plot-2” 1s totally false,
misleading and it i1s made just to overcome the
mandates of prior EC and Consents and to get escape
from the violation issue.

“fiii} Any project proponent intending to implement
the proposed project under sub-paras (g} and (h} in

a phased manner or in modules, shall be required to
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submit the details of the entire project covering all
phases or modules for appraisal under this
notification”;

BECAUSE, the PP himself have admitted that the it is
single project having two phases while obtaining
permission from RERA vide dated 31.08.2017 and
word “phase” is used.

BECAUSE, the SEIAA Maharashtra & PS-DoE have
issued show cause notice cum directions dated
29.08.2019 to the entire project as single.

BECAUSE, the PMC have issued direction dated
21.09.2019 for single project after giving sufficient
opportunity to PP and after due verification of site.
BECAUSE, the PP has supressed the revised layout
sanction dated 03.08.2013 from PS-DoE while
procuring favourable remark vide letter dated
16.11.2019 and said personal level hearing conducted
in the officer of former PS-DoE Mr. Anil Diggikar is out
of huge bribe given by PP to the handler cum personal
assistant Mr. Kartikey Langote of former PS-DoE and
with help of his political connection, as director of PP
were active member of BJP & close to MF.

BECAUSE, the PP himself has admitted the violations
levelled in OA by filing applications dated 05.09.2019
and 04.01.2020 before SEIAA Maharashtra.
BECAUSE, the SEIAA Maharashtra have rejected the
proposal dated 05.09.2019 in its 183 meeting held
on 13.12.2019 and deferred proposal dated
04.01.2020 in its 218t meeting held on 01.04.2021.
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BECAUSE, the MPCB have rejected the CTE for Plot
No. 1 vide its Order dated 10.12.2020.

BECAUSE, the CTE dated 11.02.2021 granted to plot
No. 2 by MPCB is challenged before Competent
Authority under Air Act, 1981 & Water Act, 1974,
BECAUSE, the PP have got encouragement from the
illegal letter/ communication dated 16.11.2019
passed by former PS-DOE and Also joint committee of
sub-ordinate officer to PS-DOE have filed the same
remark on the issue of single project mentioning them
as two different project.

BECAUSE, the MPCB Officer Mr. Y. B. Sontakke being
opportunist have filed false report dated 20.08.2020
and also has issued CTE dated 11.02.2021 in illegal
manner without application of mind.

BECAUSE, the even the Joint Committee Report dated
20.08.2020 is filed on the behest of PP with casual,
cursory, unsciéntiﬁc & without statistical data, But
the same report is fully supporting the allegations
levelled in OA and it is admitted case of violation.
BECAUSE, the statements made by the Joint
Committee and PP on account of two different projects
for single project with two phases is self-contradictory.

BECAUSE, the PP & Government Authorities cannot

go beyond their records showing the present

development as single project.

BECAUSE, it is admitted position that the PP, PS-DOE §f:

MPCB, SEIAA & PMC have misleaded on account of
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CC.

DD.

EE.

FF.

GG.

two different projects, in fact this is single project sub-
divided into two phases in continuation.

BECAUSE, it is admitted position that the PP has
constructed illegal basement damaging ground water
level.

BECAUSE, it is admitted position that the PP has not
made any test for ground water contamination and
quality of water and there is serious ground water
contamination.

BECAUSE, the PP has not provided any energy
conservation system for energy saving like Solar
Energy System and Solar Water Heater System and
joint committee have provided false & misleading
information on solar system.

BECAUSE, the PP has not providea any rain water
harvesting system for ground water recharge and joint
committee have provided false & misleading
information on RWH.

BECAUSE, it is admitted position that the PP has not
provided 10% recreational open space on virgin land
and open space is provided on the stilt of the building
which is totally illegal in respect of the environmental
measures and any circular of PMC cannot replace the
statutory provisions & mandate of law by such
circular & office memorandum and joint committee is
misleading on this OS/RG Area.

BECAUSE, it is admnitted position that the PP has not
preserved top layer of fertile soil and there is no soil

test for contamination.
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HH.

I1.

JJ.

KK.

LL.

MM.

BECAUSE, it is admitted position that the PP has
installed 4 DG sets at project site and operation of DG
set is causing air pollution.

BECAUSE, it is admitted position that the huge
quantity of sewage water is generated and there is no
scientific treatment of sewage water as PP has
installed just scrap skeleton STP, which is not in
operation till today. There is direct discharge of
sewage water in PMC seaware line.

BECAUSE, it is admitted position that the PP is
creating huge burden on the environment due to day
to day waste generation by consumption of natural
resources and it is causing huge burden on the public
facilities and services on account of environment
damage.

BECAUSE, it is admitted position that the PP has
committed the illegal activities and given rise to the
violation of environmental protection enactments and
further caused degradation of environment & ecology
intentionally.

BECAUSE, it is admitted position that the PP has not
compiled the conditions of commencement certificate
mandating prior environment clearance and consents

from the MPCB.

BECAUSE, it is admitted position that the PP has not ..
complied the conditions of commencement certiﬁcat‘é

related to installation of environment infrastructuré té_ :

avoid the degradation.
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NN.

0O0.

PP.

QQ.

RR.

SS.

BECAUSE, the PP has not provided site margin, which
is required for easy turning of fire engine and also
there is no approach road for fire engine and Joint
Committee is misleading on this count.

BECAUSE, it is admitted position that the PP in
connivance with PMC officer has violated the
provisions of Environment enactment and PMC
officers are also equally responsible.

BECAUSE, it is admitted position that the PP has
violated the principle of sustainable development by
not installing pollution control devices.

BECAUSE, it is admitted position that the PP has not
implemented any environment management plan and
also have not conducted any impact assessment with
remedial measures.. |

BECAUSE, it is admitted position that there is
involvement of bureaucratic nexus in the illegal act to
help PP and Misuse of position by Government officers
and thus provisions of EIA Notification-2006 r/w
Environment Acts- 1986, Water (P & CP) Act-1974 and
Air (P & CP) Act-1981 are not complied by PP.
BECAUSE, the PP is unapologetic and PP has adopted
careless and reckless attitude towards the
environment protection.

BECAUSE, it is admitted position that the PP has
caused substantial damage of more than Rs. 650
Crores to environment and ecology, which shall be

recovered from PP.
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Uu.

WW,

BECAUSE, the PP has committed scam on account of
FSI of internal road, amenity spaces, open spaces etc.
BECAUSE, it is mandatory to stop the project
construction permanently till the compliance /
rectification of the above illegal act and removal of the
defects from the construction.

BECAUSE, the Respondent No. 13-PP & PMC Officers
are equally responsible for the careless, reckless &
intentional infringement of environmental enactments
with non-compliance to the installation of
environmental infrastructure causing environment by
excess generation wastes and non-treatment of water
waste & solid wastes with their unscientific disposal,
not adopting conventional energy generation & non-
generation of energy from solar system & saving of
energy by solar water heater installation, non-
installation of rain water harvesting, ground water
level extraction in illegal manner, non-providing of
Open Space (RG) area on virgin Land, 1llegal
construction of basement etc.

BECAUSE, the director of PP Mr. Ashok Yenpure
being the elected member of PMC have promoted &
protected this illegal construction without EC &
Consents and this illegal construction does not
deserve any equity from this Hon’ble Tribunal. If
protected, it will send wrong message in the society at
large.

BECAUSE, the reply of PP dated 06.03.2021 is

meritless, casual, cursory, luxury class of litigation,
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baseless, false, frivolous, misleading and with
manipulating the facts deserves to be ignored at the
threshold with exemplary cost.

BECAUSE, the preliminary objections of PP have
become infructuous in view of judgement passed by
this Hon ble Supreme Court in the matter of “Mantri
Technoze Put. Ltd. Vs. Forward Foundation, Civil
Appeal No. 5016/2016” reported in (2019) 18 SCC 494
has specifically held vide judgement dated 05.03.2019
and have categorically dealt with the issues raised
here also and even the Review petition of the same has
been dismissed vide order dated 06.08.2019 and has
thus become final and binding;

“42. The Tribunal has also jurisdiction under Section
15(1 )(a) of the Act to prouide relief and compensation
to the victims of pollution and other environmental
damage arising under the enactments specified in
Schedule L Further, under Section
15(1){b) and 15(1)(c) the Tribunal can provide for
restitution of property damaged and for restitution of
the environment for such area or areas as the
Tribunal may think fit. I is noteworthy that Section
I5(1)(b) & (c) have not been made relatable to
Schedule I enactments of the Act. Rightly so, this
grants a glimpse into the wide range of powers that
the Tribunal has been cloaked with respect to
restoration of the environment.

43. Section 15(1)(c) of the Act is an entire island of

power and jurisdiction read with Section 20 of the
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Act. The principles of sustainable. development,
precautionary principle and polluter pays,
propounded by this Court by way of multiple
judicial pronouncements, have now been embedded
as a bedrock of environmental jurisprudence under
the NGT Act. Therefore, wherever the environment
and ecology are being compromised and jeopardized,
the Tribunal can apply Section 20 for taking
restorative measures in the interest of the
environment.

44. The NGT Act being a beneficial legislation, the
power bestowed upon the Tribunal would not be read
narrowly. An interpretation which furthers the
interests of environment must be given a broader
reading. (See Kishsore Lal v. Chairman, Employees’
State Insurance Corpn. (2007} 4 SCC 579, para 17).
The existence of the Tribunal without its broad
restorative powers under Section 15(I)c} read
with Section 20 of the Act, would render it ineffective
and toothless, and shall betray the legislative intent
in setting up a specialized Tribunal specifically to
address environmental concerns. The Tribunal,
specially constituted with Judicial Members as well
as with Experts in the field of environment, has a
legal obligation to provide for preventive and
restorative measures in the interest of the
environment

45. Section 15 of the Act provides power &
jurisdiction, independent of Section 14 thereof.
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Further, Section 14(3} juxtaposed with Section 15(3}
of the Act, are separate provisions for filing distinct
applications before the Tribunal with distinct periods
of limitation, thereby amply demonstrating that
jurisdiction of the Tribunal flows from these Sections
fi.e. Sections 14 and 15 of the Act} independently.
The limitation provided in Section 14 is a period of 6
menths from the date on which the cause of action
first arose and whereas in Section 15 it is 5 years.
Therefore, the legislative intent is clear to keep
Section 14 and 15 as self contained jurisdictions.
46. Further, Section 18 of the Act recognizes the right
to file applications each under Sections 14 as well as
15. Therefore, it cannot be argued that Section 14
provides jurisdiction to the Tribunal while Section 15
merely supplements the same with powers. As
stated supra. the typical nature of the Tribunal, its
breadth of powers as provided under the statutory
provisions of the Act as well as the Scheduled
enactments, cumulatively, leaves no manner of doubt
that the only tenable interpretation to these
provisions would be to read the provisions broadly in
Javour of cloaking the Tribunal with effective
authority. An interpretation that is in favour of
conferring jurisdiction should be preferred rather
than one taking away jurisdiction.

47. Section 33 of the Act provides an overriding effect
to the provisions of the Act over anything inconsistent

contained in any other law or in any instrument
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having effect by virtue of law other than this Act. This
gives the Tribunal overriding powers over anything
inconsistent contained in the KIAD Act, Planning Act,
Karnataka Municipal Corporations Act, 1976 (“KMC
Act’);, and the Revised Master Plan of Bengaluru,
2015 (“RMP”). A Central legislation enacted under
Entry 13 of List I Schedule VII of the Constitution of
India will have the overriding effect over State
legislations. The corollary is that the Tribunal while
providing for restoration of environment in an area,
can specify buffer zones around specific lakes &
water bodies in contradiction with zoning regulations
under these statutes or the RMP. )

48. The second question raised by the appellants is
that the petition is bafr;ed by time. According to
appellants, environmental clearance was granted to
the respondent No. 9 on 17.02.2012 for which notice
was published in the leading newspaper on
12.03.2012 and 14.03.2012. Modified building plan
was approved on 30.08.2012, which was followed
up to 10.08.2014. Similar events had taken place in
regard to the project of respondent No. 10 who had
been granted environmental clearance on

30.09.2013. The application had to be filed within a

period of six months from the date on which cause of *

action for such dispute has first arisen in terms of -

Section 14 of the NGT Act. Admittedly, the present |

application has been filed in March, 2014 and

according to them, it is much beyond the prescribed
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period of limitation. Also, there is no application for
condonation of delay accompanying the main
application. Therefore, the Tribunal will not have
Jjurisdiction to condone the delay.

49. The OA No. 222 of 2014 was not an application
simpliciter under Section 14 of the Act. It was an
application where a specific prayer has been made
with reference to Lake Development Authority's
("LDA") Report dated 12.06.2013 and the Ministry of
Environment, Forest and Climate Change ("MoEF")
Monitcring Committee Report dated 14.08.2013 for
restoration of ecologically sensitive land and for
maintaining the sensttive in its natural condition so
that the ecological balance of the area is not
disturbed. It is clear from the documentary evidence
supported by data, that the project proponents have
committed breaches and the implementation of the
project is bound to have serious adverse impact on
the ecology, hydrology and the environment in the
catchment area of Bellandur Lake. The
environmental degradation as established from the
documents would give rise to an

“50. In fact, in the OA before the Tribunal there was
no mention of the provision under which it was being
filed. It is well settled principal of law that non-
mention of or erroneous mention of the provision of
law would not be of any relevance, if the Court had

the requisite jurisdiction to pass an order. It would be
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mere lrregularity and would not vitiate the

application or the judicial order of the Tribunal”
AAA. BECAUSE, the access to the information for technical

knowledge of the cause is also very important aspect

for dealing with the environmental issues, as it is

direct fight between common man having limited

resources and mighty & powerful polluters having all

means as observed by this Hon’ble Court in “MCGM

Vs Ankita Shinha & Ors., 2021 SCC OnlLine SC n—”

897" in Civil Appeal No. 12122-12123 Of 2018 and |

have held that;

“25.8 While discussing the NGT's power and

responsibility, it is essential to keep in mind the

Principle 10 of the Ric Declaration which speaks of

three fundamental rights i.e., access to information,

access to public participation and access to justice,

as key pillars of environmental governance. Access

to justice, may however be curtailed by illiteracy,

lack of mobility, poverty or even the lack of technical

knowledge on the part of citizens. Another deterrence ) W]

is the likelihood of polluters/ violators being powerful

entities with adequate wherewithal to skirt

regulations. Thus, it may not always be feasible for

individuals to knock on the doors of the Tribunal, and

NGT in such exigencies must not be made

dysfunctional.”

“27.4 The law must be interpreted in such a manner

as to foster further development of existing legal

concepts by incorporating this sense of equity. The




BBB.

CCC.

issues which this Court has had the occasion to
examine have highlighted the limitations of the
mechanisms to reach to the heart of environmental
concerns. This Court has previcusly moulded the
Jjurisdictional jurisprudence in favour of larger
societal interest, whether that be in the form of
‘Public Interest Litigation’ or widening the scope of
locus standi”
“The identification of potential environmental
justice issues is very important in determining
how our enforcement efforts are working in
minority and low-income communities, and
whether they are comparable to the enforcement
efforts in cther communities.”
BECAUSE, the Respondent No. 13-PP have admitted
their intentional violations on one hand and this
Respondent No. 10-PP in collusion with Former PS-
DoE Mr. Anil Diggikar, Joint Director of MPCB Mr. Y.
B. Sontakke & PMC City Engineer Mr. Prashant M.
Waghmare creating jugglery, therefore Respondent
No. 13-PP is wasting valuable time of this Hon’ble
Tribunal in luxury reply affidavit being mighty,
resourceful, notorious, habitual offenders adopting
most careless & baseless tactics.
BECAUSE, it is well settled principle of law that non-
mention of or erroneous mention of the provision of
law would not be of any relevance, if the Court had the

requisite jurisdiction to pass an order and it would be
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a mere irregularity and would not vitiate the
application or the judicial order of the Tribunal.
BECAUSE, the right to healthy environment has been
construed as a part of the right to life under Article 21
by way of judicial pronouncements. Therefore, the
Tribunal has special jurisdiction for enforcement of
environmental rights.

BECAUSE, the doctrine and precedents from the
general litigations are no applicable to specialised filed
of environmental jurisprudence dealing the
environmental 1ssues under special enactment of NGT
Act, 2011 and NGT (Practices & Procedures) Rules,
2011. As the birth of NGT replacing the previously
Environment Appellant Authority is from the various
Order of this Hon'’ble Courts, UN treaties signed by
India and adoption of principle of sustainable
development & polluters pay principal, etc. Therefore,
the concepts from the General Litigations are not
applicable to the environmental litigations and
impugned Order passed by Ld. NGT is tenable in the
eyes of law.

BECAUSE, the Respondent No. 13-PP is affect by the
legal injury and also the commonly shared
environment damaged by illegal construction as well
as operational damage from overburdening natural
resources and there is connection between the injury
caused by the PP illegal projcct and Original
Applicant. And moreover, Original Applicant is public

spirited person encouraged by the fundamental duties
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111.

to protect the environment and informer to the court
of law and have locus to file the OA No. 33/2020 being
person aggrieved.

BECAUSE, the issues pertaining to the violations and
cause of action are different concepts and any
incident, any cause, any action of polluters triggering
environmental issue causing damage to the
environment, wild life, forest, lake, natural resource
exploitation, coastal zone, bio-diversity & ecology etc.
is important for considering the cause of action and
limitation has to be counted such incident, cause or
action.

BECAUSE, the Original Applicant have not relied
upon the alien concept of continuous cause of action
to the environmental jurisprudence established in
NGT Act, 2010.

BECAUSE, the technical data & important conditions
imposed by concern authority while granting the
various permission under DC Regulations of PCMC,
MR & TP Act, 1963, Non-agricultural permissions
granted under MLR Codes have direct relation with
the land & illegal construction consuming the natural
resources beyond threshold lirnits and these are state
legislations sub-ordinate to central legislation and
Therefore, Section-33 of NGT Act, 2010 specifically
provides the overriding powers to the NGT over these
state legislation to give end of justice and to protect
environment. Therefore, any viclation agitated under

DCR, MRTP, MLRC having direct impact on
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environmental issues will not take away the
jurisdiction of Ld. NGT empowered with special
powers under Section-33 of NGT Act, 2010 and Ld.
NGT Order is justified.

JJJ. BECAUSE, the cause of action relied upon by the
Original Applicant in OA No. 33/2020 is the single
cause of action and no other cause of action is referred
by the Original Applicant. As per the condition
precedent under Rule-14 of NGT (Practice & nﬂ
procedures) Rules, 2011, OA shall be based on single |
causc of action and therefore, there is no breach of
Rule-14 of NGT Rules-2011 and OA is based on single
cause of action - seeking multiple prayers
consequential to each other.

KKK. BECAUSE, the disclosure of true facts related to éase
does not constitute multiple causes of action and
different limitations.

LLL. BECAUSE, the prayers and relief sought by Original
Applicant are with in jurisdictions & powers of Ld.

NGT granted under section-15 & 20 NGT Act, 2010 ' ﬂl-
r/w Rule-24 of NGT Rules, 2011 for end of justice.

MMM. BECAUSE, the form-1 & Forin-1A from EIA
Notification, 2006 have given importance to the land
use change while obtaining prior EC. However, PP has
obtained the land use change permission from
Collector of Pune under Maharashtra Land Revenue
Code on the condition of obtaining prior EC and

Therefore, Non-agricultural permission obtained
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QQQ.

RRR.

under MLRC has not been complied and it has direct
connection with environmental issue.

BECAUSE, both these Applications for ex-post facto
EC are filed afterthought with ill intention of getting
escape from the strict liability casted upon the PP and
same are not tenable in the eyes of law. Therefore,
such Applications are thrown to the dust bin without
wasting valuable time of SEIAA.

BECAUSE, the communication/letter dated
16.11.2019 is issued by PS-DOE in violation of
principle of natural justice and violating right of this
Original Applicant for fair hearing.

BECAUSE, the communication/letter dated
16.11.2019 is issued by PS-DOE accepting the bribe
from PP and by convenient ignorance to the PMC
Layout sanction dated 03.08.2013, which is
suppressed by PP.

BECAUSE, the communication/letter dated
16.11.2019 isissued with intention to create nuisance
in the proceeding and drag into jugglery and to
prolong the proceeding to avoid timely non-
compliances that would outcome from the original
proceedings.

BECAUSE, the PP is trying to correct his illegalities
with two or multiple illegalities/ wrongs, in fact, such
illegal act cannot stare in the eyes of law and it is
entirely illegal project without any permission them

illegal is always illegal no question of limitation arises
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and illegal cannot become legal just on so called lapse
of limitation on manipulated pleadings of polluters.
BECAUSE, the OA is filed on 07.02.2020 is well
maintainable U/s. 15 of NGT Act, 2010 and same is
well within the limitation of five years from the cause
of action first arose on dated 10.07.2017 when PMC
imposed condition no. 19 in their sanction issued vide
no. CC/1001/17 dated 10.07.2017.

BECAUSE, the OA is well maintainable under section-
15 of NGT Act, 2010 as the OA 1s not the application
simpliciter, but damage to the environment & ecology
is established as pleaded in OA and same is supported
by Joint Comrittee Report dated 20.08.2020 issued
by MPCB, SEIAA & PMC as per their convenience.
BECAUSE, the OA is filed based koln the single cause
of action and 1t is well within the Rule 14 of NGT
(Practice & Procedure) Rules, 2011.

BECAUSE, the Appendix & forms to the NGT Act,
2010 & NGT Rules, 2011 are the blank formats and
OA has satisfied the ingredients required under these

forms.

WWW._BECAUSE, the OA is dealing with the questions of

public importance and their right to decent life, as
there is harm caused by PP due to illegal construction
without EC & Consents from competent Authority,
illegal generation of solid waste & disposal in
unscientific manner without OWC or vermin
composting, exploitation of natural resources due to

illegal excess construction & operation of project,
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illegal construction of parking complex on RG area
reserved for tree plantation and gardening, dumping
of construction waste into Odha, encroachment into
Odha, non-installation of solar water heater & solar
energy panels, illegal ground water extraction,
therefore OA is inequitable to the PIL.

BECAUSE, the notice / complaint dated 29.03.2019
issued by this Original Applicant is unrebutted by
Respondents and it is admitted case of violation.
BECAUSE, the project under challenge has

undertaken illegal construction & operations causing
burden on naturel resources and damage to natural

resources without holding the prior Environment
Clearance & Consents and OA filed on 02.07.2020
U/s.15 of NGT Act, 2010 and therefore, the question
of Limitation does not arise as the project is ongoing
construction & operation activity under taken in
violation of EIA Notification, 2006 and Schedule-I acts
along with claiming the damage to the environment.

BECAUSE, there is no bar on filling of OA U/s. 15 of
NGT Act, 2010 in the same application, as Original
Applicant has established the case for infringement of
enactments from Schedule-I as well as damage cause
due to the environment on account of illegal

construction.

. BECAUSE, the PP is under obligaticn to comply with

the conditions imposed in Commencement Certificate
dated 10.07.2017 issued by PMC for obtaining prior

EC & Consents. Therefore, this is the triggered cause
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of action first arose to file OA and same has been relied
by the Original Applicant and accordingly OA is filed
on 10.07.2017, which is within limitation of well
within limitation of five years U/s. 15 of the NGT Act,
2010.

BBBB. BECAUSE, the NGT Act, 2010 is came into force
to protect & development of environment by
establishment of National Green Tribunal with special
powers and with liberalization of concept of locus ry

standi under Section-18 (2) {e) of the NGT Act, 2010. 1

However, Respondent No. 13-PP is misleading on the
issue of locus by putting this concept under section-
18 (2) (a) & (b) of the NGT Act, 2010. Therefore, the
concept of Locus standi is very liberal to approach this
tribunal reporting the injustice to the environment
and ecology.

CCCC. BECAUSE, the every vigilant citizen of this nation
can approach this Hon’ble Tribunal for protection of
environment & ecology being informer to the court of
law and having access to information, access to public q]}
participation and access to justice, as key pillars of
environmental governance. This Original Applicant
has approached this Hon’ble Tribunal with public
cause satisfying the above ingredient. And this
Original Applicant have clear cut locus to file present
OA.

DDDD. BECAUSE, the OA is based on the single cause of .
action with multiple consequential prayers in OA. it’si"; \

reliance placed on single cause of action. Therefore,
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QA is based on the plural remedies as mandated by
the Rule No. 14 of NGT (Practice & Procedure Rules),
2011.

EEEE.BECAUSE, the Original Applicant has not relied upon

FFFF.

continuous cause of action and it is not mentioned
anywhere in entire OA and PP are misleading on
account of continuous cause of action.

BECAUSE, this Hon’ble Tribunal has reccgnized the
recurring cause of action in its judgment dated
07.05.2015 passed in OA No. 222/2014 (PB) and
same has been upheld by the Hon’ble Supreme Court
in {2012 18 SCC 494 at Para-49 & 50, Pg. 519.

GGGG. BECAUSE, the every cause/ action leading to

environmental degradation in series/ sequence/ of
construction/ commissioning/ operation/ execution
of project / activities is independent, separate, self-
contained cause of action for such dispute/ cause of

such compensation or relief first arose.

HHHH. BECAUSE, the RG Area on Podium & non-

IIII.

operations of STP and construction carried out
without mandatory prior EC & consents is not “small
fact’. On the contrary it is serious infringement
causing substantial irreparable damage to the
environment & ecology and such acts cannot be
ignored or favored or overlooked as small fact.

BECAUSE, the PP cannot take disadvantage under
the garb of flat purchasers money pumped & third
party right is installed to make such illegal
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construction for profit making at the cost of Mother
Nature.

JJJJ. BECAUSE, the PP cannot cover-up his own illegality
on the basis of so called unintended & absurd
situation.

KKKK.BECAUSE, the PP cannot allowed to sleep over his
mandatory legal duties towards environmental
compliance being supreme, with any favoring to
continue his illegal construction. /r-P\

LLLL. BECAUSE, it is not the case of PP that the entire |
project is completed in all respect on vary same day of
starting of its construction and putting to full load. On
the contrary, PP admits that the construction is
undertaken in stage wise manner or step by stcp with
hel];S of multiple revised building & layout sanctions.

Therefore, civil construction is the recurring activity
attracting recurring cause of action. In this regard
Hon’ble Supreme Court held that the environmental
degradation as established from the documents would
give rise to an independent cause of action. ’F

MMMM. BECAUSE, the practices adopted by Respondent
No. 13-PP of obtaining the various permissions in
collusion with erring officers from PS-DoE, CGWA,
SEIAA, MPCB and PMC officer is the worst case of
blatant illegality on part of state affairs and this
conduct clearly shows the carelessness, recklessness,
maneuvered attitude towards environment protection

and practices adopted by the bureaucracy.
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NNNN. BECAUSE, the faise & baseless Reply Affidavit by
PP is filed on behest of the erring officers of various
government Authorities who helped in raising illegal
construction & politician Mr. Ashok Yenpure to get
them protected from their illegal practices adopted
while regularisation of the present project under
challenge with iinpunity.
0000. BECAUSE, the Respondents MoEF, CS-GoM, PS-
| DoE, SE1AA, PMC, MPCBRB, Collector of Pune, CGWA
ﬂw including PP are habitual offenders by promoting
lllegal practices of non-actions for favoring polluters
in ongoing proceedings.
PPPP. BECAUSE, this Hon’ble Tribunal as well as Hon’ble
Supreme Court in catena of judgment like Vellore
Citizen Case, Forward Fouﬁdation Case, M. C. Mehta
Cases, Goel Ganga case, S. P. Muthuraman, Sterlite
Industries have interpreted the concepts of Limitation,
Cause of Action, Locus, Jurisdiction, Plural Remedies,
quantum of environmental damage etc. in favoring the
[L, _ case of this Original Applicant. And this Original
Applicant has proved his case beyond doubt and
Respondent No. 13-PP has failed to prove his case
against the onus casted upon him. Therefore, this is
clear cut case of admitted violation and the errant
officers from Government authorities and Respondent
No. 13-PP are the habitual offenders.
QQQQ. BECAUSE, the reply affidavit of PP is the pandora
of illegalities and encouragement to the sub-standard

practices adopted by polluters. Therefore, these Reply
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Affidavit of PP shall be rejected with heavy cost and by
imposing heavy environmental compensation.
RRRR.BECAUSE, the respondents are guilty of suppressio

vert and suggestio falsi.

SSSS. BECAUSE, the damage pleaded in the OA is true and
correct and based on the scientific data at site, civil
manuals and construction details of project site.

TTTT. BECAUSE, the doctrines & principles laid down in
laws leading to general civil litigations are not
applicable to the special statute leading to speciail
litigations of torts for environmental issues.

UuUuu. BECAUSE, the NGT Act, 2010 is sub-ordinate to
the Constitution of India i.e. law of land and
Constitution itself cast fundamental duty upon every
citizen of India under Article-51A (g), (h) & (1) for

protection & improvement of natural environment, to
develop the spirit of inquiry & reform and to safeguard
the public property and Section-18 (2) (e) any person
aggrieved, is included in every citizen. And therefore,
Constitution of India being law of land permits the
Original Applicant to file such OA for protection of
environment, then Section-18 (2] (e) is not the bar for
locus and Original Applicant has locus standi to file
OA.

VVVV.BECAUSE, the Appellants are again taking
contradictory stand on “Knowledge, discovery rule &
continuous cause of actions” stating alien concepts
are introduced by Applicant to bringing this OA under,

limitation and said principles are rejected In
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“Surendra Waman Dhavale and Ors. Vs MoEF in OA
No. 95/2014” vide judgment dated 22.05.2017.
Basically OA No. 95/2014, where discovery rule &
knowledge & continues cause of action specifically
rejected on the basis of application being simplicitor
and in the present OA No. 33/2020, application has
established case not only for infringement of
environmental laws alone but also damage to the

JL environment & ecology has been specifically dealt in

OA and here also knowledge & continuous cause of
action are not relied.

WWWW. BECAUSE, the Ld. NGT has categorically
distinguished the judgments passed in “OA No. 33 of
2016 Jai Javan Jai Kisan and Ors. Vs. Vidharbh
Cricket Aséc;ciation and Ors.; OA No. 179 of 2016
Graminee Environment Foundation Vs Balaji
Infrastructure Ltd. and Ors; OA No. 95 of 2014 Mr.
Surendra Waman Dhavale and Ors Vs MOEF and
Ors.”. Basically, all these cases was just application

‘LL, for simplicitor without establishing the damage or
threat to the environment beyond cause of action.
Therefore, ratio laid down in these judgments will not
applicable to the present OA.

XXXX.BECAUSE, the Ld. NGT has to look into the protection
of environment, prevention of treats to the
environment and to enforce the law for sustainable
development, once the case is reported to them
without going into the other aspects of false, baseless,

frivolous, misleading allegation made from domain of
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polluters for nuisance in the proceedings as long as
the environmental petitions are inequitable to the PIL
and Ld. NGT has be established from the various
Orders of this Hon’ble Court and various Hon’ble High
Courts for expeditious, efficacious disposal of green
issues to avoid the overburdening of Hon’ble High

Courts and this Hon’ble Courts.

. BECAUSE, the PP is looking for appreciation of on the

issue of “Locus Standi, Jurisdiction, Cause of Action
and Limitation” based on false, baseless, misleading,
principal grievances raised in his reply affidavit.

BECAUSE, the contents of reply affidavit dated
06.03.2021 are false, frivolous, baseless, misleading,
misconceived and misinterpretations and denied by
Original Applicant in totality and OA is well
maintainable in the four corners of NGT Act-2010.
Respondent No. 13-PP have raised issue of
maintainability to create nuisance in the proceedings
with help of non-applicable facts & imaginary theory
in his reply affidavits and just to create hurdles in
main proceedings dealing with actual issues of
environmental degradation and damage caused by PP

in reality.

AAAAA. BECAUSE, the signed personnel on behalf of PP

have not filed any resolution authoring him and same

is not placed on record till today.
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18.1

18.2

18.3

PART-C

PARAWISE REJOINDER TO THE REPLY OF
RESPONDENT NO. 13-PP DATED 06.03.2021:

[ have read the reply filed on behalf of Respondent
No. 13-PP (M/s. Prayeja City) Dated 06.03.2021 in
reply thereto, I state as under:
REPLY OF THE PRELIMINARY OBJECTIONS OF
LIMITATICN, CAUSE OF ACTION AND LOCUS
STANDI:

CAUSE OF ACTION AND LIMITATION

[ state that, the Respondent No.13-PP have not

specifically rebutted the contents of Para-35 & 36 of
OA in respect of Limitation & Cause of Action by way
of his reply affidavit dated 06.03.2021. Further I state
that, the contents of the Para-35 & 36 of the Original
Application are true and correct.

Further I state that, the the QA is well maintainable
in the eyes of law and the statement made by
Respondent No. 13-PP are out of frustration of getting
them exposed before the court of law for their
illegalities, which are committed in collusion with
various errant officers trom goveirnment offices.
Further 1 state that, the contention raised by
Respondent No. 13-PP are that the OA filed before the
NGT is beyond the period of limitation is entirely
baseless. It is submitted that whether the OA is taken
to be under Section 135, the same would be well within
the prescribed limitation period, for the following

reasons.
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18.3.1 It is subinitted that the allegations contained
in the Original Application are those
pertaining to environmental degradation and
consequent restitution and compensation
occasioned out of the omissions and
commissions of the Respondent No. 13-PP. As
such the proceedings before the Hon’ble NGT
were, infact, proceedings under Section 15 of
the NGT Act, 2010 and, therefore, within the nvw
period of limitation as prescribed under |
Section 15.

18.3.2 In any event, it is submitted that the cause of
action for filing the application first arose only
when the site conditions and RTI response
revealed the large-scale violations of statutory
and environmental norms. It is a well-
established proposition in law that a cause of
action is not necessarily a single fact but a
bundle of facts which given rise to a right.

Therefore, the proceedings before the Hon’ble 'E
NGT are taken to be proceedings under
Section 15, the same are within the period of
limitation.

18.4 Further 1 state that, the OA is filed under section 15

of the NGT Act-2010 and Limitation period U/s-15 of |

the NGT act, 2010 is 5 (five) years plus 60 (Sixty) days

extendable on delay condonation. That, the case of

Respondent No. 13-PP is that the project have received

commencement certificates on  30.03.2007 &
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07.05.2008 and these are the cause of actions, so OA
is filed after lapse of 12 and therefore, OA is barred by
Limitation. PP have not come with the case of
commencement of construction and completion on
vary same day of commencement with full potential.
Therefore, the counting of limitation from 30.07.2007
is vague and baseless and just to create the jugglery
of words. Moreover, the PP is carrying out
construction as well as occupancy in step by step or
stage wise manner Increasing capacity beyond
threshold limit and project is ongoing project and
thus, cause of action in the present case needs to be
considered as recurring cause of action as recognized
by Hon’ble Tribunal in OA No. 222/2014 (PB} &
uphold by Hon'ble Supreme Court. Therefore, the OA
is filed within period of five years from the cause of
action first arose i.e. 10.07.2017, when the PMC
imposed condition No. 19 of obtaining EC on PP.
Moreover, the cause of action in the present case of
building construction project is deemed to be the
recurring cause of action as the project have been
expanded from 0 M2 to 67492.19 M2 out 0of 93387.13
M? in step by step manner gradually increasing
occupancy load of project against the permissible
limits of O M2. Therefore, the cause of action alleged
by the Respondent No. 13-PP have no triggered action
of environmental issues and same is baseless

assumption.
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18.5 Further 1 state that, the Hon'ble Tribunal in the
matter of “Forward Foundation, A Charitable Trust
and Ors. Vs. State of Karnataka and Ors. (OA No.
222/2014) Judgement dated 7th May, 2015”, reported
in 2015 SCC Ouline NGT S in dealing with the issue
of imitation and cause of action has specifically held
as follows-

“24. The expression '‘cause of action’ as normally
understood in civil jurisprudence has to be examined
with some distinction, while construing it in relation
to the provisions of the NGT Act. Such 'cause of
action' should essentially have nexus with the
matters relating to environment. It should raise a
substantial question of environment relating to the
implementation of the statutes specified in Schedule
Iofthe NGT Act. A 'cause of action' might arise during
the chain of events, in establishment of a project but
would not be construed as a 'cause of action' under
the provisions of the Section 14 of the NGT Act, 2010
unless it has a direct nexus to environment or it gives
rise to a substantial environmental dispute. For
example, acquisition of land simplicitor or issuance
of notification under the provisions of the land
acquisition laws, would not be an event that would
trigger the period of limitation under the provisions of
the NGT Act, 'being cause of action first arose'. A
dispute giving rise to a ‘cause of action' must
essentially be an environmental dispute and should

relate to either one or more of the Acts stated in

30
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Schedule I to the NGT Act, 2010. If such dispute
leading to 'cause of action'is alien to the question of
environment or does not raise substantial question
relating of environment, it would be incapable of
triggering prescribed period of limitation under the
NGT Act, 2010. [Ref: Liverpool and London S.P. and I
Asson. Lid. v. MV. Sea Success I and Anr., (2004) 9
SCC 512, J. Mehta v. Union of India, 2013 ALL (I}
NGT REPORTER (2) Delhi, 106, Kehar Singh v. State
of Haryana, 2013 ALL {I) NGT REPORTER (DELHI)
556, Goa Foundation v. Union of India, 2013 ALL {I)
NGT REPORTER DELHI 234].

25. In contradistinction to 'cause of action first
arose’, there could be 'continuing cause of action’
recurring cause of action’ or 'successive cause of
action'. These diverse connotations with reference to
cause of action are not synonymous. They certainly
have a distinct and different meaning in law, 'Cause
of action first arose’ would refer to a definite point of
time when requisite ingredients constituting that
‘cause of action’ were complete, providing applicant
right to invoke the jurisdiction of the Court or the
Tribunal. The 'Right to Sue' or right to take action'
would be subsequent to an accrual of such right. The
concept of continuing wrong which would be the
foundation of continuous cause of action has been
accepted by the Hon'ble Supreme Court in the case
of Bal Krishna Savalram Pujari & Ors. v. Sh
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Dayaneshwar Maharaj Sansthan & Ors., AIR 1959
SC 798.”7

Further 1 state that, the OA itself is the composite set
of facts or bundle of facts triggering as single cause of
action and the Hon’ble NGT have three different
jurisdictions viz. Original, Speclal & Appellate and in
present case, Special jurisdiction needs to be
implemented due to collusion of the PP with errant
government officials. This Original Applicant has only
claimed compensation for environmental damage
U/s.15 of NGT Act, 2010 for violation of principles of
sustainable development. Moreover, there is no bar in
filling to such OA or restrictions imposed either under
NGT Act, 2010 or under any other law in force.
Therefore, it 1s lame attempt by Appellants &
Respondent No. 13-PP to restrict the OA U/s. 14 of
NGT Act, 2010 and thereafter to refer the cause of
action in early 12 years and same stand of
Respondent No. 13-PP is against his own facts &
pleadings of case, in simple way “two wrongs of PP will
not make one right”. Basically, this Original Applicant
has made out cogent & perfect case in four corners of
NGT Act, 2010 and this is the reason, PP is got scared
for using these contrary stands with shield of the

society, it is well settles law that the longest limitation -

has to be considered under the special statute and
therefore, no question of filiing of application for delay
condonation or prayer for delay condonation is

required and this Original Applicant has established
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case not only for violations of enactments from
Schedule-I of Act but also for damage to the
environment and ecology, thus it is not the application
simpliciter, but also claims for damage to the
environment, ecology, and restitution of the area
damaged by PP due to his illegal construction activity
and this Original Applicant is entitle for relief U/s.15
of the NGT Act, 2010 as sought in OA along with
enforcement of principle of sustainable development.

Further I state that, the entire nation is declared as
pollution prevention area by enforcement of Water
(P&CP) Act, 1974, Air (P&CP) Act, 1981, Environment
(Protection) Act, 1986 including state of Maharashtra.
That, the prayers made by this Original Applicant in
OA at 37 (A} is the principal prayer for restitution and
restoration which include high magnitude with wide
connotation, which includes grant of
orders/decision /directions/ under both Section-15 of
NGT Act, 2010 pleadings of this Original Applicant are
conclusive and supported by the Joint Committee
observing substantial damage to the environment and
ecology due to violations of various law by PP. Further
I state that, the Hon’ble Supreme Court in their
various Judgments has observed that the Hon'ble
Tribunal is having island of powers under Section-15
& 20 of the NGT Act, 2010 and these are not limited
powers to achieve the end of justice under Rule-24 of
the NGT (Practices & Procedures) Rules, 2011 and
pleadings of this Original Applicant are supported by
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18.8

the MPCB, SEIAA, PMC observing substantial damage
to the environment and ecology due to violations of
various law by PP. Moreover, activities/ projects listed
in schedule of EIA Notification, 2006 including
construction activities are regulated activities subject
to obtaining mandatory requisite permissions under
the Environment Law in force required to that
activities/ projects. However, in present case
Respondent No. 13-PP in collusion with bureaucrats
procured mandatory permission without installation
of appropriate environmental infrastructure at site
and also not STP operated in scientific manner under
obligated period and carried out substantial
construction without prior EC & Consents, which is
admitted position. Further, 1 state that, it is settled
position of law, that burden/onus of proof in
environmental violation cases lies on PP-Polluters and
to prove that they are not polluters and also it is
settled position in law, that if the activities/project is
carried out without mandatory permission, then there
is damage te the environment & ecology having long
term adverse impact on environment. In present case,
SEIAA, MPCB, PMC as well as Respondent No. 13 has
proved environmental damage beyond doubts, due to
non-compliance to the law by PP & without remedial
Imeasures.

Further I state that, the the OA is not limited to the
allegations of violations of not obtaining of EC, CTE &
CTO, but OA is leveled along with substantial damage
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caused to environment and ecology by PP due to his
illegal construction as stated in OA on computation of
environmental damage and this Original Applicant 1s
approached with allegations of damage to the
environment. In these circumstances, lame attempt
made by Respondent No. 13-PP connecting cause of
action first arose with year 2008 i.e. prior to 12 years
of filling of this OA becomes baseless, false,
meaningless and null and void. This stand taken by
the Respondent No. 13-PP connecting cause of action
with year 2008 will not survive in the eyes of law and
Respondent No. 13-PP should not mislead the court of
law with such malice statement. Therefore, the
triggered case of action first arose is 10.07.2017 as
per the conditions imposed by PMC in theif
Commencement Certificate for obtaining EC &
Consents.

I state that, the Respondent No. 13-PP is mentioning
wrong, misleading, false, baseless year with
misinterpretation & manipulation of actual facts with
camouflage case of action just to overcome his
heinous violation committed with help & collusion of
former PS-DOE & PMC bureaucrats. Basically, PP is
the habitual offender and the drafting of Respondent
No. 13-PP is full of misleading & false statements and
this encouragement received by Respondent No. 13-
PP, shakes conscience and point outs towards the

deep unholy nexus of Respondent No. 13-PP with
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errant & habitual bureaucrats and misconducting
politicians.

18.10 Further [ state that, the there is ambiguity only in the
mind of the Respondent No. 13-PP on cause of action
first arose intended by the legislature stipulated in the
NGT Act, 2010, and that period of limitation shall
commence (not would commence as pleaded by PP)
from the date of occurrence of cause of action first
arose and it can either be incident/ accident/ notice/ m[p
directions/site visit brining on record the said |
violations/ or any other document showing that
environment & ecology is under threat due to illegal
acts of PP or violations causing damage to the
environment or ecology/ any action either on
recurring bésis increasing threat to environment or
ongoing actions without due care stipulated under
law. It shall be anything, in liberal way depending up
on the project or activity under consideration of
violation. It is very important to note here that, the
period of limitation is counted in section-14 (3) of NGT
Act is using specific word “cause of action” and
whereas section-15 (3) of NGT Act is using specific
word only “cause”. Therefore, it cannot be said that
these two regimes are bound by strict calculation of
past actions, but it indicates liberal count on actions

either ongoing or recurring or sub-sequent, mandate

is stipulated in section-14 (1) & Section-15 (1) of the
said act. Therefore, it cannot be said that the only

starting point of the activity or project has to be only
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considered mandatorily or statutorily and for sure it
depend upon the triggering action of violators. There
are many phases in likewise a) obtaining of permission
required to initiate or commencement of work which
is in short called as permission phase, b) construction
phase or installation or errection phase of project or
activity to achieve commissioning and lastly c¢)
operation or production phase to achieve the final aim
of project to make profit or earnings or benefits from
this activity. Therefore, cause or action can arose at
any time from b} & c) of these phases. And if it is
entirely illegal project without any permission them
illegal is always illegal no question of limitation arises.
Because illegal cannot become legal just on lapse of
limitation on manipulated pleadings‘c;f polluters. It is
not the case of PP that the entire project is completed
on same day of its starting and put it under the full
load operations with all requisite permissions, but on
the contrary PP has carried out construction activity
in step by step or stage wise manner & gradually
increased occupancy on recurring basis increasing
capacity of project giving undue burden on
environment & ecology without proper appraisal,
assessment and further without remedial measures.
Further 1 state that, the NGT i1s established on
18.10.2010 and any judgment prior to that are not
applicable on account of limitation and cause of action
passed in any other statute other than NGT Act, 2010

or issues other than environmental. However, there is
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no single judgments supporting the contentions of
this PP passed by this Hon’ble Court till date and for
this reasons, no judgment of Hon’ble this Court in
specifically dealing the issue of cause of action and
limitation stipulated under NGT Act is placed on
record by PP. On the contrary, there are catena of
judgments passed by this Hon’ble Court supporting
the pleadings of this Original Applicant. Therefore, I
state that the cause of action first arose as on ﬂ-'ﬂ\
10.07.2017, is the triggered cause of action and
stands taken by PP are not legal in the eyes of law.
18.11 Further 1 state that, the Section 15 of the NGT Act
gives the Tribunal jurisdiction to grant relief,
compensation and restitution in the event there is a
victim of pollution and other environmental damage
arising under the enactment specified in Schedule I of
the NGT Act, for restitution of property damage as well
as for restitution of environment in such areas.
Section 15 of the NGT Act provides not only for relief
and compensation to victims of pollution and other
environmental damage arising under the enactments
specified under Schedule I, but also for restitution of
property and damage and restitution of environment
for such arca or areas. ‘
18.12 Further I state that, when the provision of Section 14
and 15 of the NGT Act are examined in light of the

Scheme of the Act, then it becomes clear beyond

ambiguity that both these provisions operate in

independent fields. They are mutually exclusive and
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not interconnected. Section 15 is not essentially
dependent upon an order being passed U/s. 14 as a
condition precedent. In other words, remedy under
Section 15 is not a consequential remedy to the
provisions U/s. 14. The legislature has provided
distinct criteria, procedure and limitation under both
these sections. If they were to be treated
interconnected or inter dependent, there was no
occasion to provide entirely different limitation within
Qj-v which an aggrieved person can invoke the jurisdiction
of the Tribunal. The essentials to be pleaded and
proved under these provisions are notably different.
While under Section 14, an applicant has to show that
he has raised a substantial question relating to
environment, which s;rises out of the implementation
of the enactments specified under ScheduleI, U/s. 15,
an applicant is called upon only to show that he is

victim of pollution or other environmental damage.
18.13 Further I state that, the PP is misleading on account
u of Commencement Certificate & Occupancy
certificates granted by PMC in the year 2007 to 2014
as cause of action first arose. Basically present OA is
dealing with the environmental violatioris committed
by the PP along with establishing substantial damage
caused to the environment by PP and the Original
Applicant have not challenged the validity of building
sanctions or occupancy. Therefore, the contentions of

the PP for considering cause of action from 2007 to
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2014 is false, illegai, baseless and have no place in
the Section-15 of NGT Act-2010.

18.14 Further | state that, the main contention of the PP are
that the cause of action first arose on 2007/2008 on
grant of Commencement certificate & 2012/2014 on
grant of occupancy certificate and therefore, the OA is
bared by limitation, which is totally false. It is totally
baseless contention to count the limitation from 2007
or 2012 on mere obtaining Commencement or "R‘
Occupancy certificate and without obtaining prior EC
& Consents. Moreover, the OA is filed for
environmental relief, compensation and its restitution
damaged by the PP.

18.15 Further I state that, the mere grant of Commencement
in the year 2007/2008 has nothing to do with the
cause of action first arose in present case as alleged
by PP and triggering action of burden on environment
due to illegal excess construction many years
thereafter are different aspects. Therefore, PP cannot
take reference of Commencement in the year ’V
2007 /2008 as cause of action first arose and on the
contrary, PP can encourage his own cause of action
even prior to the event of purchase of land with
intention of development of said land for profit making
purpose.

18.16 Further | state that, the words “first arose” and “from

the date” are very vital in section 15(3) and these

words should not be misused for misrepresentation by

PP. These words defiantly have immense significance,
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but PP are misusing & misinterpreting these words to
create the ambiguity in the statute by referencing the
cause of action to the date of grant of Commencement
certificate in the year 2007 /2008.
18.17 Further I state that, the cause of action first arose
alleged by Respondent No. 13-PP in the vyear
2007 /2008 is not the real cause of actions and PP are
trying to correct his illegalities with two or multiple
| illegalities/ wrongs, in fact, illegal is always illegal and
“Jw such illegal act cannot stare in the eyes of law. Further
I state that, the compliance to the environmental
norms is supreme, but deep unholy nexus of PP is
diluting the environmental laws for their own benefits
with help of errant bureaucrats and this is the worst
caselc;f violation and bureaucratic illegality. Further I
state that, the PP with help of masterminds behind
curtains, themself cleverly drafting, camouflage
mentioning wrong cause of action, avoid to mention
the actual cause of action and connecting cause of
uy action to the occupancy certificate te overcome the
violation and its restitution & restoration. Therefore,
Original Applicant has not circumvented any
statutory provision and PP himself has committed
multiple wrongs.
18.18 Further 1 state that, the knowledge cannot be treated

as cause of action is the theory of PP and main dispute

raised here by PP is cause of action and question is

when actual cause of action first arose to file OA and

it is important to note that the performance of duties
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by PP towards the land laws & its obedience. Further
I state that, what was in the mind of PP have resulted
into intentionally violations of environmental norms
and PP cannot connect the cause of action to the year
2007 long back to 12 years after filing of OA. However,
Original Applicant diligently & punctually informed all
respondent government authorities vide its complaint
dated 29.07.2019, clarifying the intention of filing
case if government authorities fails to take action. I /FP«
state that, the Government Authorities in collusion |

with PP are sleep over the public cause and was

waiting to lapse the limitation. But, this Original

Applicant has acted diligently exposing these nexus

well within the time and brought these defaulters

before the court of law for the public rights.

18.19 Further I state that, the PP are acting as detector and
alleging that the OA for restitution, restoration and
compensation of environmental damage filed U/s. 15
is not maintainable as to seek relief U/s. 15. Basically,
such false and misleading stands are taken by PP due '”
to frustration of getting exposed for his intentional
blatant violation and such types of replies are filed by
only unapologetic polluters.

18.20 [ state that, the OA is maintainable U/s.15of NGT Act,
2010 with principal prayer for restitution, restoration
and environment compensation and the Applications
U/s. 15 & 20 having larger scope than Section-14 and
such application U/s. 15 & 20 are inequitable to the

PIL. The misrepresentation of PP on account of
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narrowing the scope of Section-15 & 20 is baseless.
Legislature have given wide connotation to the
protection of the common environment than personal
disputes and for that purposes legislature have
empowered Hon'ble NGT with special jurisdiction U/s.
15 & 20 under the NGT Act, 2010.

I state that, in present case the damage to the
common environment shared by the Applicant and
other citizens is getting damaged day to day due to
raise in illegal constructions & its illegal operations
and social infrastructure, supply of Natural resource
like fresh water is at shortage due to drastic increased
in demand from the illegal construction having no
accountability of natural resouirces at the appraisal
and assessment. Therefore, it cannot be said that the
decent life of applicant & other citizens having right to
good environment is not victimized from this project.
I state that, the OA have given importance to the
common environment than individuals as the entire
Pune district i1s facing the problem of fresh water cut
down, Electricity cut down, Garbage disposals,
sewage disposal, huge traffic congestions and this
project have added its negative impact to all these
parameters leading to environmental degradation,
which cannot be denied. Therefore, very wide range of
provisions of Section-15 and Section-20 of the
Application cannot be made put in circumference of

PPs narrow mind set.
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18.22 I state that, the despite the clear & interchangeable
interpretation of Setion-14, 15, 18 and 20, PP is
creating jugglery of words and trying to take away the
cause of effective and expeditious environmental
justice. In fact, report of SEIAA, MPCB & PMC have
exposed the PP and confirming the violations, PP are
going for lame attempts of these preliminary
objections of limitation, cause of action & Locus etc.
18.23 I state that, the Section-15 reads as; /‘Tp
“(1) The Tribunal may, by an order, provide, -

(b) for restitution of the property damaged
(¢} for restitution of the environment for such area or
areas, as the tribunal may think fit.”

18.24 I state that, there is no EC & consents obtained by PP
to accommodate his construction, therefore the
threshold limit for pollutant emission or discharge of
any untreated waste from this project have been
violated, but PP have carried out the construction of
BUA 67492.19 M2 out of total BUA 93387.13 M? M
comprising 16 (Eighteen) multistoried Residential
Building having 889 total number of flats, One
Commercial Building having 7 (Nine) Shops, causing
damage to the Air, Water, Natural Resources and
further due to illegal operations, generation of sewage
water, solid waste, electricity consumption and these___i._-

are adverse impact, however PP is mighty and-'_'-‘:‘::'.

resourceful entity and knowledgeable experts at -

service. Even though such reply /Counter are filed to
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circumvent the admitted position of violation by
creating nuisance in view to prolong the proceeding by
knocking the doors of politicians having access to
power corridors.

18.25 Further I state that, the Form-1I under Rule 8 is the
blank format and necessary ingredients are satisfied
in the application and damage to the environment has
dealt in the OA due to illegal activities of PP.

_ 18.26 Further I state that, the OA is filed U/s. 15 of the NGT
L Act-2010 not only challenging violations of
environment enactments r/w the ElIA Notification-
2006 issued under the Environment Protection Act-
1986 and other Schedule-I Acts, but also for the
restitution, restoration and compensation towards the
environment. Therefore, issues réised in the OA are
not Iimited to the substantial question of
implementation of the Schedule-I enactments of the

NGT Act-2010.
18.27 Further [ state that from plain reading of the OA and
(L it self-explanatory that the, OA is filed for caused
damage to the environment & ecology due to ncn-
obtaining EC, Consent to Establish and Consent to
Operate and as these mandatory permissions have

not complied.

18.28 [ state that, the every clause (a), (b) and (c) of sub-
section of 15 (1) of NGT Act, 2010 have separate
Interpretation and provide independent relief in

1solation with larger scope, but PP intentionally

misleading on collective reading of sub-sections.
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Further I state that, the prayers and reliefs sought in
the OA are to provide the restoration & restitution of
environment, ecology, area/ areas damaged at the
hands of PP and Respondent No. 13 have made out
the good case and also PP has been exposed to his
maneuvered activity. It is important to note that, the
Section-15 (1) (b) & ({c} clearly provide the larger
jurisdiction to the individuals or organizations
fighting for the public cause having larger interest of I
scciety to protect the public property, Public health
and Comrmon environment.

18.29 | state that, the entire pleadings of the OA must be
considered for reaching at the conclusion and
pieadings should not read in isolations. Therefore, the
issues and allegations raised in the application wﬂl
not affect by the narrow view of PP to bring the OA
only under Section-14, OA is covered under larger
scope of Section-15 (1) {b) & (c). OA have brought the
question of public importance and affecting the
society at large. Moreover, the PP has committed the h
illegal activities increasing lawless society, therefore,
the contentions of PP on account of narrowing the
scope of OA only U/s. 14 are baseless, meaningless,
misleading, and null & void. Moreover, it is well settled
principle of law that non-mention of or erroneous
mention of the provision of law would not be of any -
relevance, if the Court had the requisite jurisdiction to

pass an order. It would be a mere irregularity and

would not vitiate the application or the judicial order |
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of the Tribunal. Further 1 state that, the Original
Applicant is liable to receive the relief from Hon’ble
Tribunal as the OA is filed on 02.07.2020, which is
well within the limitation of 5 years from 10.07.2017
& well maintainable as stipulated in Section-15 of the
NGT Act, 2010. Therefore, these both Appeals shall be
dismissed with heavy cost.

18.30 1 state that, the contents in respect of Limitation &
Cause of Action from reply affidavit filed by
Respondent No.13-PP dated 06.03.2021 are totally
false and misleading facts by Respondent No. 13 and
in reply to the Para-35 & 36 of OA. Further I state
that, the the Respondent No. 13-PP have claimed the
benefits of EIA Notification dated 14.03.2017 issued
by MoEF & CC for regularisation of violations cases.
Actually, this notification was only for six month
window and thereafter One month time was extended
by Hon’ble Madras High Court and thereafter it has
become ineffective in the month of April, 2018 and

lL., this Respondent No. 13-PP has applied on 05.09.2019

after lapse of 16 months from amnesty period of this

Notification. Moreover, this Hon’ble Tribunal has no

powers to issue directions to consider the proposal

under this ineffective or dead notification. Further 1

state that, the procedures laid down in this

notification dated 14.03.2017 cannot be implemented
to nullify the effect of NGT Act, 2010. I state that, the
central government has enacted the NGT Act, 2010 as

special & beneficial statute and its provisions cannot
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be replaced with dead notification going bevond the
pOWwers.

18.31 ] state that, the Respondent No. 13-PP have claimed
the dismissal of this Original Application on account
on account of filing of Original application after the
expiry of limitation period of 12 years. It is important
to note here that, the Respondent No. 13-PP has not
specifically disclosed any date from which this 12
months period has to be considered for limitation. “I
Further [ state that, the on the basis of vague
pleadings of the Respondent No. 13-PP, no heads shall
be provided to such issues. Therefore, OA is filed
under section-15 of the NGT Act, 2010 and same is
well within the time limit of 5 years from the date of
cause of action arose for first time on 10.07.2017 as
specifically pleaded in Para-35 & 36 of the OA.

18.32 Further I state that, the cause of action is bundle of
actions, therefore entire pleadings of the original
application shall be considered and the PP has made
the changes in the capacity or rmodification in the mm
project layout by carrying out subsequent
amendments in sanction plans of PMC till 10.07.2017
and these sanction given rise to the cause of action,
as there is change in the previous sanction, in fact
there is increase in capacity of the project and all
these sanctions become the first cause of action by
making the previous sanction ineffective, null & void

and PP have not obtained EC, despite there was clear

cut condition no. 19 imposed in sanction vide its
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commencement certificate No. CC/1001/16 dated
10.07.2017, mandating prior environment clearance
and consent from MPCB.

18.33 Further 1 state that PP has increased the project
capacity by 0 M2 to 67492.19 M= out of 93387.13 M?
from 30.03.2007 to 10.07.2017 comprising 16
residential building, 889 flats without scientific
installation & operation of pollution control devices
and infrastructure as noted by Joint Comimittee in
their report, civil construction activity is the recurring
process and it is nothing but recurring cause of action
for building construction activity and this applicant
has obtained the information through online search
and undei1 RTI Act on 28.07.2019 and thereafter sent
the legal notice through Adv. Nitin Lonkar on
29.07.2019 to respondents inviting their attention
towards the violations committed by PP. More
specifically, it is ongoing project.

18.34 Further I state that, the cause of action first arose to

(L file this application is on 10.07.2017 when PMC
imposed condition No. 19 on Respondent No. 13-PP
mandating to obtain the EC and Consent from MPCB,
but PP did not obtained EC and Consents and
proceeded in construction crossing BUA limit of
20,000 M2 overburdening the environment & ecology
beyond threshold limits.

18.35 Further I state that, the the present application is filed
under section 15, 18 and 20 of the NGT Act, 2010 and

there is limitation 5 years from the cause of action first
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arose and Principal prayer of the applicant is for
restoration and restitution of the site to its original
position and the present applicant has raised
substantial questions relating to environment and
this application is filed within five years from cause of
action first arose on 10.07.2017, when PP exhausted
its BUA threshold limit of 20,000 Sq. Mtrs. and
pointed out by PMC and its triggered cause of action.

18.36 Further I state that, the respondents have admitted ‘U\
the factum of non-obtaining prior EC despite the
construction was going to cross limit of 20,000 M2 as
per the condition No. 19 of sanctioned plan
CC/1001/16 dated-10.07.2017 and this is the date on
which PMC imposed condition due to their
observations of heévy burden on environment &
ecology. Therefore, the present application is filed
within 5 years from 10.07.2017 and thus the
application filed is within the prescribed period of
limitation.

18.37 Further [ state that, the Respondent No. 13-PP has mn
admitted his violation on hand and procuring clean
chits on other hands in illegal manner due to delay in
deciding this OA, despite there being stay on
construction imposed by PMC vide Order dated
21.09.2019. Therefore, without any delay OA shall be

allowed with directions as prayed in OA.

LOCUS STANDI OF ORIGINAL APPLICANT
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18.38 ] state that, the contents in respect of locus standi of
Original Applicant raised in reply affidavit filed by
Respondent No.13-PP dated 06.03.2021 are totally
false and misleading facts by Respondent No. 13 and
in reply to the Para-33 of OA. Further [ state that,
there is no boundary to the environment as per the
definition of environment provided in Section-2(a) of
the Environment (Protection) Act, 1986 and in
Section-2(c) of the National Green Tribunal Act, 2010
which includes Water, Air and land as under:

“2(a)/2(c}) “Environment” includes water, air
and land and the inter-relationship which exists
among and between water, air and land, and
human beings, other living creatures, plants,
microorganism and property;” |

18.39 Further I state that, there are no boundaries to the
environment, and the interrelationship which exists
among and between water, air, and human beings,
other living creatures, plants, microorganism and

[LM properties matters when we have to interpret any legal
right relating to the environment.

18.401 state that, the Original Applicant is vigilant citizen
protecting environment and has been various
environmental issues having two reported judgments
of this Hon’ble Court to his credentials for protection
of Environment i.e. (2018) 18 SCC 257 & (2019) 9 SCC
288.

18,411 state that, the question of Locus-standi of the
Original Applicant is entirely unfounded. A reading of
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Sections 14 and 15 of the Act reveal that the entire
thrust of the Act is to prevent environmental
degradation and, accordingly, the provisions of
Section 18(2), and more particularly section 18(2)(e),
must be construed extremely widely. Further I state
that, the Applicant is the resident of the Pune city and
project under violation is also the within the
jurisdiction of the Pune City and both are sharing
common environment and social infrastructure and 4‘"
PMC governs a total area of 331.26 Sq. Km.

18.42 Further 1 state that, the distinction sought to be
drawn by the Appellant between ‘person aggrieved’
and ‘person affected’ is wholly artificial insofar as the
facts of the present case are concerned. As is ex-facie
evidént, the Original Applicant is directly aggrieved on
account of the omissions and commissions of the
Respondent No. 13-PP.

18.43 Further [ state that, the being the common man,
vigilant citizen, whistle blower, iInformer of
environmental cause to the court of law performing ATI
his fundamental duties casted by constitution and by
this Hon’ble Court and acted punctually, diligently &
promptly, then his integrity cannot be doubted and on
the contrary, act of this Original Applicant shall be
appreciated for his firm stand for environmental
cause, despite there being torture, harassment,
threats, baseless allegations by the Respondent No.. .

13-PP with help of politicians and errant bureaucratic
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lobby having deep unholy nexus having direct access
to the power corridor.

18.44 However, | state that, the Respondent-11-PP being
mighty and resourceful, but acting as an illiterate
entity by filing such false, baseless, misleading and
misinterpreting reply affidavit, it has become
necessary to explain locus of this original applicant.

18.45 Further I state that, the citizens of this nation are duty
bound & under obligation to protect the environment,
ecology, forest, wild life, natural resources, lake,
rivers, costal area etc. casted under the Constitution
of India and Hon’ble Apex court have also observed
that, Environmental is best protected by the peoples
themselves in (1996) § SCC 281, Indian Council for
Enviro-Legal Action Vs Unt;c:;n of India & Ors;

“(47) WITH increasing threat to the environmental
degradation taking place in different parts of the
country, it may not be possible for any single
authority to effectively control the same.

(L Environmental degradation is best protected by the

people themselves. In this connection, some of the
non- governmental organisations (NGOs) and other
environmentalists are doing singular service. Time
has perhaps come when the government can usefully
draw upon the resources of such NGOs to help and
assist in the implementation of the laws relating to
protection of the environment. ....”

18.46 Further [ state that, in the case of Maharaj Singh v.
State of Uttar Pradesh (1977)1 SCC 155, the Supreme
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Court observed that a legal injury creates a remedial
right in the injured person. But the right to a remedy
apart, a larger circle of persons can move the court for
the protection or defence or enforcement cf a civil right
or to ward off or claim compensation for a civil wrong,
even if they are not proprietarily or personally linked
with the cause of action. The nexus between the lis
and the plaintiff need not necessarily be personal,
although it has to be more than a wayfarer’s allergy to g
an unpalatable episode
18.47 Further I state that, In Jasbhai Motibhai Desai v.
Roshan Kumar, AIR 1976 SC 578 the Court held that
the expression ‘aggrieved person’ denotes an elastic,
and to an extent, an elusive concept. It stated as
follows:
“It cannot be cornfined within the bounds of a rgid,
exact, and comprehensive definition. At best, its
features can be described in a broad tentative
manner. Its scope and meaning depends on diverse,
variable factors such as the content and intent of the /m
statute of which contravention is alleged, the specific
circumstances of the case, the nature and extent of
the petitioner’s interest, and the nature and extent of
the prejudice or injury suffered by him.” _
18.48 Further I state that, the very significant expressio;"il-.."_?_

that has been used by the legislature in Section 18 is

‘any person aggrieved’. Such a person has a right to ’
appeal to the Tribunal against any order, decision or .

direction issued by the authority concerned.
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‘Aggrieved person’ in common parlance would be a
person who has a legal right or a legal cause of action
and is affected by such order, decision or direction.
The word ‘aggrieved person’ thus cannot be confined
within the bounds of a rigid formula. Its scope and
meaning depends upon diverse facts and
circumstances of each case, nature and extent of the
applicant’s interest and the nature and extent of
prejudice or injury suffered by him. P. Ramanatha
Aiyar’s The Law Lexicon supra describes this
expression as ‘when a person is given a right to raise
a contest in a certain manner and his contention is
negative, he is a person aggrieved’ [Ebrahim
Aboodbakar v. Custodian General of Evacue Property,
AIR 1952 SC f319]. It also explains this expression as
‘a person who has got a legal grievance i.e. a person
wrongfully deprived of anything to which he is legally
entitled to and not merely a person who has suffered
some sort of disappointment’.

'y 18.49 Further I state that, aggrieved is a person who has
suffered a legal grievance, against whom a decision
has been pronounced or who has been refused
something. This expression is very generic in its
meaning and has to be construed with reference to the
provisions of a statute and facts of a given case. It is
not possible to give a meaning or define this
expression with exactitude and precision.

18.50 Further I state that, in the case of Dr. Duryodhan
Sahu and Others v. Jitendra Kumar Mishra and
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18.51

18.52 Further [ state that, the bonafide of the Original . s

Others (1998) 7 SCC 270, the Supreme Court, held
that although the meaning of the expression ‘person
aggrieved’ may vary according to the context of the
statute and the facts of the case, nevertheless
normally, a person aggrieved must be a man who has
suffered a legal grievance, a man against whom a
decision has been pronounced which has wrongfully
deprived him of something or wrongfully refused him
something or wrongfully affected his iitle to
something.

Further I state that, the Hon’ble Tribunal in M. A. No.
108/2014 in Appeal No. 9/2014 (WZ) in the matter of
Anil Tharthare Vs. Secretary DoE & Others decided on
04.05.2016 on the issue of locus has opined that;
“29. It is now well settled that meaning of word
‘aggrieved person.’ or ‘person aggrieved’ shall receive
very liberal interpretation and shall not be hyper
technical to exclude bonafide individual to seek
redressal at the hands of Tribunal to protect
environment in the large interest of the society”.

“30. In our opinwon, it shall not be interpreted
applying acid test or straight formula jacket. The
interpretation must be tailor made keeping in mind __

liberality of legal remedies provided under the

provisions of the NGT Act for which enactment has .

been legislated.”

Applicant may not be questioned and it must be

appreciated and this questioning is completely against
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e

the judgment of this Hon’ble Court in {2019) 15 SCC
401 @ para 164 @ 469 has observed as below;
“164. Before we part with the present case, we
consider it appropriate to record a finding on the
bona fides of the appellants before this Court. It was
briefly urged by the respondents that the appellants
have invoked the jurisdiction of this Court based on
a personal agenda and consequently, the present
appeal is liable to be dismissed. This argument
cannot be accepted. We accept the submission of Ms
Shenoy, learned counsel appearing on behalf of the
appellants, that the non-consideration of vital issues
by the EAC has led to the invocation of the statutory
remedy available to them under Section 22 of the
NGT Act 2010. Vague aspersions on the intention of
public-spirited individuals does not constitute an
adequate response to those interested in the
protection of the environment. If a court comes to the
Jfinding that the appeal before it was lacking bona
{L fides, it may issue directions which it thinks
appropriate in that case. In cases concerning
environmental governance, it is a duty of courts to
assess the case on its merits based on the materials
present before it. Matters concerning environmental
governance concern not just the living, but
generations to come. The protection of the
environment, as an essential facet of human

development, ensures sustainable development for

today and tomorrow.”
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18.53 Further [ state that, the OA is filed for the questions
of public importance and  significance of
environmental  jurisprudence, in relation to
environmental damage and pollution caused by the PP
and consequences of such environmental damage and
liabilities of the PP.

18.54 Further I state that, the person aggrieved and person
injured are the different concept and this applicant is
not injured but aggrieved due to violation of his legal gy
rights of clean and decent environment as PP is
damaging common sharing’s like natural water course
& water bodies, Air, Water, Energy, Building Materials
and exploiting natural resources etc.

18.55 Further [ state that, the despite there being compliant
of this Original Applicant to Respondents government
authorities, but there is no action by these authorities
to protect environment, even after knowledge of
ongoing violation.

18.56 Further [ state that, the there i1s no boundary to the
environment and ecology, therefore the boundaries of JP”
residences of Original Applicant cannot restrict him
from filling the OA as there is blatant violation of the
environmental enactments and PP causing
irreparable damage to the environment & ecology for
his ulterior motive to get financial benefits on accouﬁt :
of “Mother Nature” and Respondent authorities have -

connivance with the PP.

18.57 Further I state that, the locus standi is not the acid

test to be apply strictly in environmental
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jurisprudence and it has liberalised concept by this
Hon’ble Court in environmental issues while enacting
the NGT Act, 2010 by Central Government from the
Orders of this Hon’ble Court while replacing the
previous Environment Appellate Authority and it is
well settled principle that the meaning of word
‘aggrieved person’ or ‘person aggrieved’ shall receive
very liberal interpretation and shall not be hyper
technical to exclude bonafide individual to seek
redressal at the hands of Tribunal to protect
environment in the large interest of the society and
this applicant being informer to the court of law have
locus to file present application.
18.58 Further ! state that, the locus shall not be interpreted
applying acid litmus test or straight jacket formula.
The interpretation must be tailor made keeping in
mind liberality of legal remedies provided under the
provisions of the NGT Act for which enactment has
been legislated.
'L 18.59 Further [ state that, the Original Applicant is
performing his constitutional duties under article
48A, 51A(g) to protect environment and Respondent
No. 13 have shown dare to bring these violation before
Honble Tribunal, as the conduct of authorities
appointed for protection of environment is against
their statutory duties and helping PP to cause
pollution.

18.60 Further I state that, the NGT, Act 2010 specifically

states that, “any person aggrieved, including any
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18.61

18.62

representative body or organization” and the term a;'ly
person aggrieved is having the broad implication and
definitely not limited its range

Further 1 state that, the Original Applicant has filed
bona fide application and is filed after studying the
relevant documents obtained under online search &
RTI. Original Applicant is a Common man and got
hurts from this blatant violation of environmental law
and degradalion of ecology and non-action of
government authorities.

Further ] state that, the Appellants & Respondent No.
11-PP is misleading with help of section 18 {2} {(a) &
(b} relating to the personal claim, but for the reliefs
sought in OA are related to the illegal construction
without prior EC causing damage are related to the
restoration and restitution of environment / area/
areas. Therefore, for locus section 18 {2) (e) will be
applicable, which specifically, states that;

“18 (2) Without prejudice to the provisions contained
in section 16, an application for grant of relief,

compensation or settlement of dispute may be made

to the tnibunal by-

(a) the person, who has sustained injury; or

(b) the owner of property to which damage has been
caused; or |
(c) where death has caused resulted from the
environmental damage, by all or any of the legal

representative of the deceased; or
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(d) any agent duly authorised by such person or
owner of such property or all or any of the legal
representatives of the deceased, as the case may be;
or

(e) anuy person aggrieved, including any

representative body or organisation; or

18.63 Further | state that, the central government has also
took stand that he concept of locus standi is made
liberal under section 18 (2) {e¢} of the NGT Act, 2010
and therefore it is not straight jacket formula.

18.64 Further [ state that, the status of Original Applicant
being not resident of the Project does not impact the
remedy under law for decent life as long as right to
protect environment and environinent protection is
the cause with public importance & public interest.
Original Applicant being the resident of Pune city
sharing common riverine system with the Appellants
cannot be restricted on account of misleading stands
with provisions of section 18 (2) of NGT Act, 2010 &

{L Rule-8 (5) of NGT (Procedure & Practices) Rules, 2011.
There is no operation of STP and sewage generated is
directly connected to the PMC line is the serious
adverse impact on the Environment & ecology and
huge illegal infrastructures raised by Respondent No.
13-PP without accommodating proper EC & Consents
for scientific appraisal, assessment & its remedial
measures definitely exploiting environment and have

long term adverse impact on the nature shared by the

Original Applicant. Adverse impact raised in OA is
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supported by the government authorities in their reply
affidavit to OA.

18.65 Further [ state that, the OA before NGT has
established the good case for the damage to the
environment shared commonly by Original Applicant
and vary fact is not disputed. Therefore, the Original
Applicant is not the de hors with in the domain of
Section 18 (2) {e) of the NGT Act, 2010 and duty bound
to protect environment, to develop clean environment ’Fn\
with sustainable development, have legal right to be
informer to the court of law for reporting the
intentional infringement of unapologetic Respondent
No. 13-PP as they thinking themselves above the law
and to make them complying the envirgnmental
supremacy. .‘

18.66 Further I state that, the Original Applicant is common
man, vigilant citizen, whistle blower, informer of
environmental cause to the court of law, performing
his fundamental duties casted by constitution and by
Hon’ble Supreme Court and acted punctually, Tp
diligently & promptly, to protect environment &
having legal right to enforce the environmental
enactments to protect the common sharing of natural
resources, then his locus cannot be doubted. The
Original Applicant acted as per the responsibility
casted by the Hon’ble Supreme Court in (1996) 5 SCC
281 @ para 47 at Pg. 302 and therefore applicant is

an aggrieved person having locus standi to file OA.
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I state that, the contents of Para-1 to 12 of
Respondent No. 13-PP reply dated 06.03.2021 are
related to the preliminary objections challenging the
maintainability of the application on account of Cause
of action, limitation and creation of third party with
misjoinder of them. Further [ state that these
preliminary objections are false, baseless, misleading
and raised to create the nuisance and to delay in the
ongoing proceedings in smooth manner. In fact,
original application is filed on the basis of correct case
of action within approprate limitation period by
joining correct party. Therefore, these objections
needs to be rejected with the final hearing without
further delay in the matter as the project area is under
serious environmental degradation and damage.

I state that, the contents of Para-1 of Respondent No.
13-PP reply dated 06.03.2021 are false and denied by
this Applicant. Further I state that, the averments and
prayers made in Original Application are in
accordance with law and OA is filed within four
corners of law after due following of due process of law
is very well maintainable. There is no relation of any
type between the Respondent No. 13-PP and also its
director and even this applicant don’t know them
personally, therefore the allegations of their
harassment by this applicant is totally false, baseless,
devoted of any merit and denied by this Applicant.
Basically, Respondent No. 13-PP has viclated the

environmental norms with impunity and same this is
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21.

reported to the court of law by this applicant and
therefore, Respondent No. 13-PP being might &
resourceful, but adopted careless & reckless attitude
in protection of environment and got scared after
getting exposed and making such allegations of so
called harassment as he has lost his mind.

1 state that, the contents of Para-2 of Respondent No.
13-PP reply dated 06.03.2021 are false and denied by
this Applicant. Further I state that, the contentions
raised by Respondent No. 13-PP on account of this
Hon’ble Tribunal have no jurisdiction as the Original
Application is not filed within limitation and
provisions of Limitation Act will not be applicakle. It
is important to note here, the Original Applicant has
not relied on Limitation Act for computation of
limitation and OA is field under section-15 r/w 20 of
NGT Act, 2010 with specific averments for cause of
action and limitation. That, the reliance of
Respondent No. 13-PP on judgments of Hon’ble High
Court and Supreme Courts for interpretation of
various statues is against himself and supporting this
Applicant as the OA is filed within S5 years from the
triggered cause of action that first arose and Hon'ble
Tribunal shall apply the period of limitation as
prescribed in NGT Act, 2010 within their powers
stipulated under Section-15 of the NGT Act, 2010.
Therefore, the Original Application is well within the

domain of jurisdiction, limitation, cause of action,
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locus as stipulated in NGT Act, 2010 and liable to be
allowed.

I state that, the contents of Para-3 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further [
state that, the Application is filed under Section-15 of
NGT Act, 2010 and same is dealing with the
substantial questions relating to environment seeking
restitution, remediation and compensation for
environmental damage caused to public property and
area and it is well within limitation of five years. Mere
obtaining a first commencement certificate will not

attract the first arose cause of action, in this case

Respondent No. 13-PP has come up with date

30.03.2007 and on this date first construction plan
was sanctioned by Respondent No. 9-PMC for Prayeja
City-I project. It is important to note here, Respondent
No. 13-PP has increased the scope of the Original
project by increasing the project land area from 21991
M2 sanctioned vide layout dated 29.03.2007 to
29290.67 sanctioned vide layout dated 02.04.2008
and further increased to 40549.13 M2 sanctioned vide
layout dated 03.08.2013 with amalgamations and
accordingly total built-up area increased. This drastic
increase in the project land, total built-up area,
population load caused due to part occupancy further
causing waste water generation, fresh water demand,
energy demand, solid waste generation, traffic load

etc. has resulted the huge burden natural resources
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23.

and these exploitation are triggered and culminated in
imposition of condition by PMC on Respondent No.
13-PP for obtain the EC and comply with
environmental infrastructure in their CC dated
10.07.2017. However, the question of limitation does
not arise as Respondent No. 13-PP has not obtained
mandatory prior environment clearance & Consents
to accommodate their construction. Therefore, the
cause of action first arose on 10.07.2017 for filling of
this Original Application.

I state that, the contents of Para-4 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further [
state that, the PP being habitual defaulter has made
as usual allé gations against the Original Applicant on
account of vested interest in project. However nothing
has been placed on record to show the vested interest
of Original Applicant in project and on the contrary,
PP has committed the breach of constitutional duty of
protectionn & development of environment & ecology
and this OA is inequitable to the PlL. Further, PP has
sought dismissal of OA on account of handing over of
possession & formation of societies and same cannot
be ground for dismissal of OA as it does not show the
due diligence of environment protection casted upon
PP and PP is seeking sympathy of this Hon’ble
Tribunal to overcome his default. This conduct of PP
show his high confidence on the episodes happening

behind the curtains to protect such white collar
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defaulters presently undertaken by legislature and
executives at the hands of this Hon’ble Tribunal.
Further, PP has raised bald objection on account of
limitation without any specific pleadings and to
overcome this default, PP can calculate the limitation
from his dream to be a developer/ Builder and to have
this development from purchase of land to overcome
his white collar default and to have money making
business at the cost of Mother Nature.

[ state that, the contents of Para-5 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the Original Applicant have not relied upon
the date of knowledge for cause of action anywhere in
OA and PP is misleading on this Céﬁnt. OA is filed
under section 15 & 20 of NGT Act, 2010 and it is well
within limitation of five years under section 15 (3} of
the Act. This stand of PP on account of meritless
objections are part of standard practices adopted by
lobby of PP to create unwarranted nuisance in the
litigation and PP has made just evasive, cursory,
casual denials without any substance. It is true
statement of PP that the general law of limitation will
not apply to the proceedings under NGT Act, 2010
being special statute.

| state that, the contents of Para-6 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the PP himself has admitted that the
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general law of limitation will not apply to the
proceedings under NGT Act, 2010 being special
statute, therefore the judgment passed by Hon'ble
Supreme Court in L.C. Hanumanthappa Vs. H. B.
Shivkumar (2016) 1 SCC 332 is from the Limitation
Act and it is general civil litigation under Code of Civil
Procedures, 1908. There i1s total difference between
the case relied by PP here and present OA. Therefore,
this judgment is not favoring the PP and it is
unnecessary stretching of imagination by PP to apply
this judgment to the present case.

[ state that, the contents of Para-7 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the limitation to file every application has
to be computed from the cause of action first arose
under both the section 14{3) & 15 (3) of NGT Act,
2010. However, it does not mean that the PP is allowed
to manipulate & misrepresent the facts of case. Here,
the cases “Jai Javan Jai Kisan & Ors Vs. Vidarbha
Cricket Association {(Application No.33/2016 disposed
on I3th January, 2017), Graminee Environment
Foundation Vs Balaji Infrastructures Ltd and (6) Ors
(Judgment dated 18* May, 2017in 0.A 179 of 2016),
Mr. Suresh Waman Dahvale and (2) Ors Vs MoEF and

(17) Ors). {Judgment dated 2274 September, 2017 in.
0.A No.95 of 2014)", relied by the PP are just .

applications simplicitor for violations of enactments

without specific pleadings of environmental damages.
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In VCA stadium case, Hon’ble NGT have held that the
allegations were for construction of stadium without
EC and its operation without CTO with support of
STP, Open Space, Parking Space & tree Cover and
Hon'ble NGT held that the stadium has become
functional in 2008 and OA is filed in 2016 and causes
of injury are insufficient. However, in present case
Construction is ongoing, daily operational damage to
environment is established and supported by Joint
Committee. In case of Suresh Waman Dahvale, court
held that the “Massive cutting of mangroves has been
took place in 2003 and OA is filed in 2014, Ratio
Decidendi arrived at in the case of Dr. V.N. Shrikhande
is not applicable in the present case, more particularly
Jor the reason that‘ ihere was pre-existing jetty and
nowhere the applicants have described or given the
details of latent effects of harm/injury caused to the
environment due to the construction in question which
became patent in or about September 2013 the time
when the notice dated 25% September 2013 was
issued”, and lastly in Graminee Environment
Foundation case, Applicant in his own civil suit No. 4
of 2009, it was categorically admitted that the blasting
& other activity related to the construction of Dighi
Port were started well prior to 2008 and EC has been
granted in 2005 and application is filed 2016.
Therefore, all these three cases relied by the PP are
not applicable to support his {false, haseless &

misleading contentions. On the contrary, OA clearly
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28.

establishes the ongoing substantial damage & injury
to the Mother Nature on various counts as well as still
the project activity is still ongoing without prior EC,
CTE & CTO.

I state that, the contents of Para-8, 9 & 10 of
Respondent No. 13-PP reply dated 06.03.2021 are the
citations relied by the PP. However, these citations are
supporting the pleadings of Original Applicant and are
completely against the PP. Further I state that, the OA
is not just dealing with the violations of statutory
obligations, but OA is precisely dealing with the injury
to the environment & ecology caused out of
implementation & enforcement of enactment specified
in Schedule-I of NGT Act, 2010. Further I state that
the Hon’ble Tribunal have inherent powers for end of
justice under Section 15, 19, 20 & 33 of NGT Act,
2010 and Rule 24 of NGT (Practice & Procedure)
Rules, 2011. Original Applicant have sought the
prayers in purview and ambient of NGT Act & Rules.
OA is well within the limitation of 5 years as stipulated
in Sec. 15 (3) of the NGT Act, 2010. Here PP himself
has come-up with the admitted case of violation and
therefore, does not deserve any equity.

[ state that, the contents of Para-11 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the present project is ongoing project and
discovery rule is itself provided in Section 19 of the NT
Act, 2010 and Hon’ble Tribunal using this discovery
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rule in almost all cases by calling report from the

expert committee. Therefore, Tribunal is well vested

with the powers of Discovery Rules. Further I state
that, this PP has approached with malafide intention
and unclean hands and PP failed to protect, preserve

& develop the enviromnment and on the Original

Applicant has raised the issue of public importance at

large and PP is creating nuisance by making false &

baseless allegation as usual. On the contrary, PP has
adopted illegal practices of procuring favorable Orders
by giving bribe to government officials and
manipulating the facts and misleading this Hon’ble

Tribunal.

I state that, the contents of Para-12 of Respondent No.

13-PP reply dated 06.03.2021 have admitted following

facts for Plot-I development;

a) PP have completed 13 buildings.

b) PP have created third party right by sell of flats.

c) PP have obtained Completion Certificate.

d) PP have formed Co-operative Housing Society.

e) There are 617 flats and 7 Commercial Offices.

f) PP have handed over 234 flats to Respondent No.
9-PMC on account of High Density Housing
(HDH) reservation.

Now, PP has raised the objection as the societies have

not made party and on account of mis-joinder of

parties, sought the dismissal of this application. In
this connection I state that, the all illegalities narrated

in the OA are on part of PP as the beneficial and profit
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30.

31.

making out of these infringements, then Societies or
flat purchasers cannot be held liable for any violation.
Moreover, PP is solely responsible for damage caused
to environment & ecology and these defaults cannot
be put to the heads of societies. However, to raise this
objection even PP has not informed to any of the
society or flat purchaser about this ongoing
proceedings vide this OA. This shows the malafide
intention of PP to put the default on heads of flat
purchaser and to get escape. This conduct of PP is
totally anti-social and this Hon’ble Tribunal may
kindly impose heavy penalty for this maneuvered &

manifest conduct.

REJOINDER TO THE FACTS OF CASE (II):

[ state that, the contents of Para-13 of Respondent No.
13-PP reply dated 06.03.2021 is the admitted fact by
PP. Further [ state that, the PP have admitted the
sanction obtained vide dated 30.03.2007, however
suppressed the total built-up area (TBA) of the covered
construction intentionally and it shows the white
collar criminal conduct of PP and disrespect towards
the judicial system.

[ state that, the contents of Para-14 of Respondent No.

13-PP reply dated 06.03.2021 is the partly admitted -~

fact by PP and partly misleading fact. Further [ state
that, the PP have admitted the sanction obtained vide

dated 07.05.2008, however suppressed the total built- §

up area (TBA) of the covered construction
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32.

intentionally and it shows the white collar criminal
conduct of PP and disrespect towards the judicial
system. Further it is irnportant to note that the entire
project is single project with name “Prayeja City” and
its sub-division is done in the year 2013 for
convenient development. Therefore, PP cannot take
stand that the sanction dated 07.05.2008 is for
Prayeja City-I, as in actual entire project is single with
name & style “Prayeja City”.

I state that, the contents of Para-15 of Respondent No.
13-PP reply dated 06.03.2021 is the partly admitted
fact by PP and partly misleading fact. Further [ state
that, the PP have admitted the commencement
certificate and layout sanction obtained vide dated
07.05.2008 for total FSI to the tune of 12828 M2 and
having total built-up area more than 20000 M?2.
However, PP suppressed the total built-up area (TBA)
of the covered construction intentionally and it shows
the white collar criminal conduct of PP and disrespect
towards the judicial system. Further it is important to
note that this while collar PP is habitual of making
allegations on the government authorities for his own
default and PP is might & resourceful entity having
experts at his doorsteps, even though the PP is
blaming the unclarity in the calculation of the total
built-up area as described in the notification. In fact,
there were no unclarity in the calculation of TBA as
the EIA Notification, 2006 clearly speaks the total

covered construction is the built up area for building
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33.

34.

construction project and area open to sky is the
activity area. Then there is no ambiguity in the
calculation of TBA for construction project and
unclarity is in the criminal minds of this project
proponents. Here, PP has given clear admission that
the TBA of the project vide sanction dated 07.05.2008
is more than 20000 M2.

[ state that, the contents of Para-16 of Respondent No.
13-PP reply dated 06.03.2021 are misleading and
denied by this Applicant. Further I state that, the
amendment notification dated 04.04.2011 have not
used words “FSI & Non-FSI” anywhere in the
notification. 1t simply says the clarification with
regards to the term “built up area” used in the said
notification (i.e. 2006}, as “The built up area for the
purpose of this Notification is defined as “the built up
or covered area on all the floors put together including
basement(s) and other service areas, which are
proposed in the building / construction projects”.”
This issue is already settled by the Hon’ble Supreme
Court in 2018 (18) SCC 257-Goal Ganga Developers
India Put. Ltd Vs Union of India through MoEF&CC &
Ors. in Para-14 to 17.

I state that, the contents of Para-17 of Respondent No.
13-PP reply dated 06.03.2021 have admitted following
facts and misleaded on account of two different

projects against a single project in actual,
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It is admitted that, PP acquired additional land
adjacent to the on-going project vide development
agreement dated 08.10.2012.

It is admitted that, PP amalgamated additional
land into on-going project vide sanction dated
03.08.2013 and sub-divided into two plots vide
sanction no. CC/1446/2013 dated 03.08.2013.
Here it is important to mnote that the
amalgamation and sub-division does not gives
rise to two separate and independent projects and
it is single project.

1t 1s admitted that, Plot No. 1 is having an Area of
19833 M2 and Plot No. 2 is having as Area of
14027 M2.

It is important to note that, the amalgamation &
sub-divisions are alien concepts to Environment
Jurisprudence and EIA Notification, 2006.

It is clear cut admission for expansion of project
with increase in TBA potential of the project i.e.
BUA, No. of flats, Population increase, Fresh
Water increase, waste water increase, solid waste
increase, consumption of natural resources for
construction, electricity consumption and having
adverse impact on environment & ecology without
assessment & appraisal.

PP has supressed this sanction plan intentionally
and misleading on account of two separate and

independent plots in shorts two different projects.
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36.

I state that, the contents of Para-18 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the issuance of plinth check certificate &
commencement certificate under Development
Control Regulations of PMC cannot be constructed as
regularisation of illegal construction under
Environmental Laws. PMC has suppressed their vital
interest in the project on account of HDH reservation
and handing over of 234 flats of PMC. Respondent No.
9-PMC is always mute spectator as the Officials are
involved in the criminal activity of corruption and
there is long history to their corrupt.ion and it is
promotcd due to non-actions from institution in strict
manner, which gave high confidence to the PMC to
commit such crimes on the face of institutions.

I state that, the contents of Para-19 of Respondent No.

13-PP reply dated 06.03.2021 have admitted following

facts by misleading & manipulating the important
facts as below;

a) It is admitted that, PP has revised the sanction
plan of 2013 in the year of 2015 and obtained
commencement certificate for Plot No. 2
development.

b) It is admitted by PP that, the TBA of Plot No. 2

were comes around 18461 M2 as per old DCR of

Pune. However, same is increased to the tune of - --

37000 M2 as per new UDPCR, 2021 and . -

therefore, PP applied for the Environment
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38.

39.

Clearance even after completion of area to the
tune of 11200.15 M2,

¢) Itisimportant to note here that there is no such
sanction is issued by PMC till date for TBA of
37000 M2 as per new UDPCR. 2021.

I state that, the contents of Para-20 of Respondent No.

13-PP reply dated 06.03.2021 have admitted following

facts;

Plot No. Phase Name TBA per Phase

Plot No. 1 | Prayeja City-I 56292 M2

Plot No. 2 | Prayeja City-1I | 18461 M2

It is admitted by PP that, the Plot No. 1 is known as
Prayeja City-I and Plot No. 2 is known as Prayeja City-
II and entire project is known as Prayeja City.

I state that, the contents of Para-21 of Respondent No.
13-PP reply dated 06.03.2021 have admitted that after
amalgamation of additional land & its sub-division in
2013, PP procured PMC revised sanction &
commencement Certificate vide dated 08.10.2015 for
Construction of Prayeja City-1I on Plot No. 2. This act
of amalgamation, sub-division & procurement of
building sanction dated 08.10.2015 does not
constitute Plot No. 2 as separate project.

I state that, the contents of Para-22 of Respondent No.
13-PP reply dated 06.03.2021 are totally false,
baseless & misleading and denied by this Applicant.
Further | state that the OM dated 07.07.2017 issued
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40.

41.

by MoEF is quashed & set aside by the Hon’ble
Supreme Court of India vide its final Order &
judgment in Civil Appeal No. 10854/2016, i.e. 2018
(18) SCC 257-Goal Ganga Developers India Put. Ltd Vs
Union of India through MoEF&CC & Ors. in Para-19.

I state that, the contents of Para-23 of Respondent No.
13-PP reply dated 06.03.2021 are partly false and
partly true and denied by this Applicant. Further I
state that the PP has attached Commencement
Certificate dated 10.07.2017, but intentionally
avoided to attach the plan and suppressed change in
scope of the project. It is important to note that the
PMC has imposed the Condition in Commencement
Certificate for obtaining Environment Clearance and
this condition of obtaining mandétory environment
clearance cannot be ignored and therefore, this
Commencement certificate is the first cause of action.
However, PP being habitual offender and taking stand
to their own admitted documents. Moreover, this
project cannot be said to be two projects only for
convenience of PP against the mandatory
fundamental duties of PP to protect & preserve the
environment. Therefore, the condition imposed vide
commencement certificate dated 10.07.2017 is the
cause of action firs arose.

1 state that, the contents of Para-24 of Respondent No.

13-PP reply dated 06.03.2021 are partly false and
partly true and denied by this Applicant. Further 1
state that the OM dated 07.07.2017 issued by MoEF ~
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has been quashed by Hon’ble Supreme Court vide its
Final Order and judgment dated 10.08.2018 passed
in Civil Appeal No. 10854/2016 and also settle the
dispute of built-up area & covered construction. But
the lobby of Real Estate white collar defaulters &
corrupt politicians having their black money
investments in real estate sector with help of Builder
Association of India and CREDAI have filed to SLPs
before Hon'ble Supreme Court on the issue already
adjudicated and same have hecome infructuous by
way of Judgment dated 11.09.2019 passed in Civil
Appeal No. 10854/2016 and Builder Association &
CREDAI are trying to counter blast tne Judgment
dated 10.08.2018 with help of master mind criminal
developer M/s. Goel Ganga Developers (I) Pvt. Ltd,,
Member of Parliament Mr. Sharad Pawar, High way
Minister Mr. Nitin Gadkari, former Union Minister for
Environment & Forest Mr. Prakash Javdekar and
Former Chief Minister of Maharashtra Mr. Devendra
Fadnvis and these criminal activities were widely
published in Huffington Post, but responsible persons
from judicial systems also ignored the same as usual
practice to be in good books of these corrupt
politicians. It is important to note here, that the
present project 1s also having black money investment
of Member of Parliaments of Pune though his handler
BJP Ex-member of PMC Mr. Ashok Yenpure. This is
one of the major reason to have high confidence of this

PP for laying on face of this Hon’ble Tribunal.
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I state that, the contents of Para-25 of Respondent No.
13-PP reply dated 06.03.2021 are admitted facts.
Further [ state that, this Original Applicant has issued
legal notice dated 29.07.2019 though his Advocate
Nitin Lonkar to the Respondent Government
Authorities including this PP and in response this
Notice Member Secretary of SEIAA and Principal
Secretary, Environment Department have issued
show cause notice date 29.08.2019. In said show
cause notice, MS-SEIAA & PS-DoE have clearly
mentioned that the PP have carried out the
construction of 67154.88 M2 and also issued
proposed direction to stop the construction.’

I state that, the contents of Para-26 of Respondent No.
13-PP reply dated 06.03.2021 are false & misleading
facts and denied by the Applicant. Further I state that,
SEIAA has issued show cause notice dated
29.08.2019, wherein it is clearly mentioned in Point
No. {f) that the “PP has completed part project in mid
of 2013 & 2015, but did not applied for consent to
operate and put the project under enjoyment without
consent to Operate’. Here it is important to mention
that the word “Part” 1s used not it is not stated that

the entire project is completed in 2013 or 2015 and

also same fact is mentioned in Para No. 9 (i) of OA. . 7

Therefore, PP is misleading on account of completion

of project to overcome the clutches of cause of action -

and limitation.
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[ state that, the contents of Para-27 of Respondent No.
13-PP reply dated 06.03.2021 are admitted facts as
well as misleading facts. Further I state that, it is true
that the PP has admitted the violation by applying
under violation notification dated 14.03.2017 after
expiry of given window and also PP have admitted that
the MPCB have rejected CTE. Further [ state that the
project under violation does not falls under benefits of
EIA Notification dated 09.12.2016 to take benefits of
exemption of CTE or CTO and moreover PP have not
obtained any environment conditions under EIA
Notification dated 09.12.2016, which is quashed by
this Hon’ble Tribunal vide its Order dated 08.12.2017
in OA No 677/2016.
[ state that, the contents of Para-28 of Respc;ndent No.
13-PP reply dated 06.03.2021 are admitted facts as
well as musleading facts vide its reply dated
10.10.2019 to the Show cause notice dated
29.08.2019.
1) PP has misleaded on account of two different
project inter alia “Prayeja City-I & Prayeja City-
II”, in fact as per EIA (Ainendment) Notification-
2004 dated 07.07.2004, project consists of either
“modules or phases”. Therefore, the plea of PP on
account of two different project is totally
misleading and afterthought.
ii} Here, PP admits the breach in Prayeja City-1 and
applied for post facto EC.
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However, in this regards [ state that the PMC sanction
dated 03.08.2013 clearly shows the amalgamation &
sub-division of project into two phases for convenient
development and it does not attract the alien concept
of two different project in afterthought manner after
the exposing the PP and in view to get escape PP
intentionally have not attached the sanction dated
03.08.2013. Therefore, it is clear cut admitted case of
violation and PP is not entitle for any mercy from this
Hon’ble Tribunal.

[ state that, the contents of Para-29 of Respondent No.
13-PP reply dated 06.03.2021 are totally false,
misleading and baseless and denied by this Applicant.
Further | state that, the notice/complaint dated
29.67.20 19 filed this applicant before the respondent
Government authorities has been misused as capital
of their corruption business, specifically by former PS-
DoE Mr. Anil Diggikar and accepted huge bribe
through his Office bearer Mr. Kartik Langote and in
this respect this Original Applicant has lodged
complaint  with  Anti-Corruption  Bureau  of
Maharashtra and ACB has taken cognizance on the
same. It 1s important to note here that the

communication dated 16.11.2019 is issued by PS-

DOE in personal capacity whereas the show cause
notice is issued in the capacity of Member Secretarj- : _
of SEIAA & PS-DoE, then without providing - '
opportunity of hearing to this Original Applicant:é:_'g'c_ﬂ

illegal communications are issued in violation':;of
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principal of natural justice and it is clear cut misuse
of discretionary powers by executives. No notice or
opportunity was given to this Original Applicant for
the hearing and seems that only PP was heard in
personal hearing. Whether such personal hearings
can be given under EIA Notification, 2006 r/w
Environment (P} Act, 1986 is the important question
for consideration before this Hon’ble Court.
Communication dated 16.11.2019 is passed behind
back of this Original Applicant and said
communication is not communicated to this Original
Applicant or not placed in public domain. In fact,
finding of giving clean cheat to the PP are totally
baseless as the project under challenge is single
project with two intercoﬁnected phases and the
concepts under DCR of PMC are not binding on the
central legislature. However, such high confidence of
committing illegal activity by executives is coming
from thee behind curtains episode and non-actions in
given time schedule. These illegal activities have
discouraged the justice to environment and ecology.

I state that, the contents of Para-30 of Respondent No.
13-PP reply dated 06.03.2021 are partly admitted
facts and partly misieading facts. Further 1 state that,
SEIAA has delisted the proposal for post facto
environment clearance in its 183 meeting held on
13.12.2019 on two grounds and first one is PP has
carried out construction more than 20000 M2 and

second is PP has not applied as per MoEF Notification
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dated 14.03.2017 & 08.03.2018 i.e. within stipulated
time frame. SEIAA has simply referred the project as
“Prayeja City” there is no reference to the “I or II”.

[ state that, the contents of Para-31 of Respondent No.
13-PP reply dated 06.03.2021 are totally false,
misleading and baseless and denied by this Applicant.
Further 1 state that, the PP is systematically
misleading on account of two different projects viz.
Prayeja City-1 & Prayeja City-II and after rejection of
proposal for grant of post facto EC for Prayeja City-I,
then applied for grant of EC for Prayeja City-1I with
under table advise from PS-DoE on 04.01.2020 on
baseless ground .that after revision of plan in 2020
total built-up area would exceed the 20000 M2
threshold. Here, it is important to note that there is
no sanction by PMC till date for Plot No. 2 after the
year 2020. Moreover, said proposal is differed by
SEIAA 1n its 218% meeting held on 01.04.2021 and
SEAC-III were recommended the proposal only after
the compliance of the conditions and decided to defer
the case till final outcome of the court case. It is
important to note here that the total completed BUA
of the project is more than 67154 M2 for both the
phases till filing of this OA. Also it is important to note

that the PMC has issued stop work notice to entire

project vide dated 21.09.2021 after the PMC site-

inspection. Also PS-DoE communication dated
16.11.2019 is the compromised statement in violation

of principles of natural justice and it is best example
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of the misuse of discretionary powers by executive, in
which application of judicial mind is required from
this Hon'ble Tribunal to avoid the miscarriage of
justice.

I state that, the contents of Para-32 of Respondent No.
13-PP reply dated 06.03.2021 are partly admission
and partly misleading. Further 1 state that, the total
BUA of the Prayeja City-1 phase is more than 56292
M2 and that of Prayeja City-II is more than 18461 M2
at that point of time, in total TBA of the entire project
is more than 67000 M2. Which is more than 20000
M2 and PP have given clear cut admission to his own
mouth, therefore his all other stands become null,
void & ineffective. However, PMC has miscalculated
the TBA of 'project in their inspection report dated
21.09.2020 and there is exclusion other illegal
structures like Basement Parking, illegai
constructions raised in marginal space for which PMC
have not given sanction in their approved plans.
Moreover, affidavit filed before RERA Authority and
Registered agreements also mentions of single project
“Prayeja City” with two phases.

I state that, the contents of Para-83 of Respondent No.
13-PP reply dated 06.03.2021 are partly true and
partly misleading. Further I state that, the Hon'ble
Supreme Court of India have quashed the Order dated
17.11.2020 passed by Hon'ble Tribunal in violation of
principles of natural justice i.e. without issuing notice

& without providing opportunity of hearing to the PP
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52.

53.

in this OA. However, Hon’ble Supreme Court have
recorded the undertaking of PP that, “PP shall proceed
with the construction only after complying with the
statutory norms”.

I state that, the PP has supressed the procurement of
Consent to Establish from MPCB vide dated
11.02.2021 for phase-II Prayeja City-II, while filing the
reply affidavit dated 06.03.2021. However, this
Original Applicant have challenged this CTE before
the Competent Authority by way of appeal under
Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981.

REJOINDER TO THE PARA-WISE REPLY OF PP TO

OA:

[ state that, the contents of Para-34 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-1 & 2 of the OA are
true and correct.

[ state that, the contents of Para-35 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-3 to 6 of the QA are
true and correct and PP himself is misleading &
suppressing on account of various vital information
and procuring favorable remarks by promoting
corruption in the government authorities. Information
gathered by the Original Applicant is the public

documents & actual site conditions approved by the
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respondent authorities on submission of information
by the PP and therefore, PP cannot make such
misleading statements by his own mouth that the
public information and PP himself is misleading,
providing misconceived information and raising
afterthought issues.

[ state that, the contents of Para-36 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further [

state that, the contents of Para-7 of the OA are true

and correct and PP cannot deny this information by
his own mouth as the present project is residential &
commercial project situated at the No. 71/3, 71/5,
71/6/1, 71/6/5, T71/6/6, 7T1/6/7, T1/6A/S,
71/6A/9, 71/6A/11 and 72/20A to 27A of Village-
Vadgaon Budruk, Taluka-Haveli, District-Pune within
the limit and jurisdiction of PMC as local authority
and PMC is the sanctioning authority and present
development is undertaken by the Respondent No. 13-
M/s. Prayeja City (a JV)-PP on total land area
admeasuring of 40549.13 Sq. Mtrs. and this area 1s
sub-divided into two plot viz. Plot No. 1 and Plot No. 2
and development is traded in name and style of
“Prayeja City- I & II’, but PP have not disclosed this
name in any of the permission obtained from
government authority. Further it is important to note
that the PP is the responsible for all the illegality
committed during the construction phase as well as

for the damage caused to environment and ecology
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53.

due to this project activity as PP is the beneficiary
from the project and profit making entity.

I state that, the contents of Para-37 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-8 to 13 of the OA are
true and correct and the report dated 23.08.2020 filed
by the Joint Committee is on behest of this PP on
account of imaginary concept two different project and
this idea was born from the former Principal Secretary
of DoE Mr. Anil Diggikar, who have accepted huge
amount of bribe through his handler Mr. Kartik
Langote and also share of this bribe is also distributed
to the Joint Committec Member subordinate to the
PS-DoE. Therefore, Joint Committee Report is the
toeing of line in continuation of the illegal
communication dated 16.11.2019 issued by PS-DoE
giving birth to the concept of two different project to
the actual single project and such communications
are issued only due to high confidence given by the
corrupt legislatures from state and central
government and also from the members of judicial
systems not applying their minds and working on

mandates to promote their next generation into

judicial system. At this juncture, these illegal-:
activities have spoiled entire nation at the hands oft Y
corrupt government system. Joint Committee Member

Mr. Y. B. Sontakke has issued the CTE dated

11.02.2021 having entire knowledge and involvement
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in corruption and same is challenged before the
competent authority. None of the government
establishment is taking action on the complaint of this
Applicant, but on the scrap reply of PP, MPCB, SEIAA,
PS-DoE, PMC are activating diligently to protect him
and this shows deep corruption in the government
system and there is need to explain the facts
separately and burden of proof is on the PP &
bureaucratic nexus to prove them innocent. However,
these corrupt nexus are provided pleasure by non-
actions form legal fraternity being part of same
society, which is very unfortunate state of affair on
public at large. All the allegations and statistical data
provided by Original Applicant in these Para-8 io 13
is from the public document and actual site
conditions and then, Joint Committee & PP cannot go
against their own statement. Therefore, after the joint
committee report and repiy of PP, it is clear that, “PP
has misleaded on account of two different projects, in
fact this is single project sub-divided into two phases
in continuation. PP has not obtained any prior
Environment Clearance from SEIAA or MoEF and
consents from MPCB and carried out the construction
of 67492.19 M2 till today comprising of 16 residential
wings, 889 flats in addition to this PP has further
proposed expansion to increase the capacity of project
by additional BUA of 25894.94 M2, Therefore total
BUA of project is going to cross 93387.13 M2
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56.

comprising 16 residential buildings with 889 flats &
7 shops”.

[ state that, the contents of Para-38 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-14 of the QA are true
& correct and it is necessary to obtain the land use
change permission from collector before going to make
any construction as it is mandated at item no. (II)
Activity, Sr. 1, 1.1, 1.2, 1.3 in form-1 and item no. 1,
1.1, 1.2, 1.3, 1.4, 2.8, 2.10 of form-1A of the
Application for EC under EIA Notification, 2006. That
the PP have procured two Non-agricultural permission
vide No. PRA/NA/SR/282/07 dated 11.05.2007 for
an area admeasuring 16971.53 M2 out of total land
holding 21991 M2 & PMH/NA/SR/93/2014 dated
09.01.2015 for an area admeasuring 16838.92 M? out
of total land holding 33860.45 M2 excluding
previously permitted area 16971.53 M?2. Further I
state that the Collector Pune also imposed condition
No. 11 for obtaining prior EC as stipulated in revised
non-agricultural permission vide its No.
PMH/NA/SR/93/2014 dated 09.01.2015

“11. As the subject proposed area is coming more

than 20,000 sq m, hence if the construction is to be ..
done for more than 20,000 sq m it would be binding
to produce before Pune Municipal Corporation the - .

Environment Clearance Certificate of Environment

Department.”
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Therefore, these Non-agricultural permissions
granted by the Collector of Pune are totally illegal and
against the provisions of the environment law and its
terms & conditions are violated by PP in connection
with environmental issues.

[ state that, the contents of Para-39 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-15 of the OA are true
& correct and it is mandatory to obtain prior
permission from CGWA for construction of basements
as well as for bore well ground water extraction. Illegal
construction of Basements have direct impact on
ground water level depletion by dewatering &
hollowness in the land structure and boring ground
water extraction have also direct impact on ground
water level. However, to understand there is
requirement of mind which is absence in PP, PMC &
SEIAA, PS-DoE, MPCB at the cost of corruption in
their blood. Now, after recording of damage by Joint
Committee by way of ground water extraction, PP has
procured ex-post facto CGWA permission which is
valid from 06.01.2021 till 05.01.2026. In actual OA
deals with the damage caused from beginning of
construction till compensating it. However, Joint
Committee failed to calculate the damage on account
of ground water extraction from bore wells, from illegal
construction of basements and dewatering from

basement and rain water harvesting for recharge of
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ground water. In fact, there are four bore wells used

for ground water, but Joint Committee has made false

observation of use of two bore wells for ground water

recharge.

58. [Istate that, the contents of Para-40 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further 1
state that, the contents of Para-16 to 21 of the QA are

true & correct and it is Joint Committee has not made

actual site visit and report 1s prepared by seating in
the A/C office of PP.

Issue in OA

Actual site condition

16. No Installation Of
Rain Water Harvesting
System

JC Report
7. PP has provided
rain water
harvesting

Minimum 8 RWH pits
are required, but PP
has .not provided
RWH system at site.
Entire plot 1s
concretized and there
i1s no space for rain
water percolation into
the ground to recover
the ground water
level.

17. No Soil
Preservation And No
Soil Test By PP

All buildings are
already
constructed as
such the comimittee
is unable to offer
any comments 1in
this regards

PP has made deep
excavation of an area

admeasuring more
than 8000 Sq. Mtrs.
against the prosed

ground coverage of
6430.24 (5070.57 +
1359.67) Sq. Mtrs. up
to 10 Mtrs.

Earth structure \'f""a't '

the project site is 3
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'~
Mtrs soil, 4.5 Mtrs
Murum and 2.5 Mtrs.
basalt.
PP has made exaction
of soil to the tune of
8000 Sqg. Mtrs x 3
Mtrs = 24000 Cu.
Mtrs., excavation of
Murum to the tune of
8000 8Sqg. Mtrs x 4.5
Mtrs = 36000 Cu.
.Jy Mtrs., and excavation
of basalt to the tune
of 8000 Sq. Mitrs x
2..5 Mtrs = 20000 Cu.
Mtrs. |
18. Huge Quantity Of | 3. Two bore wells | Total water
Fresh Water | are used by the |consumption is
Consumption, Huge | residents for non- | {632375 + 164065) =
Quantity Of Waste | domestic purpose. | 816440 litres as
Water And Solid Waste disclosed by PP vide
Generated And there is | 6. PP has provided | sanction No.
no treatment of wastes | vermin-composting | CC/2107/15 dated
water as there is no | pits for the | 08.10.2015 and
‘ installation of sewage | treatment of wet|CC/1001/17 dated
lL treatment plant (STP)|waste. A place for | 10.07.2017.
at project site & no |dry waste | The  waste  water
treatment of  solid | segregation is not | generated is the 80%
waste at project. seen in the |of the total f{resh
premises. water consurmnption,
therefore the total
13. PP has provided | waste water
260 CMD Capacity | generated is 653152
STP. However, | litres per day.
during visit STP’s | As per standard rule
all units were found | of waste management
in idle condition | rules average solid
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except the sand
Carbon Filter. Also,
there is no
ventilation for
collection and
filtration treatment
area.

waste generated per
person is 0.45 Kg per
day, therefore total
solid waste generated
1s = 0.45 Kg per day
per person x 4500
persons = 2025 Kg
per day.

There is Fresh water
consumption of
816440 liters per day,
Waste water
generated 1s 653152
liters per day and
Solid waste generated
1s 2025 Kg per day.
There is ground water
extraction to meet the
fresh water
requirement.

STP i1s just scarp
skeleton and not in
operationn since its

installation.
There is no
installation of

vermin-composting

pits at site in actual.
In fact, scrap teen
boxes are kept in
illegally constructed
shed in marginal
space for wet garbage
collection and its
smell is to much and
it cannot be called as
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vermin-composting
system. ]

19. Illegal installation
and operation of DG
Sets: 5 No. of DG sets
are installed

12. PP has installed
4 number of DG
Sets of capacity 40
KVA, 62 KVA X 2,
82 KVA.

20. No energy
conservation, no solar
panels installation and
no solar water heater
installation.

7. PP has provided
solar panels for
energy
conservation to the
ten buildings.

In actual there is no
solar panel
installation on any of
the  building  for
energy conservation
and only two newly
constructed
buildings have solar
water heaters.

This project have
average energy
Consumption per
month is more than
174700 KW and there
1s no energy
conservation.

_

21. 10% recreational
open space 1is not
developed as per norims

15. PP has
developed the
project as per the
approvals by PMC
(Particular 2.1j and
accordingly

provided all open
spaces; side, front,
rear, and recreation
open space as per
the provisions of
DC rules. The
recreation open
space 1is provided

In actual entire open
space is provided on
podium which is not
permissible. Open
space for recreational
purpose must be
provided on virgin
land and pPMC
circular cannot
replace the statutory
provisions of
mandatory providing
RG area on virgin
land. Space provided
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on the podium and
1s in accordance
with  the PMC
Circular. Below this
podium, there is a
parking space. As it
18 provided in
sloping ground, it is
closed from three
sloping sides and
approached by a
natural slope from
one open side. The
slope is adequate
for the vehicular
movemert. This
space by being deep
needs
improvements  in
the ventilation.

on podium cannot be
terms as open space
for environmental
point of view.
Explanation provided
by the Joint
Committee is nothing
but compromised
statement.

As per Hon’ble High
Court directions, it is
necessary to plant 3
trees for each 80 sq.
Mtrs. for the building
development projects
and 5 trees for each
feeling of tree.

That the total land
area 40549.13 Sq.
Mtrs. therefore total
number of trees to be
planted is comes to
40549.13/80 = 506,
but PP has planted
near about 150 trees
and JC is relied upon
PMC  letter from
garden department
for plantation of 364
trees.

compromised statement

Further I state that, the statement of PP in respect of
reply to Para-16 to 21 of OA is totally false and it is
in collusion with Joint

Committee. In actual there is no such visit took place -
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[ state that, the contents of Para-41 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-22 of the OA are true
& correct and PP has deep unholy nexus with the City
Engineers of PMC Mr. Prashant M. Waghmare and
therefore PP has comirnitted blatant violations in
connivance with him and his subordinates. McEF
issued EIA notification-2006 mandating prior EC for
the construction having total BUA of 20000 Sq. Mtrs.
but PMC officers has not insisted PP to obtain prior
EC and neglected to perform their statutory duties to
protect environmnent and ecology. PP was supposed to
obtain prior CTE, but PP has carried out the
construction without any CTE, theréfore PMC officers
have neglected to perform duties as per the norms. PP
has not provided the marginal space as per the DC
rule i.e. more 7.5 Mtrs., even though the PMC officers
has neglect to insist PP to provide the marginal space
and allowed to proceed for illegal construction having
no access for fire engine around the buildings. Fire
engine cannot be reached to the project site as there
1s no means of access to the project. PP has not
developed the 10% open space as per the DC Rule, but
PMC officers have neglected to perform duties as per
the norms. There is no plantations at site. PP has
provided false information in Area Statement, it was
mandatory to correct area statement but PMC officers

have neglected to perform duties as per the norms.
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PMC officers have allowed the PP for commercial
development instead of Residential Development in
violation of DC Rules and their by PMC officers have
neglected to perform duties as per the norms. As per
the modified DC rules of PMC it is mandatory for the
project having 130 units and more should install the
STP at site, but there is no installation of STP at site.
Reservation of HDH is removed in illegal manner and
this notice Mr. Prashant Waghmare being the DP
officer has involved in the matter. PP has not handed
over the area of 18 Mtrs DP road wining, 30 Mtrs. DP
Road winding and 15% amenity space to the PMC, but
PMC officers have neglected towards this act. PMC has
caused huge financial loss. PP has manipulated in the
water bodies and also PP has made illegal tree cutting
without any permission from the concern department.
PMC officers have committed many illegal acts to
provide undue support to the PP. Therefore, PMC
officers including City Engineer of PMC-Mr. Prashant
Waghmare are directly responsible for such violations.
I state that, the contents of Para-42 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-23 of the QA are true
& correct and from the word “PRAYEJA”, “YE sands
for YENPURE ASHOK” and “JA stands for JANI
SANDIP?, and unapologetic conduct of the PP to satire
in the eyes of law by committing very serious

illegalities of not obtaining prior EC and Consents
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from the MPCB is really shocking only due to the
direct interest of the former elected member of PMC
Mr. Ashok Yenpure, who had holding the position for
more than 10 years. it is important to note that such
type of white ccllar crimes are committed by rich
offenders only with ulterior motive of earning benefits
at the cost of environment and ecology and these
white collar crimes should not be tolerated at the cost
of Mother Nature. Therefore, this Hon’ble Tribunal
may kindly imposed highest, exemplary compensation
to have deterrent effect on these defaulters and to
send clear message in society.

i state that, the contents of Para-43 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and deﬁ'ied by this Applicant. Further 1
state that, the contents of Para-24 of the OA are true
& correct and it is admitted position that the PP has
carried out illegal construction to the tune of TBA of
more than 67492.19 M? and also sought further
expansion of more than 25894.94 M2 on Plot No. 2 as
disclosed in application for EC dated 04.01.2020
(submitted on 22.01.2022). Therefore, total BUA of the
entire project is going to cross 93387.13 M2 without
prior EC & Consents.Even though the report of joint
committee is casual & cursory and prepared to protect
the PP, but the report have pointed out substantial
damage to the environment and ecology on the basis
of non-compliance to the environment norms. This

illegal construction is raised by consuming huge
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quantity of the building material prepared from
natural resources like Cement, metal/ aggregates,
steel, timber, water, fuel, bricks, sand, aluminium,
copper for wirings, marble, stainless steel, PVC etc. for
the construction of the project without any impact
assessment and caused irreparable damage to the
environment and ecology in substantial nature. GHG
emission especially carbon from the material process
and its use during the construction and operation
phase is huge and it has adverse impact on the
environment and therefore the prior impact
assessment is required for the better protection and
improvement of the environment due to the activity of
the PP. But PP intentionally failed to prepare such
Impact Assessment and further neglected to
implement such assessment in his project and caused
huge damage to environment. PP has made illegal
excavation of two basements and this is one of the
major damage to the environment. PP is illegally
extracting the ground water from four (4) number of
bore wells. PP is not doing any treatment on the solid
waste and it is directly dumped to the PMC dumping
location by overburdening the PMC infrastructure. PP
has used traditional clay bricks instead of fly ash
bricks and PP has not used any scientific construction

method. The environmental issues are very complex

and its restoration is more difficult than complexity.

But PP has callous attitude for environmental

protection and adopted careless, reckless, attitude
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with unapologetic behaviour and manipulated the
government authorities, therefore exemplary damages
having deterrent effect must be imposed on this PP to
teach lesson. Therefore considering the serious
violations of non-obtaining of Environment Clearance,
Consent to Establish, Consent to Operate, CGWA
permission, Non-installation of pollution control
devices, Non-plantation of tree, Non-installation of
STP, Non-installation of Solid waste treatment unit,
illegal ground water extraction, illegal operation of DG
Sets, construction of two illegal basement damaging
ground water level etc., the amount of environmental
damage required to be iimnposed on PP for restoration
of this area should be more Rs. 650 Crores. Above
coﬁduct of the PP towards intentional environmental
compliance shows that, PP is unapologetic and PP
have adopted careless and reckless methods in
environment protection, as PP has not obtained any
EC, not obtained any consent to Establish, not availed
benefits of EIA 14.03.2017, expanded project without

obtaining EC & Consents and operated project

“without CTO. Therefore, PP may kindly be imposed

with heavy & exemplary environment compensation
as stated abode of Rs. 650 Crores to have deterrent
effect on him.

I state that, the contents of Para-44 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-25 to 31 of the OA are
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true & correct and Original Applicant, after collecting
information from various government authorities and
through online search issued a notice to PP and
complaint to authorities on 29.07.2019 though Adv.
Nitin Lonkar for violations of EIA Notification-2006
r/w Environment (Protection) Act-1986, Air (P&CP)
Act-1981 and Water {P&CP) Act-1974, wherein it was
specifically requested to take appropriate steps to
demolish the illegal structure and to stop further
construction and to restoration and restitution of the
environment and ecology damaged by PP. Further 1
state that, in response to the said notice PMC issued

stop work notice dated 21.09.2019 to the PP and

SEIAA & PS-DoE also issued direction to

Commissioner PMC to take appropriate action. Also,
PP himself has admitted the entire violations by filling
application dated 05.09.2019 for ex-post facto EC for
Plot No. 1 under EJA (Violation) Notification-2017
dated 14.03.2017 and Application dated 04.01.2020
for Plot No. 2 after procuring partly clean chit letter
dated 16.11.2019 from PS-DoE . However, despite
there being multiple directions, conditions by various
government authorities for obtaining prior EC and
consents, PP has ignored the same intentionally.
Thereafter, PP has in view to cover-up his illegality and
get escape from the clutches of legal proceeding
applied for Environment Clearance through online
application dated 05.09.2019 on

“http://environmentclearance.nic.in/state/Form_8A
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_PDF.aspx?pid=63009&prono=SIA/MH/MIS/116410

/2019”, wherein PP has admitted the following facts.

Description

Units

Actual Fact

Proposed Built up area
(Built wup area or
covered area on all the
floors put together
including its basement
and other service areas
which are proposed in
the building or
construction projects)
(In Meter /Sqr}

56292.036

Partially True

1.1- Permanent or
temporary change in
land use, land cover or
topography including
increase in intensity of
land use (with respect
to local land use plan)

The project is proposed
on open land. There will
be permanent

change in the usage of
land with

increase in intensity of
land use

Partially True

1.2- Clearance of
existing land,
vegetation and
buildings?

Existing structures
Buildings A, Al, B, C1,
C2,C3,C4,El1, E2, D,
Fl, F2, G and Club
House Trees do not
obstruct the building
line

Partially True

1.5, Facilities for
treatment or disposal of
solid waste or liquid
effluents?

Liquid Waste - The
Treatment for sewage
generation shall be
provided 1in situ for the
domestic sewage
generated Sewage
Generation 4.56 KLD
Operation Phase - The
STP shall be provided
for the same with
proposed following
capacities STP 380 KLD
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Solid Waste - The 'in- |
situ treatment by way of

composting is proposed
for Labour Camp etc.
Operation Phase - In-
situ treatment shall be
provided for wet waste
and storage for dry
waste Total Solid Waste
1587.2 Kg/day

T

electricity and fuels
(source, competing
users) Unit: fuel

(MT),energy (MW)

S. 1.28- Influx of people to | The proposed Project is
an area in either | residential project
temporarily or | providing tenements on
permanently? permanent basis.

Increase in No of
Residents 3155

6. 2.2- Water (expected | The water source and
source & competing | quantity in KLD is as
users) unit: KLD under - Construction

Phase 4.56 Water
Supply — By Tankers is
proposed Construction
purpose 1.51 KLD
Domestic Use 2.55 KLD
Operation Phase 439.66
KLD Source PMC Fresh
- Total 279.05 KL.D

7. 2.24- Construction | Steel, RMC, Gravels,
material — stone, | Blocks/Bricks,
aggregates, sand / soil | Aluminium, Glass,
(expected source —~ MT} | Paits, Tiles etc.

8. 2.26- Energy including | The Energy

Consumption shall be

during construction &
Operation phase. The
source shall be -
MSEDCL for electricity.
The Fuel shall be
required for DG Set
Construction Phase
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Demand Load 71 KW D
G Set 625 kVA
Operation Phase
Demand Load 1237 KW
D G Set 825 kVA X 2
Nos., 62 kVA X 1 No., 40

kVA X 1 No.
(I} 2-Areas which are Mutha River
important or sensitive at distance of
for ecological reasons - 1000 meters

Wetlands, watercourses
or other water bodies,

coastal zone,
biospheres, mountains,
forests

63.

64.

For Plot No. 1, SEAC-III considered the project in its
96t meeting held on 15.10.2019 and referred the
proposal to the SEIAA for further decision as the show
cause notice was issued to the project by SEIAA. For
Plot No. 1, SEIAA considered the project in its 183rd
meeting held on 13.12.2019 and decided to delist the
proposal as the PP has carried out the construction
more than 20000 Sq. Mtrs. and PP has not applied the
proposal as per the provisions of the MoEF & CC
notification dated 14.03.2017.

For Plot No. 2, SEAC-III considered the project in its
105th meeting held on 29.01.2020 and sought
additional data from PP on account of building wise
construction carried out on site, undertaking
regarding compliance of all environmental parameters
& norms, evacuation plan, Fire NOC, Water supply

with quantity, solid waste & e-waste management
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65.

66.

details etc. Further, SEAC-III considered proposal in

114th meeting held on 05.02.2020 recommended the

proposal subject to court case out come. For Plot No.
2, SEIAA considered the project in its 218%™ meeting
held on 01.04.2020 and decided to defer the case tﬂl
the outcome of the case. o

I state that, the this entire illegal activity shows':'that

inherent lack of coordination between the local |

authority/ sanctioning authority, SEAC, SEIAA, DoE
and MPCB and this act cannot be neglected for
betterment of environment. The applicant have made
out prima-facie case and situation have become
unbridle & uncontrolled as stay is not granted by this
Hon’ble Tribunal. PP have stared in the eyes of the law
to continue his construction activity and occupa_n‘cfy of
premises. The applicant have no any personal interest
in the project and also there is no any enmity against
the respondents in this OA.

I state that, the contents of Para-45 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-32 of the OA are true
& correct and all the questions raised in this Para are
substantial in nature and PP himself have admitted
all the violations and therefore, PP cannot take
contrary stand as illegal construction of project is
carried out without obtaining Environment Clearance
from SEIAA, without Consent to Establish and
Consent to Operate obtained from MPCB and
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committed violation of EIA Notification-2006, will
survive in the eyes of law. Also, ground water is
extracted for construction & domestic use without
obtaining permission from the appropriate authority,
operation of project is not legal without installation of
environment protection infrastructure, PP cause
irreparable damage to the environment & ecology for
his profit making at the cost of “Mother Nature”, and
therefore, restitution and restoration of the area
damaged by PP is necessary.

I state that, the contents of Para-46 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, it is not necessary to be owner, flat
purchaser, developer to protect the environment and
ecology commonly shared by the illegal development
carried out by PP and this Original Applicant.
Moreover, the PP submuitted various documents to the
government authority for obtaining sanctions from
PMC, Collector of Pune, SEIAA and MPCB etc. are the
public documents and same are obtained by Original
Documents under legal provisions of RTI Act and
these documents itself are self-explanatory for
violations of PP. That the PP being habitual while
collar offender have made bald, baseless, misleading
allegations of blackmailing, extortion etc. without
establishing a single evidence against this Original
Applicant. In actual, Original Applicant even have not

seen any person of PP, whether they are black, white
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68.

69.

or colored or there is no communication of any type
and these allegations shows the dirty mindset of the
PP and its unapologetic conduct towards the society.
These allegations are made by PP only to gains some
sympathy from this Hon’ble Tribunal as this PP is not
able to counter the allegations against him b_ein.';;_;éll
allegations are true and admitted by PP. I state tﬁét
the reply of PP is the abuse of process of law a_ndPP

is giving white collar threat of filing of criminal as i}s}féll '

as civil cases only because of getting exposed for his
own crimes. Original Applicant have already explained
the locus in detail in Para-33 of Original Applicant to
which this PP is not able to counter in legal manner
and therefore, making baselegs, wild, reckless
allegations in hopeless manner. |

[ state that, the contents of Para-47 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
state that, the contents of Para-33 to 37 of the OA are
true & correct and Original Application is filed within
four corners of NGT Act, 2010 and preliminary
objections raised by PP are just time pass and not
tenable in the eyes of law. Original Applicant have
already explained Locus, Jurisdiction, Cause of Action
and Limitation in rejoinder of the preliminary
objection.

I state that, the contents of Para-48 of Respondent No.
13-PP reply dated 06.03.2021 are false, baseless &
misleading and denied by this Applicant. Further I
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state that, the PP himself have admitted the entire
violations in toto by his own action of filing of
Applications dated 05.09.2019 for Plot No. 1 and
dated 04.01.2020 for Plot No. 2 seeking ex-post facto
Environment Clearance. MPCB has already initiated
creditable action against PP for violations of
environment norms. Also PMC sanctions clearly
shows development is single project and under DCR

there is sub-division of Plots viz. 1 & 2 for convenient

development. Therefore, Original Application may
kindly be allowed and area may kindly be restored to
its original position and exemplary environment
compensation may kindly be imposed on PP to have
deterrenti effect on him.
70. ORIGINAL APPLICANT IS RELYING ON
FOLLOWING CITATIONS FOR ENVIRONMENTAL
DAMAGE AND COMPENSATION:
70.1 I state that, this is the worst case of environmental
damage therefore PP has crossed the principles laid
J,\ down by the Hon’ble Supreme Court of India and
Hon’ble NGT in various case and PP should be charged
with very exemplary damages to have deterrent effect
on him.
70.2 In M. C. Mehta and Ors. Vs Union of India, (1987) 1
SCC 395, Hon’ble Supreme Court Observed that;
“32. We would also like to point out that the

measure of compensation in the kind of cases

referred to in the preceding paragraph must be

correlated to the magnitude and capacity of the
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70.3

enterprise because such compensation must

have a deterrent effect. The larger and more

prosperous the enterprise, greater must be the

amount of compensation payable by it for the

harm caused on account of an accident in the
carrying on of the hazardous or inherently

dangerous activity by the enterprise”.

“{11) SOME of the salient principles of
"Sustainable Development’, as culled out from
Brundtiand Report and other international
documents, are {nter—Generational Equity, Use
and Conservation of Natural Resources,
Ernvironmental Protection, the Precautionary
Principle, Polluter Pays Principle, Obligation to
Assist and Cooperate, Eradication of Poverty
and Financial Assistance to the developing
countries. We are, however, of the view that
"The Precaufionary Principle” and "The Polluter
Pays Principle” are essential features of
"Sustainable Development”. The "Precautionary
Principle"” - in the context of the municipal law -
means:

() Environmental measures - by the State
government and the statutory authorities — must
anticipate, prevent and attack the causes of

environmental degradation.

In Vellore Citizens Welfare Forumn Vs. Union Of India
& Ors (1996) S SCC 647, Hon’ble Supreme Court
Observed that;
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(Il Where there are threats of serious and
irreversible damage, lack of scientific certainty
should not be used as a reason for postponing
measures to prevent environmental
degradation.

(IlI}) The "onus of proof is on the actor or the
developer/industrialist to show that his action

is environmentally benign.

(12} "THE Polluter Pays Principle’ has been
held to be a sound principle by this court in
Indian council for enviro-legal Action v. Union of
India. The court observed "... we are of the
opinion that any principle evolved in this behalf
should be simple, practical and suited t6 the

conditions obtaining in this country”.

THE court ruled that
"... once the activity carried on is hazardous or
inherently dangerous, the person carrying on
such activity is liable to make good the loss
caused to any other person by his activity
irrespective  of the fact whether he took
reasonable care while carrying on his activity.
The rule is premised upon the very nature of the

activity carried on”.

CONSEQUENTLY the polluting industries are

"absolutely liable to compensate for the harm
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caused by them to villagers in the affected area,
to the soil and to the underground water and
hence, they are bound to take all necessary

measures to remove sludge and other pollutants

lying in the affected areas”. The "Polluter Pays
Principle” as interpreted by this court means
that the absolute liability for harm to the {

environment extends not only to compensate the ""'?'."-,'_'3;: ‘

victims of pollution but also the cost of restoring
the environmental degradation. Remediation of
the damaged environment is part of the process
of "Sustainable Development” and as such the
polluter is liable to pay the cost to the individual
sufferers as well as the cost of reversing the
ddmaged ecology.

(13) THE Precautionary Principle and the
Polluter Pays Principle have been accepted as
part of the law of the land. Article 21 of the
Constitution of India guarantees protection of
life and personal liberty. Articles 47, 48-A and
51-Afg) of the Constitution are as under:

"47. Duty of the State to raise the level of
nutrition and the standard of living and to
improve public health.-The State shall regard
the raising of the level of nutrition and the
standard of

living of its people and the improvement of
public health as among its primary duties and,

in particular, the State shall endeavour to bring

162




about prohibition of the consumption except for
medicinal purposes of intoxicating drinks and of
drugs which are injurious to health.

48-A. Protection and  improvement of
environment and safeguarding of forests and
wildlife.-

The State shall endeavour to protect and
improve the environment and to safeguard the
forests and wildlife of the country.

51-A.{g) to protect and improve the natural
environment including forests, lakes, rivers and
wildlife, and to have compassion for living

creatures.”

Apart from the constitutioﬁal mandate to protect
and improve the environment there are plenty of
post-independence legislations on the subject
but more relevant enactments for our purpose
are: the Water (Prevention and Control of
Pollution) Act, 1974 (the Water Act), the Air
(Prevention and Control of Pollution) Act, 1981
(the Air Act) and the Environment (Protection)
Act, 1986 (the Environment Act). The Water Act
provides for the constitution of the central
Pollution Control Board by the central
government and the constitution of the State
Pollution Control Boards by various State
governments in the country. The Boards

function under the control of the governments

163

666



667

concerned. The Water Act prohibits the use of
streams and wells for disposal of polluting
matters. It also provides for restrictions on
outlets and discharge of effluents without
obtaining consent from the Board. Prosecution
and penalties have been provided which
include sentence of imprisonment. The Air Act
provides that the central Pollution Control Board
and the State Pollution Control Boards
constituted under the Water Act shall also
perform the powers and functions under the Air
Act. The main function of the Boards, under the
Air Act, is to improve the quality of the air and
to prevent, control and abate air polluticn in the
country. We shall deal with the Environment Act
in the latter part of this judgment.

(14} IN view of the above-mentioned
constitutional and statutory provisions we have
no hesitation in holding that the Precautionary
Principle and the Polluter Pays Principle are part
of the environmental law of the country.

(15} EVEN otherwise once these principles are
accepted as part of the Customary International
Law there would be no difficulty in accepting
them as part of the domestic law. It is almost an
accepted proposition of law that the rules of
Customary International Law which are not
contrary to the municipal law shall be deemed

to have been incorporated in the domestic law
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and shall be followed by the courts of law. To
support we may refer to Justice H.R. Khannas
opinion in A.D.M. v. Shivakant Shakla, Jolly
George Varghese case and Gramophone Co.
case.

(16) THE constitutional and statutory provisions
protect a persons right to fresh air, clean water
and pollution-free environment, but the source
of the right is the inalienable common law right
of clean environment. It would be useful to quote
a paragraph from Blackstcnes commentaries on
the Laws of England (Commentaries on the
Laws of England of Sir William Blackstone) Vol.
I, fourth edition published in 1876. Ch. XIII, "Of
Nuisanceh‘"depicts the law on the subject in the
Jollowing words:

"ALSO, if a person keeps his hogs, or other
noisome animals, or allows filth to accumulate
on his premises, so near the house of another,
that the stench incommodes him and makes the
atr unwholesome, this is an injurious nuisance,
as it tends to deprive him of the use and benefit
of his house. A like injury is, if ones neighbour
sets up and exercises any offensive trade; as a
tanners, a tallow-chandlers, or the like;, for
though these are lawful and necessary trades,
yet they should be exercised in remote places;
for the rule is, sic utere tuo, ut alienum non

leadas; this therefore is an actionable nuisance.
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And on a similar principle a constant ringing of
bells in ones immediate neighbourhood may be

a nuisarce.

... With regard to other corporeal hereditaments; . -
it is a nuisance to stop or divert water that used . , |

to run to anothers meadow or mill; to corrupt or

poison a watercourse, by erecting a dye-house
or a lime-pit, for the use of trade, in the upper
part of the stream; to pollute a pond, from which
another is entitled to water his cattle; to obstruct
a drain; or in short to do any act in common
property, that in its consequences must
necessarily tend to the prejudice of ones
neighbour. So closely does the law of England
enforce that exéellent rule of gospel-morality, of
doing to others, as we would they should do
unto ourselves.”

(17) OUR legal system having been founded on
the British common law the right of a person to
a pollution-free environment is a part of the
basic jurisprudence of the land.

(18) THE Statement of Objects and Reasons to
the Environment Act, inter alia, states as under:
"THE decline in environmental quality has been
evidenced by increasing pollution, loss of
vegetal cover and biological diversity, excessive
concentrations of harmful chemicals in the
ambient atmosphere and in food-chains,

growing risks of environmental accidents and
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threats to life-support systems. The world
communitys resolve to protect and enhance the
environmental quality found expression in the
decisions taken at the United Nations
Conference on the Human Environment held in
Stockholm in June 1972. The government of
India participated in the Conference and
strongly voiced the environmental concemns.
While several measures have been taken for
environmental protection both before and after
the Conference, the need for a general
legislation further to implement the decisions of
the Conference has become increasingly
evident.

EXISTING laws generally focus on specific types
of pollution or on specific categories of
hazardous substances. Some major areas of
environmental hazards are not covered. There
also exist uncovered gaps in areas of major
environmental hazards. There are inadequate
linkages in handling matters of industrial and
environmental safety. Control mechanisms to
guard against slow, insidious build-up of
hazardous  substances  especially new
chemicals in the environment, are weak.
Because of a multiplicity of regulatory agencies,
there is need for an quthority which can assume
the lead role for studying, planning and

implementing .long-term  requirements of

167

670



671

environmental safety and to give direction to,
and coordinate a system of speedy and
adequate response to emergency situations
threatening the environment.

IN view of what has been stated above, there is
urgent need for the enactment of a general . ff
legislation on environmental protection which ™
inter alia, should enable coordination of

activities of the various regulatory agencies,

creation of an authority or authorities with
adequate powers for environmental protection,
regulation of discharge of environmental
pollutants and handling of hazardous
substances, speedy response in the event of
accidents threatening the environment and
deterrent punishment to those who endanger

human environment, safety and health.”

70.4 In M. I. Builders Pvt. Ltd. Vs. Radhey Shyam Sahu &
Ors. 1999 (6) SCC 464, Hon’ble Supreme Court
Observed that; 4”

“74. High Court has directed dismantling of the
whole project and for restoration of the park to

its original condition. This Court in_numerous

decisions has held that no consideration

should be shown to the builder or any other

person where construction is unauthorised.

This dicta is now almost bordering rule of law.

Stress was laid by the appellant and the

prospective allottees of the shops o exercise
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judicial discretion in moulding the relief. Such

discretion cannot be exercised which

encourages _illegality or perpetucates an

llegality. Unauthorised construction, if it is

illegal and cannot be compounded, has to be

demolished. There is no way out. Judicial

discretion cannot be guided bu expedienciy.

Courts are not free from statutory fetters.

Justice is to be rendered in accordance with

law. Judges are not entitled to exercise
discretion wearing robes of judicial discretion
and pass orders based solely on their personal
predilections and peculiar dispositions.
Judicial discretion wherever it 1s required to
the exercised has to be in accordance with law
and set legal principles. As will be seen in
moulding the relief in the present case and
allowing one of the blocks meant for parking to
stand we have been guided by the obligatory
Jl duties of the Mahapalika to construct and

maintain parking lots.”
70.5 In M. C. Mehta Vs Kamal Nath, (2002) AIR (SC) 1515,

Hon’ble Supreme Court Observed that;
“9. THE guestion_remaining for further

consideration relating to the aqward of

exemplary damages is only as to the guantum.

The various laws in force to prevent, control

pollution and protect environment and ecology

provide for different cateqgories of punishment in
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the nature of imposition of fine as well as or

imprisonment or either of them, depending upon

the nature and extent of violation. The fine that

may be imposed alone may extend even to one

lakh of rupees. Keeping in view all these and

the very object underlying the imposition of .
imprisonment and fine under the relevant laws - {|.

to be not only punish the individual concerned .

but also to serve as a deterrent to others to

desist from indulging in such wrongs which we

consider to be almost similar to the purpose and

aim of awarding exemplary damages, it would

be both in public interest as well as in the

interests _of justice to fix the guantum of

exemplary damages payable by Span Motels

Put. Ltd. at rupees ten lakhs only. This amount
we are fixing keeping in view the undertaking
given by them to bear a fair share of the project
cost of ecological restoration which would be
quite separate and apart from their liability for

the exemplary damages. The gquestion relating

to the said guantum of liability for damaages on

the principle of "polluter pays", as held by this
Court against the Span Motels Put. Ltd. and

undertaken by them, will be determined

separately and left open for the time being.
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Supreme Court Observed that;

“8. What needs to be emphasised is that illegal
and unauthorised constructions of buildings
and other structure not only violate the
municipal laws and the concept of planned
development of the particular area but also
affect various fundamental and constitutional
rights of other persons. The common man feels
cheated when he finds that those making illegal
and unauthorised constructions are supported
by the people entrusted with the duty of
preparing and executing master
plan/development plan/zonal plan. The reports
of demolition of hutments and jhuggi jhopris
belonging to poor and disadvantaged section of
the society frequently appear in the print media
but one seldom gets to read about demolition of
tlegally/ unauthorisedly  constructed  multi-
storied structure raised by economically

affluent people. The failure of the State

apparatus to take prompt action to demolish

such illegal constructions has convinced the

citizens that planning laws are enforced only

against poor and all compromises are made by

the State machinery when it is required to deal

with those who have money power or urnholy

nexus with the power corridors.”

70.6 In Dipak Kumar Mukheijee Vs. Kolkatta Municipal
Corporation and Ors- 2013 (5) SCC 336, Hon'ble
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9. We have prefaced disposal of this appeal by
taking cognizance of the precedents in which

this Court held that there should be no judicial

tolerance  of illeqal and  unauthorized

constructions by those who treat the law to be

their sub-servient, but are happiy to note that the

functionaries and officers of Kolkata Muricipal

Cerporation (for short, the Corporation) have

been extremely vigilant and taken steps for

enforcing the provisions of the Kolkata
Municipal Corporation Act, 1980 (for short, the
1980 Act) and the rules framed thereunder for

demolition of illegal construction raised by

respondent No. 7. This has given a ray of hope

to the residents of Kolkata that there will be zero

tolerance against illeqal and unauthorised

constructions and those indulging in such

activities will not be spared.

“(D) Environmental Law-- Damage to
Environment by pollution -- Quantum of
Compensation - Running of Copper Smelter
Plant -- Damage caused by pollution through
emission and discharge of effluents --
Constitution Bench of Supreme Court in M .C.
Mehta and Another vs. Union of India and

70.7 In Sterlite Industries (I} Ltd. Etc. Vs Union of India &
Ors. Etc, 2013 {4) SCC 575, Hon'’ble Supreme Court
Observed that;
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others, (1987) 1 SCC 395, observed that
guantum of compensation must be co-related
to magnitude and capacity of the enterprises,
because such compensation must have a
deterrent effect and larger and more
prosperous the enterprises, the greater must
be the amount of compensation - As per NERI
Reports of 1998, 1999, 2003 and 2005,
appellants plant did pollute the environment
through emission and discharge of effluents
which did not conform to standards laid down
by TNPCB under Air Act and Water Act -- For
these deficiencies, TNCPB also did not renew
its consent for some period, yet, appellant
continued to operate its plants without such
renewal -- Thus, appellant company is liable fo
pay compensation by paying damages --
Considering tne magnitude, capacity and
prosperity of appellant-company, a
compensation of Rs. 100 crores for having
polluted the environment in the vicinity of the
plant and having operated the plant without
renewal for a fairly long period -- No less

amount would have the desired deterrent

effect on appellant -- That amount initially to

remain in five years Fix Deposit and interest
thereon to be |utilized for improving
environment in the vicinity of the plant, as

directed”.
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“39. ... ."The enterprise must be held to be
under an oblgation to provide that the
hazardous or inherently dangerous activity in
which it is engaged must be conducted with
the highest standards of safety and if any
harm results on account of such activity, the
enterprise must be absolutely lLiable to
compensate for such harm and it should be no
answer to the enterprise to say that it had
taken all reasonable care and that the harm
occurred without any negligence on its part.”

The Constitution Bench in the aforesaid case

further observed that the qguantum of

compensation must be.‘ co-related to the

magnitude and capacity of the enterprise

because such compensdtion must have a

deterrent effect and the larger and more

prosperous the enterprise, the greater must be

the amount of compensation payable by it

"PBDIT for the financial year 2010-11 was Rs.
1,043 Crore, 40% higher than the FBDIT of Rs.
744 Crore for the financial year 2009-10. This
was primarily due to higher LME prices and
lower unit costs at Copper India and with the
improved by-product realization.”

Considering the magnitude, capacity and

prosperity of the appellant- company, we

174

i



.k..,‘

are of the view that the appellant-company
should be held liable for a compensation of Rs.
100 crores for having polluted the environment
in the vicinity of its plant and for having
operated the plant without a renewal of the
consents by the TNPCB for a fairly long period

and according to us, any less amount, would

not have the desired deterrent effect on

the appellant-company. The aforesaid

amount will be deposited with the Collector of
Thoothukudi District, who will itnvest it in a
Fixed Deposit with a Nationalized Bank for a
period of five years. The interest therefrom will
be spent for improving the enuvironment,
including water and soil, of the vicinity of the
plant after consultation with TNPCB and
approval of the Secretary, Environment,

Government of Tamil Nadu.”

41. Before we part with this case, we would

like to put on record our appreciation for the

writ petitioners before the High Court and the

intervener before this Court for having taken

up the cause of the environment both before

the High Court and this Court and for having

assisted this Court on all dates of hearing with

utmost sincerity and hard work. m Indian

Council for Enviro-Legal Action and Others v.
Union of India and Others [(1996) 3 SCC 211],
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this Court observed that voluntary bodies

deserve encouragement wherever their actions

are found to be in furtherance of public

interest. Very few would venture to litigate for

the cause of environment, particulariy against

the mighty and the resourceful, but the writ
petitioners before the High Court and the .

intervener before this Court not only ventured

but also put in their best for the cause of the

general public.”
70.8 In Goa Foundation Vs Union Of India & Ors, 2014 (6)
SCC 590, Hon’ble Supreme Court Observed that;

“62. Regulatory and monitoring measures
enforced by the Departments of Mines and
Geology, the Goa State Pollution Control Board
and the Regulator appointed by the Central
Government under sub-section (3) of Section 3 of
the Environment (Protection) Act, 1986 cannot,
however, restore entirely the environment that
is damaged in course of mining operations. The T
Expert Committee has, therefore, recommended
that a permanent fund for inter- generational
equity and sustainability of mining for all times
to come named as Goan Iron Ore Permanent
Fund be created and an expert group may be
constituted by the State for working out the
details of this fund. Mr. Harish Salve, learned

Amicus Curiae, submitted that as the lessees of

mining leases earn out of the sale proceeds of
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the iron ore excavated by them, they should be

directed to contribute 10% of the sale proceeds

of all iron ore excavated in the State of Goa and

sold by them towards the Goan Iron Ore

Permanent Fund. He cited the judgment of this

Court in Samaj Parivartana Samudaya and Ors.

v. State of Karnataka and Ors. {supra) in which

this Court has similarly directed for creation of

a Special Purpose Vehicle out of 10% of the sale

proceeds of the ore sold by e-auction. There is a

lot of force in the aforesaid submission of Mr.

Salve”.

“51. It is not possible to assess exact

environmental damage and the cost of

restoration thereof in view of the long period
involved in the present case and the fact that
the statutory Boards empowered to prevent and
control pollution have not performed their
statutory duties in accordance with the spirit
and object of the environmental Acts and

jurisprudence. This wunit is responsible for

causing _-great environmental pollution of

different water bodies including Phuldera drain,
the Syana Escape canal, the River Ganga and
even the groundwater in and around the area of

this industrial unit. Besides scientific data of

In Krushn Kant Singh & Ors. Vs National Ganga River
Basin Authority & Ors. In Application No. 299/2013
Decided on 16.10.2014, Hon'ble NGT (PB) held that;
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inspection by the Expert teams, officers of the
Pollution Control Board, analysis report and the
fact that the water in the Phuldera drain had

turned brown, even to the naked -eye,

demonstrates the extent of pollution caused by .-
this unit. Considering the magnitude of the. ..
pollution caused by unit, its capacity and_..’

prosperity, responstbility of the unit to pay"’rilf'

compensation cannot be disputed on any
plausible cause or ground. The Supreme Court
in the case of Sterlite Industries {India) Ltd. v.
Union of India & Ors. (2013) 4 SCC 575,

enunciated the principle that-a company which

has caused the damaged to the environment

and for operating the plant without valid

renewal of consent for a fairly long period would

obviously be liable to compensate by pauing

damages. while relying upon the judgment of
the Constitution Bench of the Supreme Court in
the case of M.C. Mehta v. union of India (1987)
1 SCC 3985, the court further stated that the plea

of reasonable care and that the damage fto

environment occurred without specific

negligence on the part of the unit is not a

sustainable defence to a direction for payment

of compensation for causing environmental

damage. The court further held that magnitude,

capacity and prosperity of the unit are the

relevant considerations for determining the
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extent of the liability in such case. Applying

these principles to the facts of the present case,
there can hardly be any dispute that it is a
polluting unit. It is also beyond controversy that
this unit has operated without consent of the
Boards from 1974 till the year 1991, thereafter,
it committed default in compliance of the
conditions of the consent right up to the year
2000. Even thereafter, it did not strictly comply
with the conditions and directions issued by the
respective Boards. This unit is a direct source of
polluting River Ganga.

The PP is a profit making unit. No record has

been produced before the Tribunal to establish
anything to the contrary. Though, it may not be

possible to determine with exactitude the exact

gmount of compensation payable on account of

damage_to _environment because of the long

period involved and also for the reason that

even_scientifically the extent of damage and

amounts required for restoration and restitution

thereof cannot be determined at this stage now.

Cleaning and removal of sludge from Phuldera
drain, treatment of other pollutants flowing in
the said drain, preventing any discharge into
the Syana Escape Canal and making River
Ganga pollution free are the basic needs which
require attention of the Expert bodies

particularly, in the facts and circumstances of
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this case. We fix a compensation of Rs 5 crores
which shall be deposited with the UPPCB and
shall be spent for that purpose alone by and
Jjoint team of CPCB,UPPCB, MoEF including for

removal of sludge and all pollutants in the

Syana Escape Canal till it joins river Ganga.:” K

This amount shall also be used for preventing’

ground water pollution.

The wunit has caused serious pollution

persistently. There is sufficient material before

the Tribunal to establish both direct and indirect

pollutior. being caused by this unit. The unit has

even intentionaily failed to comply with the

directions and conditions of the consents order

passed by the respective boards. Not even

submitting an application to the board for

obtaining consent to operate and shows

complete disregard towards law and its

stafutory obligations by the unit. It is not only

case where it is a threat to cause environmental

pollution but is a case of causing environmental

pollution. Right to carry on business cannot be

permitted to be misused or to pollute the

environment so as to reduce the guality of life of

others. Risk to harm to environment or fo human

health is to be decided in the public interest

according to ‘a reasonable person’s test’. The

man’s perception with reference to the facts of
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this case cannot return a finding any different

than the one recorded by us.”..........

“59. Reverting to the case of Simbhaoli sugar
and distillery unit which has been a serious
polluter for all this time and has damaged the
ground water as well as polluted the River
Ganga through Phuldera Drain, now for years.
This unit has failed to take all remedial
measures despite service of show cause
notices, closure orders and directions issued by
the CPCB. The trade effluent discharged by the
unit had often been found to be in violation of
the prescribed standards. The unit had also
faiféd to dismantle the underground pipeline
through which the effluent containing the
pollutants was being discharged into the
Phuldera drain, despite specific directions
1ssued by the respective Boards. Large extent of
sludge which could only be generated from a
sugar and distillery unit was found in the
Phuldra drain and on its banks. The inspections
on different occasions even noticed that the unit
was bypassing the ETP and throwing untreated
effluent into the drain and/or on the land. This
Unit, on the one hand violated the conditions of
the consent order from time to time while on the
other, it even operated without consent of the

Board for short duration subsequent to 1991, till
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which year it operated totally without consent.

These are the few circumstances which fully

establish the fact that this unit is a seriously

polluting unit and has been polluting the

different  water  bodies  including t he'

groundwater now for a considerable time. Theret

can hardly be any doubt in inspecting the case"

advanced on behalf of the respective Boards

that this unit has continuously failed to comply

with the reguirements of law and discharge its

statutory obligations on the one hand while on

the other it has also failed to fulfil its corporate

social responsibilities. Therefore, the unit is

liable to make qood and to restore damage,

degradation and pollution of environment

caused by its activity particularly, the water

bodies and with greater emphasis, the River
Ganga. Thus, in our considered view, this unit
must be held liable to pay heavy compensation
for restitution, restoration, prevention and
control of pollution of various water bodies and
more emphatically River Ganga. Consequently,
in exercise of the powers conferred upon this
Tribunal under Section 15 and all other
enabling provisions of the NGT Act and the
legislative mandate contained under Section 20
of the said Act,
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“Enactment of a law, but tolerating 1its
infringement, is worse than not enacting a law
at all. The continued infringement of law, over a
period of time, is made possible by adoption of
such means which are best known to the
violators of law. Continued tolerance of such
violations of law not only renders legal
provisions nugatory but such tolerance by the
enforcement authorities encourages
lawlessness and adoption of means which
cannot, or ought not to, be tolerated in any
civilized society. Law should not only be meant
Jor the law-abiding but is meant to be obeyed by
all for whom it has been enacted. A law is
usualiy enacted because the legislature feels
that it 1s necessary. It is with a view to protect
and preserve the environment and save it for
the future generations and to ensure good
quality of life that Parliament enacted the anti-
pollution laws, namely, the Water Act, Air Act
and the Environment (Protection} Act, 1986.
These Acts and Rules framed and notification
issued thereunder contain provisions which
prohibit and/or regulate certain activities with a
view to protect and preserve the environment,

When a law is enacted containing some

70.10 In Indian Council for Environ Legal Action Vs Union
of India and Ors, (1996) 5 SCC 281, Hon’ble Supreme
Court of India Observed that:
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provisions which prohibit certain types of
activities, then, it is of utmost importance that
such legal provisions are effectively enforced. If
a law is enacted but is not being voluntarily
obeyed, then, it has to be enforced. Otherwise
infringement of law, which is actively o
passively condoned for personal gain, will be
encouraged which will in turn lead to a lawless
society. Violation of antipollution laws not only
adversely affects the existing quality of life but
the non-enforcement of the legal provisions
often results in ecological imbalance and
degradation of environment, the adverse effect
of which will have to be borne by the future

generations.”

70.11 In Indian Council For Enviro Legal Action Vs Union Of
India 1996 (3) SCC 212, Hon’ble Supreme Court
Observed that;

“(71) RESPONDENTS 4 to 8 shall pay a sum of
Rupees fifty thousand by way of costs to the
petitioner which had to fight this lLitigation over a

period of over six years with its own means.

Voluntary bodies, like the petitioner, deserve

encouragement wherever their actions are found to

be in furtherance of public interest. The said. sum E

shall be deposited in this court within two weeks. *

from today. It shall be paid over to the petitioner.”
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71. IT IS THEREFORE PRAYED THAT;
a. Hon’ble NGT may kindly grant prayers in Original
Application.

b. Any other prayers in the interest of environmental

justice.
Whatever stated above is true and correct to the best
of my knowledge, belief and information, hence, to verify the

same [ have signed hereunder at Pune.

Place: Pune
Date: 28.02.2022

AFFTANT
(TANAJI BALASAHEB GAMBHIRE)

Noted and Registered
at Sr. No. | o1

NOTARIAL
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ANNEXURE-A-24
THE GAZETTE OF INDIA

EXTRAORDINARY
PART Il — Section 3 — Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 7" July, 2004

S.0.801(E), dated 7" July, 2004 - Whereas a draft of certain amendments to the
notification of the Government of India in the Ministry of Environment and Forests number
S.0.60 (E), dated the 27" January 1994 was published in the Gazette of India, Extraordinary,
Part Il, section 3, sub-section (ii) vide number S.0.1236 (E), dated the 27" October, 2003
inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date on which copies of the Gazette containing the said
notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 27"
October, 2003;

And whereas, the Orders of the Hon’ble Supreme Court in the Writ Petition (C)
No0.725 of 1994 with I.A. No.20, 21, 1207, 1183, 1216 and 1251 in Writ Petition (C) No.4677
of 1985 in the matter of news item published in Hindustan Times titled “And Quiet Flows the
Maily Yamuna” vs. Central Pollution Control Board and Others have been duly considered;

And whereas, the Orders of Hon’ble High Court of Madras in W.P. (C) No0.33493 of
2003 and W.P. No0s.35205, 35517, 35691, 35692 and 35825 of 2003 and W.P. M.P.
No0s.40556, 42562, 43720, 45348 to 45350, 42791, 42792, 43882, 43181, 43366 to 43369,
43544 and 43545 of 2003 between C.S. Kuppuraj and others Vs. the State of Tamil Nadu and
others have also been duly considered;

And whereas, all objections and suggestions received have been duly considered by
the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v)
of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read
with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the
Central Government hereby makes the following further amendments in the notification
number S.0. 60 (E), dated the 27" January 1994, namely:-

In the said notification, -
l. in paragraph 3-

Q) in item (a), for the letters, word and figures “Nos.3,18 and 207, the letters,
word and figures “Nos.3,18,20,31 and 32” shall be substituted,
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(i)  after sub-para (f), the following shall be inserted, namely:-

“(2)

(h)

any construction project falling under entry 31 of Schedule-I including
new townships, industrial townships, settlement colonies, commercial
complexes, hotel complexes, hospitals and office complexes for 1,000
(one thousand) persons or below or discharging sewage of 50,000
(fifty thousand) litres per day or below or with an investment of
Rs.50,00,00,000/- (Rupees fifty crores) or below.

any industrial estate falling under entry 32 of Schedule-I including
industrial estates accommodating industrial units in an area of 50
hectares or below but excluding the industrial estates irrespective of
area if their pollution potential is high.

Explanation.—

(i)

(i)

(i)

New construction projects which were undertaken without
obtaining the clearance required under this notification, and where
construction work has not come up to the plinth level, shall require
clearance under this notification with effect from the 7" day of
July, 2004.

In the case of new Industrial Estates which were undertaken
without obtaining the clearance required under this notification and
where the construction work has not commenced or the
expenditure does not exceed 25% of the total sanctioned cost, shall
require clearance under this notification with effect from the 7" day
of July, 2004.

Any project proponent intending to implement the proposed project
under sub-paras (g) and (h) in a phased manner or in modules, shall
be required to submit the details of the entire project covering all
phases or modules for appraisal under this notification”;

I1. in Schedule-I, after item 30 and the entry relating thereto, the following shall be inserted,

namely:-

“31. New construction projects
32. New industrial estates.”;

1. in Schedule-11, -

(i) in para 5, for sub-para (f), the following shall be substituted, namely:-
“(H() The quantum of existing industrial effluents and domestic sewage with
incremental load to be released in the receiving water body due to the
proposed activities along with treatment details;

(i)  The quantum and quality of water in the receiving water body before and
after disposal of solid wastes including municipal solid wastes, industrial
effluents and domestic sewage;
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(iii)  The quantum of industrial effluents and domestic sewage to be released on
land and type of land;”;

(i) in para 6, for sub-para (a), the following shall be substituted, namely:-
“(a) Nature and quantity of solid wastes generated including municipal solid
wastes, biomedical wastes, hazardous wastes and industrial wastes.”.

[No. Z-11011/1/2002-1A-1]
R. Chandramohan, Jt. Secy.

Note: The principal notification was published in the Gazette of India vide number S.0.60
(E) dated 27-1-1994 and subsequently amended vide:
1) S.0. 356 (E) dated 4" May, 1994,
2) S.0 318 (E), dated 10" April, 1997,
3) S.0. 73 (E) dated 27" January, 2000,
4) S.0. 1119 (E) dated 13" December, 2000,
5) S.0. 737(E) dated 1% August, 2001,
6) S.0.1148 (E) dated 21 November, 2001,
7) S.0. 632 (E) dated the 13" June, 2002,
8) S.0. 248 (E) dated the 28" February, 2003,
9) S.0. 506 (E) dated the 7" May, 2003,
10)  S.0O. 891(E) dated the 4™ August, 2003,
11)  S.O. 1087(E) dated the 22" September, 2003.
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NNTH - 901,902,503,004] 801,302,903,004 | 201,802,903,904 | 901,902.803,504 | 901,902,903,904 | 201,902,303, 804
N | TENTH - - - - - - 1001,1007,1003,1004 |
- \nmnrm - - - - - - 110111021103110/
NOTAL 126 36 37 36 36 36
TOTAL TENEMENT o o 380
o T Ty AR ;
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ANNEXURE-A-27
MUNICIPAL CORPORATION |Proposal No. . VDB/0071/06
ot =% Building Control Department Outward No. . PCC/0720/16
¥~" Approval of Work upto Plinth Level Oubnard Date T 14/10/2016
; P i
Ref. . PR SITE DETAILS
' H BUILDING Peth / T.P. Scheme|PUNE
To, , Village VADGAON-BUDRUK
Architect/ Licence Engineer Name :- Survey No. 71/(P),72/20A TO 27A
SWAPNEEL J. DESHPANDE Hissa No 3
- 95/B,PRABHAT ROAD,ERANDAVANA CTS No 5
PUNE, 411004 il
Final Plot No. -
Sub Plot No. -
QOwner Name :- Plot No. 2
MR.SANDEEP N. JANI - - Society -
. Land Mark -
Sir,

With reference to your intimation No. PLN/0713/16 dated 22/8/2016 regarding the completion of
construction work upto plinth level in the above mentioned site. | have to inform on verification at site that: -

1. The further work may be proceeded with as per sanctioned plans. Sanctioned under commencement
Certificate No. CC/2107/15 Dated 8/10/2015.

2. The work shall not be proceeded with.

(a) Asitis not as per sanctioned plans.

b
” gwﬂ.&‘ 20 D™W wm lny% @h’\‘aum\ Eﬁ}c ‘-‘4)

., J—
@ SHUHW TESR T RIS o\l ohd ST

@ . @L')

( Pravin Shende )

Sub / Junigr Engineer, Deputy Engineer

Building Control, Building Control No.

Pune Municipal Corporation. Pune Municipal Corporation
Date : TRUE COPY Date :

Eibia=
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th December, 2016

S.0. 3999(E>—Whereas, by notification of the Government of &di the erstwhile Ministry of Environment
and Forests number S.0.1533 (E), dated tifeSebtember, 2006 issued under sub-section (1)wiadclause (v) of
sub-section (2) of section (3) of the Environméofection) Act, 1986 and clause (d) of the subk-(@) of rule 5 of the
Environment (Protection) Rules, 1986, the Centrav&nment directed that on and from the date gbutslication, the
required construction of new projects or activit@sthe expansion or modernisation of existing gety§ or activities
listed in the Schedule to the said notificationadimg the capacity addition with change in processechnology and or
product mix shall be undertaken in any part of éndinly after prior environmental clearance from tBentral
Government or as the case may be, by the Statd Eewgronment Impact Assessment Authority, duly stitated by
the Central Government under sub-section (3) dficge@ of the said Act, in accordance with the gahare specified
therein;

And whereas, the said Ministry has received sugmesfor ensuring Ease of Doing Responsible Businasd
streamlining the permissions for buildings and ¢amdion sector which is important for providinguses and for this
purpose the scheme of Housing for all by 2022 withobjective of making available affordable housiagveaker
sections in urban area has ambitious target;

And whereas clause (a) of sub-rule (3) of rule Ghaf Environment (Protection) Rules, 1986 provitles,
whenever the Central Government considers thatilgitin or restrictions of any industry or carrying any processes
or operation in any area should be imposed, it gfnaé notice of its intention to do so;

And whereas, a draft notification for making amesedits in the Environment Impact Assessment Notificat
2006 issued in exercise of the powers conferreeguadb-section (1) and clause (v) of sub-sectigrof{Zection (3) of
the Environment (Protection) Act, 1986 read witauge (d) of the sub-rule (3) of rule 5 of the Eoriment (Protection)
Rules, 1986 was published, vide number S.0.1595déd the 29 April 2016, inviting objections and suggestions
from all the persons likely to be affected therelithin a period of sixty days from the date afbpication of said
notification in the Gazette of India;

And whereas, all objections and suggestions reddiveesponse to the above mentioned draft notifinshave
been duly considered by the Central Government;

Now, therefore, in exercise of powers conferredgbly-section (1) and clause (v) of sub-section {Zeotion 3
of the Environment (Protection) Act, 1986 (29 oB&Y read with clause (d) of sub-rule (3) of rulefi3he Environment
(Protection) Rules, 1986, the Central Governmenethe makes the following further amendments in Eneironment
Impact Assessment Notification, 2006 namely:-

In the said Notification,-
()] after paragraph 13, the following paragraph shalinserted, namely:-
“14 . Integration of environmental condition in building bye-laws.-

(1) The integrated environmental conditions wiike building permission being granted by the local
authorities and the construction of buildings as phee size shall adhere to the objectives and
monitorable environmental conditions as given apédix-XIV.

(2) The States adopting the objectives and mmatite environmental conditions referred to in sub-
paragraph (1), in the building bye-laws and rel¢é\&tate laws and incorporating these conditions in
the approvals given for building construction makihlegally enforceable shall not require a sefara
environmental clearance from the Ministry of Eoviment, Forest and Climate Change for individual
buildings.

(3) The States may forward the proposed chaigéiseir bye-laws and rules to the Ministry of
Environment, Forest and Climate Change, who in tithexamine the said draft bye-laws and rules
and convey the concurrence to the State Governments

(4) When the State Governments notifies the bwyesland rules concurred by the Ministry of
Environment, Forest and Climate Change, the Cef@oalernment may issue an order stating that no
separate environmental clearance is required dddibgs to be constructed in the States or local
authority areas.

TRUE COPY

Eibon=.
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(5) The local authorities like Development Authie$, Municipal Corporations, may certify the
compliance of the environmental conditions prioigsuance of Completion Certificate, as applicable
as per the requirements stipulated for such bugklibased on the recommendation of the
Environmental Cell constituted in the local authori

(6) The State Governments where bye-laws or desiot framed may continue to follow the existing
procedure of appraisal for individual projects ament of Environmental Clearance for buildings and
constructions as per the provisions laid down is tiotification.

(7) For the purpose of certification regardingdrmoration of environmental conditions in buildings
the Ministry of Environment, Forest and Climate 6@ may empanel through competent agencies,
the Qualified Building Environment Auditors (QBEAR) assess and certify the building projects, as
per the requirements of this notification and thiecpdure for accreditation of Qualified Building
Auditors and their role as given at Appendix-XV.

(8) In order to implement the integration of epwimental condition in building bye-laws, the 8tat
Governments or Local Authorities may constitute Emironment Cell (herein after called as Celly, fo
compliance and monitoring and to ensure environatgt&nning within their jurisdiction.

(9) The Cell shall monitor the implementation b&tbye-laws and rules framed for Integration of
environmental conditions for construction of builgi and the Cell may also allow the third part
auditing process for oversight, if any.

(10) The Cell shall function under the administatontrol of the Local Authorities.
(11) The composition and functions of the Cell gireen at Appendix-XVI.

(12) The Local Authorities while integrating thevieonmental concerns in the building bye-laws, as
per their size of the project, shall follow the gedure, as given below:

BUILDINGS CATEGORY '1' (5,000 to < 20,000 Square mters)

A Self declaration Form to comply with the enviraemtal conditions (Appendix XIV) along with Form 1and
certification by the Qualified Building Environmeuditor to be submitted online by the project pyopnt besides
application for building permission to the locatkarity along with the specified fee in separatecamts. Thereafter, the
local authority may issue the building permissinoaarporating the environmental conditions in it atldw the project
to start based on the self declaration and ceatifio along with the application. After completiofithe construction of
the building, the project proponent may update Fdrfn online based on audit done by the Qualified |dng
Environment Auditor and shall furnish the revisemnpliance undertaking to the local authority. Argnrcompliance
issues in buildings less than 20,000 square meteit be dealt at the level of local body and tketeSthrough existing
mechanism.

OTHER BUILDINGS CATEGORIES ( > 20,000 Square meters)

The project proponent may submit online applicatiorForm 1 A alongwith specified fee for environrtedn
appraisal and additional fee for building permissidhe fee for environmental appraisal will be dgfsa in a separate
account. The Environment Cell will process the aapilon and present it in the meeting of the Corteriheaded by the
authority competent to give building permissiontliat local authority. The Committee will apprai$e tproject and
stipulate the environmental conditions to be irdégg in the building permission. After recommenatai of the
Committee, the building permission and environmleokearance will be issued in an integrated fordagtthe local
authority.

The project proponent shall submit Performance Rath Certificate of Continued Compliance of thejged
for the environmental conditions parameters appleaafter completion of construction from Qualifiglilding
Environment Auditors every five years to the Enmiment Cell with special focus on the following pakters:-

(a) Energy Use (including all energy sources).

(b) Energy generated on site from onsite Renewableggreurces.
(c) Water use and waste water generated, treated ased®n site.
(d) Waste Segregated and Treated on site.

(e) Tree plantation and maintenance.

After completion of the project, the Cell shall d@mly check the projects compliance status inclgdive five
years audit report. The State Governments may ehaduitable law for imposing penalties for nomaptiances of the

696
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environmental conditions and parameters. The €l recommend financial penalty, as applicabldenrrelevant
State laws for non-compliance of conditions or paeters to the local authority. On the basis ofrdedmmendation of
the Cell, the local authority may impose the pgnalbhder relevant State laws. The cases of falséadgion or

certification shall be reported to the accreditatlmody and to the local body for blacklisting of alified Building

Environment Auditors and financial penalty on thener and Qualified Building Environment Auditors.

No Consent to Establish and Operate under the WRterention and Control of Pollution) Act, 1974dathe

Air (Prevention and Control of Pollution) Act, 1984ill be required from the State Pollution ContB®bards for
residential buildings up to 1,50,000 square meters.

@

In the Schedule, for item 8 and the entries redathrereto, the following item and entries shallsbdstituted,
namely:-

@)

)

®)

(4) |

Q)

ug

Building / Construction projects / Area Develoent projects and Townships

8(a)

Building

and
Construction projects

> 20,000 sg. mtrg

and < 1,50,000 sq.

mtrs of built up
area

The term “built up area” for the purpo
of this notification is the built up o
covered area on all floors put togeth
including its basement and other serv|

5€

er
ce

areas, which are proposed in the buildings

and construction projects.

Note 1. The projects or activities shall n
include industrial shed, universitie
college, hostel for educational institutior
but such buildings shall
sustainable environmental manageme
solid and liqguid and implemen
environmental  conditions  given
Appendix-XIV.
Note 2.-General
apply.

Note 3.-The exemptions granted at Not
will be available only for industrial shej
after integration of environmental norn
with building permissions at the level
local authority.

Condition shall n

ensuy

8 (b)

Townships and Are

Development project

a> 3,00,000 sq
5 mtrs of built up
area or

>1,50,000 sq. mtrg
and < 3,00,000 sq
mtrs built up area

Covering an area Or

> 150 ha

covering an area
50 ha and < 15(

5 Note.- General Condition shall n

.apply”.

Dt

ha

[F. No. 19-2/2013-IA-1Il (PL.)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal notification was published in thez8te of India, Extraordinary, Part I, SectionS3jb-section(ii)
vide number S.0. 1533(E), dated thd" Beptember, 2006 and subsequently amended videenar8b0.1737(E) dated
the 11" October, 2007, S.0. 3067(E), dated tfeDecember, 2009, S.0.695(E), dated thepril, 2011, S.0.2896(E),
dated the 18 December, 2012 , S.0.674(E), dated th® Warch, 2013, S.0.2559(E), dated thé“2Rugust, 2013, S.O.
2731(E), dated the"9September, 2013, S.0. 562(E), dated tH& R&bruary, 2014, S.0.637(E), dated th& E8bruary,
2014, S.0.1599(E), dated the™5%une, 2014, S.0. 2601 (E), datddGctober, 2014, S.O. 2600(E) datet October,
2014, S.0. 3252(E) dated WDecember, 2014, S.0. 382 (E), datéiRebruary, 2015, and S.O. 811(E), dated 23
March, 2015, S.0. 996 (E) dated™April, 2015, S.0. 1142 (E) dated 17th April, 208650. 1141 (E) dated 29th April,
2015, S.0. 1834(E) dated 6th July, 2015 and S.@2( dated 14th September, 2015, S.O. 141(E) déiddJanuary,
2016, S.O. 190(E) dated 20th January, 2016, S.8(Ej4lated 3rd March, 2016 and S.O. 2269(E) das¢ddly, 2016.
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APPENDIX —-XIV
ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUC TIONS
(CATEGORY '1": 5,000 to less than 20,000 Square mets)

MEDIUM S.N. ENVIRONMENTAL CONDITIONS

Topography and 1 The natural drain system should be maintainedefuring unrestricted flow qf

Natural water. No construction shall be allowed to obstthet natural drainage through the

Drainage site. No construction is allowed on wetland and evdiodies. Check dams, bip-
swales, landscape, and other sustainable urbamageaisystems (SUDS) are allowed
for maintaining the drainage pattern and to harxestwater.

Water 2 Use of water efficient appliances shall be pradofhe local bye-law provisions gn

Conservation rain water harvesting should be followed.

Rain Water If local bye-law provision is not available, _a_detmaarovision for storage and
i recharge should be followed as per the MinistryUsban Development Model
Harvesting, ang Building Bye-Laws, 2016.
Ground Water ) ) )
A rain water harvesting plan needs to be designéérev the recharge bores
Recharge (minimum one recharge bore per 5,000 square mebérbuilt up area) is

recommended. Storage and reuse of the rain wateedtad should be promoted. In
areas where ground water recharge is not feash#eain water should be harvested
and stored for reuse. The ground water shall natibelrawn without approval from
the Competent Authority.

All recharge should be limited to shallow aquifer.

2(a) At least 20% of the open spaces as requiyetthéd local building bye-laws shall he
pervious. Use of Grass pavers, paver blocks witleadt 50% opening, landscape
etc. would be considered as pervious surface.

Waste 3 Solid waste: Separate wet and dry bins must beiged in each unit and at the
ground level for facilitating segregation of waste.

Sewage: In areas where there is no municipal sewag@ork, onsite treatme
systems should be installed. Natural treatmentesystwhich integrate with th
landscape shall be promoted. As far as possibleteeffluent should be reused.
The excess treated effluent shall be dischargdaliig the CPCB norms.

Sludge from the onsite sewage treatment, includegfic tanks, shall be collecte|
conveyed and disposed as per the Ministry of Uribamelopment, Central Publi
Health and Environmental Engineering OrganisatidcdPIEEO) Manual on
Sewerage and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Ru2016 and the e-waste
(Management) Rules 2016, and the Plastics Wastedljianent) Rules 2016 shall
be followed.

Management

o O =

O o

=%

Energy 4 Compliance with the Energy Conservationldy Code (ECBC) of Bureau g
Energy Efficiency shall be ensured. Buildings ie 8tates which have notified thei
own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be Light tiing Diode (LED).

Solar, wind or other Renewable Energy shall beailedd to meet electricity
generation equivalent to 1% of the demand load soper the state level/ loca
building bye-laws requirement, whichever is higher.

Solar water heating shall be provided to meet 20%® hot water demand of the
commercial and institutional building or as per tequirement of the local building
bye-laws, whichever is higher. Residential buildirage also recommended to meet
its hot water demand from solar water heatersaaad possible.

Concept of passive solar design that minimize gnempsumption in buildings b
using design elements, such as building orientaleomdscaping, efficient buildin
envelope, appropriate fenestration, increased igging design and thermal ma
etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per ECecifications.

=

OO
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Dust, smoke & other air Iptbn prevention measures shall be provided fa |th
building as well as the site. These measures @halide screens for the building
under construction, continuous dust/ wind breakiradls all around the site (at lealst
3 meter height). Plastic/tarpaulin sheet coverd sleaprovided for vehicles bringing
in sand, cement, murram and other construction nat&eprone to causing dug

pollution at the site as well as taking out defnasn the site.

Sand, murram, loose soil, cement, stored on sé# Bl covered adequately so as
prevent dust pollution.

—

(0}

Wet jet shall be provided for grinding and ston#éing. Unpaved surfaces and loose

soil shall be adequately sprinkled with water tpmess dust.

All construction and demolition debris shall berstbat the site (and not dumped on

the roads or open spaces outside) before theyrapeny disposed. All demolition
and construction waste shall be managed as peprthasions of the Construction

and Demolition Waste Rules 2016. All workers wotkat the construction site al

involved in loading, unloading, carriage of conetion material and construction

debris or working in any area with dust pollutidrab be provided with dust mask.

For indoor air quality the ventilation provisions per National Building Code @
India shall be made.

The location of the DG set and exhaust pigight shall be as per the provisions
the CPCB norms.

d

=~

of

A minimum of 1 tree for every 80 squmeters of land should be planted and

maintained. The existing trees will be countedtfes purpose. Preference should
given to planting native species.

Where the trees need to be cut, compensalantation in the ratio of 1:3 (i.e.

planting of 3 trees for every 1 tree that is chglsbe done and maintained.

(Category '2": 20,000 to less than 50,000 Square tees)

ENVIRONMENTAL CONDITIONS

The natural drain system should be maintainedefsuring unrestricted flow @

be

=~

water. No construction shall be allowed to obstthet natural drainage through the

site. No construction is allowed on wetland andewdiodies. Check dams, bi

=)
T

swales, landscape, and other sustainable urbamageaisystems (SUDS) are allowed

for maintaining the drainage pattern and to harxestwater.

Buildings shall be designed to follow the naturgbdgraphy as much as possib
Minimum cutting and filling should be done.

A complete plan for rain water harvesting, waficiency and conservation shou
be prepared.

Use of water efficient appliances should be promhotgth low flow fixtures or
sensors.

The local bye-law provisions on rain water harwestshould be followed. If loca
bye-law provision is not available, adequate piiovisfor storage and recharg
should be followed as per the Ministry of Urban Biepment Model Building Bye
laws, 2016.

A rain water harvesting plan needs to be designbdrevthe recharge bores
minimum one recharge bore per 5,000 square mefebsiith up area and storag
capacity of minimum one day of total fresh wateguieement shall be provided.
areas where ground water recharge is not feashi#eain water should be harvest

and stored for reuse. The ground water shall natibelrawn without approval from

the Competent Authority.
All recharge should be limited to shallow aquifer

le.

d

of

[}

n
ed

Air Quality and Noise| 5
5(@)
Green Cover 6
6 (a)
MEDIUM S.N.
Topography and 1
Natural
Drainage
Water 2
Conservation,
Rain Water
Harvesting, and
Ground Water
Recharge
2(a)

At least 20% of the open spaces as requiyetthéd local building bye-laws shall b
pervious. Use of Grass pavers, paver blocks witleadt 50% opening, landscal

etc. would be considered as pervious surface.
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Waste
Management

Solid waste: Separate wet and dry bins must beiged in each unit and at th
ground level for facilitating segregation of waste.

Sewage: Onsite sewage treatment of capacity ofinged00% waste water to b
installed. Treated waste water shall be reusedterics landscape, flushing, coolin
tower, and other end-uses.
norms. Natural treatment systems shall be promoted.

Sludge from the onsite sewage treatment, includeygtic tanks, shall be collecte;
conveyed and disposed as per the Ministry of Uibamelopment, Central Publi
Health and Environmental Engineering OrganisatiddPIEEO) Manual on
Sewerage and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Ru2016 and the e-was

(Management) Rules 2016, and the Plastics Wastedljiament) Rules 2016 shall

be followed.

3(a)

All non-biodegradable waste shall be haralest to authorized recyclers for which
written tie up must be done with the authorized/ciars.

Excess treated waddlr kst discharged as per CPC

700

mwe @
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e

3(b)

Organic waste compost/ Vermiculture pit wahminimum capacity of 0.3 k
/person/day must be installed.

Energy

Compliance with the Energy Conservationldy Code (ECBC) of Bureau g

Energy Efficiency shall be ensured. Buildings ia States which have notified thei

own ECBC, shall comply with the State ECBC.
Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize gnemnpsumption in buildings b
using design elements, such as building orientaleomdscaping, efficient buildin
envelope, appropriate fenestration, increased igging design and thermal ma
etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per EC®ecifications.

=. —h
=

OO

4 (a)

Solar, wind or other Renewable Energy shml installed to meet electricit
generation equivalent to 1% of the demand load soper the state level/ loc
building bye-laws requirement, whichever is higher.

<

4 (b)

Solar water heating shall be provided to n&986 of the hot water demand of t
commercial and institutional building or as per tequirement of the local buildin
bye-laws, whichever is higher. Residential buildirage also recommended to m
its hot water demand from solar water heatersamaad possible.

ne

pet

4(c)

Use of environment friendly materials in dis, blocks and other constructi
materials, shall be required for at least 20% @f tlonstruction material quantit
These include flyash bricks, hollow bricks, AACdy RAsh Lime Gypsum blocks
Compressed earth blocks, and other environmemdiyematerials.

Fly ash should be used as building material incibrestruction as per the provisio
of the Fly Ash Notification of September, 1999 asaded from time to time.

bn

~

NS

Air Quality and
Noise

Dust, smoke & other air pollution prevention meas shall be provided for th
building as well as the site. These measures @halide screens for the buildin
under construction, continuous dust/ wind breakirdjs all around the site (at lea
3 meter height). Plastic/tarpaulin sheet coverd Slesprovided for vehicles bringin
in sand, cement, murram and other construction niaéteprone to causing du
pollution at the site as well as taking out defnasn the site.

Sand, murram, loose soil, cement, stored on sé# bl covered adequately so as
prevent dust pollution.

Wet jet shall be provided for grinding and ston#ting. Unpaved surfaces and loo
soil shall be adequately sprinkled with water tppess dust.

All construction and demolition debris shall berstbat the site (and not dumped

e

9
st

J
5t

—

(o}

se

the roads or open spaces outside) before theyrapery disposed. All demolitio
and construction waste shall be managed as peprthésions of the Constructio
and Demolition Waste Rules 2016.

All workers working at the construction site andratved in loading, unloading,
carriage of construction material and constructiebris or working in any area with
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dust pollution shall be provided with dust m

For indoor air quality the ventilation provisions per National Building Code ¢
India.

=

5(a) The location of the DG set and exhaust pigight shall be as per the provisions| of
the CPCB norms.

Green Cover 6 A minimum of 1 tree for every 80 gqaf land should be planted and maintaingd.
The existing trees will be counted for this purpoBeeference should be given |to
planting native species.

6 (a) Where the trees need to be cut, compensalantation in the ratio of 1:3 (i.e.

planting of 3 trees for every 1 tree that is chglsbe done and maintained.

Top Soil preservatior
and reuse

Topsoil should be stripped to a depth of 20 comfthe areas proposed for buildings,
roads, paved areas, and external services.

It should be stockpiled appropriately in designat@as and reapplied during
plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan, as pell® best practices guidelines (URDPH]),
shall be prepared to include motorized, non-moéatipublic, and private networks|.

Road should be designed with due considerationefarironment, and safety ¢
users. The road system can be designed with these driteria.

1. Hierarchy of roads with proper segregation of veldc and pedestria
traffic.

2. Traffic calming measures.
Proper design of entry and exit points.
4. Parking norms as per local regulation.

=

=)

w

(Category '3": 50000 to 150000 f)

MEDIUM

ENVIRONMENTAL CONDITIONS

Topography and
Natural
Drainage

The natural drain system should be maintainedefsuring unrestricted flow qf
water. No construction shall be allowed to obstthet natural drainage through the
site. No construction is allowed on wetland and evdiodies. Check dams, bip
swales, landscape, and other sustainable urbamagesystems (SUDS) are allowed
for maintaining the drainage pattern and to harxestwater.

Buildings shall be designed to follow the naturgbdgraphy as much as possible.
Minimum cutting and filling should be done.

Water
conservation -
Rain Water
Harvesting, and
Ground Water
Recharge

A complete plan for rain water harvesting, waiciency and conservation shou|d
be prepared.

The local bye-law provisions on rain water hanmggtshould be followed. If local
bye-law provisions are not available, adequate ipi@v for storage and recharge
should be followed as per the Ministry of Urban Biepment Model Building Bye
laws, 2016.

A rain water harvesting plan needs to be designedrevthe recharge bores |of
minimum one recharge bore per 5,000 square mefebsiith up area and storag
capacity of minimum one day of total fresh wateguieement shall be provided.

areas where ground water recharge is not feasit#@aain water should be harvested
and stored for reuse. The ground water shall netitielrawn without approval from
the Competent Authority.

All recharge should be limited to shallow aquifer.

> O

2(2)

At least 20% of the open spaces as requiyetthén local building bye-laws shall he
pervious. Use of Grass pavers, paver blocks witleadt 50% opening, landscape
etc. would be considered as pervious surface.

2 (b)

Use of water efficient appliances shouldobemoted. Low flow fixtures or sensofs
be used to promote water conservation.
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2(c) Separation of grey and black water shoulddbee by the use of dual pIumbirLg

system. In case of single stack system separateukion lines for flushing by
giving dual plumbing system be done.

Solid Waste
Management

Solid waste: Separate wet and dry bins must beiged in each unit and at th
ground level for facilitating segregation of waste.

The provisions of the Solid Waste (Management) Ru2016 and the e-was

(Management) Rules 2016, and the Plastics Wastedljiament) Rules 2016 shall

be followed.

e

3(a)

All non-biodegradable waste shall be haralest to authorized recyclers for which
written tie up must be done with the authorized/ciars.

3(b)

Organic waste composter/Vermiculture pithwda minimum capacity of 0.3 k
/person/day must be installed.

Sewage
Plant

Treatmer

Onsite sewage treatment of capacity of treatid@%d waste water to be installe
Treated waste water shall be reused on site fatskzape, flushing, cooling towe

d.
r,

and other end-uses. Excess treated water shalisbbarged as per CPCB norms.

Natural treatment systems shall be promoted.

Sludge from the onsite sewage treatment, includegfic tanks, shall be collecte|
conveyed and disposed as per the Ministry of Urbarelopment, Central Publi
Health and Environmental Engineering OrganisatiddPIEEO) Manual on
Sewerage and Sewage Treatment Systems, 2013.

d,
C

Energy

Compliance with the Energy Conservationldy Code (ECBC) of Bureau g
Energy Efficiency shall be ensured. Buildings ie States which have notified the
own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize gnemnpsumption in buildings b
using design elements, such as building orientaleomdscaping, efficient buildin
envelope, appropriate fenestration, increased igging design and thermal ma
etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per EC®ecifications.

=, —h
=

O

5(@)

Solar, wind or other Renewable Energy shml installed to meet electricit
generation equivalent to 1% of the demand load oper the state level/ loc
building bye-laws requirement, whichever is higher.

=

5 (b)

Solar water heating shall be provided to n2886 of the hot water demand of t
commercial and institutional building or as per tequirement of the local buildin
bye-laws, whichever is higher. Residential buildirage also recommended to m
its hot water demand from solar water heatersamad possible.

ne

pet

5(c)

Use of environment friendly materials in dis, blocks and other constructi
materials, shall be required for at least 20% @f tlonstruction material quantit
These include flyash bricks, hollow bricks, AACdy RAsh Lime Gypsum blocks
Compressed earth blocks, and other environmemdiyematerials.

Fly ash should be used as building material incibestruction as per the provisio
of the Fly Ash Notification of September, 1999 azaded from time to time.

bn

~

NS

Air Quality and
Noise

Dust, smoke & other air pollution prevention meas shall be provided for th
building as well as the site. These measures #halide screens for the buildin
under construction, continuous dust/ wind breakirdjs all around the site (at lea
3 meter height). Plastic/tarpaulin sheet coverd Slesprovided for vehicles bringin
in sand, cement, murram and other construction nat&eprone to causing du
pollution at the site as well as taking out delimisn the site. Wheel washing for tk
vehicles used be done.

Sand, murram, loose soil, cement, stored on sé# bl covered adequately so as
prevent dust pollution.

Wet jet shall be provided for grinding and stontting. Unpaved surfaces and loo
soil shall be adequately sprinkled with water tppess dust.

All construction and demolition debris shall berstbat the site (and not dumped

e

9
st

J

D

e

—

(o}

se

the roads or open spaces outside) before theyrapeny disposed. All demolitiorF]

and construction waste shall be managed as peprthésions of the Constructio
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All workers working at the construction site and/dtved in loading, unloadin
carriage of construction material and constructiebris or working in any area w
dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions per National Building Code ¢

and Demolition Waste Rules 20 %
ith

=

India.
6 (a) The location of the DG set and exhaust pigight shall be as per the provisions| of
the CPCB norms.
Green Cover 7 A minimum of 1 tree for every 80 gqaf land should be planted and maintaingd.

The existing trees will be counted for this purpoBeeference should be given |to
planting native species.

7 (a) Where the trees need to be cut, compensalantation in the ratio of 1:3 (i.e.
planting of 3 trees for every 1 tree that is chglsbe done and maintained.

Top Soil Preservation 8 Topsoil should be stripped to a depth of 20 comfthe areas proposed for buildings,
and Reuse roads, paved areas, and external services. It dHmilstockpiled appropriately in
designated areas and reapplied during plantatitimeoproposed vegetation on site

Transport 9 A comprehensive mobility plan, as perUd best practices guidelines (URDPH]I),
shall be prepared to include motorized, non-moéatjpublic, and private networks|.

Road should be designed with due considerationefarironment, and safety ¢
users. The road system can be designed with tlesse driteria.

1. Hierarchy of roads with proper segregation of veldc and pedestria
traffic.

2. Traffic calming measures.
3. Proper design of entry and exit points.
4. Parking norms as per local regulation.

=

=]

Environment 10 An environmental management plan (EMP) shalptepared and implemented to
Management Plan ensure compliance with the environmental conditigpecified in item number 1 to|9
above. A dedicated Environment Monitoring Cell wittefined functions and

responsibility shall be put in place to implemem: £MP. The environmental cell
shall ensure that the environment infrastructute lSewage Treatment Plant,
Landscaping, Rain Water Harvesting, Energy efficiemnd conservation, water
efficiency and conservation, solid waste managememewable energy etc. are
kept operational and meet the required standaras.ehvironmental cell shall also
keep the record of environment monitoring and thadated to the environment
infrastructure.

APPENDIX-XV
Accreditation of Environmental Auditors (Qualified Building Auditors)

The Ministry of Environment, Forest and Climate @@ (MoEFCC), through qualified agencies shall editr
the Qualified Building Environment Auditors (QBEAS)he Qualified Building Environment Auditors coube a firm /
organization or an individual expert, who fulfilbet requirements. The Ministry will implement thisopess of
accreditation through Quality Council of India (QQNational Productivity Council or any other orgaation identified
by the Government. The organizations like IndiaeédrBuilding Council, Bureau of Energy Efficiendg.ecan also be
associated in the process of accreditation, trgirand renewal. The environmental consultants dieiby the QCI for
building sector will be qualified as QBEAs. The QBEwill meet the following criteria. The accredigiragency can
improvise on these criteria.

Quialifications of the Auditor:

a. Education: Architect (Degree or Diploma), Town Riars (Degree), Civil Engineer / Mechanical
Engineer (Degree or Diploma), PG in EnvironmentaleSce or any other qualification as per the
scheme of the accreditation.

Training:

b. Mandatory training to be given by the accreditationly or their approved training providers. Thidl wi
be as per the scheme of the accreditation.
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Experience:

c. At least 3 years of work experience in the relatietd or building sector Environment Impact

Assessment consultants accredited by QCI or angr @kperience criteria as per the scheme of the

accreditation.
Infrastructure and equipment:
d. As per the scheme of the accreditation

Renewal:

704

e. The accreditation will be valid for 5 years andlwi¢ renewed as per the process developed under the

accreditation scheme.

Accountability/Complaint redressal mechanism: Amgynplaints regarding the quality of the work of EX&
shall be made to the accreditation body. The adatezh body shall evaluate the complaint and tagpropriate action
including black listing or cancellation of the agditation with wide public notice. This will be addition to the action
at the level of local authority for penalty and diisting. The Ministry can also take such actioncase of specific
complaint or feedback.

APPENDIX-XVI
Environmental Cell at the level of Local Authority:

An Environmental Cell shall be setup at the locatharity level to support compliance and monitoriofy
environmental conditions in buildings. The Cell Il@so provide assistance in environmental plagramd capacity
building within their jurisdiction. The responsiiyl of this cell would be monitoring the implemetitm of this
notification and providing an oversight to the Thirarty Auditing process. The cell will operate endhe local
authority.

Constitution of the cell:
The cell will comprise of at least 3 dedicated etp@ following fields:

Waste management (solid and liquid)

o p

Water conservation and management
Resource efficiency including Building materials
Energy Efficiency and renewable energy

Environmental planning including air quality managsnt.

-~ o a o

Transport planning and management.

The Cell shall induct at least two outside expagger the requirements and background of dedieadpelrts.
Existing environmental cells at the level of loaathority can be co-opted and trained for this.Cell

Financial Support:

An additional fee may be charged along with procesdee for building permission for integrating
environmental conditions and it's monitoring. Tledl authority can fix and revise this additioree from time to time.
The amount of this fee shall be deposited in ars¢épdank account, and used for meeting the remeiné of salary /
emoluments of experts and running the system ahemlpplication, verifications and the Environmé@ell.

Functions of the Cell:

1. The cell shall be responsible for assessingagppiaising the environmental concerns of the areteutheir
jurisdiction where building activities are propos@&tie Cell can evolve and propose additional emwvirental conditions
as per requirements. These conditions may be aexfis and shall be notified in advance from titoetime. These
additional conditions shall be approved followinglae consultation process. These environmentalitons will be

integrated in building permissions by the sanctigrauthority.

2. Develop and maintain an online system for apfibim and payment of fees. The Cell shall maingaironline
database of all applications received, projects@amu, the compliance audit report, random inspestimade. The Cell
shall maintain a portal for public disclosure object details including self certification and cdrapce audit reports
filed by the Qualified Building Environment Auditifor public scrutiny of compliance of environmerntanditions by
the project.

3. Monitoring the work of Environmental Audit prazecarried by the Qualified Building Auditors.
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4. The Cell shall review the applications; finalitee additional environmental conditions if reqdireithin 30
days of the submission of the application to tleal@uthority.

5. The Cell shall adopt risk based random seleatibprojects for verifying on site for certificatioof QBA,
compliance of environmental conditions and fiverljgaudit report.

6. The Cell shall recommend to the local authofdy financial penalty for non-compliance of envirental
conditions by the project proponent.

7. The Cell shall recommend to the accrediting bady the local authority against any Qualified Binig
Environment Auditor, if any lapse is found in theiork.
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ANNEXURE-A-29

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART Il—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmenta clearance under the
Environment Impact Assessment Natification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And wheress, al objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4.  Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Centra Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Wheress, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereasthe Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon'ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C)
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of Indiain which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for aleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon' ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws,
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had aso held that the Office Memoranda dated
12" December, 2012 and 24" June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment |mpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that al entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental lawsin expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essentia to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13". February, 1996, analyzed al the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take al such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ", Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue al such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and a so the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon'ble Court has further observed that levy of costs
required for carrying out remedia measuresisimplicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (&) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can aso be
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looked into from another angle, which has now come to be accepted universaly as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financia costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmenta clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmenta clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmenta safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment |mpact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmenta l|aboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisd Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisd Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natura and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be €eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-111]
MANOJKUMAR SINGH, Jt. Secy.
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» ANNEXURE-A-30 71

Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT
FORM 'C’
[See rule 6(a)]

This registration is granted under section 5 of the Act to the following project under project registration number :
P52100010668
Project: Prayeja City, Plot Bearing / CTS / Survey / Final Plot No.: S NO 71 at Wadgaon Bk, Haveli, Pune, 411041;

1. Prayeja City having its registered office / principal place of business at Tehsil: Haveli, District: Pune, Pin: 411051.
2. This registration is granted subject to the following conditions, namely:-

o The promoter shall enter into an agreement for sale with the allottees;

o The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the
allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate
(Regulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates
of Interest and Disclosures on Website) Rules, 2017;

o The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate account to be
maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose
as per sub- clause (D) of clause (I) of sub-section (2) of section 4 read with Rule 5;

OR

That entire of the amounts to be realised hereinafter by promoter for the real estate project from the allottees,
from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the
cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of
the project is less than the estimated cost of completion of the project.

¢ The Registration shall be valid for a period commencing from 31/08/2017 and ending with 30/11/2018 unless
renewed by the Maharashtra Real Estate Regulatory Authority in accordance with section 5 of the Act read with
rule 6.

o The promoter shall comply with the provisions of the Act and the rules and regulations made there under;

o That the promoter shall take all the pending approvals from the competent authorities

3. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the
promoter including revoking the registration granted herein, as per the Act and the rules and regulations made there

under.

Signature valid
Digitally Sigmed by
Dr. VagangfPremanand Prabhu
(Secretq@yy MahaRERA)
Date:31-08-2017 15:05:50

Dated: 31/08/2017 Signature and seal of the Authorized Officer

Place: Mumbai Maharashtra Real Estate Regulatory Authority
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7 TiHA-RERA Application

General Information

Information Type Other Than Individual

Organization

Name PRAYEJA CITY
Organization Type Others
Description For Other Type AOP

Organization

Do you have any Past Yes
Experience ?

Address Details

Block Number SR. NO. 71 Building Name PRAYEJA CITY

Street Name SINHGAD ROAD Locality NEXT TO PRAYEJA HOUSING
SOCITY

Land mark NEAR MORDERN BAKERY State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411051

Organization Contact Details
Office Number 09325838283

Website URL WWW.PRAYEJACITY.COM

Past Experience Details

Original
Land Proposed Actual Date

Project Type of Area(ln CTS Number of Number of | Date of of
Name Project Sq mtrs) | Address Number | Buildings/Plot | Apartments | Completion | Completion

1 PRAYEJA Residential NA 29290.67 S.NO72 SNO71 8 350 2012-12-31  2012-12-31
CITY PRAYEJA CITY
PHASE 1 PHASE 1

SINHGAD
ROAD
WADGAON
BUDRUK NEAR
MEDERN
BAKERY PUNE
MAHARASHTRA
411041

2 PRAYEJA Residential NA 9337.30 SNO35A5B6 SNO3 2 96 2016-08-31  2016-08-31
PEARL PRAYEJA 5A 5B 6
PEARL
SINHGAD
ROAD
WADGAON
KHURD
BEHIND



Original
Land Proposed “stral Date
Project Type of Area(ln CTS Number of Number of | Date of cf
Sr.No. | Name Project Sq mtrs) | Address Number | Buildings/Plot | Apartments | Completion | Completion
PRAYEJA CITY
PHASE | PUNE
MAHARASHTRA

Other Organization Type Member Information

Member Type

BHANDARI GELADA AOOCIATES LLP Partnership
PRAYEJA DEVELOPERS LLP Partnership
Project

Project Name

Proposed Date of Completion
Litigations related to the
project ?

Are there any Co-Promoters
(as defined by MahaRERA

Order) in the project ?

Plot Bearing No / CTS no /
Survey Number/Final Plot no.

Boundaries West

Boundaries South

Division

Taluka

Pin Code

Total Building Count
Sanctioned Buildings Count

Aggregate area(ln sqmts) of
recreational open space

FSI Details

Built-up-Area as per
Proposed FSI (In sqmts) (
Proposed but not sanctioned)
( As soon as approved, should
be immediately updated in
Approved FSI)

TotalFSI

Project Details

PRAYEJA CITY

31/05/2018

Yes

No

SNO 71

30MTR WIDE DP ROAD S NO
714PT

SNO 71 8PT

Pune

Haveli

411041

2839

9768.32

Project Status

Revised Proposed Date of
Completion

Project Type

Boundaries East

Boundaries North

State
District
Village

Area(ln sqmts)

Proposed But Not Sanctioned

Buildings Count

Built-up-Area as per
Approved FSI (In sqmts)

On-Going Project

30/11/2018

Others

PORTION OF S NO 71
GHANSHYAM DANGAT 18 MT
DP ROAD

18MTR DP ROAD S NO 71 4PT

Maharashtra
Pune
Wadgaon Bk

17500

9768.32



Covered Parking ( In Numbers) 90 30 100

7 Ilsmer of Garages ( In Numbers) 0 0 0

Development Work

Common areas And Facilities, Amenities Available Wm

Internal Roads & Footpaths :

Water Supply : YES 90 -
Sewerage (Chamber, Lines, Septic Tank , STP) : YES 100 -
Storm Water Drains : YES 100 -
Landscaping & Tree Planting : YES 80 -
Street Lighting : YES 90 -
Electrical Meter Room, Sub-Station, Receiving Station : YES 90 -
Aggregate area of recreational Open Space : NO 0 NA
Open Parking : NO 0 NA
Community Buildings : YES 100 -
Treatment And Disposal Of Sewage And Sullage Water : YES 100 -
Solid Waste Management And Disposal : YES 50 -
Water Conservation, Rain water Harvesting : YES 90 -
Energy management : YES 0 -
Fire Protection And Fire Safety Requirements : YES 90 -

Building Details

Project Number of Number | Number of | Number of Slab of | Number | Number of Number of
Name Basement's | of Plinth | Podium's Super Structure of Stilts | Open Closed
Parking Parking
1 PRAYEJA F1 1 1 0 8 1 26 1
N e e T T T
2 BHK 3 BHK 29400
N T T
1 Excavation 100
2 X number of Basement(s) and Plinth 100
3 X number of Podiums 0
4 Stilt Floor 0
5 X number of Slabs of Super Structure 78
6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows 57

to each of the Flat/Premises
7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and 84
Lifts, Overhead and Underground Water Tanks.

9 The external plumbing and external plaster, elevation, completion of terraces with 0



10

Project
Name

waterproofing of the Building/Wing

Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Number of Number | Number of | Number of Slab of Number
Basement's | of Plinth | Podium's Super Structure of Stilts

0

Number of
Open
Parking

Number of
Closed
Parking

714

PRAYEJA F2

1 1 0 8 1

26

m Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

2BHK 3BHK 29400

m Tasks / Activity Percentage of Work

1

2

10

Project
Name

PRAYEJA G

Excavation

X number of Basement(s) and Plinth
X number of Podiums

Stilt Floor

X number of Slabs of Super Structure

Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises

Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Number of Number | Number of | Number of Slab of Number

Basement's | of Plinth | Podium's Super Structure of Stilts

100
100
0

0
78

57

Number of
Open
Parking

Number of
Closed
Parking

m Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

COMMERCIAL 270.54

m Tasks / Activity Percentage of Work

1

Excavation

X number of Basement(s) and Plinth

100

100



3 X number of Podiums 0

7 1 5 4 Stilt Floor 0

5 X number of Slabs of Super Structure 100

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows 0
to each of the Flat/Premises

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and 100
Lifts, Overhead and Underground Water Tanks.

9 The external plumbing and external plaster, elevation, completion of terraces with 0
waterproofing of the Building/Wing

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO 0
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Project Number of Number | Number of | Number of Slab of | Number | Number of Number of
Name Basement's | of Plinth | Podium's Super Structure of Stilts | Open Closed
Parking Parking
4 PRAYEJA E2 0 1 0 7 0 7 0
CITY
N e T e [ T
1 2BHK 25200 24 9
I e T
1 Excavation 100
2 X number of Basement(s) and Plinth 100
3 X number of Podiums 0
4 Stilt Floor 0
5 X number of Slabs of Super Structure 88
6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows 70

to each of the Flat/Premises
7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and 84
Lifts, Overhead and Underground Water Tanks.

9 The external plumbing and external plaster, elevation, completion of terraces with 0
waterproofing of the Building/Wing

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO 0
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Project Number of Number | Number of | Number of Slab of | Number | Number of Number of

Name Basement's | of Plinth | Podium's Super Structure of Stilts | Open Closed
Parking Parking




5 PRAYEJA D

CITY
m Apartment Type Carpet Area (in Sqmts) Number of Apartment
1 36

2BHK

2315.52

7

Number of Booked Apartment

m Tasks / Activity Percentage of Work

1

2

10

Excavation

X number of Basement(s) and Plinth
X number of Podiums

Stilt Floor

X number of Slabs of Super Structure

Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises

Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Project Professional Information

Professional Name

SWAPNIL J DESHPANDE

ARUN GHOKHALE

Litigations Details

MahaRERA Certificate No.

NA

NA

Project Court Name Case Case Preventive/lnjunction/Interim | Petition Other
Name Number | Type Order is Passed? Name Petition
Details
PRAYEJA DISTRICT 189 Criminal  No Appeal
CITY JUDGE AND 2017
ADDL
SESSION
JUDGE PUNE
PRAYEJA ADDL JUDGE 201296  Civil No Suit
CITY SMALL 2013
CAUSEJMFC
PUNE
PRAYEJA DISTRICT CC 15 Others  No Arbitration
CITY CONSUMER 18 Petition
DISPUTE
REDRESSAL

FORUM

100

100

0

0

75

67

67

Professional Type

Architect

Structural Engineer

Present
Status

Year

2017 PENDING NA

2013 PENDING NA

2015 PENDING NA



PRAYEJA ADDL JUDGE 34732 Criminal No Suit 2016 PENDING NA

CITY SMALL 16
7 1 7 CAISES
JMFC PUNE

Uploaded Documents

Document Name Uploaded

Document

Copy of Layout Approval (in case of layout)
Declaration in FORM B

Declaration in FORM B

Details of encumbrances

Details of encumbrances

Copy of the legal title report

Proforma of the allotment letter and agreement for sale

Building Plan Approval (IOD)

Commencement Certificates Not Uploaded

Other Not Uploaded
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FORM ‘B’

[See rule 3{6)]
DECLARATION, SUPPORTED BY AN AFFIDAVIT, WHICH SHALL BE SIGHNED
BY THE PROMOTER OR ANY PERSON AUTHORIZED BY THE PROMOTER
Affidavit cum Declaration

PRAYEJA CITY”, a JV of () BHANDARI GELADA ASSOCIATES LLP, a limited liability
parinership firm, registered under the provisions of the Limited Liabilities Partnership Act, 2008,
LLP Identification No.AAC-9426 [formerly known as “M/s. BHANDARI GELADA
ASSOCIATES”, a registered partnership firm, having its registered office at 1140, Bhandari
House, Govind Halwai Chowk, Raviwar Peth, Pune 411 002, and (i) PRAYEJA DEVELOPERS
LLP, a limited liability partnership firm, registered under the provisions of the Limited Liabilities
Partnership Act, 2008, LLP Identification No.AAC-9429 [formerly known as M/s. PRAYEJA
DEVELOPERS, a registered partnership firm] having its registered office at , 1464, Mangeshri
Apartments, near Renuka Swarup School, Sadashiv Peth, Pune 411030 through its Partner
MR. SANDEEP NARAYANDAS JANI promoters of the ongoing project vide PRAYEJA CITY
situated at $.no. 71,72, Wadgaon (Bk}, Sinhgad Road, Pune 411041

|. MR. SANDEEP NARAYANDAS JANI promoters of the proposed project by the promoters of
the ongomg prOJect do hereby solemnly declare, undertake and state as under:

1. That |, MR. SANDEEP NARAYANDAS JANI have/has a legal title to the land on which the

. development of the ongoing preject is te be carried out.
| | AND

a .Ie:galiy valid autﬁentication of fitle of such land along with an authenticated copy of the
agreement ‘between such owner and promcter for development of the real estafe project is
enclosed herewith.

2. We hereby declare that buildings F-1, F-2, G are free from all encumbrances, details of
encumbrances including dues and litigation, details of any rights, title, interest or name of
any party in on the remaining buildings of this project are as under:

Details of Encumbrances

As per Deed of Morigage dated 22.09.2016 registered at S. No. .6832/2016 registered in
the office of Sub Registrar Haveli No. 20 Pune ,the following property and rights have
been mortgaged:

The said PRAYEJA CITY has created a mortgage in respect of the property bearing
Survey no .72/17 admeasuring 00 H 23 R and Survey no .72/18 admeasuring 00 H 37 R
totally admeasuring 00 H 80 R situated at Wadgaon (Bk) Pune and local limit of Pune
Municipal Corporation vide Deed of Morigage ( Simple Mortgage) dated 22.09.2016
registered at S. No. .6832/2016 registered in the office of Sub Registrar Haveli No. 20
Pune and in respect of the Building NO .D E2 to be constructed on plot no 1, Survey no.
71/5,71/6/1,7116/5,71/6/6, , 71/6A/8+5+11 situated at Wadgaon (BK) Pune and local limit
of Pune Municipal Corporation as a primary Security by execiting Agreement of Loan -
Cum —Hypothecation dated 22.09.2016 and in favour of State Bank Of India, IFB Pimpri
Branch, Pimpri, Kasarwadi , Pune 411034




Details of Litigations:

Sr. Name of Type of Case Case No. Role of the | Preventiv | Present
No. | the Court Landlord e order (if Status
any)
1 District and | Criminal 189/2017 Respondent No Pending
Session
Court
2 Civil Court Civil Suit 201296/2013 | Respondent No Pending
Senior
Division
3 Comsumer Comsumer CC/15M18 Respondent No Pending
Disput
Redressal ,
4 [JMFCAC Criminal 3473212016 | Respondent No Pending
Court Pune

3. That the time peribd within which the project shall be completed by us/promoters from the
date of registration of project.

4,

5. For ongoing project on the date of commencement of the Act.

(i) That seventy per-cent of the amounts tc be realised hereinafter by us/promoters for
the real estate project from the allottees, from time to time, shall be deposited in a
separate account to be mainfained in a scheduled bank tc cover the cost of construction
and the land cost and shall be used only for that purpose.

OR

(i) That entire of the amounts to be realised hereinafter by us/promoters for the real
estate project from the allottess, from time to time, shall be deposited in a separate
account to be maintained in a scheduled bank to cover the cost of construction and the
land cost and shall be used only for that purpose, since the estimated receivable of the
project is less than the estimated cost of completion of the project.

. That the amounts from the separate account, to cover the cost of the project, shall be
withdrawn with Rule 5.

. That the amounts from the separate account shall be withdrawn after it is certified by an
engineer, an architect and a chartered accountant in practice that the withdrawal is in
proportion to the percentage of completion of the project.

. That We/ promoter shall get the accounts audited within six months after the end of every
financial year by a chartered accountant in practice, and shall produce a statement of
accounts duly certified and signed by such chartered accountant and it shall be verified
during the audit that the amounts collected for a particular project have been utilised for the
project and the withdrawal has been in compliance with the propartion to the percentage of
completion of the project.

. That | / promoter shall take all the pending approvals on time, from the competent
authorities.
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has been concealed by me there from.
on this day of

Verified by me at

@’ 7
fhave / has furnished such other d

“tiat #7 Erbing

the rilesand regulations made under the Act.
11. That 1 / promoter shall not discriminate against any allottee at the time of allotment of any
Py

&

apartment, plot or building, as the case may be, on any grounds.

Verification

The contents of my above Affidavit cum Declaration are true and correct anel nothing materia!
@M

3v JuL n

ocuments as have been prescribed by

Deponent

ﬁf’

‘Deponent

AT
MO2TARY

GOVT OF iNDILA
PUNMNE. 1RTEOY

NOTED AND ! RED

CoSTRERED
ATSR NO D3] Twla

[
s Bt
ragaEonye SA90eT

DATE
a1 Ju T



B.ALL M.
Advocate

727, Sawata Mali Bhawan, Near Kasba Ganpati Mandir, Budhwar Peth,

Pune-4110002, Phone-9967436609 (abhijeetveerassociates@rediffmail.comj

Date: 15/07/2017

Encumbrance Cettificate

I hereby certify that, Prayeja City, Association of Persons Joint Venture of Bhandari
Gelada Associates LLP and Prayeja Developers LLP,. having its. office at- 1140,
Bhandari House, Govind Halwai Chowk, Raviwar Peth, Pune- 411002, having fegal
and marketable title of the property mentioned in schedule 1 and II, free from

encumbrances save and except mentionad in title report as follows :

The said Prayeja City has created a mortgage in respect of the property bearing
Survey No. 72/17 admeasuring 00 H 23 R and Survey No. 72/18 admeasuring 00 H
37 R totally admeasuring 00 H 60 R,. situated at Vadgaon Budruk, Pune and within
the local limits of Pune Municipal Corporation vide Deed of Mortgage (Simple
Mortgage) dated 22.09.2016 which is duly registered Haveli No. 20, at Sr. No.
6832/2016 and in respect of the Building No. D and E2 to be constructed on Plot No.
1, Survey No. 71/5, 71/6/1, 71/8/5, 71/6/6, 71/7, 71/S, 71/6A/849+11, situa-ted at
Vadgaon Budruk, Pune a-nd within the local limits of Pune Municipal Corporation, as
a Primary Security by executing Agreement of Loan-Cum-Hypothecation dated
22.09.2016 to and in favour of State Bank of India, IFB, Pimpri Branch, Pimpri,

Kasarwadi, Pune-411034.

SCHEDULE 1
All that piece and parcel of land bearing Survey No. 72/17 admeasuring 00 H 23
R and Survey No. 72/18 admeasuring 00 H 37 R totally admeasuring 0C H 60 R,
situated at Vadgaon Budruk, Pune and within the local limits of Pune Municipal

Corporation.
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Abbhijeet Veer

B.ALLM.
Advocate

727, Sawata Mali Bhawan, Near Kasba Ganpati Mandir, Budhwar Peth,
Pune-4110002, Phone-9967436609 (abhijeetveerassociates@rediffmail com)

SCHEDULE IT
All that piece and parcel of Building No. D and E2 to be constructed on Piot No. 1,
Survey No. 71/5, 71/6/1, 71/6/5, 71/6/6, 71/7, 71/9, 71/6A/8+9+11, situated at

Vadgacn Budruk, Pune and within the local limits of Pune Municipal Corporation.

Subject to the conients of Search Report, there is no any other charge or

encumbrances except mentioned hereinabove on the said property.

Pune

Date — 15.07.2017

Advocate
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PRAYEJA

CITY

Date: 15107 /2017

TO WHOMSOEVER IT MAY CONCERN

NO ENCUMBRANCE CERTIFICATE

This is to certify that, building called F-1, F-2 (PLOT NO. 1) in our
project named as “PRAYEJA CITY” situated at S.no. 71,Wadgaon(Bk),
Sinhgad Road, Pune 411041 is free from all encumbrances and we carry

a clean clear & marketable title for the above said details.

Thanking You.

Yours Faithfully,
For, PRAYEJA CITY
‘_""\ - _/
Sandeep Narayandas Jani

Partner

c e

BHANDARI-GELADA ASSOC RAYEJA DEVELOPERS LLP

Prayeja City, S. Mo. 71, Vadgaon Bu nhgad Reaid; Pune - 411 041. Mob. 5325838283
E-mail : prayejacity@gmajl.com
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B. Com. (Hons) LL.B.
Advocate

Ref:

' Office

3+5, CTS No. 1187/37, Amey Apartment,

Off;: Ghole Road,

Shivaji Nagar, Pune - 411005

Fax : 020 25539716, Phone No : 25536776

Court :

Chamber No. 24, New Lawyer Chamber

Shivejinagar, Pane - 411005

ernail : aj @ kblaw.net

27.02.2017

SUPPLEMENT TO THE TITLE REPORT

1. Description of the Property:

All that piece and parcel of Lands, situated at village Vadgaon

Budruk, Taluka Haveli, District Pune, within the limits of Municipal

Corporation of city of Pune and within the limits of Registration

District of Pune, Sub Registrar, Haveli, Pune and owned by the

respective holders thereof, the details whereof are as under:

“A” PROPERTY
sr | S.No. Area B Name of the Owner/ Holder
Are (sq.mt.)
1 2 3 4
1 | 71/6A/3 | 0=03-37-50 | Nivrutti Sadaba Wanjale and others
71/6B/2 | 0=08-62
71/3/2 0=04-75
2 | 71/6A/4 | 0=03-37-5 Chandrakant Sadaba Wanjale and others
71/6B/3 | 0=08-62
71/3/3 0=04-75 |
3 | 71/6A/2 | 0=03-37-5 Sadanand Krishna Wanjale and others
71/6B/1 | 0=08-62
71/3/1 0=04-75
4 | 71/6B/4 | 0=08-62 Dattatrya Sadaba Wanjale and others.
71/3/4 0=04-75
5 | 71/6A/7 | 0=11 Vasantrao Dashrath Wanjale and others
6 |71/6A/10 | 0=11 Kantiram Dashrath Wanjale and others
7 | 71/6A/13 | 0=06-75 Shantaram Sadashiv Wanjale and others
71/3/6 0=09-50
8 | 71/6B/5 | 0=17-25 Shakuntala Kaluram Wanjale and others
71/6A/12 | 0=06-75
71/3/5 0=09-50
9 | 72/17 0=23 Baban Shripati Yeole and others
72/18 0=37
10 | 72/20 0=16 Anusaya Jagnnath Dangat and others
72/21 0=48
72/22 0=44
72/27A 0=18
72/27B 0=18
72/31 0=10
72/33 0=03
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11 | 71/5 0=60 out of | Ghansham Gangaram Dangat and others
01=63
71/5 0=20 out of
01=63
| 71/7B 0=20
12 | 71/9A/1 | 00=20 out of | Dinesh Laxman Raskonda and others
| 00=45
13 | 72/32 T 00=01 Dattatraya K. Chankankar and others
14 | 71/6A/5 | 00=03.375 Prasad Laxman Ashtaputre and others
15 il/GA/6 00=11.50 Vasantrao Dashrath Wanjale and others
16 | 71/6A/1 | 00=05.50 Vasantrao Dashrath Wanjale and others
Lﬂ 71/6B/6 | 00=17.25 Shantaram Sadashiv Wanjale and others
“B" PROPERTY B
Sr S. No. Area Name of the Owner/ Holder
Are (sq.mt.)
1 72/23 (962.5 sq.mt.) | (1) Popatrao Jyotiba Dangat,
out of (2) Mrs.Anjana Popatrao Dangat,
00=35 Are (3) Ramdas Popatrao Dangat,
(4) Mrs.Usha Ramdas Dangat,
2 72/24 (904.6 sq.mt.) | (5) Nitin Popatrao Dangat,
out of (6) Mrs.Seema Nitin Dangat,
00=36 Are (7) Nilesh Popatrao Dangat,
(8) Mrs.Reshma Nilesh Dangat,
3 72/26 (845.58 sq.mt) | (9) Ananta Jyotiba Dangat,
out of (10} Mrs.Sindhubai Ananta Dangat,
00=34 Are (11) Sandesh Ananta Dangat,
and others
4 72/25 (918.9 sq.mt.) | Digamber Govind Dangat
out of
00=34 Are
“C” PROPERTY
Sr S.No. | Area Name of the Owner/ Holder
| Hector=Are
i) 71/6A/8 00=11 Kashinath Dashrath Wanjale
2) | 71/6A/9 00=11 Nathuram Dashrath Wanjale
3) | 71/6A/11 00=11 Yeshwant Dashrath Wanjale

(The Properties described in the above three tables are hereinafter
collectively referred to as the said "PROPERTIES™)
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This is to certify that as per instructions of "PRAYEJA CITY", a JV
of (i) BHANDARI GELADA ASSOCIATES LLP, a limited liability
partnership firm, registered under the provisions of the Limited
Liabilities Partnership Act, 2008, [formerly known as “M/s.
Bhandari Gelada Associates”, a registered partnership firm],
having its registered office at 1140 Bhandari House, Govind Halwai
Chowk, Raviwar Peth, Pune 411 002, and (ii) PRAYEJA
DEVELOPERS LLP, a limited liability partnership firm, registered
under the provisions of the Limited Liabilities Partnership Act, 2008,
[formerly known as M/s. Prayeja Developers, a registered
partnership firm] having its registered office at 1464, Mangeshri
Apartments, near Renuka Swarup School, Sadashiv Peth, Pune
411030, (hereinafter referred to as the said "DEVELOPER"), I
have investigated the title of the above referred Property (The
properties described in the above three tables are hereinafter
collectively referred to as the said "PROPERTIES")

I have issued this supplement Report to the Title Report dated
30.07.2007 issued by Advocate Ashok M. Bora and Supplementary
Title Report dated 06.10.2012 and 25.07.2014 previously issued by
me to you & now instructed to issue this supplementary title report
in respect of the "A” Property.

I have issued this supplement Title Report to the Title Report dated
31.12.2012 and Supplementary Title Report dated 25.07.2014 and
30.12.2015 issued by me to you & now instructed to issue this
supplementary title report in respect of the “B” Property.

I have issued this supplement Title Report to the Title Report dated
30.12.2015 issued by me to you & now instructed to issue this
supplementary title report in respect of the “C” Property.



3a)

3b)

I have caused the search of Index II Register maintained by Jt.
Sub. Registrar, Haveli No. I, II and other concern sub Registrar
Haveli, Pune for last 3 years i.e. 2015 to 2017 in respect of the "A”
“B” & “C” Property vide Receipt/ GRN No. MH008675869201617E
and GRN No. MH008676057201617E both 20.02.2017 so also

availed e-search from website “igrmaharashtra.gov.in”.

The said search however, is subject to the registers not available in
the said offices, the same either having been sent for binding or in

torn condition or not available.

During my search & Xerox copies of documents supplied and
issued to me by said Developer i.e. "PRAYEJA CITY" a JV of (i)
Bhandari Gelada Associates & (ii) M/s. Prayeja Developers, who got
the Properties amalgamated and approved from the Municipal
Corporation of city of Pune who issued Amalgamation Plan thereby
having permitted to commence the construction of ownership block
commonly known as Ownership Scheme in respect of construction
of building on the Properties Vide its Commencement Certificate No.
DPO/1111/PLU-4/WadgaonBk/2005 dated 29.03.2007 & Building
plans sanctioned by the P.M.C. vide its Commencement Certificate
No. CC/4871/06 dated 30.03.2007 in respect of the “"A” Property.

Which is revised time to time by Commencement certificate No.
DPO/I1/1038PLU-4/Wadgaon-Bk/227 dated 06.09.2007, same has
been revised vide No. CC/1857/07 dated 20.09.2007, and vide No.
CC/4836/08 dated 07.05.2008 and vide No. CC/1515/10 dated
11.08.2010, and vide No. CC/1446/13 déted 03.08.2013, and vide
No. CC/4050/13 dated 12.03.2014, issued by Municipal Corporation
of city of Pune in respect of the “A” Property.

It appears that, the said Developer in pursuance of the said
commencement certificate had started construction of buildings in
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the said “A” property and also completed the same and also obtained
Part Completion Certificate No. OCC/1219/2012 dated 29.12.2012, of
the building No. A, B1, B2, C1, C2, C3 and C4 and further obtained
Part Completion Certificate No. OCC/1506/2013 Dated 09.01.2014, of
the building No. E1, in respect of the "A” Property.

During my search & Xerox copies of documents issued to me by
the said Developer i.e. "PRAYEJA CITY” a JV of (i) Bhandari
Gelada Associates and (ii) M/s. Prayeja Developers, who got the
Properties amalgamated & approved from the Municipal Corporation
of city of Pune who issued Amalgamation Plan thereby having
permitted to commence the construction of ownership block
commonly known as Ownership Scheme in respect of construction
of building on the Properties vide its Commencement Certificate No.
CC/1446/13 dated 03.08.2013, which is revised vide No.CC/2107/15
dated 08.10.2015, issued by P.M.C, in respect of the “"B” Property.

During my search & Xerox copies of documents issued to me by the
said Developer i.e. "PRAYEJA CITY” a ]V of (i) Bhandari Gelada
Associates & (ii) M/s. Prayeja Developers, who got the Properties
amalgamated and approved from the Municipal Corporation of city
of Pune who issued Amalgamation Plan thereby having permitted to
commence the construction of ownership block commonly known as
Ownership Scheme in respect of construction of building on the
Properties vide Commencement Certificate No. CC/1446/13 dated
03/08/2013 which is revised CC/4050/13 dated 12.03.2014, issued
by P.M.C. in respect of the “C” Property.

As per the information given by the Developer, they have started
construction of buildings on the "A” “B" & “C” property separately
and also entered into various agreements to sell with the intending

purchaser for having agreed to purchase ownership blocks, Except




b)

d)

the said various documents, I did not find any transaction

encumbering the said property.

Relying upon the Search and Title Report submitted by me in the
year of 2015 in respect of the said "A” "B” & “"C” properties. At that
time certain important documents were not made available to me
by the said Developer in respect of the said “A” “B” & “C”
properties,

Later on said Developer being one of the constituents of
“PRAYEJA CITY” viz. M/s. Bhandari Geleda Associates was
converted into limited liability partnership i.e. BHANDARI GELEDA
ASSOCIATES LLP, a Certificate of Registration on Conversion
whereof was issued by the Registrar, Maharashtra, Pune, vide
Identification No. AAC-9426 dated 19.11.2014,

Similarly, the other constituents of PRAYEJA CITY viz. M/s.Prayeja
Developers was also converted into limited liability partnership
i.e. PRAYEJA DEVELOPERS LLP, a Certificate of Registration on
Conversion whereof was issued by the Registrar, Maharashtra, vide
Identification No. AAC-9429 dated 19.11.2014,

Thus, the said Developer have continue the development and
construction work of the said Ownership Scheme of “"A” “B"” & “C”
properties under the name and style of "PRAYEJA CITY", a JV of
(i) Bhandari Gelada Associates LLP, (ii) Prayeja Developers LLP,

It appears that and as per documents supplied to me, that said
Developer i.e. "PRAYEJA CITY” a JV of (i) Bhandari Gelada
Associates, (ii) M/s. Prayeja Developers have executed a Deed of
Transfer dated 31.10.2014, duly registered in the office of the Sub
Registrar Haveli No. 22 at Serial No. 9471/2014 on same day, unto
and in favour of Municipal Corporation of city of Pune thereby
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having, surrendered & transferred 126 tenements/Units each
having admeasuring 25.63 Sqg. Mt. Built up including balconies in all
totally admeasuring 3230.58 sq. mt. in the wing “"A” building along
with the proportionate parking space which is under reservation of
'HDH-6 (High Density Housing) constructed on the Property
bearing 1) S.No. 71/6A/3 admeasuring Hector 0=03-37.50 Ares, +
S. No. 71/6A/2 admeasuring Hector 0=08.62 Ares, + S. No. 71/3/2
admeasuring Hector 0=04.75 Ares, 2) S. No. 71/6A/4 admeasuring
Hector 0=03-37.5 Ares,+ S. No. 71/6B/3 admeasuring Hector
0=08.62 Ares, S. No, + 71/3/3 admeasuring Hector 0=04-75 Ares,
3) S. No. 71/6A/2 admeasuring Hector 0=03-37.5 Ares + S. No
71/6B/1 admeasuring Hector 0=08-62 Ares + S. No. 71/3/1
admeasuring Hector 0=04-75 Ares, 4) S. No. 71/6B/4 admeasuring
Hector 0=08.62 Ares + S. No. 71/3/4 admeasuring Hector 0=04-75
Ares, 5) S. No. 71/6A/7 admeasuring Hector 0=11 Ares, 6) S, No.
71/6A/10 admeasuring Hector 0=11 Ares, 7) S. No. 71/6A/13
admeasuring Hector 0=06-75 Ares + S. No. 71/3/6 admeasuring
Hector 0=09-50 Ares. 8) S. No. 71/6B/5 admeasuring Hector 0=17-
25 Ares + S. No. 71/6A/12 admeasuring Hector 0=06-75 Ares + S.
No. 71/3/5 admeasuring Hector 0=09-50 Ares, 9) S. No. 71/5
admeasuring Hector 0=60 Ares out of 01=63 Ares + S. No. 71/5
admeasuring Hector 0=20 Ares out of 01=63 Ares + S. No. 71/7B
admeasuring Hector 0=20 Ares, 10) S. No. 71/9A/1 admeasuring
Hector 00=20 out of 00=45 Ares, 11) S. No. 71/6A/5 admeasuring
Hector 00=03-375 Ares, 12) S. No. 71/6A/6 admeasuring Hector
00=11-50 Ares, 13) S. No. 71/6A/1 admeasuring Hector 00=05-50
Ares and 14) S. No. 71/6B/6 admeasuring Hector 00=17.25 Ares
situate at Village situated at village Vadgaon Budruk, Taluka Haveli,
Dist Pune, in favour of Municipal Corporation of City of Pune,

It also appears that, said Developer i.e. "PRAYEJA CITY” a JV of
(1) Bhandari Gelada Associates, (i) M/s. Prayeja Developers also
executed a Deed of Transfer dated 23.07.2016, duly registered in



10.

11.

(a)

the office of the Sub Registrar Haveli No.21 at Sr. No. 9592/2016,
unto and in favour of Municipal Corporation of city of Pune thereby
having, surrendered & transferred a portion admeasuring 5079.07
sq. mt. as Amenity Space, out of total area admeasuring 14027.12
sqg. mt. out of Survey No. 71/3/1, + 71/3/2, + 71/3/3, + 71/3/4, +
71/3/5, + 71/3/6, + 71/5, + 72/21, + 72/22, + 72/23 + 72/24, +
72/25, + 72/26 and 72/27A situated at village Vadgaon Budruk,
Taluka Haveli, Dist Pune, in favour of Municipal Corporation of City
of Pune, but name of the Municipal Corporation of City of Pune, is
not appear on 7/12 extract of the said property.

ENCUMBRANCES : The said Developer i.e. "PRAYEJA CITY", a
IV of (i) BHANDARI GELADA ASSOCIATES LLP, and (ii) PRAYEJA
DEVELOPERS LLP, have availed financial assistance by way of Loan
Facility Cum Hypothecation, to the extent of Rs. 09,00,00,000/-,
(Rupees Nine Crores Only) for development of the said Property
from STATE BANK OF INDIA, having its registered central office
at: Madam Cama Road, Mumbai 400021 (the “FINANCIAL
INSTITUTION") against the security of the Said Property by
executing a Deed of Mortgage dated 22.09.2016, which is
registered in the office of Sub Registrar, Haveli No, 20, at Serial
No0.6832/2016, thereby said Developer having creating charge on
the said Property by way of Mortgage, the Property bearing Survey
No. 72/17 admeasuring Hector 00=23 Ares and Survey No. 72/18
admeasuring Hector 00=37 Ares, in all admeasuring Hector 00=60
Ares in favour of the said Financial Institution,

Subject to otherwise mentioned above, I reiterate the opinion

as given in the Title Reports (including supplements thereto) that,

the said Land (referred to earlier above), is owned by the persons,

as mentioned above and alsc in the previous Title reports.
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(b)

(©)

(d)

the said Land otherwise are free from encumbrances, and are

marketable,

the said Developer/ Promoter is entitled to develop the said Land
and the said Additional Land, construct buildings thereon by using
FAR/FSI originating from physical area thereof, as also additional
FAR/FSI by way of TDR, and to dispose the units (other than the
units already disposed of by various agreements) in such building/s

to any intending purchaser/s.

Thus relying on the previous Title Report & document available to
me by the said Developer, The said properties are free from all
encumbrances & is marketable and “"PRAYEJA CITY”, a JV of (i)
BHANDARI GELADA ASSOCIATES LLP, [formerly known as
“M/s. Bhandari Gelada Associates”, a partnership firm], and (ii)
PRAYEJA DEVELOPERS LLP, [formerly known as M/s. Prayeja
Developers, a registered partnership firm] is perfectly entitled to
construct ownership blocks / Flats /Shop etc on the said Property &
sell the same to the prospective Purchasers as well as to receive
and appropriate consideration derived there from, subject to the
repayment of the project finance availed from the said Bank.

IN my opinion thus the Title of the said property is clean,
marketable, subject to the repayment of the project finance availed
from the said Bank as mentioned above.

Note :-

a) This is the Supplementary to the Title Report dated 30" July 2007

issued by Advocate Ashok M. Bora, and Supplementary Title
Report dated 06/10/2012 and 25/07/2014 previously issued by me
to you & now instructed to issue this supplementary title report in
respect of the “A” Property.



10

b) Also this is supplementary to the Title Report dated 31/12/2012 and

Supplementary Title Report dated 25/07/2014 and 30/12/2015
issued by me to you & now instructed to issue this supplementary
title report in respect of the “B” Property.

Also this is supplementary to the Title Report dated 30/12/2015
issued by me to you & now instructed to issue this supplementary
title report in respect of the “C” Property and be read as the part of
the said Title Reports.

F o
PUNE 7

ADVOCATE
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Date:

To,

Residing at: ...,

Subject: Allotment of apartment

Reference: Your application dated................ , for allotment of apartment.

Sir/ Madam,

You have submitted your above referred application (said
"APPLICATION") to us for allotment of an apartment as detailed below (said
"APARTMENT"):

PARTICULARS DETAILS
APARTMENT NO

WING/  BUILDING

NO

AREA Sq.Mtrs. (Carpet)
BALCONY (IF ANY) Sq.Mtrs.
TERRACE (IF ANY) Sq.Mtrs.
PARKING SPACE/S

(IF ANY)

NAME OF THE

PROJECT PRAYEJA CITY

PROJECT

After receiving the said Application we have given you disclosures of
various documents/ information in respect of the land on which the above

said project being/ is developed and in respect of the said Apartment, as



envisaged under The Real Estate (Regulation and Development) Act, 2016.
Further, we have handed over to you a hard copy of containing these

documents and information.

By this Allotment Letter you are hereby allotted the said Apartment

Subject to the terms and conditions mentioned herein below:

(1)The cost details in respect of the said Apartment shall be as tabulated

hereunder:
Sr. | Details Amount in
No. rupees
1 Priceconsiderationof the said
Apartment including parking space and |Rs..................... /-

proportionate price of the common area and
facilities appurtenant to the said Apartment.

2 Stamp duty (including LBT, if

applicable)in respect of the above said price. RS, /-
3 Registration fee.
Rsevviiiiiii . /-
4 Applicable Service Tax /GST. Rsuoiviiiiiii s /-
5 Other Applicable Tax/VAT. Rsuoiviiiiii i, /-
6 Applicable TDS. Rs.oooiiiiiiiis /-
7 One time maintenance cost for first 6 months /
One time maintenance cost for life time as the |Rs..................... /-
case may be.
TOTAL Rs.ooovviiiiiiiiin. /-
We have received from you an amount of Rs........................./- (Rupees
............................ only) by a cheque dated, for Rs......................./- bearing
No drawn on .......c.ccoviveviiivvinnene.. Bank, oo Branch

.. towards advance payment (said "ADVANCE
PAYMENT") and we have issued you a receipt in that regard.

2) The balance amount shall be paid by you to us as per payment schedule that will be
mentioned in the agreement for sale in respect of the said Apartment (said
"AGREEMENT").

Other Terms and conditions of allotment of the said apartment

1. The amounts of stamp duty, registration fees, Service Tax, GST, TDS and VAT are
subject to change depending on government policy. You shall pay the amounts
towards stamp duty, registration fee, VAT prior to registration of the said Agreement
as and when demanded by us. You shall pay the applicable service tax/GST on each of
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the installment payable to us; and shall pay TDS if applicable of your own and give us
certificate in that regard.

2. We have handed over to you a copy of "User Manual" in respect of use inter cilia of
the said Apartment, fixtures and fitting of the said Apartment and common facilities
and amenities or common area of the above said Project; and you shall be following
instructions of the said User Manual strictly.

3. You shall approach us on the mutually fixed date to execute the said Agreement.
Thereafter, within a period of 30 (thirty) days you shall make yourself available for
registration of the said Agreement as and when intimated by us. In case you fail to
execute and register the said Agreement within a period of 30 (thirty) days from the
date of execution of the said Agreement, we shall be entitled to cancel allotment of the
said Apartment to you by cancelling this Allotment Letter by giving written notice of
15 ( tifteen) days.

4. If you intend to cancel allotment of the said Apartment to you, you shall submit to
us "Application for Cancellation of Allotment" in our prescribed format alongwith
original copies of receipt/s issued by us. In case the original receipts have been lost by
you, you shall submit to us a duly notarized affidavit-cum-indemnity in our
prescribed format at your own cost.

5. In case of cancellation of allotment of the said Apartment to you either on our part
or on your part, as detailed above, we shall be entitled to deduct an amount of
Rs.oooviiiiiii, /- (Rupees ...................... only) from the above said Advance

Payment and refund the balance of the same to you without any interest thereon (said
"REFUND AMOUNT").

6. If there are more than one Allottee, the cheque of the said Refund Amount shall be
drawn in favour of the person from whose account we have received the same.

7. Once the allotment of the said Apartment to you is cancelled as above, you shall
cease to have any claim on the said Apartment and we shall be entitled to dispose of
the same at our own discretion.

Thanks and regards,

For PRAYEJA CITY



Acceptance of allotment of the said Apartment I/ We hereby acknowledge to have
checked the said Disclosures and have received a hard copy of the above said
documents and information. We also have received a copy of above said User
Manual.

We have read and understood the above said Allotment Letter and we hereby accept
the allotment of the said Apartment from you subject to above said terms and

conditions.

Thanks and regards,
Name and signature of the Allottee No.1)

(Name and signature of the Allottee No.2)

TRUE COPY

Eomiira=

738



39

ANNEXURE-A-31

Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT
FORM 'C’
[See rule 6(a)]

This registration is granted under section 5 of the Act to the following project under project registration number :
P52100011611
Project: Prayeja City Phase Ij Plot Bearing / CTS / Survey / Final Plot No.:S NO 71PT 72PTat Wadgaon Bk, Haveli,
Pune, 411041;

1. Prayeja City having its registered office / principal place of business at Tehsil: Haveli, District: Pune, Pin: 411051.
2. This registration is granted subject to the following conditions, namely:-

o The promoter shall enter into an agreement for sale with the allottees;

@ The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the

allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate
(Regulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates
of Interest and Disclosures on Website) Rules, 2017;

o The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate account to be

maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose
as per sub- clause (D) of clause (l) of sub-section (2) of section 4 read with Rule 5;

OR

That entire of the amounts to be realised hereinafter by promoter for the real estate project from the allottees,
from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the
cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of
the project is less than the estimated cost of completion of the project.

¢ The Registration shall be valid for a period commencing from 31/08/2017 and ending with 31/12/2018 unless

renewed by the Maharashtra Real Estate Regulatory Authority in accordance with section 5 of the Act read with
rule 6.

@ The promoter shall comply with the provisions of the Act and the rules and regulations made there under;
@ That the promoter shall take all the pending approvals from the competent authorities

3. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the
promoter including revoking the registration granted herein, as per the Act and the rules and regulations made there

under.
Signature valid
Digitally Sigmed by
Dr. VagangfPremanand Prabhu
(Secretq@y, MahaRERA)
Date:31-08-2017 17:00:43
Dated: 31/08/2017 TRUE COPY Signature and seal of the Authorized Officer

Place: Mumbai w_ Maharashtra Real Estate Regulatory Authority




MAHA-RERA Application 74()

General Information

Information Type Other Than Individual

Organization

Name PRAYEJA CITY
Organization Type Others
Description For Other Type AOP

Organization

Do you have any Past Yes
Experience ?

Address Details

Block Number SR. NO. 71 Building Name PRAYEJA CITY

Street Name SINHGAD ROAD Locality NEXT TO PRAYEJA HOUSING
SOCITY

Land mark NEAR MORDERN BAKERY State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411051

Organization Contact Details
Office Number 09325838283

Website URL WWW.PRAYEJACITY.COM

Past Experience Details

Original
Land Proposed Actual Date

Project Type of Area(ln CTS Number of Number of | Date of of
Name Project Sq mtrs) | Address Number | Buildings/Plot | Apartments | Completion | Completion

1 PRAYEJA Residential NA 29290.67 S.NO72 SNO71 8 350 2012-12-31  2012-12-31
CITY PRAYEJA CITY
PHASE 1 PHASE 1

SINHGAD
ROAD
WADGAON
BUDRUK NEAR
MEDERN
BAKERY PUNE
MAHARASHTRA
411041

2 PRAYEJA Residential NA 9337.30 SNO35A5B6 SNO3 2 96 2016-08-31  2016-08-31
PEARL PRAYEJA 5A 5B 6
PEARL
SINHGAD
ROAD
WADGAON
KHURD
BEHIND



Original
Land Proposed Actual Date
7 Project Type of Area(ln (03 13 Number of Number of | Date of of
\ETy ) Project Sq mtrs) | Address Number | Buildings/Plot | Apartments | Completion | Completion
PRAYEJA CITY
PHASE | PUNE
MAHARASHTRA

Other Organization Type Member Information

Member Type

BHANDARI GELADA AOOCIATES LLP Partnership
PRAYEJA DEVELOPERS LLP Partnership
Project
Project Name PRAYEJA CITY PHASE Il Project Status On-Going Project
Proposed Date of Completion 30/06/2018 Revised Proposed Date of 31/12/2018
Completion
Litigations related to the Yes Project Type Others
project ?
Are there any Co-Promoters No

(as defined by MahaRERA
Order) in the project ?

Plot Bearing No / CTS no /

S NO 71PT 72PT

Boundaries East

PORTION OF S NO 71

Survey Number/Final Plot no. GHANSHYAM DANGAT 18 MTR
DO ROAD

Boundaries West 30MTR WIDE DP ROAD S NO Boundaries North 30MTR WIDE DP ROAD S NO

714PT 714PT
Boundaries South S NO 71 8PT State Maharashtra
Division Pune District Pune
Taluka Haveli Village Wadgaon Bk
Pin Code 411041 Area(ln sqmts) 7895.34
Total Building Count 1
Sanctioned Buildings Count 1 Proposed But Not Sanctioned 0

Buildings Count

Aggregate area(ln sqmts) of 547.04
recreational open space
FSI Details
Built-up-Area as per 4447 62 Built-up-Area as per 5245.35
Proposed FSI (In sqmts) ( Approved FSI (In sqmts)
Proposed but not sanctioned)
( As soon as approved, should
be immediately updated in
Approved FSI)
TotalFSI 9692.97

Project Details




Covered Parking ( In Numbers) 80 17 100

Number of Garages ( In Numbers) 0 0 0 742

Development Work

Common areas And Facilities, Amenities Available Wm

Internal Roads & Footpaths :

Water Supply : YES 0 0
Sewerage (Chamber, Lines, Septic Tank , STP) : YES 0 0
Storm Water Drains : YES 0 0
Landscaping & Tree Planting : YES 0 0
Street Lighting : YES 0 0
Electrical Meter Room, Sub-Station, Receiving Station : YES 0 0
Aggregate area of recreational Open Space : YES 0 0
Open Parking : YES 0 0
Community Buildings : YES 0 0
Treatment And Disposal Of Sewage And Sullage Water : YES 0 0
Solid Waste Management And Disposal : YES 0 0
Water Conservation, Rain water Harvesting : YES 0 0
Energy management : YES 0 0
Fire Protection And Fire Safety Requirements : YES 0 0

Building Details

Project Number of Number of | Number of Slab of | Number | Number of Number of
Name Basement's | of Plinth | Podium's | Super Structure of Stilts | Open Closed
Parking Parking
1 PRAYEJA H 2 1 0 14 0 0 0
CITY PHASE
N e T T
2BHK 5980.41
1 Excavation 100
2 X number of Basement(s) and Plinth 100
3 X number of Podiums 0
4 Stilt Floor 0
5 X number of Slabs of Super Structure 50
6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows 4

to each of the Flat/Premises
7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and 50
Lifts, Overhead and Underground Water Tanks.



9 The external plumbing and external plaster, elevation, completion of terraces with 0
waterproofing of the Building/Wing

743

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO 0
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

Project Professional Information

Professional Name MahaRERA Certificate No. Professional Type

SWAPNIL J DESHPENDE NA Architect

Litigations Details

Project Court Name Case Case Preventive/lnjunction/Interim | Petition | Other Year | Present
Name Number | Type Order is Passed? Petition Status
Details

PRAYEJA DISTRICT 189 Criminal  No Suit 2017 PENDING NA
CITY JUDGE AND 2017
PHASE Il  ADDL

SESSION

JUDGE PUNE
PRAYEJA ADDL JUDGE 201296  Civil No Suit 2013 PENDING NA
CITY SMALL 2013
PHASE Il  CAISES JMFC

PUNE
PRAYEJA DISTRICT CC 15 Others  No Avrbitration 2015 PENDING NA
CITY CONSUMER 18 Petition
PHASE Il  DISPUTE

REDRESSAL

FORUM
PRAYEJA ADDL JUDGE 34732 Criminal  No Suit 2016 PENDING NA
CITY SMALL 16
PHASE Il  CAISES JMFC

PUNE

Uploaded Documents

Document Name Uploaded
Document

Declaration in FORM B
Details of encumbrances
Copy of the legal title report !:]
Building Plan Approval (I0D) |
Copy of Layout Approval (in case of layout)

Proforma of the allotment letter and agreement for sale
Proforma of the allotment letter and agreement for sale !j]
Commencement Certificates Not Uploaded

Other Not Uploaded
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FORM ‘B’

[See rule 3(6})]
DECLARATION, SUPPORTED BY AN AFFIDAVIT, WHICH SHALL BE SIGHNED
BY THE PROMOTER OR ANY PERSON AUTHORIZED BY THE PROMOTER
Affidavit cum Declaration

PRAYEJA CITY”, a JV of () BHANDAR! GELADA ASSOCIATES LLP, a limited liability
partnership firm, registered under the provisions of the Limited Liabilities Partnership Act, 2008,
LLP Identification No.AAC-9426 [formerly known as “M/s. BHANDARI GELADA
ASSOCIATES”, a registered partnership firm, having its registered office at 1140, Bhandari
House, Govind Halwai Chowk, Raviwar Peth, Pune 411 002, and (i) PRAYEJA DEVELOPERS
LLP, a limited liability partnership firm, registered under the provisions of the Limited Liabilities
Partnership Act, 2008, LLP Identification No.AAC-9429 [formerly known as Mis. PRAYEJA
DEVELOPERS, a registered partnership firm] having its registered office at , 1464, Mangeshri
Apartments, near Renuka Swarup School, Sadashiv Peth, Pune 411030 through its Partner
MR. SANDEEP NARAYANDAS JANI promoters of the ongoing project vide PRAYEJA CITY
situated at 8.no. 71,72, Wadgaon (Bk), Sinhgad Road, Pune 411041

.. |, MR. SANDEEP NARAYANDAS JANI promoters of the proposed project by the promoters of
"‘;_t_he ongoing project do hereby solemnly declare, undertake and state as under

1. That I, MR. SANDEEP NARAYANDAS JANI have/has a legal title to the land on which the
. development of the ongoing project is to be carried out.

AND

a legally valid authentication of title of such land along with an authenticated copy of the
agreement between such owner and promoter for development of the real estate project is
enclesed herewith.

2. We hereby declare that this project is free from all encumbrances, and the litigation details
of any rights, title, interest or name of any party in or aver such land are as under

Details of Litigations:

Sr. Name of Type of Case Case No. Role of the Preventiv | Present
No. | the Court Landlord e order (if Status
any)
1 District and | Criminal 1892017 Respondent No Pending
Session
Court
2 Civil Court Civil Suit 201296/2013 | Respondent No Pending
Senior
Division
3 Comsumer Comsumer CC/M5/18 Respondent No Pending
Disput
Redressal
4 [JMF.CAC Criminal 3473212016 Respondent No Pending
Court Pune




3. That the time period within which the project shail be completed by us/promoters from the

date of registration of project.

4. For ongoing project on the date of commencement of the Act.

(i} That seventy per cent of the amounts to be realised hereinafter by us/promoters for
the real estate project from the allottees, from time to time, shall be deposited in a
separate account to be maintained in a scheduled bank to cover the cost of construction
and the iand cost and shall be used only for that purpose.

OR
(i) That entire of the amounts to be realised hereinafter by us/promoters for the real
estate project from the allottees, from time to time, shall be deposited in a separate
account to be maintained in a scheduled bank to cover the cost of construction and the
land cost and shall be used only for that purpose, since the estimated receivable of the
project is less than the estimated cost of completion of the project.

- That the amounts from the separate account, to cover the cost of the project, shall be

withdrawn with Rule 5.

That the amounts from the separate account shall be withdrawn after it is certified by an
engineer, an architect and a chartered accountant in practice that the withdrawal is in
propartion to the percentage of completion of the project.

That We/ promoter shall get the accounts audited within six months after the end of every
financial year by a chartered accountant in practice, and shall produce a statement of
accounts duly certified and signed by such chartered accountant and it shall be verified
during the audit that the amounts collected for a particular project have been utilised for the
project and the withdrawal has been in compliance with the proportion to the percentage of
completion of the project.

That | / promoter shall take all the pending approvals on time, from the competent
authorities

. That | / promoter have / has furnished such other documents as have been prescribed by

the rules and regulations made under the Act.

10. That | / promoter shall not discriminate against any allottee at the time of allotment of any

apariment, plot or building, as the case may be, on any grounds.

| -
GOTED AND REGISTEREL fﬂ
: \ :

AT SR NO o)?)\c\ >0 Deponent
. @0%‘.

T

e

OATE. .. 3.

Verification

The contents of my above Affidavit cum Declaration are true and correct and nothing material
has been concealed by me there from.

T
 Verified by me at on this day of . M_ng,(’
31 Jur 7 e

Deponent

BEFORE M&

MAMTA K. SHAR
NOTARY
TOVT OF iNDIA
HPUNE ISTRICT
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B. Com. (Hons) LL.B.
Advocate

Ref:

' Office

3+5, CTS No. 1187/37, Amey Apartment,

Off;: Ghole Road,

Shivaji Nagar, Pune - 411005

Fax : 020 25539716, Phone No : 25536776

Court :

Chamber No. 24, New Lawyer Chamber

Shivejinagar, Pane - 411005

ernail : aj @ kblaw.net

27.02.2017

SUPPLEMENT TO THE TITLE REPORT

1. Description of the Property:

All that piece and parcel of Lands, situated at village Vadgaon

Budruk, Taluka Haveli, District Pune, within the limits of Municipal

Corporation of city of Pune and within the limits of Registration

District of Pune, Sub Registrar, Haveli, Pune and owned by the

respective holders thereof, the details whereof are as under:

“A” PROPERTY
sr | S.No. Area B Name of the Owner/ Holder
Are (sq.mt.)
1 2 3 4
1 | 71/6A/3 | 0=03-37-50 | Nivrutti Sadaba Wanjale and others
71/6B/2 | 0=08-62
71/3/2 0=04-75
2 | 71/6A/4 | 0=03-37-5 Chandrakant Sadaba Wanjale and others
71/6B/3 | 0=08-62
71/3/3 0=04-75 |
3 | 71/6A/2 | 0=03-37-5 Sadanand Krishna Wanjale and others
71/6B/1 | 0=08-62
71/3/1 0=04-75
4 | 71/6B/4 | 0=08-62 Dattatrya Sadaba Wanjale and others.
71/3/4 0=04-75
5 | 71/6A/7 | 0=11 Vasantrao Dashrath Wanjale and others
6 |71/6A/10 | 0=11 Kantiram Dashrath Wanjale and others
7 | 71/6A/13 | 0=06-75 Shantaram Sadashiv Wanjale and others
71/3/6 0=09-50
8 | 71/6B/5 | 0=17-25 Shakuntala Kaluram Wanjale and others
71/6A/12 | 0=06-75
71/3/5 0=09-50
9 | 72/17 0=23 Baban Shripati Yeole and others
72/18 0=37
10 | 72/20 0=16 Anusaya Jagnnath Dangat and others
72/21 0=48
72/22 0=44
72/27A 0=18
72/27B 0=18
72/31 0=10
72/33 0=03
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11 | 71/5 0=60 out of | Ghansham Gangaram Dangat and others
01=63
71/5 0=20 out of
01=63
| 71/7B 0=20
12 | 71/9A/1 | 00=20 out of | Dinesh Laxman Raskonda and others
| 00=45
13 | 72/32 T 00=01 Dattatraya K. Chankankar and others
14 | 71/6A/5 | 00=03.375 Prasad Laxman Ashtaputre and others
15 il/GA/6 00=11.50 Vasantrao Dashrath Wanjale and others
16 | 71/6A/1 | 00=05.50 Vasantrao Dashrath Wanjale and others
Lﬂ 71/6B/6 | 00=17.25 Shantaram Sadashiv Wanjale and others
“B" PROPERTY B
Sr S. No. Area Name of the Owner/ Holder
Are (sq.mt.)
1 72/23 (962.5 sq.mt.) | (1) Popatrao Jyotiba Dangat,
out of (2) Mrs.Anjana Popatrao Dangat,
00=35 Are (3) Ramdas Popatrao Dangat,
(4) Mrs.Usha Ramdas Dangat,
2 72/24 (904.6 sq.mt.) | (5) Nitin Popatrao Dangat,
out of (6) Mrs.Seema Nitin Dangat,
00=36 Are (7) Nilesh Popatrao Dangat,
(8) Mrs.Reshma Nilesh Dangat,
3 72/26 (845.58 sq.mt) | (9) Ananta Jyotiba Dangat,
out of (10} Mrs.Sindhubai Ananta Dangat,
00=34 Are (11) Sandesh Ananta Dangat,
and others
4 72/25 (918.9 sq.mt.) | Digamber Govind Dangat
out of
00=34 Are
“C” PROPERTY
Sr S.No. | Area Name of the Owner/ Holder
| Hector=Are
i) 71/6A/8 00=11 Kashinath Dashrath Wanjale
2) | 71/6A/9 00=11 Nathuram Dashrath Wanjale
3) | 71/6A/11 00=11 Yeshwant Dashrath Wanjale

(The Properties described in the above three tables are hereinafter
collectively referred to as the said "PROPERTIES™)



749

This is to certify that as per instructions of "PRAYEJA CITY", a JV
of (i) BHANDARI GELADA ASSOCIATES LLP, a limited liability
partnership firm, registered under the provisions of the Limited
Liabilities Partnership Act, 2008, [formerly known as “M/s.
Bhandari Gelada Associates”, a registered partnership firm],
having its registered office at 1140 Bhandari House, Govind Halwai
Chowk, Raviwar Peth, Pune 411 002, and (ii) PRAYEJA
DEVELOPERS LLP, a limited liability partnership firm, registered
under the provisions of the Limited Liabilities Partnership Act, 2008,
[formerly known as M/s. Prayeja Developers, a registered
partnership firm] having its registered office at 1464, Mangeshri
Apartments, near Renuka Swarup School, Sadashiv Peth, Pune
411030, (hereinafter referred to as the said "DEVELOPER"), I
have investigated the title of the above referred Property (The
properties described in the above three tables are hereinafter
collectively referred to as the said "PROPERTIES")

I have issued this supplement Report to the Title Report dated
30.07.2007 issued by Advocate Ashok M. Bora and Supplementary
Title Report dated 06.10.2012 and 25.07.2014 previously issued by
me to you & now instructed to issue this supplementary title report
in respect of the "A” Property.

I have issued this supplement Title Report to the Title Report dated
31.12.2012 and Supplementary Title Report dated 25.07.2014 and
30.12.2015 issued by me to you & now instructed to issue this
supplementary title report in respect of the “B” Property.

I have issued this supplement Title Report to the Title Report dated
30.12.2015 issued by me to you & now instructed to issue this
supplementary title report in respect of the “C” Property.



3a)

3b)

I have caused the search of Index II Register maintained by Jt.
Sub. Registrar, Haveli No. I, II and other concern sub Registrar
Haveli, Pune for last 3 years i.e. 2015 to 2017 in respect of the "A”
“B” & “C” Property vide Receipt/ GRN No. MH008675869201617E
and GRN No. MH008676057201617E both 20.02.2017 so also

availed e-search from website “igrmaharashtra.gov.in”.

The said search however, is subject to the registers not available in
the said offices, the same either having been sent for binding or in

torn condition or not available.

During my search & Xerox copies of documents supplied and
issued to me by said Developer i.e. "PRAYEJA CITY" a JV of (i)
Bhandari Gelada Associates & (ii) M/s. Prayeja Developers, who got
the Properties amalgamated and approved from the Municipal
Corporation of city of Pune who issued Amalgamation Plan thereby
having permitted to commence the construction of ownership block
commonly known as Ownership Scheme in respect of construction
of building on the Properties Vide its Commencement Certificate No.
DPO/1111/PLU-4/WadgaonBk/2005 dated 29.03.2007 & Building
plans sanctioned by the P.M.C. vide its Commencement Certificate
No. CC/4871/06 dated 30.03.2007 in respect of the “"A” Property.

Which is revised time to time by Commencement certificate No.
DPO/I1/1038PLU-4/Wadgaon-Bk/227 dated 06.09.2007, same has
been revised vide No. CC/1857/07 dated 20.09.2007, and vide No.
CC/4836/08 dated 07.05.2008 and vide No. CC/1515/10 dated
11.08.2010, and vide No. CC/1446/13 déted 03.08.2013, and vide
No. CC/4050/13 dated 12.03.2014, issued by Municipal Corporation
of city of Pune in respect of the “A” Property.

It appears that, the said Developer in pursuance of the said
commencement certificate had started construction of buildings in
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the said “A” property and also completed the same and also obtained
Part Completion Certificate No. OCC/1219/2012 dated 29.12.2012, of
the building No. A, B1, B2, C1, C2, C3 and C4 and further obtained
Part Completion Certificate No. OCC/1506/2013 Dated 09.01.2014, of
the building No. E1, in respect of the "A” Property.

During my search & Xerox copies of documents issued to me by
the said Developer i.e. "PRAYEJA CITY” a JV of (i) Bhandari
Gelada Associates and (ii) M/s. Prayeja Developers, who got the
Properties amalgamated & approved from the Municipal Corporation
of city of Pune who issued Amalgamation Plan thereby having
permitted to commence the construction of ownership block
commonly known as Ownership Scheme in respect of construction
of building on the Properties vide its Commencement Certificate No.
CC/1446/13 dated 03.08.2013, which is revised vide No.CC/2107/15
dated 08.10.2015, issued by P.M.C, in respect of the “"B” Property.

During my search & Xerox copies of documents issued to me by the
said Developer i.e. "PRAYEJA CITY” a ]V of (i) Bhandari Gelada
Associates & (ii) M/s. Prayeja Developers, who got the Properties
amalgamated and approved from the Municipal Corporation of city
of Pune who issued Amalgamation Plan thereby having permitted to
commence the construction of ownership block commonly known as
Ownership Scheme in respect of construction of building on the
Properties vide Commencement Certificate No. CC/1446/13 dated
03/08/2013 which is revised CC/4050/13 dated 12.03.2014, issued
by P.M.C. in respect of the “C” Property.

As per the information given by the Developer, they have started
construction of buildings on the "A” “B" & “C” property separately
and also entered into various agreements to sell with the intending

purchaser for having agreed to purchase ownership blocks, Except




b)

d)

the said various documents, I did not find any transaction

encumbering the said property.

Relying upon the Search and Title Report submitted by me in the
year of 2015 in respect of the said "A” "B” & “"C” properties. At that
time certain important documents were not made available to me
by the said Developer in respect of the said “A” “B” & “C”
properties,

Later on said Developer being one of the constituents of
“PRAYEJA CITY” viz. M/s. Bhandari Geleda Associates was
converted into limited liability partnership i.e. BHANDARI GELEDA
ASSOCIATES LLP, a Certificate of Registration on Conversion
whereof was issued by the Registrar, Maharashtra, Pune, vide
Identification No. AAC-9426 dated 19.11.2014,

Similarly, the other constituents of PRAYEJA CITY viz. M/s.Prayeja
Developers was also converted into limited liability partnership
i.e. PRAYEJA DEVELOPERS LLP, a Certificate of Registration on
Conversion whereof was issued by the Registrar, Maharashtra, vide
Identification No. AAC-9429 dated 19.11.2014,

Thus, the said Developer have continue the development and
construction work of the said Ownership Scheme of “"A” “B"” & “C”
properties under the name and style of "PRAYEJA CITY", a JV of
(i) Bhandari Gelada Associates LLP, (ii) Prayeja Developers LLP,

It appears that and as per documents supplied to me, that said
Developer i.e. "PRAYEJA CITY” a JV of (i) Bhandari Gelada
Associates, (ii) M/s. Prayeja Developers have executed a Deed of
Transfer dated 31.10.2014, duly registered in the office of the Sub
Registrar Haveli No. 22 at Serial No. 9471/2014 on same day, unto
and in favour of Municipal Corporation of city of Pune thereby
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having, surrendered & transferred 126 tenements/Units each
having admeasuring 25.63 Sqg. Mt. Built up including balconies in all
totally admeasuring 3230.58 sq. mt. in the wing “"A” building along
with the proportionate parking space which is under reservation of
'HDH-6 (High Density Housing) constructed on the Property
bearing 1) S.No. 71/6A/3 admeasuring Hector 0=03-37.50 Ares, +
S. No. 71/6A/2 admeasuring Hector 0=08.62 Ares, + S. No. 71/3/2
admeasuring Hector 0=04.75 Ares, 2) S. No. 71/6A/4 admeasuring
Hector 0=03-37.5 Ares,+ S. No. 71/6B/3 admeasuring Hector
0=08.62 Ares, S. No, + 71/3/3 admeasuring Hector 0=04-75 Ares,
3) S. No. 71/6A/2 admeasuring Hector 0=03-37.5 Ares + S. No
71/6B/1 admeasuring Hector 0=08-62 Ares + S. No. 71/3/1
admeasuring Hector 0=04-75 Ares, 4) S. No. 71/6B/4 admeasuring
Hector 0=08.62 Ares + S. No. 71/3/4 admeasuring Hector 0=04-75
Ares, 5) S. No. 71/6A/7 admeasuring Hector 0=11 Ares, 6) S, No.
71/6A/10 admeasuring Hector 0=11 Ares, 7) S. No. 71/6A/13
admeasuring Hector 0=06-75 Ares + S. No. 71/3/6 admeasuring
Hector 0=09-50 Ares. 8) S. No. 71/6B/5 admeasuring Hector 0=17-
25 Ares + S. No. 71/6A/12 admeasuring Hector 0=06-75 Ares + S.
No. 71/3/5 admeasuring Hector 0=09-50 Ares, 9) S. No. 71/5
admeasuring Hector 0=60 Ares out of 01=63 Ares + S. No. 71/5
admeasuring Hector 0=20 Ares out of 01=63 Ares + S. No. 71/7B
admeasuring Hector 0=20 Ares, 10) S. No. 71/9A/1 admeasuring
Hector 00=20 out of 00=45 Ares, 11) S. No. 71/6A/5 admeasuring
Hector 00=03-375 Ares, 12) S. No. 71/6A/6 admeasuring Hector
00=11-50 Ares, 13) S. No. 71/6A/1 admeasuring Hector 00=05-50
Ares and 14) S. No. 71/6B/6 admeasuring Hector 00=17.25 Ares
situate at Village situated at village Vadgaon Budruk, Taluka Haveli,
Dist Pune, in favour of Municipal Corporation of City of Pune,

It also appears that, said Developer i.e. "PRAYEJA CITY” a JV of
(1) Bhandari Gelada Associates, (i) M/s. Prayeja Developers also
executed a Deed of Transfer dated 23.07.2016, duly registered in



10.

11.

(a)

the office of the Sub Registrar Haveli No.21 at Sr. No. 9592/2016,
unto and in favour of Municipal Corporation of city of Pune thereby
having, surrendered & transferred a portion admeasuring 5079.07
sq. mt. as Amenity Space, out of total area admeasuring 14027.12
sqg. mt. out of Survey No. 71/3/1, + 71/3/2, + 71/3/3, + 71/3/4, +
71/3/5, + 71/3/6, + 71/5, + 72/21, + 72/22, + 72/23 + 72/24, +
72/25, + 72/26 and 72/27A situated at village Vadgaon Budruk,
Taluka Haveli, Dist Pune, in favour of Municipal Corporation of City
of Pune, but name of the Municipal Corporation of City of Pune, is
not appear on 7/12 extract of the said property.

ENCUMBRANCES : The said Developer i.e. "PRAYEJA CITY", a
IV of (i) BHANDARI GELADA ASSOCIATES LLP, and (ii) PRAYEJA
DEVELOPERS LLP, have availed financial assistance by way of Loan
Facility Cum Hypothecation, to the extent of Rs. 09,00,00,000/-,
(Rupees Nine Crores Only) for development of the said Property
from STATE BANK OF INDIA, having its registered central office
at: Madam Cama Road, Mumbai 400021 (the “FINANCIAL
INSTITUTION") against the security of the Said Property by
executing a Deed of Mortgage dated 22.09.2016, which is
registered in the office of Sub Registrar, Haveli No, 20, at Serial
No0.6832/2016, thereby said Developer having creating charge on
the said Property by way of Mortgage, the Property bearing Survey
No. 72/17 admeasuring Hector 00=23 Ares and Survey No. 72/18
admeasuring Hector 00=37 Ares, in all admeasuring Hector 00=60
Ares in favour of the said Financial Institution,

Subject to otherwise mentioned above, I reiterate the opinion

as given in the Title Reports (including supplements thereto) that,

the said Land (referred to earlier above), is owned by the persons,

as mentioned above and alsc in the previous Title reports.
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(b)

(©)

(d)

the said Land otherwise are free from encumbrances, and are

marketable,

the said Developer/ Promoter is entitled to develop the said Land
and the said Additional Land, construct buildings thereon by using
FAR/FSI originating from physical area thereof, as also additional
FAR/FSI by way of TDR, and to dispose the units (other than the
units already disposed of by various agreements) in such building/s

to any intending purchaser/s.

Thus relying on the previous Title Report & document available to
me by the said Developer, The said properties are free from all
encumbrances & is marketable and “"PRAYEJA CITY”, a JV of (i)
BHANDARI GELADA ASSOCIATES LLP, [formerly known as
“M/s. Bhandari Gelada Associates”, a partnership firm], and (ii)
PRAYEJA DEVELOPERS LLP, [formerly known as M/s. Prayeja
Developers, a registered partnership firm] is perfectly entitled to
construct ownership blocks / Flats /Shop etc on the said Property &
sell the same to the prospective Purchasers as well as to receive
and appropriate consideration derived there from, subject to the
repayment of the project finance availed from the said Bank.

IN my opinion thus the Title of the said property is clean,
marketable, subject to the repayment of the project finance availed
from the said Bank as mentioned above.

Note :-

a) This is the Supplementary to the Title Report dated 30" July 2007

issued by Advocate Ashok M. Bora, and Supplementary Title
Report dated 06/10/2012 and 25/07/2014 previously issued by me
to you & now instructed to issue this supplementary title report in
respect of the “A” Property.



10

b) Also this is supplementary to the Title Report dated 31/12/2012 and

Supplementary Title Report dated 25/07/2014 and 30/12/2015
issued by me to you & now instructed to issue this supplementary
title report in respect of the “B” Property.

Also this is supplementary to the Title Report dated 30/12/2015
issued by me to you & now instructed to issue this supplementary
title report in respect of the “C” Property and be read as the part of
the said Title Reports.

F o
PUNE 7

ADVOCATE
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PRAYEJA

CITY

Date: !5/67 /2017

TO WHOMSOEVER IT MAY CONCERN

NO ENCUMBRANCE CERTIFICATE

This is to certify that, building called “H “(PLOT NO. 2) in our project
named as “PRAYEJA CITY PHASE I1” situated at S. no. 71, Wadgaon
(Bk) Sinhgad Road, Pune 411041 s free from all encumbrarces and we

carry a clean clear & marketable title for the above said details.

Thanking You.
Yours Faithfully,
For, PRAYEJA CITY
andeep Narayandas Jani

Pariner

BHANDARI-GELADA ASSOCE éAYEJ.@: DEVELOPERSLLP

Prayeia City, S. No. 71, Yadgaon Budrak nhgad Rozd:Puns - 411 041. Mab. 9325838283
E-mait : praye;acrty@gmall com



Date:

To,

Residing at: ...,

Subject: Allotment of apartment

Reference: Your application dated................ , for allotment of apartment.

Sir/ Madam,

You have submitted your above referred application (said
"APPLICATION") to us for allotment of an apartment as detailed below (said
"APARTMENT"):

PARTICULARS DETAILS
APARTMENT NO
WING/  BUILDING
NO
AREA Sq.Mtrs. (Carpet)
BALCONY (IF ANY) Sq.Mtrs.
TERRACE (IF ANY) Sq.Mtrs.
PARKING SPACE/S
(IF ANY)
NAME OF THE

EII
PROJECT PRAYEJA CITY PHAS

PROJECT

After receiving the said Application we have given you disclosures of
various documents/ information in respect of the land on which the above

said project being/ is developed and in respect of the said Apartment, as
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envisaged under The Real Estate (Regulation and Development) Act, 2016.
Further, we have handed over to you a hard copy of containing these

documents and information.

By this Allotment Letter you are hereby allotted the said Apartment

Subject to the terms and conditions mentioned herein below:

(1)The cost details in respect of the said Apartment shall be as tabulated

hereunder:
Sr. | Details Amount in
No. rupees
1 Priceconsiderationof the said
Apartment including parking space and |Rs..................... /-

proportionate price of the common area and
facilities appurtenant to the said Apartment.

2 Stamp duty (including LBT, if

applicable)in respect of the above said price. RS, /-
3 Registration fee.
Rsevviiiiiii . /-
4 Applicable Service Tax /GST. Rsuoiviiiiiii s /-
5 Other Applicable Tax/VAT. Rsuoiviiiiii i, /-
6 Applicable TDS. Rs.oooiiiiiiiis /-
7 One time maintenance cost for first 6 months /
One time maintenance cost for life time as the |Rs..................... /-
case may be.
TOTAL Rs.ooovviiiiiiiiin. /-
We have received from you an amount of Rs........................./- (Rupees
............................ only) by a cheque dated, for Rs......................./- bearing
No drawn on .......c.ccoviveviiivvinnene.. Bank, oo Branch

.. towards advance payment (said "ADVANCE
PAYMENT") and we have issued you a receipt in that regard.

2) The balance amount shall be paid by you to us as per payment schedule that will be
mentioned in the agreement for sale in respect of the said Apartment (said
"AGREEMENT").

Other Terms and conditions of allotment of the said apartment

1. The amounts of stamp duty, registration fees, Service Tax, GST, TDS and VAT are
subject to change depending on government policy. You shall pay the amounts
towards stamp duty, registration fee, VAT prior to registration of the said Agreement
as and when demanded by us. You shall pay the applicable service tax/GST on each of



the installment payable to us; and shall pay TDS if applicable of your own and give us
certificate in that regard.

2. We have handed over to you a copy of "User Manual" in respect of use inter cilia of
the said Apartment, fixtures and fitting of the said Apartment and common facilities
and amenities or common area of the above said Project; and you shall be following
instructions of the said User Manual strictly.

3. You shall approach us on the mutually fixed date to execute the said Agreement.
Thereafter, within a period of 30 (thirty) days you shall make yourself available for
registration of the said Agreement as and when intimated by us. In case you fail to
execute and register the said Agreement within a period of 30 (thirty) days from the
date of execution of the said Agreement, we shall be entitled to cancel allotment of the
said Apartment to you by cancelling this Allotment Letter by giving written notice of
15 ( tifteen) days.

4. If you intend to cancel allotment of the said Apartment to you, you shall submit to
us "Application for Cancellation of Allotment" in our prescribed format alongwith
original copies of receipt/s issued by us. In case the original receipts have been lost by
you, you shall submit to us a duly notarized affidavit-cum-indemnity in our
prescribed format at your own cost.

5. In case of cancellation of allotment of the said Apartment to you either on our part
or on your part, as detailed above, we shall be entitled to deduct an amount of
Rs.oooviiiiiii, /- (Rupees ...................... only) from the above said Advance

Payment and refund the balance of the same to you without any interest thereon (said
"REFUND AMOUNT").

6. If there are more than one Allottee, the cheque of the said Refund Amount shall be
drawn in favour of the person from whose account we have received the same.

7. Once the allotment of the said Apartment to you is cancelled as above, you shall
cease to have any claim on the said Apartment and we shall be entitled to dispose of
the same at our own discretion.

Thanks and regards,

For PRAYEJA CITY
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Acceptance of allotment of the said Apartment I/ We hereby acknowledge to have
checked the said Disclosures and have received a hard copy of the above said
documents and information. We also have received a copy of above said User
Manual.

We have read and understood the above said Allotment Letter and we hereby accept
the allotment of the said Apartment from you subject to above said terms and

conditions.

Thanks and regards,
Name and signature of the Allottee No.1)

(Name and signature of the Allottee No.2)



AGREEMENT FOR SALE

This AGREEMENT FOR SALE executed here at PUNE on this
day of month of the year 2017,

between

“PRAYEJA CITY”, (PAN: AAAAP 7310 H) a JV of (i) BHANDARI
GELADA ASSOCIATES LLP, a limited liability partnership firm,
registered under the provisions of the Limited Liabilities Partnership
Act, 2008, LLP Identification N0.AAC-9426 [formerly known as
“M/s.BHANDARI GELADA ASSOCIATES”, a registered
partnership firm, having its registered office at 1140, Bhandari
House, Govind Halwai Chowk, Raviwar Peth, Pune 411 002 and (ii)
PRAYEJA DEVELOPERS LLP, a limited liability partnership firm,
registered under the provisions of the Limited Liabilities Partnership
Act, 2008, LLP Identification No0.AAC-9429 [formerly known as
M/s.PRAYEJA DEVELOPERS, a registered partnership firm]
having its registered office at 1464, Mangeshri Apartments, near
Renuka Swarup School, Sadashiv Peth, Pune 411030, hereinafter
called as the “PROMOTER”, which expression shall unless,
repugnant to the context or meaning thereof, mean and include its
last surviving partner/s, their respective heirs, executors,
administrators and assigns, of the FIRST PART,

and

hereinafter called as the ALLOTTEE/S, which expression shall,
unless repugnant to the context or meaning thereof, mean and
include his/her/their respective heirs, executors, administrators and
assigns of the SECOND PART,

and

(1a) NIVRUTTI SADABA WANJALE, aged about 81 years,
occupation agriculture, for self and as a karta and manager of the
HUF, (1b) VITTHAL NIVRUTTI WANJALE, aged about 45 years,
occupation agriculture, (1c) Kumar SANI VITTHAL WANJALE,
aged about 15 years, occupation education, through his natural
guardian father Vitthal Nivruti Wanjale, (1d) KAILAS NIVRUTTI
WANJALE, aged about 44 years, occupation: agriculture, (1e)
Kumari SHRADHA KAILAS WANJALE, aged about 14 years,
occupation education, through her natural guardian father Kailas
Nivruti Wanjale, all residing at Vadgaon (Bk), Taluka Haveli, District
Pune,

(2a) CHANDRAKANT SADBA WANJALE, aged about 73 years,
occupation agriculture, for self and karta and manager of the HUF,
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(2b) SURYAKANT alias NAVNATH CHANDRAKANT WANJALE,
aged about 38 years, occupation agriculture, (2c) Kumar
SARTHAK alias SAl SURYAKANT WANJALE, age: about 13
years, occupation: Nil, through his natural guardian father
SURYAKANT alias NAVNATH CHANDRAKANT WANJALE, all
residing at Vadgaon (BKk), Taluka Haveli, District Pune,

(3a) SADANAND KRISHNA WANJALE, aged about 57 years,
occupation agriculture, for self and karta and manager of the HUF,
(3b) MAYUR SADANAND WANJALE, aged about 28 years,
occupation education, (3c) Smt. RADHABAI KRISHNA WANJALE,
aged about 80 years, occupation household, (3d) Sou.VASUDHA
SHIRISH KONDHALKAR, aged about 49 years, occupation
household, all residing at Vadgaon (Bk), Taluka Haveli, District
Pune,

(4a) DATTATRYA SADABA WANJALE, aged about 61 years,
occupation agriculture, for self and karta and manager of the HUF,
(4b) Sou. NANDA DATTATRYA WANJALE, aged about 56 years,
occupation household, both residing at Vadgaon (Bk), Taluka
Haveli, District Pune,

(5a) SHANTARAM SADASHIV WANJALE, aged about 62 years,
occupation agriculture, for self and karta and manager of the HUF,
(5b) RAHUL SHANTARAM WANJALE, aged about 31 years,
occupation agriculture, (5¢) SOU.ASHWINI VISHAL MORE, aged
about 33 years, occupation household, all residing at Vadgaon
(Budruk), Taluka Haveli, District Pune,

(6a) Smt. SHAKUNTALA KALURAM WANJALE, aged about 55
years, occupation agriculture, (6b) Kum. RENUKA KALURAM
WANJALE, aged about 27 years, occupation education, (6c)
SHITAL KALURAM WANJALE, aged about 29, occupation
education, Nos. (6a) to (6¢) residing at Vadgaon (Budruk), Taluka
Haveli, District Pune, (6d) Sou. ROHINI ANAND KAMTHE, aged
about 34, occupation household, residing at Yeole Wadi, Kondhwa
Budruk, Taluka Haveli, District Pune 411048,

(7a) GHANSHAM GANGARAM DANGAT, age about 66 years,
occupation agriculture, for self and karta and manager of the HUF,
(7b) Sou. JANABAI GHANSHAM DANGAT, age about 66 years,
occupation household, (7c) SANGRAM GHANSHAM DANGAT,
age about 42 years, occupation business, (7d) SUDARSHAN
GHANSHAM DANGAT, age about 38 years, occupation business,
all residing at Vadgaon (Budruk), Taluka Haveli, District Pune,

(8a) Smt. ANUSAYABAI JAGANNATH DANGAT, aged about 75
years, occupation: household, (8b) VILAS JAGANNATH DANGAT,
aged about 55 years, occupation: Agriculture, (8b1) AMOL VILAS
DANGAT, aged about 30 years, occupation: Agriculture, (8b2)
Kumari NALINI VILAS DANGAT, aged about 29 years, occupation:
household, (8c) TANAJI JAGANNATH DANGAT, aged about 50



years, occupation: Agriculture, (8cl) AMAR TANAJI DANGAT,
aged about 29 years, occupation: Agriculture, Nos.(8a) to (8cl)
residing at Vadgaon Budruk, Taluka Haveli, District Pune, (8d) Mrs.
YAMUNA JAYWANT RENUSE, aged about 56 years, occupation:
household, residing at Karve Nagar, Taluka Haveli, District Pune
(8e) Mrs. ROHINI RAJARAM WANJALE, aged about 49 years,
occupation: household, (8f) Mrs. LEELA RAJENDRA GADE, aged
about 47 years, occupation: household, Nos.(8e) & (8f) residing at
Warje Malwadi, Ganpati Matha, Taluka Haveli, District Pune, (89)
Smt. KAMLABAI JAGANNATH DANGAT, aged about 73 years,
occupation: well to do, (8h) VINAYAK JAGANNATH DANGAT,
aged about 46 years, occupation: business, (8hl) GAURAV
VINAYAK DANGAT, aged about 18 years, occupation: education,
through his natural guardian father VINAYAK JAGANNATH
DANGAT (8h2) RAJAT VINAYAK DANGAT, aged about 17 years,
occupation: education, through his natural guardian father
VINAYAK JAGANNATH DANGAT (8i) Mrs. RANJANA SHIVAJI
SHENDKAR, aged about 54 years, occupation: household, (8))
Mrs. SANJEEVANI NARAYAN MANE, aged about 49 years,
occupation: household, residing at Pirangut, Taluka Mulshi, District
Pune, (8k) Mrs. NEETA SUNIL LOHOKARE, aged about 41 years,
occupation: household, Nos.(8g) to (8i)) and (8k) residing at
Vadgaon Budruk, Taluka Haveli, District Pune.

(9a) POPATRAO JYOTIBA DANGAT, a karta and manager of
Joint Hindu Family and for self aged about 68 years, occupation:
agriculturist, (9b) Mrs. ANJANA POPATRAO DANGAT, aged
about 62 years, occupation: household, (9c) RAMDAS
POPATRAO DANGAT, aged about 39 vyears, occupation:
agriculturist, (9c1) Mrs. USHA RAMDAS DANGAT, aged about 34
years, occupation: household, (9d) NITIN POPATRAO DANGAT,
aged about 36 years, occupation: agriculturist, (9d1) Mrs. SEEMA
NITIN DANGAT, aged about 33 years, occupation: household, (9e)
NILESH POPATRAO DANGAT, aged about 34 years, occupation:
agriculturist, (9e1) Mrs. RESHMA NILESH DANGAT, aged about
32 years, occupation: household, (9f) ANANTA JYOTIBA
DANGAT, a karta and manager of Joint Hindu Family and for self
aged about 66 years, occupation: agriculturist, (9f1) Mrs.
SINDHUBAI ANANTA DANGAT, aged about 62 years, occupation:
household, (9f2) SANDESH ANANTA DANGAT, aged about 42
years, occupation: agriculturist, (9f3) Mrs. VAISHALI SANDESH
DANGAT, aged about 36 years, occupation: household, (9f4)
SANTOSH ANANTA DANGAT, aged about 37 years, occupation:
agriculturist, (9f5) Mrs. SANGEETA SANTOSH DANGAT, aged
about 34 years, occupation: household, (9g) KANTILAL JYOTIBA
DANGAT, a karta and manager of Joint Hindu Family and for self
aged about 62 years, occupation: agriculturist, (9n) Mrs. ASHA
PANDIT BHASE, aged about 42 years, occupation: household, (9i)
Mrs. ASHWINI SONBA KHESE, aged about 41 years, occupation:
household, (9j)) APPASAHEB JYOTIBA DANGAT, a karta and
manager of Joint Hindu Family and for self aged about 62 years,
occupation: agriculturist, (9j1) Mrs. YAMUNABAI APPASAHEB
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DANGAT, aged about 58 years, occupation: household, (9j2)
SHAM APPASAHEB DANGAT, aged about 39 years, occupation:
agriculturist, (9j3) Mrs. APARNA SHAM DANGAT, aged about 34
years, occupation: household, (9j4) SUNIL APPASAHEB
DANGAT, aged about 37 years, occupation: agriculturist, (9j5) Mrs.
SHEETAL SUNIL DANGAT, aged about 32 years, occupation:
household, (9j6) Mrs. SUVARNA DIGAMBAR UNDRE, aged about
35 years, occupation: household, (9k) BALASAHEB JYOTIBA
DANGAT, a karta and manager of Joint Hindu Family and for self
aged about 60 years, occupation: agriculturist, (9k1) Mrs. LATA
BALASAHEB DANGAT, aged about 56 years, occupation:
household, (9k2) JAYDEEP BALASAHEB DANGAT, aged about
28 years, occupation: agriculturist, (9k3) Kumari ARCHANA
BALASAHEB DANGAT, aged about 30 years, occupation:
household, Nos. (9a) to (9k3) residing at Narhegaon, Taluka Haveli,
District Pune (9) DINESH HIRACHAND MUNOT, aged about 68
years, occupation: business, residing at Gokhale Cross Road,
Shivajinagar, Pune 411016.

(10a) DIGAMBAR GOVIND DANGAT, aged about 81 years,
occupation: agriculturist, residing at Ambegaon, Taluka Haveli,
District Pune and (10b) UTTKARSH DINESH MUNOT, aged about
35 years, occupation: business, residing at Gokhale Cross Road,
Shivajinagar, Pune 411016, all through their constituted attorneys
VIJAY BANDULAL BHANDARI and SANDEEP NARAYANDAS
JANI vide Power of Attorney executed for valuable consideration,
hereinafter collectively referred to as the CONSENTING PARTIES,
which expression shall, unless repugnant to the context or meaning
thereof, be deemed to mean and include their respective heirs,
executors, administrators and assigns, of the THIRD PART,

WHEREAS:

out of all those pieces and parcels of the lands described in the
SCHEDULE *I” written hereunder (said PROPERTIES), (i) the
lands described at Serial Nos.1 to 8 are vested in the ownership of
Nos.(1la) to (8k) of the Consenting Parties, (ii) the lands bearing
Survey No0s.72/23, 72/24 and 72/26, which is described at Serial
No.9 are vested in the ownership of Nos.(9a) to (9k3) of the
Consenting Parties and its development and constructions rights
are vested in the ownership of No.(9l) of the Consenting Parties
and (iii) the land bearing Survey No0.72/25, which is described at
Serial No0.9 is vested in the ownership of Nos.(10a) of the
Consenting Parties and its development and construction rights are
vested in the ownership of No.(10b) of the Consenting Parties,

Nos.la to 8k of the Consenting Parties herein granted the
development and construction rights in respect of the lands at
Serial Nos.1 to 8 of the SCHEDULE “I” written hereunder unto and
in favour of M/s.Prayeja Developers,




pursuant to the respective Joint Venture agreements, supplements
to the Joint Venture Agreements and corresponding Power of
Attorneys as well as Deed of Correction executed between M/s.
Prayeja Developers, M/s.Bhandari Gelada Associates and the
respective Consenting Parties, the Promoter herein is entitled to
undertake development and construction work upon the lands
described at Serial Nos.1 to 8 of the SCHEDULE *I” written
hereunder,

pursuant to the Joint Venture Agreement and corresponding Power
of Attorney both dated 30.04.2012 executed between No.(9l) of the
Consenting Parties (being the Vendor No.1 therein), No.(10b) of the
Consenting Parties (being the Vendor No.2 therein), the Promoter,
Nos.9a to 9k3 of the Consenting Parties (being the Consenting
Party No.1 therein) and Nos.10a of the Consenting Parties (being
the Consenting Party No.2 therein), the Promoter is entitled to
undertake development and construction work upon the lands
described at Serial No.9 of the SCHEDULE “I” written hereunder,
subject to the terms and conditions, as are stipulated therein,

thereafter, one of the constituents of Prayeja City viz. M/s.Bhandari
Gelada Associates was converted into limited liability partnership
i.e. Bhandari Gelada Associates LLP, a Certificate of Registration
on Conversion whereof was issued by the Registrar, Maharashtra,
Pune, vide Identification No.AAC-9426 dated 19.11.2014,

similarly, the other constituent Prayeja City viz. M/s.Prayeja
Developers was also converted into limited liability partnership i.e.
Prayeja Developers LLP, a Certificate of Registration on
Conversion whereof was issued by the Registrar, Maharashtra,
Pune, vide Identification No.AAC-9429 dated 19.11.2014

in the meanwhile, the District Collector, Pune (Revenue Branch),
vide it's order No.PRA/NA/SR/282/07 dated 11.05.2007 granted
N.A. permission inter alia in respect of the lands described at Serial
No.1 to 7 forming part of the said Property,

thereafter, the Promoter inter alia prepared the revised layout in
respect of the portion of the land admeasuring 7895 sg.mt. forming
part of the said Property, more particularly described in the
SCHEDULE *“II” written hereunder, (hereinafter referred to as the
PROJECT LAND), which was sanctioned by the Pune Municipal
Corporation, vide Commencement Certificate No0.CC/1446/13,
bearing Case No.VDB/0071/06 dated 03.08.2013,

thereafter, the Promoter prepared the layout and building plans in
respect of the Buildings 'G-1’, ‘G-2’ and ‘H’ consisting of residential
and non-residential apartments (i.e. shops) in respect of the Project
Land, which were sanctioned by the Pune Municipal Corporation
vide commencement certificate N0.2107/15 dated 08.10.2015, vide
case No.VDB/0071/06,
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in the meanwhile, the District Collector, Pune granted non-
agricultural permission in respect of the revised sanctioned plans
vide its No.Pa.Ma.Ha./NA/SR/93/2014 dated 09.01.2015,

thus, the Promoter is entitled to undertake development and
construction work upon the Project Land in accordance with the
aforesaid sanctioned plans and specifications, and dispose it off to
the intending buyers on ownership basis as well as to receive and
appropriate consideration derived therefrom, by reserving right with
itself to construct additional buildings comprising residential and
non-residential apartments, as may be permissible under the
Development Control Rules (DCR),

the Promoter has clearly informed to the Allottee/s that presently
the building plans in respect of the Project Land consisting of: (i)
Buildings ‘G-1 and G-2' are sanctioned for lower basement floor
parking, upper basement floor parking and upper floors and
(i) the Building ‘H’ is sanctioned for lower basement floor parking,
upper basement floor parking, ground floor parking (partly), shops
on ground floor (partly) and upper floors, by reserving
the right to revise the existing sanctioned layout by amalgamating
the adjoining lands as well as building plans and specifications for
additional construction work of the buildings, by utilizing the entire
potential FSI/FAR generating therefrom, including paid FSI/FAR
and/or by loading TDR including slum TDR and by availing all such
benefits, as may be permissible under DCR and would obtain
sanction to it and commence and complete the construction work
thereon, to which the Allottee/s has/have accorded his/her/their /its
irrevocable consent,

accordingly, the Promoter commenced the construction work of the
buildings upon the Project Land, as per the sanctioned plans and
specifications, by differing revision therein, as aforesaid,

the Promoter has clearly informed to the Allottee/s that it has
commenced the construction work of the buildings upon the Project
Land, as per sanctioned plans and specifications and in case,
additional construction work thereupon is permitted in future, upon
such event, the Promoter shall be entitled to revise the same by
availing all such benefits, as may be permissible under DCR, at its
sole discretion and choice and obtain sanction to it and commence
and complete the construction work therein, to which the Allottee/s
herein has/ have accorded his/ her/ their/ its irrevocable consent,

the Promoter has entered into a Standard Agreement with an
Architects viz. SWEEPNIL J DESHPANDE (hereinafter referred to
as the ARCHITECT), who are registered with the Council of
Architects and, as such, the same is as per the agreement
prescribed by the Council of Architects and the Promoter has
appointed a Structural Engineer ARUN GOKHALE AND
ASSOCIATES (hereinafter referred to as the STRUCTURAL
ENGINEER) for the preparation of the structural design and



drawings of the building upon the Project Land and the Promoter
accepts the professional services of the said Architect and
Structural Engineer till completion of the said Project,

the Promoter has registered the said Project under the provisions of
the Real Estate (Regulation and Development) Act, 2016 with
Rules framed thereunder with the Real Estate Regulatory Authority
at No. , a photocopy whereof is attached in
ANNEXURE ‘F’,

the Promoter has sole and exclusive right to sell the apartments in
the buildings being constructed on the Project Land and to enter
into Agreement/s with the Allottee/s for allotment of the apartments
and to receive the consideration derived therefrom,

the Allottee/s is/are offered below mentioned apartment by the
Promoter,

on demand from the Allottee/s, the Promoter has given inspection
to the Allottee/s of all the documents of title relating to the Project
Land and the plans, designs and specifications of the buildings
prepared by the Promoter’s Architects and of such other documents
as are specified under the Act and the Rules and Regulations made
thereunder,

the photocopies of Certificate of Title issued by the Advocate of the
Promoter and 7/12 Extract showing the nature of the title of the
Consenting Parties and the Promoter to the Project Land on which
the buildings consisting of apartments are being constructed by the
Promoter, have been annexed hereto and marked as ANNEXURE
‘A’ and ‘B’, respectively,

the photocopy of the plans of layout, as approved by the Pune
Municipal Corporation, has been annexed hereto and marked as
ANNEXURE ‘C-1’,

the photocopy of the plans of the buildings, as proposed by the
Promoter and approved by the Pune Municipal Corporation
according to which the construction thereof is proposed to be
provided on the said Project, has been annexed hereto and marked
as ANNEXURE ‘C-2’,

the photocopies of the proposed layout plan and the proposed
building plan showing future proposed development, as disclosed
by the Promoter while its registration before the RERA Authority
and further disclosed on the website as mandated, have been
annexed hereto and marked as ANNEXURE C2A,

the specifications of the buildings consisting of the apartments,
which are being constructed upon the Project Land, has been
annexed and marked as ANNEXURE ‘D’,

768



769

aa.

bb.

CC.

dd.

ee.

while sanctioning the said plans, the Pune Municipal Corporation
has laid down certain terms, conditions, stipulations and
restrictions, which are to be observed and performed by the
Promoter while constructing the buildings upon the Project Land
and upon due observance and performance of which only the
completion or occupancy certificate in respect thereof shall be
granted by the Pune Municipal Corporation,

the Promoter has accordingly commenced construction of the
buildings upon the Project Land, in accordance with the said
sanctioned plans,

the Allottee/s has/have applied to the Promoter for allotment of a
Residential Flat/Shop bearing Apartment number | located on
the _ floor in the building No.___ being constructed by the
Promoter within the Project Land, more particularly described in the
SCHEDULE *“II” written hereunder (hereinafter referred to as the
said APARTMENT), the floor plan whereof has been annexed
hereto and marked as ANNEXURE ‘C-3,

the carpet area of the said Apartment is __ square meters and
“carpet area” means the net usable floor area of an apartment,
excluding the area covered by the external walls, area under
service shafts, exclusive balcony appurtenant to the said Apartment
for exclusive use of the Allottee/s or verandah area and exclusive
open terrace area appurtenant to the said Apartment for exclusive
use of the Allottee/s, but includes the area covered by the internal
partition walls of the Apartment,

the parties hereto relying on the confirmations, representations and
assurances of each other to faithfully abide by all the terms,
conditions and stipulations contained in this Agreement and all
applicable laws, are now willing to enter into this Agreement on the
terms and conditions appearing hereinafter,

prior to the executions of these presents, the Allottee/s has/have
paid to the Promoter a sum of Rs. (Rupees

) only, being part payment of the sale
consideration of the said Apartment agreed to be sold by the
Promoter to the Allottee/s as advance payment or Application Fee
(the payment and receipt whereof the Promoter doth hereby admit
and acknowledge, subject to realization of cheque) and the
Allottee/s has/have agreed to pay to the Promoter the balance of
the sale consideration in the manner hereinafter appearing,

under Section 13 of the Act, the Promoter is required to execute a
written Agreement for sale of the said Apartment with the Allottee/s,
being in fact these presents and also to register the same under the
Registration Act, 1908,



ff.

(@)

in accordance with the terms and conditions set out in this
Agreement and as mutually agreed upon by and between the
parties, this Agreement is being executed.

NOW THEREFORE THIS AGREEMENT WITNESSETH AND IT IS
HEREBY AGREED BY AND BETWEEN THE PARTIES HERETO
AS FOLLOWS:

The Promoter shall construct the buildings comprising of residential
and non-residential apartments upon the Project Land in
accordance with the plans, designs and specifications, as approved
by the Pune Municipal Corporation from time to time.

PROVIDED that the Promoter shall have to obtain prior consent in
writing of the Allottee/s in respect of variations or modifications
which may adversely affect the said Apartment of the Allottee/s
except any alteration or addition required by an Government
authorities or due to change in law,

The Allottee/s hereby agree/s to purchase from the Promoter and
the Promoter hereby agrees to sell to the Allottee/s a Residential
Flat/Shop bearing Apartment No.__ of carpet area admeasuring
______sg.mt. alongwith adjacent terrace admeasuring __ sqg.mt.
located on the __ floor in the Building No.___, as shown in the
Floor Plan thereof hereto annexed and marked as ANNEXURE C-3
and exclusive right to use space for parking of 1 (one) four wheeler
vehicle in covered puzzle parking system of the building, being
constructed upon the Project Land, more particularly described in
the SCHEDULE “II” annexed herewith (hereinafter referred to as
the said APARTMENT), for the consideration of Rs.

( only) including the proportionate
price of the common areas and facilities appurtenant to the
premises, the nature, extent and description thereof.

The Allottee/s has/have paid on or before execution of this
agreement, a sum of Rs. (Rupees

only) (not exceeding 10% of the total consideration)
as advance payment or application fee and hereby agree/s to pay
to the Promoter the balance amount of Rs. (Rupees
only) in the following manner:

Sr | Amount (Rs) Particulars

1 10% of total price paid by the Allottee/s by duly
drawn crossed cheque/ pay order/ demand draft
No. , dated on

bank

2 20% of total price payable by the Allottee/s to
the Promoter on execution of this agreement.

3 15% of total price payable by the Allottee/s to
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(b)

(©)

10

the Promoter at the time of completion of plinth
of the subject building

4 25% of total price payable by the Allottee/s to
the Promoter on completion of slabs including
ground floor parking of the subject building

5 5% of total price payable by the Allottee/s to the
Promoter on completion of walls, internal
plaster, flooring, doors and windows of the said
Apartment

6 5% of total price payable by the Allottee/s to the
Promoter on completion of sanitary fittings,
staircases, lift well, lobbies upto the floor level
of the said Apartment

7 5% of total price payable by the Allottee/s to the
Promoter on completion of external plumbing,
external plaster, elevation, terraces with water
proofing of the subject building.

8 10% of total price payable by the Allottee/s to
the Promoter on completion of the lift, water
pumps, electrical fitting, electro mechanical and
environmental requirements, entrance lobby/s,
plinth protection, paving of areas appertain and
all other requirements of the building, as may
be prescribed in the Agreement of sale.

9 5% of total price payable by the Allottee/s to the
Promoter at the time of delivery of possession
of the said Apartment by the Promoter to the
Allottee/s on or after receipt of occupancy/
completion certificate.

Rs. Total ( ) amount.

(Note: In case of total consideration above Rs.50,00,000/-, the
Allottee/s will have to deduct 1% TDS therefrom, as contemplated
under section 194-IA of the Income Tax Act, 1961 and deposit it
with the Income Tax Department, for and on behalf of the Promoter
and issue challan thereof to it within 7 days from the date of such
deposit)

In addition to the agreed price, as aforesaid, taxes consisting of tax
paid or payable by the Promoter by way of Value Added Tax,
Service Tax, GST or any other taxes, as may be applicable from
time to time, shall be borne and paid by the Allottee/s.

The installments of the amount agreed to be paid by the Allottee/s
to the Promoter as mentioned above, shall always be the
ESSENCE OF THIS AGREEMENT.




(d)

(e)

(f)

4.1.

4.2.

11

The total price is escalation free, save and except escalations/
increases due to increase on account of development charges
payable to the Pune Municipal Corporation and/or any other
increase in charges which may be levied or imposed by the
competent authority, local bodies/ Government from time to time.
The Promoter undertakes and agrees that while raising a demand
on the Allottee/s for increase in development charges, costs or
levies imposed by the Competent authorities etc., the Promoter
shall enclose the said notification, order, rule and regulation
published/ issued in that behalf along with the demand letter being
issued to the Allottee/s, which shall only be applicable on
subsequent payments.

The Promoter may allow in its sole discretion and choice a rebate
for early payments of equal installments payable by Allottee/s by
discounting such early payment at the rate of 2% above Highest
Marginal Cost of Lending of the State Bank of India, per annum for
the period by which the respective installment has been preponed.
The provision for allowing rebate and such rate of rebate shall not
be subject to any revision/ withdrawals once granted to an
Allottee/s by the Promoter.

The Promoter shall confirms the final carpet areas that have been
allotted to the Allottee/s after the construction of the building is
complete and the occupation certificate is granted by the competent
authority, by furnishing details of changes, if any, in the carpet area,
subject to a variation of 3%. The total price payable for the carpet
area shall be re-calculated upon confirmation by the Promoter. If
there is any reduction in the carpet area within the defined limit,
then the Promoter shall refund the excess money paid by the
Allottee/s within 45 days with interest at the rate of 2% above
Highest Marginal Cost of Lending of the State Bank of India, per
annum from the date when such an excess amount was paid by an
Allottee/s. If there is any increase in carpet area allotted to the
Allottee/s, the Promoter shall demand additional amount from the
Allottee/s as per the next milestone of the payment plan. All these
monetary adjustments shall be made at the same rate per sq.mt.,
as agreed in clause 2 of this Agreement.

The Promoter hereby agrees to observe, perform and comply with
all the terms, conditions, stipulations and restrictions if any, which
may have been imposed by the Pune Municipal Corporation at the
time of sanctioning the said plans or thereafter and shall, before
handing over possession of the said Apartment to the Allottee/s,
obtain from the Pune Municipal Corporation occupancy and/or
completion certificates in respect of the said Apartment.

The Promoter shall abide by the time schedule for completing the
said Project and handing over the said Apartment to the Allottee/s
and the common areas to the association of the allottees after
receiving the occupancy certificate or the completion certificate or
both, as the case may be.
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6.1.

6.2.

12

The Promoter hereby declares that the Floor Space Index available
as on date in respect of the Project Land is square meters
only and Promoter has planned to utilize Floor Space Index of

by availing of TDR or FSI/FAR available on payment of
premiums or FSI/FAR available, as incentive FSI/FAR by
implementing various scheme as mentioned in the Development
Control Regulation or based on expectation of increased FSI/FAR
which may be available in future on modification to Development
Control Regulations, which are applicable to the said Project. The
Promoter has disclosed the Floor Space Index of as
proposed to be utilized by it on the Project Land and the Allottee/s
has/ have agreed to purchase the said Apartment based on the
proposed construction and sale of apartments to be carried out by
the Promoter by utilizing the proposed FSI/FAR and on the
understanding that the declared proposed FSI/FAR shall belong to
Promoter only.

In case, the Promoter fails to abide by the time schedule for
completing the said Project and handing over the said Apartment to
the Allottee/s, the Promoter agrees to pay to the Allottee/s, who
does not intend to withdraw from the said Project, interest at the
rate of 2% above Highest Marginal Cost of Lending of the State
Bank of India, per annum, on all the amounts paid by the Allottee/s,
for every month of delay, till the handing over of the possession.
The Allottee/s agrees to pay to the Promoter, interest at the rate of
2% above Highest Marginal Cost of Lending of the State Bank of
India, per annum on all the delayed payment which become due
and payable by the Allottee/s to the Promoter under the terms of
this Agreement from the date the said amount is payable by the
allottee to the Promoter.

Without prejudice to the right of the Promoter to charge interest in
terms of sub clause 6.1 above, on the Allottee/s committing default
in payment on due date of any amount due and payable by the
Allottee/s to the Promoter under this Agreement (including his/
her/their/its proportionate share of taxes levied by the Pune
Municipal Corporation and other outgoings) and on the Allottee/s
committing three defaults of payment of installments, the Promoter
shall at its own option, may terminate this Agreement:

PROVIDED that, the Promoter shall give notice of fifteen days in
writing to the Allottee/s, by Registered Post AD at the address
provided by the Allottee/s and/ or mail on the e-mail address, if any
provided by the Allottee/s, of its intention to terminate this
Agreement and of the specific breach or breaches of terms and
conditions in respect of which it is intended to terminate the
Agreement. If the Allottee/s fail/s to rectify the breach or breaches
mentioned by the Promoter within the period of notice then at the
end of such notice period, Promoter shall be entitled to terminate
this Agreement.



7.1

7.2

13

PROVIDED FURTHER that upon termination of this Agreement as
aforesaid, the Promoter shall refund to the Allottee/s (subject to
adjustment and recovery of any agreed liquidated damages or any
other amount which may be payable to the Promoter) within a
period of thirty days of the termination, the installments of sale
consideration of the said Apartment, which may till then have been
paid by the Allottee/s to the Promoter. In the event of termination of
the Agreement as aforesaid the Allottee/s shall not be entitled to
claim/demand any interest and/or compensation on whatsoever
ground from the Promoter.

The common areas and amenities to be provided for by the
Promoter in the building being constructed upon the Project Land,
as are set out in ANNEXURE 'E' annexed hereto.

It is also understood and agreed by and between the parties hereto
that the Promoter is entitled to permit to use the restricted common
areas and amenities to any of the allottee/s of the apartment/s by
way of exclusive facility in the said Project. Upon such event, the
Allottee/s shall not be entitled to raise any issue regarding granting
exclusive facility, as aforesaid by the Promoter to such specified
allottee/s of the apartment/s.

The Allottee/s has/have agreed to purchase the said Apartment
with the knowledge of the fact that the contents of all Brochures/
Hoardings/ Promotional Literature pertaining to “Chloris” such as
furniture layout in the apartment, plantation shown around the
building/apartment, as the case may be, color scheme of the
building, picture of vehicles etc. to increase only the aesthetic value
and is not factual and the same should not be taken literally by the
Allottee/s herein. These features/ amenities are not agreed to be
provided by the Promoter to the Allottee/s. The plans,
specifications, images and other details herein are only indicative
and the Promoter reserves the right to change any or all. The
printed material does not constitute a contract / offer of any type
between the Promoter and the Allottee/s.

The Promoter shall give possession of the said Apartment to the
Allottee/s on or before day of 20 . In case,
the Promoter fails or neglects to give possession of the said
Apartment to the Allottee/s on account of reasons beyond its
control and of its agent/s by the aforesaid date, upon such event,
the Promoter shall be liable, on demand, to refund to the Allottee/s
the amounts already received by it in respect of the said Apartment
with interest at the same rate, as mentioned in the clause 6.1
herein above from the date the Promoter received the sum till the
date the amounts and interest thereon is repaid.

PROVIDED that the Promoter shall be entitled to reasonable
extension of time for giving delivery of the said Apartment on the
aforesaid date, if the completion of building in which the said
Apartment is to be situated is delayed on account of:
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0] war, civil commotion, act of terrorism or act of GOD,

(i) any notice, order, rule, notification of the Government and/or
other public authority, Pune Municipal Corporation /court.

(i)  non-availability of steel, cement or any other building
materials, water or electric supply,

(iv)  any delay on the part of Pune Municipal Corporation or any
other Public Body or Authority including MSEDCL in issuing
or granting necessary Certificates /NOC'S / Permissions /
Licenses / Connections of any service such as Electricity,
Drains and Water Connections and Meters to the said
Project under construction by the Promoter on the said land,

(v) the Allottee/s has/have committed any default in payment of
installment as mentioned in clause No.3(a) (without
prejudice to the right of Promoter to terminate this
agreement under clause 6.2 mentioned herein above),

(vi) any extra work/addition required to be carried in the said
Apartment, as per the requirement and at the cost of the
Allottee/s,

(vii)  any other reasons beyond the control of the Promoter.

PROCEDURE FOR TAKING POSSESSION:

The Promoter, upon obtaining the occupancy/completion certificate
from the Pune Municipal Corporation and the payment made by the
Allottee/s as per the agreement, shall offer in writing the possession
of the said Apartment, to the Allottee/s in terms of this Agreement
to be taken within 15 (fifteen days from the date of issuance of such
notice) and the Promoter shall give possession of the said
Apartment to the Allottee/s. The Promoter agrees and undertakes
to indemnify the Allottee/s, in case of failure of fulfilment of any of
the provisions, formalities, documentation on the part of the
Promoter. The Allottee/s agree/s to pay the maintenance charges
as determined by the Promoter or association of allottees, as the
case may be. The Promoter on its behalf shall offer the possession
to the Allottee/s in writing within 7 days of receiving the occupancy/
completion certificate of the said Project.

The Allottee/s shall take possession of the said Apartment within 15
days of the written notice from the Promoter to the Allottee/s
intimating that the said Apartment is ready for use and occupancy.

FAILURE OF ALLOTTEE/S TO TAKE POSSESSION OF THE
SAID APARTMENT:

Upon receiving a written intimation from the Promoter as per clause
10.2 hereinabove, the Allottee/s shall take possession of the said
Apartment from the Promoter by executing necessary indemnities,
undertakings and such other documentation as prescribed in this
Agreement and the Promoter shall give possession of the said
Apartment to the Allottee/s. In case, the Allottee/s fail/s to take
possession within the time provided in clause 10.1 herein above,
such Allottee/s shall continue to be liable to pay maintenance
charges, as applicable.
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10.3.1. If within a period of five years from the date of
handing over the said Apartment to the Allottee/s, the
Allottee/s bring/s to the notice of the Promoter any
structural defect in the said Apartment or building in
which the said Apartment is situated or any defects on
account of workmanship, quality or provision of service,
then, wherever possible, such defects shall be rectified
by the Promoter at its own cost and in case it is not
possible to rectify such defects, then the Allottee/s shall
be entitled to receive from the Promoter, compensation
for such defect in the manner as provided under the
Act, provided regular maintenance and due care has
been taken by the Allottee/s to keep the said Apartment
in good and habitable conditions and repairs,

PROVIDED FURTHER that the Allottee/s shall not carry out any
alterations of whatsoever nature in the said Apartment and/or in the
fittings provided therein by the Promoter, and in particular it is
hereby agreed that the Allottee/s shall not make any alterations in
any of the fittings, pipes, water supply connections or any of the
erections in the bathroom, which may results in seepage of the
water. If any of such works are carried out without the written
consent of the Promoter, the defect liability automatically shall
become void.

The word “defect” hereinabove stated shall mean only the
manufacturing defects caused on account of willful neglect of the
Promoter herein itself and shall not mean defects caused by normal
wear and tear, negligent use of the said Apartment by the
Allottee/s, abnormal fluctuations in temperatures, abnormal heavy
rains etc.

The said Project as a whole has been conceived, designed and
being constructed based on the commitments and warranties given
by the vendors/ manufacturers, who has/have supplied the requisite
instruments, equipments, fixtures and fittings therein, which shall be
maintained by the Apartment Allottees Organization and/or the
Allottee/s, as the case may be, by entering into maintenance /
warranty contracts with the original manufacturer/s and/or their
authorised service agents, so as to keep it in proper working
condition to continue warranty. Further, where the manufacturer
warranty as disclosed by the Promoter to the Allottee/s expires
before the defects liability period, upon such event, such warranties
shall be covered under the comprehensive maintenance warranty
contract or extended warranty contract by the Apartments Allottees
Organisation or the Allottee/s of the said Apartment, as the case
may be and if the annual maintenance contract/s is/are not done /
renewed, as aforesaid,, upon such event, the Promoter shall not be
responsible for any defects occurring due to the same.

That the allottee/s has/have been made aware and the allottee/s
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expressly agree/s that the regular wear and tear of the Apartment /
Building includes minor hairline cracks on the external and internal
walls excluding the RCC structure, which happens due to variation
in temperature and which do not amount to structural defects and
as such cannot be attributed to either bad workmanship or
structural defect,

PROVIDED FURTHER THAT any deviation in usage / maintenance
of the said Apartment in contravention of User Manual shall amount
to default on the part of the allottee/s towards proper maintenance
of the apartment / building and the Apartment Allottees
Organisation and/or the allottee/s shall not be entitled to claim any
compensation on whatsoever ground against defect liability from
the Promoter.

The Allottee/s shall use the said Apartment or any part thereof or
permit the same to be used only for purpose for which its plan is
sanctioned. He/she/they shall use the parking space only for the
purpose of keeping or parking vehicle.

The Allottee/s alongwith other allottees of the Apartments in the
building shall join in forming and registering the Society or
Association of Apartment Holders to be known under the name and
style as “PRAYEJA CITY PHASE-II” or in such other name, as the
Promoter may decide and for this purpose also from time to time
sign and execute the application for registration and/or membership
and the other papers and documents necessary for the formation
and registration of the Society or Association of Apartment Holders
and for becoming a member, including the byelaws of the proposed
Society and duly fill in, sign and return to the Promoter within seven
days of the same being forwarded by the Promoter to the Allottee/s,
SO as to enable the Promoter to register the common organisation
of Allottee/s. No objection shall be taken by the Allottee/s if any
changes or modifications are made in the draft bye-laws or deed of
declaration, as the case may be, as may be required by the
Registrar of Co-operative Societies or any other Competent
Authority.

The Promoter shall, within three months of registration of the
Society or Association of Apartment Holders, as aforesaid, cause to
be transferred to the Society all its right, title and the interest in the
Project Land and building thereof in which the said Apartment is
situated by executing conveyance thereof or in case of Apartment
Holders Association, the conveyance of apartment in the name/s of
Allottee/s.

Within 15 days after notice in writing is given by the Promoter to the
Allottee/s that the said Apartment is ready for use and occupancy,
the Allottee/s shall be liable to bear and pay the proportionate share
(i.e. in proportion to the carpet area of the said Apartment) of
outgoings in respect of the Project Land and building/s namely local
taxes, betterment charges or such other levies by the Pune
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Municipal Corporation and/or such other government authorities,
water charges, insurance, common lights, repairs and salaries of
clerks bill collectors, chowkidars, sweepers and all other expenses
necessary and incidental to the management and maintenance of
the Project Land and building. Until the Society or Association of
Apartment Holders is formed and the Project Land and the building
constructed thereon is transferred to the Society or the Allottee/s,
as the case may be, as aforesaid, the Allottee/s shall pay to the
Promoter such proportionate share of outgoings as may be
determined. The Allottee/s further agrees that till the Allottee/'s
share is so determined, the Allottee/s shall pay to the Promoter
provisional monthly contribution of Rs. per month towards the
outgoings. The amounts so paid by the Allottee/s to the Promoter
shall not carry any interest and remain with the Promoter until a
conveyance of the Project Land and the building thereof is
executed in favour of the society or the Allottee/s as aforesaid. On
such conveyance being executed for the Project Land with the
building or the Allottee/s the aforesaid deposits (less deduction
provided for in this Agreement) shall be paid over by the Promoter
to the Society or Association of Apartment Holders, as the case
may be.

The Allottee/s shall on or before delivery of possession of the said
Apartment keep deposited with the Promoter, the following
amounts: -

Rs. for share money, application entrance fee of
the Apartment Holders Organization.

Rs. for formation and registration of the Apartment
Holders Organization.

Rs. for proportionate share of taxes and other

charges/levies in respect of the Apartment
Holders Organization

Rs. or deposit towards provisional monthly
contribution towards outgoings of Apartment
Holders Organization.

Rs. for deposit towards Water, Electric, and other
utility and services connection charges &
Rs. for deposits of electrical receiving and Sub

Station provided.

The Allottee/s shall pay to the Promoter a sum of
Rs. for meeting all legal costs, charges and
expenses, including professional costs of the Advocates of the
Promoter in connection with formation of the said Society or
Apartment Holders Organization, as the case may be and for
preparing its rules, regulations and bye-laws and the cost of
preparing and engrossing the conveyance.

At the time of registration of conveyance of the Project Land and
building thereof, the Allottee/s shall pay to the Promoter, the
Allottee/s' share of stamp duty and registration charges payable by
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the Society on such conveyance or any document or instrument of
transfer in respect of the Project Land and the building thereof or in
case of Apartment Holders Organization by the Allottee/s, as the
case may be.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER

The Promoter hereby represents and warrants to the Allottee/s as
follows:

(i)

(ii)

(i)

(iv)

(v)

(vi)

(Vi)

The Promoter has clear and marketable title with respect to
the Project Land, as declared in the title report annexed to
this agreement and has the requisite rights to carry out
development upon the Project Land and also has actual,
physical and legal possession thereof for implementation of
the said Project,

The Promoter has lawful rights and requisite approvals from
the Pune Municipal Corporation to carry out development of
the said Project and shall obtain requisite approvals from
time to time to complete the development thereof,

There are no encumbrances upon the Project Land or the
said Project except those disclosed in the title report,

There are no litigations pending before any Court of law with
respect to the Project Land or the said Project,

All approvals, licenses and permits issued by the Pune
Municipal Corporation in respect of the Project Land and
building being constructed thereon are valid and subsisting
and have been obtained by following due process of law.
Further, all approvals, licenses and permits to be issued by
the Pune Municipal Corporation with respect to the Project
Land and building being constructed thereon shall be
obtained by following due process of law and the Promoter
has been and shall, at all times, remain to be in compliance
with all applicable laws in relation to the Project Land and
building being constructed thereon and common areas,

The Promoter has the right to enter into this Agreement and
has not committed or omitted to perform any act or thing,
whereby the right, title and interest of the Allottee/s created
herein, may prejudicially be affected,

The Promoter has not entered into any agreement for sale
and/or development agreement or any other agreement/
arrangement with any person or party with respect to the
Project Land and the said Apartment which will, in any
manner, affect the rights of the Allottee/s under this
Agreement,
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The Promoter confirms that it is not restricted in any manner
whatsoever from selling the said Apartment to the Allottee/s
in the manner, as contemplated in this Agreement,

At the time of execution of the conveyance deed of the
Project Land and the building thereof to the Apartment
Holders Organization, the Promoter shall handover lawful,
vacant, peaceful and physical possession of the common
areas of the said Project to the association of the Allottees,

The Promoter has duly paid and shall continue to pay and
discharge undisputed governmental dues, rates, charges
and taxes and other monies, levies, impositions, premiums,
damages and/or penalties and other outgoings, whatsoever,
payable in respect of the said Project to the Pune Municipal
Corporation and/or such other government authorities,

No notice from the Government or any other local body or
authority or any legislative enactment, government
ordinance, order, notification (including any notice for
acquisition or requisition) has been received or served upon
the Promoter in respect of the Project Land.

The Allottee/s with intention to bring all persons into whosoever
hands the said Apartment may come, hereby covenants with the
Promoter as follows :-

To maintain the said Apartment at the Allottee/s’ own cost in
good and tenantable repair and condition from the date that
of possession of the said Apartment is taken and shall not do
or suffer to be done anything in or to building in which the
said Apartment is situated, which may be against the rules,
regulations or bye-laws or change/alter or make addition
therein and/or the said Apartment itself or any part thereof
without the consent of the Pune Municipal Corporation, if
required.

Not to store in the said Apartment any goods which are of
hazardous, combustible or dangerous nature or are so
heavy as to damage the construction of building in which the
said Apartment is situated or storing of which goods is
objected to by the Pune Municipal Corporation and shall take
care while carrying heavy packages, which may damage or
likely to damage the staircases, common passages or any
other structure thereof, including entrances of building and in
case any damage is caused thereto or the said Apartment
on account of negligence or default of the Allottee/s in this
behalf, the Allottee/s shall be liable for the consequences of
the breach.

To carry out at his/her/their own cost all internal repairs to
the said Apartment and maintain it in the same condition,
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state and order in which it was delivered by the Promoter to
the Allottee/s and shall not do or suffer to be done anything
in or to building in which the said Apartment is situated or the
said Apartment which may be contrary to the rules and
regulations and bye-laws of the Pune Municipal Corporation
or other public authority. In the event of the Allottee/s
committing any act in contravention of the above provision,
the Allottee/s shall be responsible and liable for the
consequences thereof to the Pune Municipal Corporation
and/or such other public authority.

Not to demolish or cause to be demolished the said
Apartment or any part thereof, nor at any time make or
cause to be made any addition or alteration of whatever
nature in or to the said Apartment or any part thereof, nor
any alteration in the elevation and outside colour scheme of
building in which the said Apartment is situated and shall
keep the portion, sewers, drains and pipes in the said
Apartment and the appurtenances thereto in good
tenantable repair and condition, and in particular, so as to
support shelter and protect the other parts of building thereof
and shall not chisel or in any other manner cause damage to
columns, beams, walls, slabs or RCC, Pardis or other
structural members in the said Apartment without the prior
written permission of the Promoter and/or Apartment Holders
Organization .

Not to do or permit to be done any act or thing which may
render void or voidable any insurance of the Project Land
and building in which the said Apartment is situated or any
part thereof or whereby any increased premium shall
become payable in respect of the insurance.

Not to throw dirt, rubbish, rags, garbage or other refuse or
permit the same to be thrown from the said Apartment in the
compound or any portion of the Project Land and building in
which the said Apartment is situated.

Pay to the Promoter within fifteen days of demand by the
Promoter, his share of security deposit demanded by the
Pune Municipal Corporation and/or such other government
authorities for giving water, electricity or any other service
connection to building in which the said Apartment is
situated.

To bear and pay increase in local taxes, water charges,
insurance and such other levies, if any, which are imposed
by the Pune Municipal Corporation and/or such other
government authorities, on account of change of user of the
said Apartment by the Allottee/s for any purposes other than
for purpose for which it is sold.
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ix.  The Allottee/s shall not let, sub-let, transfer, assign or part
with interest or benefit factor of this Agreement or part with
the possession of the said Apartment until all dues payable
by the Allottee/s to the Promoter under this Agreement are
fully paid up.

X.  The Allottee/s shall observe and perform all the rules and
regulations of the Apartment Holders Organization, as may
adopted by it, at its inception and the additions, alterations or
amendments thereof that may be made from time to time for
protection and maintenance of the building and the
apartments therein and for the observance and performance
of the building Rules, Regulations and Bye-laws for the time
being of the Pune Municipal Corporation and of such other
government authorities. The Allottee/s shall also observe/s
and perform/s all the stipulations and conditions laid down by
the Apartment Holders Organization regarding the
occupancy and use of the said Apartment in building and
shall pay and contribute regularly and punctually towards the
taxes, expenses or other out-goings in accordance with the
terms of this Agreement.

xi.  Till a conveyance of the Project Land and the building
constructed thereon consisting of building in which the said
Apartment is situated is executed in favour of Society or in
case of formation of Apartment Holders Association,
conveyance of the said Apartment in the name of Allottee/s,
he/she/they shall permit the Promoter and its surveyors and
agents, with or without workmen and others, at all
reasonable times, to enter into and upon the Buildings or any
part thereof to view and examine state and condition thereof.

The Promoter shall maintain a separate account in respect of sums
received by it from the Allottee/s, as advance or deposit, sums
received on account of the share capital for the promotion of the
Co-operative Society or Association of Apartment Holders or
towards the outgoings, legal charges and shall utilize the amounts
only for the purposes for which they have been received.

Nothing contained in this Agreement is intended to be nor shall be
construed as a grant, demise or assignment in law, of the said
Apartment or of the Project Land and building or any part thereof.
The Allottee/s shall have no claim save and except in respect of the
said Apartment hereby agreed to be sold to him/her /them and all
open spaces, parking spaces, lobbies, staircases, terraces
recreation spaces, will remain the property of the Promoter until the
Project Land and the building thereof is transferred to the
Apartment Holders Organization.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE
After the Promoter executes this Agreement, it shall not mortgage
or create a charge on the said Apartment and if any such mortgage
or charge is made or created then notwithstanding anything
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contained in any other law for the time being in force, such
mortgage or charge shall not affect the right and interest of the
Allottee/s, who has taken or agreed to take the said Apartment.

BINDING EFFECT

Forwarding this Agreement to the Allottee/s by the Promoter does
not create a binding obligation on the part of the Promoter or the
Allottee/s until, firstly, the Allottee/s sign/s and deliver/s this
Agreement with all the schedules alongwith the payments due as
stipulated in the Payment Plan within 30 (thirty) days from the date
of receipt by the Allottee/s and secondly, appears for registration of
the same before the concerned Sub-Registrar as and when
intimated by the Promoter. If the Allottee/s fail/s to execute and
deliver to the Promoter this Agreement within 30 (thirty) days from
the date of its receipt by the Allottee/s and/or appear before the
Sub-Registrar for its registration as and when intimated by the
Promoter, then the Promoter shall serve a notice to the Allottee/s
for rectifying the default, which if not rectified within 15 (fifteen)
days from the date of its receipt by the Allottee/s, application of the
Allottee/s shall be treated as cancelled and all sums deposited by
the Allottee/s in connection therewith including the booking amount
shall be returned to the Allottee/s without any interest or
compensation whatsoever, however by deducting the amount of
stamp duty and registration fees and such other charges incurred
by the Promoter for preparation of the Agreement in respect of the
said Apartment.

ENTIRE AGREEMENT

This Agreement, along with its schedules and annexure, constitutes
the entire Agreement in respect of the said Apartment between the
parties and supersedes all understandings, any other agreements,
allotment letter, correspondences, and arrangements whether
written or oral, if any, between the parties in respect thereof.

RIGHT TO AMEND
This Agreement may only be amended through written consent of
the parties.

PROVISIONS OF THIS AGREEMENT APPLICABLE TO THE
ALLOTTEE / SUBSEQUENT ALLOTTEE/S

It is clearly understood and so agreed by and between the parties
hereto that all the provisions contained herein and the obligations
arising hereunder in respect of the said Project shall equally be
applicable to and enforceable against any subsequent Allottee/s of
the said Apartment, in case of a transfer, as the said obligations go
along with the said Apartment for all intents and purposes.

SEVERABILITY

If any provision of this Agreement shall be determined to be void or
unenforceable under the Act or the Rules and Regulations made
thereunder or under other applicable laws, such provisions of the
Agreement shall be deemed amended or deleted in so far as
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reasonably inconsistent with the purpose of this Agreement and to
the extent necessary to conform to Act or the Rules and
Regulations made thereunder or the applicable law, as the case
may be, and the remaining provisions of this Agreement shall
remain valid and enforceable as applicable at the time of execution
of this Agreement.

METHOD OF CALCULATION OF PROPORTIONATE SHARE
WHEREVER REFERRED TO IN THE AGREEMENT

Wherever in this Agreement it is stipulated that the Allottee/s has/
have to make any payment, in common with other Allottee/s in
Project, the same shall be in proportion to the carpet area of the
said Apartment to the total carpet area of all the Apartments in the
said Project.

FURTHER ASSURANCES

Both Parties agree that they shall execute, acknowledge and
deliver to the other such instruments and take such other actions, in
additions to the instruments and actions specifically provided for
herein, as may be reasonably required in order to effectuate the
provisions of this Agreement or of any transaction contemplated
herein or to confirm or perfect any right to be created or transferred
hereunder or pursuant to any such transaction.

PLACE OF EXECUTION

The execution of this Agreement shall be complete only upon its
execution by the Promoter through its authorized signatory at the
Promoter’s office or at some other place, which may be mutually
agreed between the parties hereto and after the Agreement is duly
executed by the Allottee/s and Promoter or simultaneously with the
execution the said Agreement shall be registered at the office of
Sub-Registrar. Thus, this Agreement shall be deemed to have been
executed at Pune.

The Allottee/s shall present this Agreement as well as the
Conveyance at the proper registration office of registration within
the time limit prescribed by the Registration Act and the Promoter
will attend such office and admit execution thereof.

That all notices to be served on the Allottee/s and the Promoter as
contemplated by this Agreement shall be deemed to have been
duly served if sent to the Allottee/s or the Promoter by Registered
Post A.D and notified Email ID at their respective addresses
specified below:

Name of Allottee/s

(Allottee/s Address)

Notified Email ID:

M/s Promoter name:- “PRAYEJA CITY”,

(Promoter Address):- S.no.71, Wadgaon (Bk) Sinhgad Road, Pune
411041

Notified Email ID: prayejacity@gmail.com
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It shall be the duty of the Allottee/s and the Promoter to inform each
other of any change in address subsequent to the execution of this
Agreement in the above address by Registered Post or email,
failing which all communications and letters posted at the above
address shall be deemed to have been received by the promoter or
the Allottee/s, as the case may be.

JOINT ALLOTTEES

That in case there are Joint Allottees all communications shall be
sent by the Promoter to the Allottee/s whose name/s appears first
and at the address given by him/her which shall for all intents and
purposes to consider as properly served on all the Allottees.

STAMP DUTY AND REGISTRATION
The charges towards stamp duty and registration of this Agreement
shall be borne by the Allottee/s.

DISPUTE RESOLUTION
Any dispute between parties shall be settled amicably. In case of
failure to settled the dispute amicably, which shall be referred to the
Real Estate Regulatory Authority as per the provisions of the Real
Estate (Regulation and Development) Act, 2016, Rules and
Regulations, thereunder.

GOVERNING LAW

That the rights and obligations of the parties under or arising out of
this Agreement shall be construed and enforced in accordance with
the laws of India for the time being in force and the courts will have
the jurisdiction for this Agreement.

OVERRIDING EFFECT

This Agreement constitutes and is the repository of the entire
agreement between the parties hereto relating to the subject matter
hereof and supersede and cancel all previous agreements,
negotiations and representations in respect thereto.

STAMP-DUTY PARTICULARS:
LOCATION: The Project Land is described in Sector 64/713, of the

Ready Reckoner of the Town Planning and Valuation Department
for the year 2017-18.

Prescribed Rate ' Rs. per sg.mt.
Apartment area in carpet sg.mt.
Apartment area in built-up sq.mt.

(for valuation purpose)
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Restricted area
(i) Attached Terrace : sqg.mt., X 40%
(i) Covered Parking : sq.mt. X 25%
User : Residential/Non-Residential
Agreed price ' Rs. /-
Prescribed valuation ' Rs. /-
Stamp duty paid ' Rs. /-
Registration charges paid : Rs. /-
0-0-0-0-0
SCHEDULE “I”

(Description of the said PROPERTY)

All those pieces and parcels of the below mentioned lands, situate
at village Vadgaon Budruk, Taluka Haveli, District Pune, within the
limits of the Pune Municipal Corporation and Registration District
Pune, Sub Registrar, Haveli, Pune:

Property Survey No. Area Asses
No Ha = Are Rs=Ps
1 71/3/2 0=0475 0=27
2 71/3/3 0=0475 0=27
3 71/3/1 0=0475 0=28
4 71/3/4 0=0475 0=27
5 71/3/6 0=0950 0=55
6 71/3/5 0=0950 0=55

7 71/5 0=4798
out of
0=60
+0=20
out of total
01=63 9=44
8 0=4327
out of
72/21 0=48 + 3=00
72122 0=44 + 2=81
T72127A 0=18 + 1=19
72/27B 0=18 1=19
9 0=3632
out of
72/23 0=35 + 2=32
72124 0=36 + 2=37
72125 0=34 + 2=25
72126 0=34 2=19

together with all easements, appurtenances, ingress, egress,
pathways, incidental, ancillary and consequential rights thereto.
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SCHEDULE “II”
(Description of the PROJECT LAND)

All that piece and parcel of the portion of the land admeasuring
7895 sqg.mt., forming part of the said Property, more particularly
described in the SCHEDULE “I” herein above written and which is
bounded by as under:

East : Portion of Survey No.71 of Ghansham Dangat &
18 mtr wide D.P. road

South : Survey No.71/8

West : 30 mtr wide D.P. road Survey No0.71/4 (part)

\North : 18 mtr wide D.P. road and partly Survey No.71/4

together with availing all benefits, as may be permissible under
Development Control Rules pertaining to the 30 meter road,
amenity space and open space as well as all easements,
appurtenances, ingress, egress, pathways, incidental, ancillary and
consequential rights thereto.

SCHEDULE “1II"
(Description of the APARTMENT)

The Residential Flat/Shop bearing Apartment No. ,

admeasuring sqg.mt. ( sq.ft.) carpet area along
with attached terrace admeasuring sg.mt. ( sq.ft.),
located on Floor, in the building No. being

constructed upon the Project Land, more particularly described in
the SCHEDULE *“II” herein above written and shown in the Floor
Plan annexed hereto as Annexure 'C' and Parking space
approximately admeasuring 9.29 sq.mt. (100 sq.ft.).

In witness whereof the parties hereto have signed, sealed and
delivered to each other this Agreement on the date hereinbefore
first mentioned.

Vijay Bandulal Bhandari,
being (i) designated partner, Bhandari Gelada Associates LLP, a
constituent of a JV “PRAYEJA CITY” (Promoter) and (ii)
constituted attorney of the Consenting Parties

Photograph LHTI and Signatures

Sandeep Narayandas Jani
being (i) partner, Prayeja Developers LLP, a constituent of a JV
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“PRAYEJA CITY” (Promoter) and (ii) constituted attorney of the
Consenting Parties

Photograph LHTI and Signatures
Allottee

Photograph LHTI and Signatures
Allottee

Photograph LHTI and Signatures

Witnesses Signatures

Flat-Agr-Lyt-2-OF RERA-96543
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ANNEXURE “A”
Title Certificate

ANNEXURE “B”
7112 extracts

ANNEXURE “C-1”
Layout Plan

ANNEXURE “C-2"
Building Plan

ANNEXURE “C2A”
Proposed Building Plan showing future proposed development

ANNEXURE “C-3”
Apartment Floor Plan

ANNEXURE “D”
Brief Specifications

Walls: Brick walls with POP finish inside and external sand faced
plaster.

Doors: Aesthetically designed veneer finished main entrance door
with brass fitting, night latch. All waterproof flush doors with frame.

Flooring: Glazed vitrified flooring in all rooms.
Attached terrace: Antiskid ceramic tiles.

Kitchen: Kitchen with Black Granite top with S.S. Sink, Glazed tiles
dado upto lintel level, provision for water purifier, refrigerator and
exhaust fan provision for pipe cooking gas.

Toilet: with marble door frame with hot and cold mixer unit, boiler
provision, dado upto lintel level flooring.

Windows: Low sill level track powder coated aluminium windows
with mosquito net safety grills.

Electrical: Concealed electrification with flame retardant copper
wire with elegant switches. Door distribution box with MCB’s

Telecommunication: Intercom security and intra apartment,
telephone point in living and master bed

Television: Provision of TV in living and master bed.
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Plumbing/Sanitary: Concealed plumbing premium quality CP and
Sanitary fittings.

Painting: Oil bond distemper for apartments.

ANNEXURE “E”
Common Amenities and Facilities

Compound wall and main gate

Parking area, excluding the parking spaces allotted to the
respective allottees

Underground and overhead water tank

Multipurpose hall

Elevators

Power back up for lift and common areas

Garbage chute

ANNEXURE “F”
Project Registration

0-0-0-0

[I\Law Smith\Documents\Flat-Agr-Lyt-2-RERA-96543.Doc]

TRUE COPY

e
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ANNEXURE-A-32

U

PRAYEJA
Date: 04/014£202




Form-1
APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE

1. Basic Informations

Project Name

Prayeja City - Plot 2

Company/Organisation
Name

PRAYEJACITY A JV
BHANDARI GELADA
ASSOCIATES LLP &
PRAYEJA DEVELOPERS
LLP

Registered Address

"Mangeshree", 1464,

Sadashiv Peth, Pune

411030 Maharashtra
411030

Legal Status of the
Company

Private

Address for the correspondence:

CEO)
(c)Address

(d)Pin code

2. (e)E-mail
(f)Telephone No.
(g)Fax No.

Agency .

(a)Name of the Applicant
(b)Designation (Owner/ Partner/

|Sandeep Narayandas Jani

Partner

|411030
|sn.jani@yahoo.in
| 20-25655004

Copy of documents in support of the
competence/authority of the person
making this application to make
application on behalf of the User

NIL

"Mangeshree", 1464, Sadashiv Peth, Pune
411030,Pune,Maharashtra-411030

Category of the Project/Activity as per Schedule of EIA Notification,2006:

(a)Major Project/Activity
(b)Minor Project/Activity
(c)Category

|8(a) Building and Construction projects
| NIL
|B2

(d)Proposal Number

| SIA/MH/MIS/117936/2019

3. .
(e_)Master Proposal Number(Single SW/117935/2019
Window)
(f)E_AC concerned (for category A INFRA-2
Projects only)
(g)Project
Type(New/Expansion/Modernization) Fresh EC
(a)Number of States in which Project 1
4. | will be Executed
(b)Main State of the project |Maharashtra |

Details of State(s) of the project

Nsc; State Name District Name Tehsil Name Village Name
(1.) | Maharashtra Pune Haveli Wadgaon (BK)

Details of Public Consultation:

(a)Whether the Project Exempted

5. | from Public Hearing?

Yes

(c)Reason
(d)Supporting Document

|-1
| NILL

792
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Project Profile

Location of the project

S.NO. 71(Pt) & 72/20A
TO 27A, PLOT NO.2,
WADGAON(BK),
SINHGAD
ROAD, TALUKA:-HAVELI,
DISTRICT:- PUNE,
PINCODE:- 411041.

Town / Village
(Name of more than one

Plot/Survey/Khasra
No.

S.NO. 71(Pt) & 72/20A

town may be entered by WADGAON(BK) (Name of more than one TO 27A, PLOT NO.2
. . town may be entered by
separating with) . )
separating with)
State Maharashtra District Pune
Tehshil Haveli Pincode 411041
Nea!‘est railway Pune Railway Station Dlst_ance_from the 11.2
station project site
Nearest airport Pune In_ternatlonal Dlst_ance_from the 19.8
Airport project site
Nearest ! N .
. - Office of District Distance from the
Town/City/District Collector, Pune project site 10.9
Headquarters

Village Panchayats,
Zila Parishad,
Municipal Corporation,
Local body(Complete
postal addresses with
telephone nos. to be
given)

PMC Main Building, Near
Mangla Theatre,
Shivajinagar, Pune- 411
005

Upload GPS file

Copy_of Kml File
Uploaded GPS file

Shape of the project
land

Block (Polygon)

Site alternative under
consideration(If any)

Uploaded Site alternative

under consideration

Brief summary of
project

Uploaded Brief summary

of project

Does your project
location falls under
out of any following
areas

None of above Areas

Proposed Built up area
(Built up area or
covered area on all
the floors puttogether
including its basement
and other service
areas which are
proposed in the
building or
construction projects)
(In Meter /Sqr)

37095.09

Existing Built Up
Area(In Meter /Sqr)

11200.15

Does it attract any of
the general conditions
given below?

No

Does it attract the
specific condition
given below?

No

Interlinked Projects

No

Whether separate
application of
interlinked projects
has been submitted?

Date of Submission

Whether the proposal
involves
approval/clearance
under the Forest
(Conservation)

Act, 19807

No

Whether the proposal
involves
approval/clearance
under the wildlife
(Protection)
Act,1972?

No

Whether the proposal

involves

No



http://environmentclearance.nic.in/Auth/Testmap1.aspx?type=caformb&fname=22012020G79TVLJBPrayejaCityPlot2.kml
http://environmentclearance.nic.in/DownloadKmlFile.aspx?files=writereaddata/Form8A/22012020G79TVLJBPrayejaCityPlot2.kml
http://environmentclearance.nic.in/DownloadKmlFile.aspx?files=writereaddata/Form8A/22012020G79TVLJBPrayejaCityPlot2.kml
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKUjZ4/sQBjtN1B5C+9Nki8hMX21LOdm5kGD9+3Lx14sKBPNLKQgahTlG8IrFH9bXQizS8B3fTfbPiPD/PlY9CeI=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKdLYPm8odb0a3lsBrl0D4xQkA5snSavbTFuS/lxG813ROLA//6zTSHrXcBgKMEsN+JHHrMnFc+P7xTXoJefud+U+MdQo6fDnrDFqSXG4iqRX&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==

approval/clearance
under the C.R.Z

notifi

cation,2011?

Whet

Government
Order/Policy
relevent/relating to
the site?

her there is any

No

Forest land
involved(hectares)

No

Is there any litigation
pending against the
project?

No

Construction, operation or decommissioning of the Project involving actions, which will

Activity

1. cause physical changes in the locality (topography, land use, changes in water bodies,
etc.)
S.No Details there of (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
The project is proposed on
Permanent or temporary change in land use, land open land. There will be
1.1 | cover or topography including increase in intensity of Yes | permanent change in the usage
land use (with respect to local land use plan) of land with increase in
intensity of land use
1.2 | Clearance of existing land, vegetation and buildings? No Trges_ d(.) hot obstruct the
building line
After completion of construction
1.3 | Creation of new land uses? Yes |the Iland will be wused for
residential purpose.
1.4 Pre-_constructlon investigations e.g. bore houses, soil Yes | Elaborated in Hydro-Geo Report
testing?
Existing construction - Building
1.5 | Construction works? Yes H as per sanctlone(_:l pIan.. The
proposed construction will be
as per sanctioned plan.
1.6 | Demolition works? No sNi(t)e existing old structures on
17 Temporary sites used for construction works or Yes iértﬁ?ri:orazry n;iteerlzgff?gzra%e
** | housing of construction workers? | )
Labour Camp.
1.8 | including linear structureq,cut and fil or excavations | ves | Eborated i Debris
6 | Including i F structures, cu i or excavati Management Plan
and fill or excavations
1.9 | Underground works including mining or tunneling? No | Not Applicable
1.10 | Reclamation works? No | Not Applicable
1.11 | Dredging? No | Not Applicable
1.12 | Offshore structures? No | Not Applicable
1.13 | Production and manufacturing processes? No | Not Applicable
The  Storage  Facility for
1.14 | Facilities for storage of goods or materials? Yes | construction related material
on site shall be provided
1.15 | Facilities for treatment or disposal of solid waste or Yes | Liquid Waste - Sewage
liquid effluents? Generation 4.56 KLD Operation
Phase - The STP shall be

794
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provided for the same with
proposed following capacities
STP 180 KLD Operation Phase -
In-situ treatment shall be
provided for wet waste and
storage for dry waste Total
Solid Waste 724.3 Kg/day Area
60 SQM
1.16 Facilities for long term housing of operational No | Not Applicable
workers?
1.17 New rqad, rail or sea traffic during construction or No | Not Applicable
operation?
New road, rail, air water borne or other transport
1.18 | infrastructure including new or altered routes and No | Not Applicable
stations, ports, airports etc?
Closure or diversion of existing transport routes or
1.19 | infrastructure leading to changes in traffic No | Not Applicable
movements?
1.20 | New or diverted transmission lines or pipelines? No | Not Applicable
Impoundment, damming, culverting, realignment or
1.21 | other changes to the hydrology of watercourses or No | Not Applicable
aquifers?
1.22 | Stream crossings? No | Not Applicable
Abstraction or transfers of water from ground or The water for construction shall
1.23 No
surface waters? be Tanker water
1.24 Chqnges in water bodies or the land surface affecting No | Not Applicable
drainage or run-off?
There shall be transport of
Transport of personnel or materials for construction, material on site. The outsource
1.25 . R Yes .
operation or decommissioning? labour (other in camp) shall be
arranged by contractor
1.26 Long-te_rm dismantling or decommissioning or No | Not Applicable
restoration works?
1.27 Ongomglactlwty during degommlssmnmg which could No | Not Applicable
have an impact on the environment?
The  proposed Project is
Influx of people to an area in either temporarily or residential  project prowdmg
1.28 permanently? Yes | tenements on permanent basis.
| Increase in No of Residents
1655
1.29 | Introduction of alien species? No | Not Applicable
1.30 | Loss of native species or genetic diversity? No | Not Applicable
1.31 | Any other actions? No | Not Applicable

Use of Natural resources for construction or operation of the Project (such as land,
2 water, materials or energy, especially any resources which are non-renewable or in
short supply):

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

2.1

Land especially undeveloped or agricultural land (ha)

Yes

The project is proposed on
Non- Agricultural land and in
Residential permission

2.2

Water (expected source & competing users) unit: KLD

Yes

The water source and quantity
in KLD is as under -
Construction Phase 4.56 Water
Supply - By Tankers is




proposed Construction purpose
1.51 KLD Domestic Use 2.55
KLD Operation Phase 205.29
KLD Source PMC Fresh 129.775
KLD

2.3

Minerals (MT)

No

Not Applicable

2.4

Construction material - stone, aggregates, sand / soil
(expected source - MT)

Yes

Steel, RMC, Gravels,
Blocks/Bricks, Aluminium,
Glass, Paits, Tiles etc.

2.5

Forests and timber (source — MT)

No

RCC frames & Aluminum
Windows are proposed

2.6

Energy including electricity and fuels (source,
competing users) Unit: fuel (MT),energy (MW)

Yes

The Energy Consumption shall
be during construction &
Operation phase. The source
shall be - MSEDCL for
electricity. The Fuel shall be
required for DG Set
Construction Phase Demand
Load 71 kW D G Set 62.5 kVA
Operation Phase Demand Load
788 kW D G Set 200 kVA X 1
Nos.

2.7

Any other natural resources (use appropriate standard
units)

No

Not Applicable

Use, storage, transport, handling or production of substances or materials, which

796

3 could be harmful to human health or the environment or raise concerns about actual or
perceived risks to human health
S.No Details thereof (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
Use of substances or materials, which are hazardous
3.1 | (as per MSIHC rules) to human health or the No | Not Applicable
environment (flora, fauna, and water supplies
3.2 Changes in occurrence of disease or _affect disease No | Not Applicable
vectors (e.g. insect or water borne diseases)
The facilities proposed are sure
Affect the welfare of people e.g. by changing living to affect the living conditions in
3.3 . Yes i . > g
conditions? positive side with amenities
proposed in the project
Vulnerable groups of people who could be affected by
3.4 | the project e.g. hospital patients, children, the elderly No | Not Applicable
etc.
3.5 | Any other causes No | Not Applicable
4 Production of solid wastes during construction or operation or decommissioning
(MT/month)
S.No Details thereof (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
4.1 | Spoil, overburden or mine wastes Yes | The excavated soil shall be

used - By preserving top soil
layer for Gardening, aggregates
for road leveling and for back
filling. Any excess shall be
disposed of as per the
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guidelines of sanctioning
Authority
4.2 | Municipal waste (domestic and or commercial wastes) Yes | In-situ treatment for MSW
Though negligible waste is
Hazardous wastes (as per Hazardous Waste generat'ed during operation
4.3 Management Rules) Yes | phase, it shall be dealt as per
Hazardous Waste Management
Rule
4.4 | Other industrial process wastes No | Not Applicable
4.5 | Surplus product No | Not Applicable
Sewage sludge or other sludge from effluent In-situ by Composting after
4.6 Yes -
treatment proper de-watering the sludge
4.7 | Construction or demolition wastes Yes Elaborated n Debris
Management Plan
4.8 | Redundant machinery or equipment No | Not Applicable
4.9 | Contaminated soils or other materials No | Not Applicable
4.10 | Agricultural wastes No | Not Applicable
4.11 | Other solid wastes No | Not Applicable

5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)

S.No Details thereof (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
Emission will be only during the
operation of DG Set during
construction & operation phase.
Emissions from combustion of fossil fuels from The mobile source is the
5.1 - ; Yes . . .
stationary or mobile sources vehicles mainly during
operation phase. The sufficient
plantation is proposed to create
carbon sink for absorption
5.2 | Emissions from production processes No | Not Applicable
Emissions from materials handling including storage or Fugitive emission generated will
5.3 Yes | be controlled by frequent
transport N
sprinkling of water.
Emissions from construction activities including plant Fugitive emission generated will
5.4 . Yes be controlled by frequent
and equipment -
sprinkling of water.
5.5 Dust or oQours from handling of materials including No | Not Applicable
construction materials, sewage and waste
5.6 | Emissions from incineration of waste No | Not Applicable
5.7 Emissions fr_om burning of waste in open air (e.g. No | Not Applicable
slash materials, construction debris)
5.8 | Emissions from any other sources No | Not Applicable
6 Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever




possible) with source of
information data

6.1

From operation of equipment e.g. engines, ventilation
plant, crushers

Yes

The noise from operations of
construction equipment cannot
be avoided in totality but shall
be maintained within the
permissible limits

6.2

From industrial or similar processes

No

Not Applicable

6.3

From construction or demolition

Yes

It shall be restricted to day
time working and barricades
shall be provided to reduce the
noise level outside the site

6.4

From blasting or piling

No

Not Applicable

6.5

From construction or operational traffic

Yes

1) During construction: Noise
generated during transportation
of  materials. 2) During
operational phase: Noise
generated in parking area.
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6.6

From lighting or cooling systems

No

Not Applicable

6.7

From any other sources

No

Not Applicable

Risks of contamination of land or water from releases of pollutants into the ground or

7 into sewers, surface waters, groundwater, coastal waters or the sea:
S.No Details thereof (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
71 From handlmg, storage, use or spillage of hazardous No | Not Applicable
materials
100 % of the sewage generated
shall be treated in-situ. The
25 From discharge of sewage or other effluents to water Yes Parameters for discharge shall
"~ | or the land (expected mode and place of discharge) be attained. The excess treated
water shall be connected to
drain
73 By'deposmon of pollutants emitted to air into the land No | Not Applicable
or into water
7.4 | From any other sources No | Not Applicable
7.5 Is there_ a risk of long term build up of pollutants in No | Not Applicable
the environment from these sources?
8 Risk of accidents during construction or operation of the Project, which could affect
human health or the environment
S.No Details thereof (with
approximate
Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
8.1 From explosions, spillages, fires etc from storage, No | Not Applicable
"~ | handling, use or production of hazardous substances PP
Risk is negligible with Safety /
8.2 | From any other causes No protectlv_e Gears, equipment,
Boards, instructions and proper
training
8.3 | Could the project be affected by natural disasters No | 1) Landslides are not expected
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causing environmental damage (e.g. floods,
earthquakes, landslides, cloudburst etc)?

in the area. 2) Earthquake
resistance structure.

Factors which should be considered (such as consequential development) which could

9 lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality
Details thereof (with
approximate
S.No Information/Checklist confirmation Yes/No | quantities/rates, wherever
possible) with source of
information data
Lead to development of supporting utilities, ancillary
development or development stimulated by the
project which could have impact on the environment
€.g.: The Project is proposed in the
o Su rting infrastructure (roads wer immediate vicinity of
91 su ppI0 wagte or waste watel?trealmtrr)r?ent etc.) No | Metropolitan City of Pune and
o hoEZix’ development ! ) infrastructure development is
g de pm not needed primarily.
o extractive industries
o supply industries
o Other
9.2 !_ead to after-use Qf the site, which could have an No | Not Applicable
impact on the environment
The Project is proposed to
sustain the environmental
9.3 | Set a precedent for later developments Yes damages that would be caused
by change of use
9.4 Ha_ve_ cumulative effects_ due t<_3 pro_xmmty to other No | Not Applicable
existing or planned projects with similar effects
(III) Environmental Sensitivity
Aerial distance (within
S.No Areas Name/Identity | 15km.) Proposed project
location boundary
Areas protected under international conventions,
1 | national or local legislation for their ecological, No Not Applicable
landscape, cultural or other related value
Areas which are important or sensitive for ecological
2 | reasons - Wetlands, watercourses or other water No Not Applicable
bodies, coastal zone, biospheres, mountains, forests
Areas used by protected, important or sensitive
3 | species of flora or fauna for breeding, nesting, No Not Applicable
foraging, resting, over wintering, migration
4 | Inland, coastal, marine or underground waters No Not Applicable
5 | State, National boundaries No Not Applicable
6 Routes or facilities used_ by the publlc for access to No Not Applicable
recreation or other tourist, pilgrim areas
7 | Defence installations No Not Applicable
8 | Densely populated or built-up area No Not Applicable
The is proposed adjoining the
Areas occupied by sensitive man-made land uses Pune Metropolitan area and
9 | (hospitals, schools, places of worship, community Yes the facilities / services are
facilities) available for the proposed
residents
10 | Areas containing important, high quality or scarce No Not Applicable
resources.(ground water resources,surface




resources,forestry,agriculture,fisheries,tourism,minerals) |

11

Areas already subjected to pollution or environmental

damage.(those where existing legal environmental No

standards are exceeded)

Not Applicable

300

12

Areas susceptible to natural hazard which could cause
the project to present environmental problems

(earthquakes, subsidence, landslides, erosion, No

flooding or extreme or adverse climatic conditions)

similar effects

1) Landslides are not expected
in the area in absence of Hills,
Hillocks 2) Earthquake
resistance structure (The area
falls under Category -3) of
seismic zone 3) The proposed
location is not adjoining any
river, stream or lake

Document to be attached

1. |Upload a copy of PFR Uploaded a copy of PFR.
2. |Upload a copy of EMP Uploaded a copy of EMP.
3. Upload S_canned copy Uploaded Scanned copy of covering_letter..
of covering letter.
Upload Additional
4. |attached if any(Single Uploaded Additional attached if any(Single PDF).
PDF)
Whether itis a
violation case and
application is being
5. |submitted under No
Notification No.
S.0.804(E) dated
14.03.2017 ?
Essential Details Sought
NS(; EDS Sought Date EDS Sought Letter
NO Record
Additional Details Sought
Nsl; ADS Sought Date ADS Sought Letter
PP is requested to comply with the points raised in
(1.) | 02/05/2020 the SEAC-3 minutes uploaded on the portal.
(2.) | 22/06/2020 All Compliance Points Prayeja Plot 2 EDS Letter
(3.) | 03/05/2021 Kindly submit the compliance as per SEIAA Minutes.
Undertaking

I hereby give undertaking that the data and information given in the application and
enclosures are true to be best of my knowledge and belief. And I am aware that if any
part of the data and information found to be false or misleading at any stage, the

project will be rejected and clearance given, if any to the project will be revoked at our

risk and cost. In addition to above, I hereby give undertaking that no activity/
construction/ expansion has since been taken up.

Name of Applicant
Designation

Name of Company (Applicant Name

should not be given here)
Address

|Sandeep Narayandas Jani

|Partner

PRAYEJACITY A JV BHANDARI GELADA ASSOCIATES

LLP & PRAYEJA DEVELOPERS LLP
|"Mangeshree“, 1464, Sadashiv Peth, Pune 411030

Print


http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKTUqb33zlD/v4Q08HIA/UnFcqNw0fCh8FFV4E/1xaN18HPGalvjegScYNBHJ9nBtyg==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKeVGxfgHgb5a02tnGqET0m4/ZhmzCuWJIxTFTWMX+710UQbzZJqWrd3hjydj2MYZFN/y7jEFs6b+0uUme5ppqcS0jkoekcI2/dUf/qDoJDVd&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKaJH5GViZtqdalvEQ+d6Uqc+Qkc5MDjNtZsv9oiTw6yid35AyEOK/P0haZ3bj7t0HlF567RtqAEOoQurmxeB+bImWLsQKqQNZDjI4J4UfOpE&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=S3RIEM8yXmqkedYm3XCaKfQDH8Gsag7wOUtpJ6KjPvVIMVju7+zPhtHm6woiGc1qsFZVwllyvaK/3dYV+z6XJhQ8bxR/f7Epus3XoSDoh1I=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXTbTpOQqzWjBW0IF63rxBVcDlG0LKdfbGNs0Ou/TEvAA==
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=06q8VIacOJ6k/TU4rr1vtTruliPuV2Ql8O1c6jhA2WByEQhQ3H6DqY20I/q7voKAD59tPRtV/cP+BppWLJQwvlsJr7trSZP5v1Nfcf2p33XFUmnuXwfO1MlmcW4a0Ip6K1N9Xh6YklHV5Uku3vJQXkSaFqo+0WFyCBoEaYsTBwTFydhVbizm8ergBq8Wfzny&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXmG8GlihX6H9UP1HygCn3pIxj9Obixc3BWfxB07ZTvXQ==
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FORM - 1A

PRAYEJA CITY PLOT 2

at

S.NO.71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK), SINHGAD
ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE, PINCODE:- 411041.

Village Wadgaon (bk) Tehsil Haveli
District Pune State Maharashtra
B “PRAYEJACITY “a Jv, BHANDARI GELADA ASSOCIATES LLP & PRAYE]JA DEVELOPERS
Y LLP.
Estimated Cost 480000000
(Rs.)
Number of Tenements 272
Number of Occupants 1360
No. of Commercial Population 295
Name of Project Proponent |SANDEEP NARAYANDAS JANI
Address "MANGESHREE", 1464,SADASHIV PETH, PUNE 4110030.
Contact email address sn.jani@yahoo.in
Contact Number 8600866660, 8888100081 / 020 25655004

(ONLY FOR CONSTRUCTION PROJECTS LISTED UNDER ITEM 8 OF THE SCHEDULE)

Check List of Environmental Impacts

(Project proponents are required to provide full information and wherever necessary attach
explanatory notes with the Form and submit along with proposed Environmental Management
Plan & Monitoring Programme)

1 LAND ENVIRONMENT

Will the existing land use get significantly altered from the project that is not
consistent with the surroundings? (Proposed land use must conform to the approved
Master Plan / Development Plan of the area. Change of land use if any and the

1.1 |[statutory approval from the competent authority to be submitted). Attach Maps of (i)
site location, (ii) surrounding features of the proposed site (within 500 meters) and
(iii) the site (indicating levels & contours) to appropriate scales. If not available attach
only conceptual plans.

The Project will not significantly alter the land use as the proposed site location is in
Ans. [the RP Zone for residential use.
Google Image is attached as Annexure. Conceptual Layout is attached as Annexure.

1.2 [List out all the major project requirements in terms of the land area, built up area,




water consumption, power requirement, connectivity, community facilities, parking
needs etc.

Licensed Architect certificate regarding B.U.A is attached herewith as Annexure

Ans Major requirements of the project are listed below as:
S. No. Particulars | Details
A |LAND AREA
1  [Total plot area 17063.63 sqm
a  |Deductions 3036.51 sqm
b  |Net Plot Area 14027.12 sqm
2  |Proposed F.S.I. 17875.09 sqm
3 |Proposed Non FSI 19220 sqm
4  |Total Built up area 37095.09 sqm
5 Parking area including 10682.12 sqm
Basement
6 |R.G.area (area for landscape) 1402.712 sqm
B |[WATER
I |During Construction Phase
1  |For Workers (Lpd) Drinking | 500 |Domestic | 2550
2  |Construction purposes (Lpd) 1510
3 [Total (1+2) 4560
11 During Operation Phase
1 [Total Water Requirement 205.29 m?3/day
2  |Fresh water requirement 129.78 m?3/day
3 |Flushing water requirement 67.10 m3/day
4  |Landscaping water requirement 67.10 m3/day
5 |Waste water generation 177.19 m3/day
Wastewater to municipal drain (WET
6 |SEASON) p ( 92.37 m3/day
C POWER
1 During Construction Source MSEDCL
Phase
, ) Source MSEDCL
2 Eﬁ;lsr;g Operation Max. Demand Load 788 kW
Connected Load 1909 kW
Construction
. DG set [Phase 1 |Nos. 62.5 kVA
Back-up|Operation 1 |Nos. 200 kVA X 1 Nos.
Phase
PARKING
Vehicles Required as per Norm Parking Provided
D Cars 296 298
Scooters 617 620
Cycles 296 296
Total 1209 1214
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1.3

What are the likely impacts of the proposed activity on the existing facilities adjacent
to the proposed site? (Such as open spaces, community facilities, details of the existing
land use, disturbance to the local ecology).

Ans.

No major impact as the construction is proposed following the norms for environment
& ecological maintenance. There shall be additional tree plantation, rainwater
harvesting, energy conservation measures to subside the impact of construction.

The proposed site is expected to promote local ecology through the proposed
plantation of native species.

The proper planned rain water harvesting will ensure the stability of aquifer.

The proposed project is also expected to maintain open space as per the DCR and also
to provide amenity space for community development and facilities.

The energy conservation measures and passive renewable energy features would
reduce the impact of proposed construction.

1.4

Will there any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity
etc may be given).

Ans.

Soil Type Detailed in Geo - Hydro Report
Slope of Site 0
Seismic Zone 3of5

The Site is not vulnerable for dangers like floods and land slides

1.5

Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

Ans

No alteration is proposed for the natural drainage system. Contour Layout of the
project site is attached as Annexure.

1.6

What are the quantities of earthwork involved in the construction activity-cutting,
filling, reclamation etc. (Give details of the quantities of earthwork involved, transport
of fill materials from outside the site etc?)

Ans.

The estimated quantities of excavation and subsequent disposal of Construction
Debris is Elaborated in Debris Management Plan.

1.7

Give details regarding water supply, waste handling etc during the construction
period.

Details of water supply and waste management during construction phase is given
below:

Ans.

Water
Total water requirement 4.56 cum/day
Dom.estlc/ Drinking 3.05 cum/day
requirement
Cons.tructlon activity 1.51 cum/day
requirement

Waste Water Generation

Generated sewage at Site 4.56 | cum/day




In- situ using septic tank & bio-culture dosing, disinfecting

SOLID WASTE

Quantity 5 | Kg / day

Disposal In- Situ through Composting

1.8

Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Ans.

Not Applicable to the site.

1.9

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

Ans.

APPROXIMATE CONSTRUCTION WASTE QUANTITIES

Type of Material Quantity of Waste Disposal Method
Generation

Cement (cum) 19 Used in Internal Roads

Steel (MT) 15 Recycled via Recycler

River Sand (cum) 2 Used in Internal Roads

AAC Blocks (Nos.) 1153 Used in Internal Roads

Gypsum (25kg bags) 249 Used in Internal Roads

Paints (Ltr) 183 Disposed off via authorised
agency

Tiles (sqm) 1117 Used in Internal Roads

Glass (sqm) 104 Recycled via Recycler

Safety Measures for Health of Labour

» Medical check-up for workers shall be arranged at regular intervals.
« Disinfection of site on regular intervals

» Sprinkling of water for dust suppression & PPE for Labour

SOURCE:

Construction debris: Construction waste will be generated from the building will be
channelized through debris chutes. It includes waste concrete, excavated soil, broken
bricks, waste plaster, metallic scrap etc. Construction debris will be used for base
course preparation.

Domestic Solid Waste: 5 Kg/day from labour use. It includes food waste, rubbish &
other biodegradable waste.

DISPOSAL:

Domestic solid waste: The domestic solid waste from labours will be collected and
disposed off through authorized recyclers.

Provisions of Construction & Demolition Waste Rules, 2016 will be followed: Yes

WATER ENVIRONMENT

2.1

Give the total quantity of water requirement for the proposed project with the

breakup of requirements for various uses. How will the water requirement met? State
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the sources & quantities and furnish a water balance statement.

A Construction Phase
Drinking Demand 0.5 cum/day
Domestic 2.55 cum/day
Construction purpose 1.51 cum/day
B Operation Phase
Total Water Requirement 205.29 cum/day
Ans.  [Fresh water requirement 129.78 cum/day
Flushing water requirement 67.10 cum/day
Land.scaplng & Car Washing 8.42 cum/day
requirement
Waste water generation 177.19 cum/day
Excess disposal of waste water
to drain (Wet Season) 92.37 cum/day
The details are enclosed in Water Balance Chart attached as Annexure.
2.2 |What is the capacity (dependable flow or yield) of the proposed source of water?
Construction Tanker Water shall be used
Phase
Ans 0 i
peration Source PMC
Phase
What is the quality of water required, in case, the supply is not from a municipal
2.3 |source? (Provide physical, chemical, biological characteristics with class of water
quality)
Ans. Total. domestic water i.e. Fresh Water 129.78  |cum/day
requirement
2.4 How much of the water requirement can be met from the recycling of treated
) wastewater? (Give the details of quantities, sources and usage)
Recycled treated water is used for Flushing and Landscaping purposes. Their
A estimated quantities are as follows:
ns- Flushing water requirement 67.10 cum/day
Landscaping requirement 8.42 cum/day
2.5 Will there be diversion of water from other users? (Please assess the impacts of the
) project on other existing uses and quantities of consumption)
Ans The proposed supply is sufficent to cater the need of expected occupancy. There will
' be no diversion of water from other users.
What is the incremental pollution load from wastewater generated from the proposed
2.6 activity? (Give details of the quantities and composition of wastewater generated from
the proposed activity)
Waste water generated 177.19 |cum/day
Ans. Treated \{vaste water recycled for flushing / 75 59 cum/day
landscaping
Excess treated waste water to drain (wet [92.37 cum/day




season) | |

2.7

Give details of the water requirements met from water harvesting? Furnish details of
the facilities created.

Ans.:

No separate Rain Water Harvesting Tank/s proposed. The facility for rain water
harvesting is proposed through ground water recharge. The Ground Water recharge is
proposed using Recharge /Harvesting Pits with bore well. The details of recharge pits
are elaborated as follows:

Total Capacity of

Pits Proposed |6 Nos. |Nos. Rechrage Pits

36 cum/day

2.8

What would be the impact of the land use changes occurring due to the proposed
project on the runoff characteristics (quantitative as well as qualitative) of the area in
the post construction phase on a long term basis? Would it aggravate the problems of
flooding or water logging in any way?

Ans.

Major Impact: No
Storm water drain of 450 - 600 mm size shall be provided to avoid clogging and to
support uninterrupted run off

2.9

What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity and
approvals obtained from competent authority, if any)

Ans.

Ground water tapping is not proposed for construction phase. During operation phase,
a well-designed rainwater harvesting system will be used to recharge ground water is
proposed for the project.

2.10

What precautions / measures are taken to prevent the run-off from construction
activities polluting land & aquifers? (Give details of quantities and the measures taken
to avoid the adverse impacts)

Ans.

Following measures are proposed in project to control run off from construction site:
 Proper storm water drainage system comprising of lined drains is proposed.

e Filtration media and traps such as online filters and oil & grease traps, silt traps etc.
will be fixed to rainwater harvesting bores.

e Boundary wall will be constructed around the site.

« Soak pits are proposed for safe disposal of domestic waste water during construction
phase.

 Prevent the mixing of storm water runoff and sewage from labour camps.

« Use of leak proof containers for storage oil to avoid contamination of runoff

2.11

How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

Ans.

Storm Water Runoffin ayear (750 mm

rainfall) 26 cum/day

Max. storm water runoff in flooding

condition 56 cum/day

Max. Diameter of Storm water drain 450 - 600 mm

Disposal point Refer to Storm Water Layout Drawing

Area of Open Space 1402.712 |sqm
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2.12

Will the deployment of construction labours particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

Ans.

No unsanitary conditions with due following Precautions Proposed -

 Proper built mobile toilets which are proposed to be disposed-off with succession
vehicle.

» Waste segregation bins & in-situ treatment for biodegradable waste by way of
composting.

e The non-biodegradable waste shall be disposed-off through scrap & authorised
vendor

» Regular fumigation and pesticide control

2.13

What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

Ans.

Disposal of Construction Waste Debris Through authorised agency
Sewage Generation in KLD 177
STP Technology MBBR
Capacity of STP (CMD) 180
Location & Area of the STP Shown on Plan

For Final Disposal Point/Connectivity, please refer to Drainage Layout

2.14.

Give details of dual plumbing system if treated waste water is used for flushing of
toilets or any other use.

Ans.

Waste Water Treatment is proposed considering the per day generation

Discharge: 180 cum/day

Head: 56 Meter

Working hours 12 per day

Capacity of pumps 7.20 maximum cum/hr
Working + standby: 1+1 No

Type of pipes used CPVC specification

For detailed drawing of water supply, please refer to dual plumbing/water
supply drawing

VEGETATION

[s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with its unique features, if any)

Ans.

No.

The top soil layer of about 300 mm is proposed to be preserved and used for the
plantation and in open area where by nutrient contents supporting the biodiversity is
maintained. The plantation of local species is proposed where by flora and fauna are
supported.

In addition the green cover shall help in maintaining the air quality which otherwise
may have affected due to increased human habitation.

The proposed rain water harvesting by way of ground water recharge shall help in
increasing the water table and help better growth of vegetation.

The use of recycled water shall reduce the water usage as well the in-situ treatment of
bio-degradable waste shall not only dispose of the waste but shall add by way of
generation and use of organic fertilizer at the proposed site.

3.2

Will the construction involve extensive clearing or modification of vegetation?

(Provide a detailed account of the trees & vegetation affected by the project).




Total number of trees to be planted @ 1 tree per 80 175
sq.m
Total no. of trees proposed 175

Top Soil Layer of 300 mm shall be preserved and re-used in Open Space

3.3

What are the measures proposed to be taken to minimize the likely impacts on
important site features (Give details of proposal for tree plantation, landscaping,
creation of water bodies etc along with a layout plan to an appropriate scale).

Ans.

Detailed Tree List is attached as Annexure

The trees with limited spread and height are proposed to be planted near the
driveway to avoid covering the driveway, while high growing and wide spreading
trees are considered in open space and along the compound wall. Preference is given
only to native species Allergy causing trees will be avoided

FAUNA

Is there likely to be any displacement of fauna-both terrestrial and aquatic or creation
of barriers for their movement? Provide the details.

Ans.

No rather the increased in habitat and creation of green cover would encourage the
fauna

4.2

Any direct or indirect impacts on the avifauna of the area? Provide details.

Ans.

No rather the increased in habitat and creation of green cover would encourage the avi
fauna providing them additional shelter and food

4.3

Prescribe measures such as corridors, fish ladders etc. to mitigate adverse impacts on
fauna.

Ans.

Not Applicable since no natural water body exists within the site

AIR ENVIRONMENT

5.1

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on
dispersion models taking into account the increased traffic generation as a result of
the proposed constructions)

Ans.

This project will not result in any kind of heat islands due to vehicular emissions. To
reduce the gaseous emission from vehicle, proper entry/exit is proposed in the project
with adequate wide internal road. We are proposing tree plantation to help reduce the
carbon sink. Since the baseline ambient air quality at and around the site is well within
the permissible limits, the resultant increment in gases concentration will also be
within the limits.

5.2

What are the impacts on generation of dust, smoke, odours fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Ans.

We are proposing ready-mix concrete for construction thereby vehicular traffic for
inward raw material will be reduced as well as air and noise pollution will also be
reduced. No hazardous gas generation is expected at site. Further to mitigate the
impact of construction activity we propose as under:

» Barricading of at least 3 m height

e Water Sprinkling for dust supression

e Dust mask

 Covering of trucks with tarpaulin sheets

e No major impact on meteorological parameters such as soil temperature, daily mean
temperature in open atmosphere, daily mean wind speed and relative humidity as no

emissions on account of gases or fumes are expected
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e The air pollution shall be well within the parameters with proposed measures

» The Noise pollution is expected only at the time of excavation and therefore the
excavation work shall be done only during day time and barricades are proposed to
keep control over the noise pollution.

5.3

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

We shall ensure the sufficient parking space for the vehicles in accordance to the
bye-laws to avoid traffic congestion. No parking shall be made on the internal road to
smooth the vehicular traffic. The parking area proposed as per the DC Rules is as
under:

Ans.

PARKING

Vehicles Required as per Norm Parking Provided (sqm)
(sqm)

Cars 2312.5 3704

Scooters 4687.5 1234

Cycles 129.5 207

Total 7129.5 5145

5.4

Provide details of the movement patterns with internal roads, bicycle tracks,
pedestrian pathways, footpaths etc., with areas under each category.

The Internal road with minimum width of 6 meter is provided for smooth vehicular
traffic and easy access to the Parking to avoid congestion

Ans.

For detailed vehicular movement area, please refer to Fire Tender Movement
Drawing

5.5

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

Ans.

No. There shall be definite increase in vehicular traffic but it shall not be significant
considering the residential nature of the proposed construction. The parking area is
proposed to be kept open from all the sides whereby significant increase in noise level
is avoided. The internal roads are designed with adequate width to avoid congestion
inside the plot.

5.6

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details

Ans.

Type of DG set used: Acoustic enclosed type DG Set

Noise reduction device shall be used

Stack emission parameters: As per CPCB Norms

Noise levels within 10 m from D.G. set: As per CPCB Norms

Exhaust pipe height will be as per CPCB Emission Regulations Part IV

AESTHETICS

6.1

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the
proponents?

Ans.

The development including the proposed landscape will add to the scenic beauty of
the area. The proposed plantation of trees would not only add to the scenic beauty but
shall support environment in various aspects such as air purification, noise reduction,
avi fauna support etc.

The plantation shall also help in keeping the surrounding temperature low with




adequate humidity.

Proposed Plantation of native non-allergic

trees 175

6.2

Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Ans.

No adverse impact is expected since following measures are proposed - The separate
entry / exit is proposed for the upcoming construction area. The proposed
construction area shall be be provided with 4 Meter barricades. The inward vehicular
traffic shall be allowed only during the day time as well the excavation shall be done
only during the day time.

Water sprinkling shall be done at regular intervals for dust suppression as well the
vehicles shall be covered with tarpaulin.

Detailed Mitigation Measures are proposed. Please refer to Phase-wise mitigation
Layout Drawing

6.3

Max building height 46 Meter

Min. turning radius 9 Meter

Distances of services like UGT, OWC and STP from plot boundary and building
lines is depicted in the Schematic Section Drawing

6.4

Are there any anthropological or archaeological sites or artifacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered ?

Ans.

No

SOCIO-ECONOMIC ASPECTS

7.1

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

Ans.

Yes . There shall be addition to the residing population as well as service providers to
the residents.

The estimated increase in population |1655 |Nos

7.2

Give details of the existing social infrastructure around the proposed project.

Ans.

Elaborated in Socio-economic Details attached separately as Annexure.

7.3

Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

Ans.

No. As the project is part and parcel of already developing area with existing
constructions.

BUILDING MATERIALS

8.1

May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

Ans.

Fly ash/ GGBS consumption:

e R.C.C with Fly ash content shall be used

* Blocks with fly ash content / eco friendly are proposed whereby permanent disposal
of soil in brick manufacturing is avoided

* As far as possible material with recycled content shall be preferred

 Type of reinforcement steel used: FE 500 TMT

 Type of door: Laminated
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 Type of flooring material: Vitrified and Ceramic Tiles
 Type of dado: Ceramic Tiles
 Type of glass: Clear Glass

8.2

Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Ans.

Following measures will be taken to avoiding such pollution:

e Barricading the periphery by corrugated tin sheet for at least 3 m height.
» Sprinkling of water to avoiding dust pollution.

e Vehicle carrying materials to be transported must have PUC certificate.
 Tarpaulin sheets will be used to cover the trucks carrying loose materials.

8.3

Are recycled materials used in roads and structures? State the extent of savings
achieved?

Ans.

The coarser material from the earth work and construction debris is proposed to be
used in internal roads and pedestrian paved area.

The estimated use of material from earth work and construction debris to be
compacted for internal road, levelling and pedestrian paved area.

8.4

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

Waste generation in the operation Phase is estimated as under -

Dry waste 302 Kg/ day

Wet waste @
0.3kg/person/day 423 Kg/ day

Ans.

STP sludge 16 Kg/ day

Hazardous waste Negligible Kg/ day

E-waste 975.0 Kg/ day

Biomedical waste N.A Kg/ day

Mode of Disposal of waste

» Separate dry and wet waste bins for each unit and at ground level provided

e Dry waste : Handed over to authorized recycler for further handling & disposal
purpose

e Wet waste: Through Organic Waste Composter. Generated manure will be used for
gardening

e STP Sludge : Will be used as manure for gardening purpose or will be disposed off as
per CPHEEO manual on sewerage & sewage treatment system, 2013

e Hazardous waste: Handed over to authorized Vendor

e E- waste : Handed over to authorized Vendor

e Biomedical waste : NA

* Provisions of Solid Waste (Management) Rules, 2016, E- Waste (Management) Rules,
2016 & Plastic Waste (Management) Rules, 2016 will be complied

ENERGY CONSERVATION

9.1

Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you tried
to minimize energy consumption?

Sr. No. |Power Requirement

Ans.

1 Source of power

MSEDCL
supply

2 During Construction Phase




a) Total Demand Load | 71 kW
During Operation Phase
a) Total Max. Demand 788 kKW
3 Load
b) Total Connected 1909 KW
Load
Energy
4 consumption/sqft of 0.00601 KW/sq.ft
built-up area
5 Transformers & DG 630 kVAX 2 +315kVAX 1
Sets. 200 kVA X 1 Nos.

1. Most of the common area & external lighting are proposed to work on high energy
efficient lamps(LED) as specified in bureau of energy efficiency which again results in
saving in general consumption

2. Low loss Transformers due to which 6.22% losses are saved against conventional
transformer. 3. Power Capacitors are proposed for load power factor correction and to
maintain a healthy power situation. This also results in less demand load factor for the
project. 4. Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are
proposed

9.2

What type of, and capacity of power back-up do you plan to provide?

DG Sets are provided for power back up.

Sr. No. D G Set | Capacity |Unit

Ans.

DG set as Power Back-up

a) During

1 Construction phase 62.5 kVA

b) During Operation

200 kVA X 1 Nos.
phase

9.3

What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

Ans.

It is proposed that clear float glass of 3 mm thickness shall be used.

Solar factor: 87% which will allow high light transmission, optical clarity and can be
further fabricated into reflective, low e glass.

U value: of 3 mm glass is 5.8

9.4

What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

Ans.

e Maximum use of natural light through architectural design

» Use of shading effects in the architectural design

e Use of proper fenestration for maximum light and air circulation as passive
architectural features in the proposed project

9.5

Does the layout of streets & buildings maximize the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water
systems for use in the building complex? Substantiate with details.

Ans.

Solar photovoltaic generation @ 1% demand load 7.88 KW

Solar water heating system 27200 Liters

9.6

[s shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How

much energy saving has been effected?
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Ans.

Optimum usage of shading shall be considered on the East and West. Principles, details
and energy saving shall be worked out during detailed design. Architectural elements
of facade and roof shall be designed to maximum shading. Roof top paint coatings for
reflection of light and reduce temperature.

9.7

Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

Ans.

Compliance to ECBC: Yes; All compliances to ECBC are elaborated in the ECBC Report.

9.8

What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
creation of heat island & inversion effects?

Ans.

The proposed layout plan includes landscapes and open spaces for proposed buildings
as per requirement. The project proposes to utilize energy efficient materials in the
construction of the buildings (that will emit less energy). All these factors will together
check and offset any heat island effects and help in reducing the temperature.

9.9

What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the R
values of the individual components.

Ans.

Sr. No. Part of building Material Used U-Factor/ R-Value
envelope

1 Roof RCC 1.69

2 External walls Common Brick 0.8

3 Fenestration Aluminum 0.61

9.10

What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

Ans.

e Fire fighting system will be provided as per Fire NOC

 Sand buckets shall be placed at adequate locations during construction

e Fire alarm and extinguishers will be provided at strategic locations

e Separate fire fighting underground and over head water tank will be provided
* Proper signage for emergency evacuation will be displayed

» Fire fighting & emergency evacuation plan is attached herewith

Assembly points in case of emergencies and fire are depicted in the Fire
Evacuation drawing

Provisional Fire NOC |Obtained

9.11.

If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

Ans.

No. The use of glass wall is not proposed

9.12

What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

Ans.

1. The windows are provided with aluminum metal sliding windows with rubber
lining to prevent air infiltration

2. All ventilation & exhaust systems will comprise of one fan each of 100% capacity for
that specific area, either connected to galvanized sheet steel ducting or free flow.

9.13

To what extent the non-conventional energy technologies are utilized in the overall
energy consumption? Provide details of the renewable energy technologies used.

Ans.

Non-conventional energy technologies to reduce the overall energy consumption will
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be adopted as follows:

Power Capacitors are proposed for common services load power factor correction
and to maintain a healthy power situation. This also results in less demand load factor
for the project.

Most of the common area lighting is proposed to work on high energy efficient
lamps (LED) as specified in bureau of energy efficiency, which again results in saving
in general consumption.
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AMENITIES IN PLOT VICINITY

Project Name: PRAYEJACITY

Developer: BHANDARI GELADA ASSOCIATES LLP & PRAYEJA DEVELOPERS LLP.

Location: S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK), SINHGAD
ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE, PINCODE:- 41104

316

Amenities Name Distance (km)
approx.
Airport Pune International Airport 26.8 km
Nearest Railway Station Pune Railway Station 11.2 km
Bus Depot Patil Colony 2.8 km
Post office Warje Sub Post Office 3 km
Fire Station Sinhgad road Fire Station 2.9 km
Police Station Haveli Police Station 2.1 km
Hospital Kamala Devi Memorial 1.6 km
Hospital 3 km
Rakshak Multispeciality
Hospital
Pre- Primary & | Preschool Dhayari 1.2 km
Primary Guruschool Preschool 0.8 km
Schools
Educational School/]r. Sanas Vidyalaya 2.7 km
Facility College Versatile School 4.3 km
College Jai Ganesh Education 2.4 km
Foundation 4.2 km
Sinhagad Institute of
Technology and Science
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Bank / ATM HDFC Bank 2km
Entertainment Centre Funtime multiplex 1.5 km
Health Club Power Pack Fitness Club 850 m

Park / Play Ground Shinde Maidan 1.6 km




Sr.
no

Photo

Description

Shirish

Shape Of Crown is
dense and
spreading branching
Dense foliage
providing Shade

Neem

Evergreen medium
to large size tfree
Good for restoration
of drier parts

Dropping branches,
Drought resistant,
good for plantation
on less soil layer.
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- Photo Description

no

4 | Palas Use for afforestation.

5 | Bakul Nicely Fragrant flowers and
edible fruits

6 | Badam Big size leavs




- Photo Description

no

/ | Bel Religious value,
Deciduous free.

8 | Ashvatha/ Deciduous tree.

Pimple Beautiful red foliage in

December.

9 Kusum Whole tfree becomes

red during foliage
seqson
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- Photo Description
nNo
10 | Awala Light Canopy, bright
green new leaves
11 | Gorakh- Evergreen deciduous
Chincha tree
12 | Jambhul Light green colored

foliage




Sr.

Photo Description
nNo
13 | Sita-Ashok beautiful foliage and
fragrant flowers
14 |Bahava & Tree full with yellow
flowers during summer
15 | Kavath Medium size deciduous

free
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Description

. Photo
Nno

16 | Hedu

17 | Wawal

18 | Kalam

Tall deciduous tree.

deciduous tree.
Common for road side
plantation

Ball shape fragrant
flowers. Durable Wood




- Photo Description
nNo
19 | Shami Hardy Plant, Drought
resistant, grows in semi
arid area
20 | Ganer/ It attracts many birds
Sonsawar while flowering, Leaves

and gym useful in cough,
diarrhoea and dysentery.
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Plantation in front of shop - Palm trees to maintain visual connectivity

Sr. In Front .

no Photo of Shop Description

A | Shindi Plam Grows in barren land
too. Fruit is fonic and
restorative.

B Foxtail Palm




Sr.

o Photo
C | Supari

D | Fishtail Palm

Description
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Dry Season
Total Water Requirement -
l 205.29 cum
A \ 2
Fresh Water - Recycled Water-
129.775 cum Swimming Pool Make Up - 75.52 cum
0 cum N
Domestic Water - Flushing Water - Gardening -
129.775 cum 67.10 cum cum
Sewage Generation -
> <€
177.19 cum
STP Capacity -
180 cum
Excess Treated Water -
83.95 cum




Wet Season

!

Fresh Water -

129.775 cum

Domestic Water -

Total Water Requirement -

196.88 cum

t

Swimming Pool Make Up -
0 cum

A 4

Recycled Water-

67.10

cum

Flushing Water -

cum

A

129.775 cum 67.10
Sewage Generation -
>
177.19 cum
STP Capacity -
180 cum

Excess Treated Water -

92.37 cum

A 4

Gardening -

cum
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BRIEF SUMMARY OF PROJECT

PRAYEJA CITY PLOT 2

1 Net Plot Area 14027.12
2 Type of Project Residential and Commercial
3 Details of Previous EC N.A.
4 Location of Project S.NO.71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK),
SINHGAD ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE,
PINCODE:- 411041.
5 District Pune
6 Note on initiated work NA
7 Constructed FSI Area NA
8 Constructed Non- FSI Area NA
9 Constructed Total Built-up NA
Area
10 Proposed FSI Area (sqm) 17875.09
11 Proposed Non-FSI Area (sqm) [19220.00
12 Proposed Total Built-Up Area [37095.09
Area (sqm)
13 Total No. of Tenaments (Nos.) |272
14 Total No. of Commercial Users |295
(Nos.)
15 Total No. of Residential Users |1360
(Nos.)
16 Total Water Requirement 205.29
(KLD)
17 Total Sewage Generation 177.19
(KLD)
18 Total Proposed STP Capacity |180
(KLD)
19 Total Wet Waste Generation |422.75
(kg/day)
20 Total Dry Waste Generation |301.5
(kg/day)
21 Total Proposed OWC Capacity (520
(kg/day)
22 Estimated E-Waste Generation|975.0
(kg/day)
23 Proposed No. of Tree 175
Plantation (Nos.)
24 Proposed No. of RWH Pits 6 Nos.
(Nos.)
25 Total Demand Load (KW) 788 kW
26 Total Connected Load (KW) [1909 kW
27 Transformers 630kVAX 2 +315kVAX1
28 DG Sets 200 KVA X 1 Nos.
29 Total Energy Saving 15%

Percentage (%)
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ANNEXURE-A-33

Minutes of 105" SEAC-3 meeting in 28-29 February and 1st March, 2020 at Dalamal House, Nariman Point, Mumbai-21

24 |P24| 117936/2019 | PRAYEJA CITY.

PP had submitted application for prior Environmental clearance for total plot area of 17063.63 m2,
FSI area of 17875.09 m2, Non FSI area of 19220 m2 and total BUA 37095.09m2.

The building configuration of the proposal is as below:
1. Prop wing — G1&G2  2B+Stilt+14 floor Height- 46 m
2. Wing H B1+B2+G+11 Height 35.40 m

The Committee noted that the proposed directions issued to the PP on dt. 29.08.2019 were withdrawn
vide No.Comp.2019/CR-23/SEIAA dt. 16.11.20109.

The case was discussed on the basis of the documents submitted and presentation made by the
proponent. All issues relating to environment, including air, water, land, soil, ecology, biodiversity
and social aspects were examined. The proposal is appraised as category 8(a) B2

During discussion following points emerged:

1. PP to submit Architect’s certificate indicating the building-wise construction carried out (FSI
and non-FSI) on site till date.

2. PP to submit undertaking regarding compliance of all environmental parameters and norms.

3. PP to submit evacuation plan for entire project for occupants, visitors and as well as cars.

4. PP to obtain and submit following NOC’s: (a) CFO NOC, (b) Water supply with quantity, (c)
solid waste / e-waste management.

PP requested for time to submit the information sought; after deliberations committee asked PP to
comply with the observations and submit information to the committee for further discussion and
consideration of SEAC.

*kkkkk

TRUE COPY
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Secretary, SEAC-3 Chairman, SEAC-3
Page 25 of 65
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ANNEXURE-A-34

/

JAGADISH P. DESHPANDE
architect
TO WHOM SO EVERIT MAY CONCERN

We are working as Architects for the scheme "PRAYEJA CITY PHASE - 2" at
S. No. 71(P) & 72/20A to 27A, Plot No. 2, Village: Vadgaon Bk., Tal. Haveli,
Dist: Pune being developed by "PRAYEJA DEVELOPERS" having their office at
S. No. 71, Vadgaon Bk., Pune - 411 051.

Following is the built-up area statement of the said scheme:

Sr.No. Particulars Area in Sq.m.
1 FSI = 17875.09
2 NON-ESI = 19220.00
3 Total Built-up area = 37095.09

Wingwise configuration of the said Phase-2 is as below:

Height in

Mtrs.
- Basement 1 + Basement 2 +
: W'l Ground +11 Floors 3540 108

Basement 1 + Lower Ground
+ Stilt + 14 Floors

Sr.No. | Name of Wing Configuration Tenements

2 Wing 'G1' - 'G2' 46.00 164

272 Residential
Total . Tenements + 34
Commercial Shops

That the construction work of above mentioned wings is completed area details of the
same are as below :-

Total Built-up area = 11200.15 Sq.m. (FSI + NON-FSI)

)
Date : 29/02/2020 (Jagadish l{ Deshpande)

Place : Pune

TRUE COPY

(Eomibria=

PUNE OFF. : A-1,SUCCESS CHAMBERS, 1232, APTE ROAD, PUNE - 411 D04 & : 020 - 25531141, 25532182 FAX : 020- 25532325 E-mail - jagadish_deshpande@recdifimail.com
MUMBAI OFF. : UNIT NO. 4, 'SHRINIWAS' BLDG., 2nd FLR., PLOT NO. 18, LANE NO. 4, SHIVAJI PARK, DADAR (W) MUMBAI - 400 028, B 022 - 24473567 / 24473824
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AFFIDAVIT / DECLARATION

I, the undersigned Mr.Sandeep Narayandas Jani, Partner of “Prayeja City”, hereby
solemnly declare this day of June 2020 at Pune.

That we have proposed a Residential & Commercial Project at S.no.71(P), & 72/20 A to
72/27A, Village ~-Wadgaon (Bk), Tah - Haveli, Dist- Pune. We have applied for the
Environmental Clearance for the above said project. We with respect to various
environmental commitments, declare as under :

1. Waste Water Treatment —
It is hereby declared that we shall be treating the sewage water using MBBR Technology
based STP. '

&

o e F

That we shall treat 100 % of the sewage generated at the proposed project.

That the 100 % of treated water shall be provided with disinfection treatment
That the treated water shall be used for flushing and gardening purpose.
That treated water sample shall be tested through NABL accredited laboratory every month.

Sr. | Design Parameters Permissible limit for | Attended
No. discharge to inland | Parameters
surface water per
schedule 6 of EP Act
1986/As per latest
NGT order
1. |pH 6.5-7.5 6.5-7.5
2. | Color &odour Colourless/odourless | Colourless/odourless
Shall not exceed 5°C | Shall not exceed 5°C
3. | Temperature . 3
above the receiving above the receiving
4, | Oil & Grease (mg/l) <5 <5
5. | Biological Oxygen Demand (BOD) (mg/1) <10 <10
6. | Chemical Oxygen Demand (COD) (mg/l) <30 <30
7. | Total Suspended Solid ( TSS) (mg/l) <10 <10
8. | Total Nitrogen (mg/) i <10 <10
Sy SERN
9. | Nitrate (mg/l) Hn \ <10 <10
7 Q/ s ?\\4{@\
BFEE §£ ALl
TipzerTel N
\PISIZCEREC ™
CA - Y
Vo= 235
e M 2D
\::R:-\ iq % -/_':;;-
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10. | Dissolve POq4 (as P) (mg/l) <1 <1
11. | Faecal Coliform (MPN/100 ml) No/100ML No/100ML
12. | Residual Chlorine (ppm) 1.0 1.0
13. | Ammonical nitrogen (as N) mg/l Max 5.0 5.0
14. | Free Ammonia (as N) mg/l Max, 5 5
15. | Arsenic (as As) mg/l Max 0.2 0.2
16. | Lead (as pb) mg/l Max 0.1 0.1
17. | Cadmium(as cd) mg/l Max 2.0 2.0
18. | Hexavalent chromium (as Cr) mg/l Max 0.1 ' 0.1
19. | Total chromium (as Cr) mg/l Max 2.0 2.0
20. { Copper (as Cu) mg/l Max 3.0_ 3.0
21. | Zinc(as Zn) mg/l Max 5.0 5.0
22. | Nickel (as Ni) mg/l Max 3.0 3.0
23. | Fluoride(as F) mg/l Max 2.0 2.0
24 | Manganese (as Mn) 2.0 2.0
25. | Sulphide(as S) mg/l Max 2.0 2.0
2%. Phenolic compounds (as CoOHSOH) mg/1 1.0 _ 10
Max
/ #127. | Tron (as Fe) mg/l, Max 3.0 3.0

That the treated sewage water shall meet the following parameters before discharged in the

available drainage system

2. Low Flow Fixtures —

That we have proposed to install “Low Flow Water Fixtures” in our proposed project.

b. That we have proposed Dual Flush Tanks for the Toilets as our commitment towards water
conservation.

c. That we have proposed Low Flow Faucets whereby water conservation is possible up to 15 %
as per standard norms.

d. That we have proposed to install water saving shower heads

¢. That we have proposed to install auto level syﬂge‘mﬁ’é:'g i ‘._\_derﬂow from OHT as well as

kK 'Sy FN

®
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a.
b.
C

Wet Waste Management —
That we are proposing In-situ disposal of Bio-degradable and Garden waste.
That we are proposing Composting Unit for the disposal with adequate size.
. That we shall observe Solid Waste (Management) Rules, 2016, E-Waste (Management)

Rules, 2016 and the Plastic Waste (Management) Rules, 2016.

d. The Parameters for the Compost as specified by the FCO, 1985 shall be attained. The
Parameters are as under :

336

No. PARAMETERS FCO, 1985
1 Moisture (% by weight) 15 -25
2 Bulk density (g/cub. Cm) <1.0
3 Total Organic Carbon (% by weight min) 12
4 Total Nitrogen as N (% by weight min) 0.8
5 Total Phosphates as P205 (% by weight min) 0.4
6 Total Potash as K20 (% by weight min) 0.4
7 C : N ratio <20
8 pH 6.5-175
9 Conductivity (as dsm — 1) -Not more than 4
10 Pathogens NIL
11 Particle size (minimum % of material to pass | 90
through 4 mm IS sieve)
12 Color Dark Brown
P 13 Foul Odour Absent
4. Dry Waste Collection and Disposal —
a. That we are proposing Two Bins System at the above mentioned project.
b. That E- Waste and hazardous waste shall be separately stored and disposed at pre-
fixed time intervals to authoris
e

d. ed agency as listed by MPCB

e. That we hereby declare that we shall be providing space for Dry & Recyclable Waste
collection.

f. That we hereby confirm that we shall be entering into an Agreement with Authorised
Agency such as SWACH or other operating in the area for collection and disposal of
the Dry and Recyclable Waste.

g That we shall be facilitating the Agreement between the Proposed Society and the
Authorised Agency on completion of the project.

3. Energy Conservation Measures —
a. That we shall be providing LED Fixtures for common areas such as Staircase, Lobby,
Parking, Internal Road, Terrace and open space provided in our project.

{4
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That the LED Fixtures shall be provided considering the area usage and sufficient
lumens for providing sufficient lighting in the areas proposed above.

That we shall be providing Solar Water Heaters for the entire project as prescribed by
the sanctioning authority in its DCR.

That we shall be installing Solar PV generation system with net metering facility for
the proposed project

That we shall be installing timer logic controllers for staircase lighting, lift lobby,
parking area & street lights.

That we shall be installing electronic V3F drive / equivalent energy saving equipment
for lifts.

Tree Plantation —

That no allergic tree species shall be planted in the project

That Trees propagating avi-fauna, fruit bearing and flowering species shall be planted.
That local species shall be planted

That the top soil layer ie. excavated top soil with organic content shall preserved and
shall be used for landscape development within the plot

That No trees as planted or existing at the site shall be uprooted or cut without any
prior approval from the competent authority.

That the Tree survival report shall be prepared and handed over to the society

Sustainable Water Supply & Drainage Connectivity -

That we have obtained Provisional NOC for Water Supply and Drainage NOC from
sanctioning authority.

That the water supply connection shall be made available at the time of obtaining part
/ full occupancy certificate from sanctioning authority as per the prevailing procedure.
That we further declare that we shall make arrangement for sustainable water supply
to the occupants until water supply from sanctioning authority is made available.
That we shall not provide occupancy unless sustainable water supply and
drainage connectivity is provided for the proposed project.

Separate KWH Meter —

It is hereby declared that we shall be providing separate KWH Meter for all Pollution
Control Devices after Common Amenity Meter of MSEDCL. /1\54:!;10‘“}“

The Equipments with separate KWH Meters include — 4% == £ %

o Sewage Treatment Plant ;—:\’/ o "

e Solid Waste Treatment Unit 7y 9588 55

e DG Set =

e Common Area Lighting and other essential services ':f{%\

r.\\l
\¥ \ 2" &
A
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9. D G Set Operations —

a. That we shall be providing Inbuilt KWH Meter in DG Set panel for The Measuring of
Units consume by DG Set.

b. That we shall be providing DG set backup for common load i.e. Bldg. Common
Lighting, Street Lights, Water Pumps, S.T.P., OWC, Pollution Control Devices, Fire
Pumps & Other Essential Services.

10. Environment Monitoring Cell / Society Agreement —

a. It is hereby declared that the maintenance of all Pollution Control Equipments such as
STP, Solid Waste Unit, D G Set, and Treatment Plants for water, Swimming Pool etc.
as proposed to be installed or to be installed in future shall be taken care by the
‘Environment Monitoring Cell’. The maintenance of all such equipments shall be the
responsibility of the proposed developer until the project is handed over to the society.

b. That the responsibility of maintenance of all such equipments lies with the society
after handing over and the same shall be included in the Agreement/s with the Society

¢. That the records for maintenance activity maintained by us shall be handed over to the
society along with the contact no and address of the maintenance agency and their
agreement.

This Affidavit is made at Pune on ___ day of June 2020 for submission to SEAC — III
(MoEF) and Environment Department, Govt. of Maharashtra.

Deponent

gc\u\&@ﬂ P\*&/

Mr. Sandeep Narayandas Jani,

(Partner)
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Project Name: Proposed Project by "PRAYEJACITY” a Jv, BHANDARI GELADA ASSOCIATES LLP &
PRAYEJA DEVELOPERS LLP at Wadgaon (bk), Pune

Approximate Vehicle Evacuation Times from Basement 1 in event of emergencies/disasters

Maximum Distance travelled by one

basement vehicle 463 m
Height of Basement from Ground
3.3 m
Level
Average Driveway Len.gth Traversed,| 232 m
by one vehicle
Average Height from Ground level 3.3 m

Average Distance Travelled by one
vehicle from Basement Parking to 265 m
Evacuation Point

Total No. of Vehicle Parking Spots in

Basement 108 nos.
Evacuation calculated for 30%
. . 32 nos.
capacity of vehicles
Average s.peed of each vehicle 40 km/hr
during evacuation
Time required by one vehicle to 24 seconds

evacuate from basement

Total time required by all
vehicles to evacuate from 129 minutes
basement




Project Name: Proposed Project by "PRAYEJACITY” a Jv, BHANDARI GELADA ASSOCIATES LLP &
PRAYEJA DEVELOPERS LLP at Wadgaon (bk), Pune

Approximate Vehicle Evacuation Times from Basement 2 in event of emergencies/disasters

Maximum Distance travelled by one

basement vehicle 390 m
Height of Basement from Ground
6.6 m
Level
Average Driveway Len.gth Traversed,| 195 m
by one vehicle
Average Height from Ground level 6.6 m

Average Distance Travelled by one
vehicle from Basement Parking to 261 m
Evacuation Point

Total No. of Vehicle Parking Spots in

Basement 143 nos.
Evacuation calculated for 30%
. . 43 nos.
capacity of vehicles
Average s.peed of each vehicle 40 km/hr
during evacuation
Time required by one vehicle to 24 seconds

evacuate from basement

Total time required by all
vehicles to evacuate from 16.8 minutes
basement
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Building Floor |Distanc|Average| Time required | Total time
Type e Speed | byone person | required by
Travelle|(km/hr) (sec) all people
d (m) (sec)
G1-G2 Building
Refuge Area 1 20.56 10 7 37
at Ground 2 23.46 10 8 42
Level 3 26.36 10 9 47
4 29.26 10 11 53
G1-G2 Building
Refuge Area 5 69.65 10 25 125
at 7th Floor 6 49.09 10 18 88
7 28.53 10 10 51
8 49.09 10 18 88
9 69.65 10 25 125
G1-G2 Building
Refuge Area 10 69.65 10 25 125
at 12th 11 49.09 10 18 88
Floor 12 28.53 10 10 51
13 49.09 10 18 88
14 69.65 10 25 125
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Building Floor |Distanc|Average| Time required | Total time
Type e Speed | byone person | required by
Travelle|(km/hr) (sec) all people
d (m) (sec)
H Building
Refuge Area 1 20.56 10 7 37
at Ground 2 23.46 10 8 42
Level 3 26.36 10 9 47
4 29.26 10 11 53
5 32.16 10 12 58
H Building
Refuge Area 6 69.65 10 25 125
at 8th Floor 7 49.09 10 18 88
8 28.53 10 10 51
9 49.09 10 18 88
10 69.65 10 25 125
H Building
Refuge Area 11 20.56 10 7 37
at Terrace
Floor




Office of the Chief Fire Officer

Pune Municipal Corporation
A Out WNo : FB/ 442,
o S Date: 2.4 lQ._‘ ‘2_@‘2,_@

(669/2013 )
To, '
Jagadish Deshpande Architect,
Apte Road, Pune.

Sub :- Revived Provisional Fire ﬁOC for proposed building at S.No. 71 Part, 72/20A to 27A, Plot
No.2, Vadgaon Bk, Pune, ( For Buildings G1, G2 & H Only )

Ref :- Your Office letter Dt. 14.02.2020.

As per your request, visited the proposed site along with your representative Mr. M. Jadhav on.
Dt.20.02.2020 and discussed with him regarding the fire protection system to be installed in the building.

- Construction of the building is in progress.

- Motorable road is available for proposed site. .
- Two staircases will be provided for each building as per plan submitted to this office.
- Two lifts will be provided for each building as per plan submitted to this office.

. Buildings will be use for residential purpose only.

- Parking will be provided at lowe ground, stilt floors as per submitted plans.

- Height of the proposed buildings G1, G2 will be 29.00 Mtrs. & H will be 35.40 Mtrs.

. Fire premium is paid by challan No.40305, Dt.18.10.2013, Rs.5,15,500/-

. Fire service, annval fee paid by challan No.1) 40306, Dt.18.10.2013, Rs.1,21,200/-

2) 09490, Dt. 25.02.2020, Rs. 7100/-
10. Total plot area is 14027.12 Sq. Mtrs. and total built-up area will be 9692.97 Sq. Mirs.

Considering the above, This offi
the compliance of following building {iy

1. All the electrical wiring in the build _ ] 3 .
2. Terrace tank (overhead tank) shoul IO ' gavith 20000 Litrs. of water and should be -

preserved exclusively for fire fighting '
3. Down comer should be provided

\och\.nuw-—

to parking level. (G.I. “C” class ISI
marked — 6” dia. Pipeline of Zenith {iindal. TA llo/Siddhartha / Bhushar) Parking level
to terrace level pipe line should be of 6™ dia. & : pump & then terrace level — 4”dia.
Non return valve, Air valve and Main valve should be provided for each building on the D.C. line near the
) overhead tank. '
.. Hose Reel drum, Hydrant Valves & other fire fighting equipments should be gun metal / SS ISI marked and
should be provi'ed for each building at each landing with necessary equipments. Rubber hose should be
preferably yellow flurosent, 19 mm ID ISI marked & not less than 20 Mirs.
6. Fire service inlet with hydrant valve outlet should be provided for each building at ground level & it should
be accessible for fire service personnel for easy operation. L '
7. Single hose box with delivery hose of 63 mm dia. ISI marked. With ISI marked branch pipe should be
provided for each building on the ground floor & at each floor upwards, '
8. Booster Pump of Kirloskar, Crompton, Mather, Platt, Lubi or C.R.I. makes of, with 900 LPM. per giving a

pressure not less than 3.2 kg./Cm2 at topmost hydrant with ISI mark. Electrical starter at ground floor as -
weil as on terracc leve} should be provided for each building. '

9. ISI'marked Portable ABC type fire extinguishers should be provided at:
a) Main switch board, b) Parking, c) Lift room, d) Transformer room, e) Each floor.
10.a) Transformer must be out of building. :
b) Pboto luminous exit and other signs such as EXIT, DANGER, NO SMOKING must be provided at -
each floor near staircase and at other necessary places. '
¢) Manual Call Point with Talk-back P. A. system should be provided at each floor near stajrcase.

s v 2/-

o
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-2:-

d) Generator / alternate power supply should be provided to operate lift/fire lift, fire pump etc. incase of
failure of regular electricity. Certificate of the electric contractor regarding this, should be submitted to
this office at the time of the final N.O.C. -

e) All the electrical wiring of the building used for Manual Call Point & Taik-back P.A.system should be
ISI marked.

f) Telephone numbers of responsible persons, Fire Brigade, nearest hospital should.' be d.isplayed on the
board, This board should be displayed on prominent place. Preferably at the security cabin.

11. Underground tank with capacity of 150000 Ltrs. water with a provision of fire ﬁghti.ug pump of_ 22_80
LPM. capacity @ 3.5 kg./Cm2 at the farthest point with a stand by pump (diesel driven) of similar
capacity separately for each buidling . (Submersible pump or Monoblock pump will not be acceptable.) _

. 12.  Court yard hydrant system should be provided for the buildings. The distance between two hydrants
should not be more than 30.00 Mitrs. : ‘

13.  Fire lift should be provided for each building as per provisions of NBC 2016.

14.  Fire door shou!d be provided for each building at each floor to fire staircase and front door of each flat of
building above 24.00 Mtrs. should be a fire door.( Tested by Roorki or A.R.A.L only ) :

15. Refuge area should be provided at immediate floor after 24 Mtrs., height. The location should be to the

. satisfaction of Chief Fire Officer, Pune Municipal Corporation. If the refuge area is in flat, it should be
properly marked as “REFUGE AREA” & easily visible from ground level. -

16. The plans of the above bldg. should be got approved by B.P.Dept. of PMC before applying for final C
N.O.C. ;

17.  In future, if the height of the buildings will be increased more than mentioned height in this NOC, all the
conditions from D.C.Rules of PMC & NBC 2016 will be applicable as it is for the future proposed height.
This office will not given any type of concession in the conditions for the future height of the said
building.

18. As per the D.C. Rules requiremefifytallithesmarginaliopenspaces around the building & the step margin

. builders. As per provisions made in M; iv: .-
Service Fees and Annual Fees should id o] L0IGOD ingithe Final Fire NOC. All other provisions

adhered. The erection and installation work of the"fire"fighting system"shall be done by the licensed contractor,

having license from Director, Maharashtra Fire services or Chief Fire Officer, Pune Fire Brigade. The list of the

license contractor is available on www.maharashtrafireservices.org, The copy of the work done & the license
.ertiﬁcate should be attached with the relevant paper before obtaining Final Fire NOC.

This is a “Provisional No Objecction Certificate * which shall be treated valid for the period of ONE @
YEAR from the date of issue. After providing the above fire prevention and protection system and after
scrupulous compliance of above recommendations the inspection of the fire prevention & protection
arrangements will be carried out & after satisfactory inspection “Final No Objection Certificate” may be
issued to your building which may please be noted. This provisional NOC is issued only considering from the
point of view of fire & life safety of the occupants. All other approvals related to structure should be got
approved from the competent authorities.

The undersigned reserves right to amend any additional recommendations deemed fit during the stage
wise inspection due to the statutory provisions amended from time to time and in the interest of the protection
of the said building. '

Note : Previous provisional fire NOC issued vide No.FB/1893, Dt. 29.10.2013 is deemed to be cancelled.

P

( Dattatray Nagaliar ) : N
Assi, Divisional Fire Officer V
Pune Municipal Corporation ﬂ,‘
(P . Rajpise )
Chief Fire Officer
Pune Municipal Corporation

-

Copy to : Dy. Engincer (B.C.), PMC, Pune.
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Undertaking

I, Sandeep Narayandas Jani (Partner) for M/s. Prayeja City are owners and
possessing the land area at S. No. Survey No 71(P) & 72/20A to 27A. Village-
Wadgaon Bk, Taluka - Haveli, District- Pune where we have proposed

Residential project ‘Prayeja City II°.
We hereby declare as under —

1. That we have obtained Provisional Fire NOC for 29.00 M for Building
G1&G2 vide No. FB/4935 dated 26/02/2020.

2. That the Provisional Fire NOC is obtained for 2B+G+9 floors.:

3. That we have proposed 2B+G+14 floors for Building G1&G2 having height
46.00M in our EC Application and in IOD from Pune Municipal

Corporation. _
4. That we have also applied for Provisional Fire NOC for 2B+G+14 floors and

shall submit once obtained.

This undertaking is given on 26" May 2020 at Pune. 23 % Z&E};\\
Ve e L N
B R~ 5 = p.a
Sandeep Naryandas Jani 7 /& ax = ;3:\.
e F = v PEa\ A
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AGREEMENT

This Agreement (“Agreement”) is entered into as on 2| i Q?-/ 2020

Between

M/s. Prayeja City, a registered Partnership Firm having its registered office at S.No. 71(Pt) & 72/20a
To 27a, Plot No.2, Wadgaon(Bk),Sinhgad Road, Taluka:-Haveli, District;- Pune, Pincode:-
411041, (herein after referred to as the “Developer”) Party No.1

AND

SWaCH Pune Seva Sahakari Sanstha Maryadit, an autonomous fully owned cooperative of waste
pickers in Pune which has its administrative office at 3rd Floor, Old Tilak Road Ward
Office, Above SBI (Tilak Road Branch), Pune 411042 (herein after referred to as the “Party No. 2"),
Party No.2

WHEREAS, the Developer/Party No.1 is developing/has developed a project under name and style of
“PRAYEJACITY ” situated at S.No. 71(Pt) & 72/20a To 27a, Plot No.2, Wadgaon(BKk),

Sinhgad Road,Taluka:-Haveli, District:- Pune, Pincode:- 411041., (herein after referred to as the
“said Site”).




850

AND WHEREAS, the Developer requires professional services of a suitable agency to collect, recycle,
and/or dispose of all the non-bio-degradable wastes, (‘the saic Wastes”) resulting from the said Site on
timely basis;

AND WHEREAS, Party No. 2 has assured the Developer that it can ensure the provision of such services
through waste-picker members of the cooperative in accordance: with local, state and central regulations;

AND WHEREAS relying on the assurances and representations made by Party No. 2, the Developer has
requested the Party No. 2 to facilitate the collection, treating, disposing etc. of the dry and non-recyclable
waste through its members for a period of 12 months from the date of execution hereof, which is
accepted by the Party No. 2 subject to the terms and conditions mentioned hereinafter.

NOW THIS AGREEMENT WITNESSETH HEREAFTER

1. The Party No. 2 hereby agrees to ensure the collection through waste-pickers of non-bio-

degradable waste (Quantity 302 Kg/Day, E waste = 975 kg/Year) resulting from the sald Site, for
a period of 12 (twelve) months from the date of execution hereof, for such user-fees which shall
be mutually agreed upon at time of commencement of service with waste-pickers. We ensure
collection of E-waste from the site at a cost mutually decided.

2. This agreement may be renewed for a subseqguent term of 12 months or more by mutual consent
in writing based on such consideration as may be agreed at the time of renewal. The parties may
amend this agreement in writing.

3. In consideration of receiving services of waste-collecticn and waste-management, the Developer
agrees to pay such user fees to waste-pickers as maybe finalized with them at time of
commencement of services directly or through such facilitation mechanisms as may be mutually
agreed. The Developer shall ensure the timely payment of user fees to waste-pickers and /or
shall ensure that the person/ entity in charge of administration of the site shall make such timely
payments in case of transfer of administration / owneiship to a CHS, Apartment Condominium
etc. The Developer may be substituted as party to tiis Agreement by such person/entity on
mutual consent in writing upon transfer of rights / administration of the Site.

4. Notices: Any notice required or permitted to be given under this Agreement shall be in writing,
shall be deemed duly given if delivered in person or if sent by registered Post, return receipt
requested, on the address stated hereinabove.

5. It is agreed by and between the Parties that either party shall be entitied to terminate this
agreement by giving 30 days written notice to the otter party. However, the services received
from waste-pickers, before the cancellation of this contract, shall be settled in monetary terms
with them forthwith.

6. All disputes shall be referred to sole arbitration of the: chief executive officer or director of the
Party No. 2. Arbitration proceedings shall be governed by the Arbitration and Conciliation Act,
1996. Arbitration shall take place in Pune, Maharashtra. India in English.

7. This agreement is subject to Indian Laws and any dispute arising out of the same shall be
referred to the courts of appropriate jurisdiction within the city limits of Pune (Maharashtra, India)
only.

IN WITNESS WHEREOF, the parties have signed this Agreement on the day and year first.above written.
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MAHARASHTRA POLLUTIONN CONTROL BOARD

REGIONAL OFFICE - PUNE

Phone No. 020-25811694 Jog Centre, 3° Floor,

Fax No. 020-25811701 HERE Wakdewadi,
e-mail:  ropune@mpeb.gov.in Old-Pune Mumbai Road,
visit us ; www.mpcb.gov.in ﬁ Pune- 411003
: i Wy _
MPCBI/ROP! MPCB/NGT OA 33/2020/Directions/ 2.0 08252003 Date: 9 §| { ox { 2020
To,

M/s. Bhandari Gelada Associates LLP,

& Mls. Prayeja Developpers LLP,

gr. No. 71, Vadgaon Budruk, Sinhgad Raod,
une

Sub: Directions under section 33 A of Water (Prevention & Control of Pollution)
Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act, 1981 to stop

Construction Activilies.

Ref: 1.The Joint Committee (SEIAA, GoM, MPCB and PMC) visit on 20/08/2020
2. Proposal submitted by SRO Pune- | vide no. MPCB-LEGAL_ACTIONS-
220820001 on 23/08/2020.

WHEREAS, your construction project is located in the ‘Pollution Prevention Area' under
Water (Prevention & Control of Pollution) Act, 1874 & Air (Prevention & Control of) Act, 1981
& Hazardous & Other Waste (Management & TM) Rules, 2016.

AND WHEREAS, It is an obligatory on your part to obtain Prior Environmental
Clearance under EIA Notification Dtd. 14/09/2006. |

AND WHEREAS, Itis an obligatory on your part to obtain Consent to Establish and
Operate from the Board under section 25, 26 of the Water (Prevention & Control of Pollution)
Acl. 1974; under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous and Other Wasles (Management & Transboundary Movement) Rules, 2016.

AND WHEREAS, it is an obligatory on your part to be comply with all the conditions
stipulated in consent with respect to generation, treatment and disposal of effluent as well as
generation, handling and disposal of Hazardous Waste. .

AND WHEREEAS, it is an obligatory on your part to provide pollution control systems
as it warranted and 1o operate and maintain the same continuously and effectively so as to

achieve the standards prescribed in the consent.

AND WHEREAS, the joint Committee (SEIAA, GoM, MPCB and PMC) visited on _
20/08/2020 and accordingly Sub Regional Officer Pune-l has submitted proposal and in their

reported that following non-compliances / viclations,
1. You have carried out construction activity for TBUA 56292.04 SQM at Prayeja

|
City-1 on Survey No. 71/5(p), 71/6A/1 to 71/6A/13, T1/6B/1 to 71/6B/6, 71/78B, 5
71/9A/1, 71131 to 71/3/6 at Vadgon (Bk), Sihgad Raod Pune without obtaining
Environmental Clearance and Consent to Establish and Consent to Operale

from Competent Authority.
e
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2. You have not obtained NOC from Central Ground Water Authority for the
extraction of ground water.

3. You have not provided separate and adequate space for the segregation of
waste.

4. You have not operating all unit of sewage treatment plant and kept in idle
conditions expect Sand Filter and Carbon Filter.

5. There was no ventilation for collection and filtration treatment.

AND WHEREAS, after going through the record of your case, reports and information
of the Board officials and making necessary enquiries, | came to the conclusion that you are
fail to comply with the provision of Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 and thereby causing grave injury to the
environment in the least bothered way.

NOW THEREFORE, in exercise of the powers conferred upon me by the Board under
section 33 A of Water (Prevention & Control of Pollution) Act, 1974, under section 31 A of Air
(Prevention & Control of Pollution) Act, 1981, | undersigned, Dr. J. B. Sangewar, Regional
Officer of the Board, at Pune hereby directed you to stop the your construction activities
forthwith till to obtaining consent to Establish and Operate and Environmental
Clearance from Competent Authority, failing of which the competent authorities will be
directed to disconnect water and electricity supply of your construction project, which may

please be noted.
For and on behalf of

Maharashtra Pollution Control Board

W
(Dr. J. B. SangeWar)

Regional Officer, Pune

Copy Submitted for favour of information to

1. Hon'ble Member Secretary, M.P.C. Board, Mumbai.

2. Joint Director(WPC), M.P.C. Board, Mumbai.

3. Law Officer (Policy & Law Div.), M.P.C. Board Mumbai.
Copy to- _ . .
Executive Engineer, Office of the City Engineer, Building Permission Department, Pune Municipal
Corporation, Pune :- You are requested to not lo issue any further permission for proposed

construction activity.

Copy to :- for information _
Chairman, Prayeja City |, Co-Operative Housing Society Lid., Vadgan (Bk), Sinhgd Road Pune-

411041
C to - .
i rd, Pune-l :- You are directed to communicate the above

The Sub-Regional Officer, M.P.C.Boa ‘ ‘ .
directions to the Project Proponent and submit the compliance report accordingly within stipulated

time please.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 | a— Kalpataru Point, 2nd - 4th Floor
Fax: 24024068 / 24023515 e Opp. Cine Planet Cinema,
Website: http://impeb.gov.in @ Near Sicn Circle, Sion (E)
E-mail: jdwater@mpchb.gov.in

BY RPAD/ Fax/ Hand/Delivery

No. MPCB/ BOND (WPC) /Infra//Refusal’- 20\2.000L| g 3 Date | 0/ |2-4#2020
To,

M/s. Prayeja City,

S.N. 71, Vadgoan Budruk,

Taluka :Haveli, Dist: Pune

Sub - Refusal of Consent under section 27 of water (Prevention and Control
of Pollution) Act 1974 and under section 21 of the Air (Prevention and
Control of Pollution} Act 1981

Ref- 1) Your Application vide UAN No, 0096389 dt .13 /08/2020

2) Show Cause Notice Issued by Board vide letter dt. 06 /11/2020
3) Directions issued by Regiona! officer vide letter dt.05/08/2020

----------------

AND WHEREAS, you have made an application for grant of  consent to Establish
for construction of residential project u/s 25 of the Water (Prevention and Control of Pollution)
Act 1974 and under section 21 of the Air (Prevention and Contral of Pollution) Act 1981 and
under rule 5 of the Hazardous & Other Waste (Management and Transboundary Movement)
Rules, 2016.

AND WHEREAS, Board office had issued Show cause notice for refusal of consent
application to construction of residential projects having plot area 23485.5 Sgm and
completed BUA 56292.036 sqm vide above ref. at Sr. No. (2) for non compliances :

AND WHEREAS, you have submitted reply vide above ref at sr. No (3) against
directions issued by regional officer, it is seen that you have not obtained Environmental
clearance from SEIAA as per EIA notification 2006 as amended

AND WHEREAS, in spite of sufficient time given to you have fails to comply show
cause notice and directions issued by Regicnal Officer, which shows your negligent attitude
towards environment Protection and compliance of directions hence it was decided to issue
final refusal of consent application with stop work order on follewing non compliances :

(i) You have completed construction work of 56292.04 Sqm without obtaining
consent o establish from Board and prior Environmental clearance from
SEIAA.

i) You are not operating all units of Sewage Treatment Plant regulariy and
were found Poor operation and maintenance of sewage treatment plant viz
analysis report of treated effluent samples cit.20/08/2020 BOD- 35 Ugfiit,
COD-76 uglit as fails to achieved prescribed standards .

(i) Youhave not obtained NOC from Central Ground water Authority as you are

extracting of ground water through Bore well. TRUE COPY

2. -
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/eab5ba5dc18b4cd2cb6555041d7c075cc2e595ebcead4752796e5f9d8896848f3



Maharashtra Pollution Control Board
5fd1b912b692d55b0dab4f82

In view of the aforesaid non compliances, your application for consent to Establish
for Residential Projects is hereby refused under section 27 of the Water (Prevention and
Control of Pollution) Act 1974 and under section 21 of the Air (Prevention and Control of
Pollution) Act 1981and you are hereby directed to stop your construction activities forthwith,
failing which the Board will have no option then to initiate further legal action against you,
which please note.

You may prefer an appeal against the Refusal Order passed by Maharashtra
pollution control Board, in case aggrieved by the refusal order, to the Appellate Authority
within thirty days of receipt of this order.

For & behalf of the
Maharashtra Pollution

Joint Diredtor (W.P.C)

Copy to-
1. Regional Officer, MPCB, Pune: He is directed to issue closure directions construction
project.
2. Sub Regional Officer, MPCB, Pune-I- For information and necessary follow up
action.

3. Law Officer, MPCB, Mumbai - For information and necessary follow up action.
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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ANNEXURE-A-37 7 860

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
CIVIL APPEAL NO 4 OF 2021
(Under Section 22 of the National Green Tribunal Act, 2010)
(Arising out of the judgment and final order dated 17.11.2020 passed by the
National Green Tribunal, Principal Bench, New Delhi in OA No. 33/2020
(W2))

POSITION OF PARTIES

BETWEEN In the In this Hon’ble
Hon’ble Court
Tribunal

M/S Prayeja City,
A joint venture of: Respondent Appellant
a. Bhandari Gelada Assc. LLP. No. 13
b. Prayeja Developers LLP

Both formed under Limited Liability
Partnership Act, 2008 with LLP
Identification No. AAC-9426 & AAC-
9429 resp.,

Having registered office at 1464,
Mangeshri Apartments, near Renuka
Swarup School, Sadashiv Peth, Pune —
411030.

Having Site Office at “Prayeja City”,
Survey No. 71/72, opposite Funtime
Multiplex, Sinhgad Road, Wadgaon
(BK), Pune, 411041.

Email: inquiry@prayeja.com,
sn.jani@yahoo.in

VERSUS

1. | Union of India, Contesting
Through Secretary, Respondent Respondent
Ministry of Environment and Forest, No.1 No.1
Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi — 110001.

2. | Chief Secretary, Respondent Contesting
Government of Maharashtra, No.2 Respondent
Annex Building, Mantralaya, Mumbai, No.2
400032,
chiefsecretary(@maharashtra.gov.in

TRUE COPY
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3. | The Principal Secretary, Environment | Respondent Contesting
Dept., Government of Maharashtra, No. 3 Respondent
Room No. 217, 2™ Floor, Annex No.3
Building, = Mantralaya, = Mumbai-

400032, Maharashtra.

4. | State Level Environment Impact| Respondent Contesting
Assessment Authority Maharashtra No. 4 Respondent No.
(SEIAA), Through Member Secretary, 4
15" Floor, New Administrative
Building, Mantralaya, Mumbai
400032, Maharashtra.

5. | State Expert Appraisal Committee (III) | Respondent Contesting
— Mabharashtra (SEAC-III), No. 5 Respondent No.
Through Member Secretary, 5
15"  Floor, New Administrative
Building, Mantralaya, Mumbiai,

400032, Maharashtra
psec.env(@maharashtra.gov.in

6. | Maharashtra Pollution Control Board, | Respondent Contesting
Through its Member Secretary, No. 6 Respondent No.
Kalptaru Point, 3 Floor, Near Sion 6
Circle, Opp. Cine Planet Cinema, Sion
(E), Mumbai-400022, Maharashtra.

7. | Maharashtra Pollution Control Board, | Respondent Contesting
Through its Regional Officer, Jog No. 7 Respondent No.
centre, 3" Floor, Mumbai-Pune Old 7
Highway, Wakadeadi, Pune 411003,

Maharashtra.

8. | The Secretary, Urban Development | Respondent Contesting
Dept. No. 8 Respondent No.
Government of Maharashtra, 8
4™ Floor, Annex Buiilding,

Mantralaya, Mumbai, 400032,
Maharashtra
sec_udl@maharashtra.gov.in

9. | Pune Municipal Corporation, Through | Respondent Contesting
Municipal Commissioner, No. 9 Respondent No.
Main Building, Shivaji Nagar, Pune, 9
411005
pmcmco@gmail.com

10. | Prashant Waghamare, City Engineer, | Respondent Contesting
Pune Municipal Corporation, Shivaji No. 10 Respondent No.
Nagar, Pune, 411005. 10

Prashant.waghmare@punecorporation
.org
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11. | Executive Engineer, Respondent Contesting
Building Permission Department, Zone No. 11 Respondent No.
No. 2, Pune Municipal Corporation, 11

Savarkar Bhavan, 4" Floor, Behind Bal
Gandrarv Rang Mandir, Pune, 411005.

12. | Collector of Pune, as Collector and | Respondent Contesting
President of District Environment No. 12 Respondent No.
Protection Committee Pune, Collector 12
Office, Bund Garden, Pune 411001.

13. | Mr. Tanaji Balasaheb Gambhire, Age: Original Contesting
Adult, Occupation: Self Employed, Applicant Respondent No.
R/o- CTS-296, Shukrawar Peth, Flat N. 13

16, Laxmi Apartment, White house
Lane, Near Shivaji Maratha High
School, Pune 411002.

AN APPEAL UNDER SECTION 220F THE NATIONAL GREEN
TRIBUNAL ACT, 2010

TO

THE HON’BLE CHIEF JUSTICE OF INDIA AND

HIS COMPANION JUSTICES OF THE HON’BLE

SUPREME COURT OF INDIA.
THE HUMBLE APPEAL OF THE
APPELLANT ABOVE NAMED.

MOST RESPECTFULLY SHOWETH:

1. The instant Civil Appeal is being preferred under Section 22 of the National
Green Tribunal (“NGT”) Act, 2010 against the Judgment and Order dated
17.11.2020 passed by the NGT, Principal Bench in OA No. 33 of 2019 (WZ)
(“Impugned Judgment”), wherein the NGT has, without even issuing notice
to the Appellant who was in fact arrayed as a Respondent in the said OA,
proceeded to constitute a Joint Committee consisting of the CPCB, SEIAA and
State PCB and (without obtaining the say of the Appellant) directed it to take

further remedial action, “by way of removing the illegal construction_and/or

recovering compensation for the violations, following due process of the law”,
and also directed the Appellant to deposit interim compensation of Rs. 5 crores

within a period of two months.

QUESTIONS OF LAW
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That the following substantial questions of law arise for the consideration of

this Hon’ble Court:

II.

I1I.

IV.

Whether the NGT can pass directions without first issuing notice of the
proceedings to the party concerned?

Whether the NGT is required to observe the principle of audi alteram
partem before passing an order that affects the rights and liabilities of a
person/party? Whether this is the statutory mandate in terms of the
language of Sec. 19(1) and 19(4)(i) of the NGT Act?

Whether two independent projects, situated in two different properties
can be considered as one project for the purpose of computing the total
area required to obtain an EC?

Whether the jurisdiction of the NGT, under Sec. 14 and 15, can be
extended beyond the period of 6 months and 5 years, respectively,
specified therein, especially in view of the use of the words “first arose”
in the said provisions? Does the concept of continuing cause of action

apply while calculating limitation for the NGT?

BRIEF FACTS OF THE CASE:

The brief facts of the case are as follows:

That on 14.09.2006, the Ministry of Environment and Forest issued S.O
No. 15331, notifying the Environmental Impact Assessment Notification,
2006. Pertinently, the said notification, at entry 8(a) of the Schedule of
activities, provides that in case the built-up area of any new
Building/construction exceeds 20,000 sq. m., it would require a prior
environment clearance (“EC”).

[N.B.-The notification did not specify as to how the aforesaid area of
20,000 m?, was to be calculated, and hence only the FSI area was
considered for the purpose of ascertaining whether this ceiling had been

breached, as was the procedure under the local regulations.]

10



1l

1il.

1v.

That on 07.05.2008, the Appellant obtained a commencement certificate,
a layout sanction plan and other permissions as mandated, from the Pune
Municipal Corporation and other authority, for the project known as of

Prayeja City I.

Pertinently, it can be gleaned from the said documents that the project had
an FSI area of 18,457 m?, but the total built-up area of the project was
more than 20,000 m?. However, solely in view of the unclarity in the
manner of calculation of the built-up area for the purpose of the
notification, the Appellant did not obtain an EC from the concerned

authority.

A copy of the commencement certificate dated 07.05.2008 bearing ref. no
DPO/11116/PLU-4/Wadegaum issued by the Pune Municipal
Corporation is hereto annexed and marked as ANNEXURE A-1 at

pg. 48 To 49.

A copy of the revised layout sanction plan bearing ref. no.
DPO/1111/PLU-4/WDBK/205 dated 07.05.2008 issued by the Pune
Municipal Corporation is hereto annexed and marked as ANNEXURE
A-2 at pg. 50

That on 04.04.2011, the MoEF issued a clarification that the built-up area
would be the area covered on all floors put together, including the
basement and other service area i.e. FSI + Non-FSI area.

A copy of the notification bearing S.0O. 695(E) dated 04.04.2011 issued
by the Ministry of Environment and Forests, is hereto annexed and

marked as ANNEXURE A-3 at pg. 51 to 55.

That between 2007-2012, the aforesaid permissions were renewed and

revised from time to time.

11
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Vi.

Vii.

Vviii.

1X.

12

That on 03.08.2013, the Appellant acquired additional land, pursuant to a
Development Agreement dated 08.10.2012, which was adjacent to the
aforesaid on-going construction. As the Appellant sought to utilise a
portion of the said newly acquired land for the ongoing construction, it
amalgated the newly acquired property, and the property where the
ongoing property stood, to form two separate and independent Plots i.e.:
a. Plot 1 having an area of 19,833 m?, and consisting of Sy . Nos.
71/5(Pt),71/6A/1 to 71/6A/13, 71/6, B/1 TO 71/6,B/6, 71/7,B,
71/9,A/1,71/3/1 to 71/3/6, Plot No. 1, Wadgaon(BK), Sinhgad
Road, Taluka:-Haveli, District:- Pune, 411041;
b. Plot 2 having an area of 14,027 m?, and consisting of Sy . Nos.
71(Pt) & 72/20A TO 27A, Plot No.2, Wadgaon(BK), Sinhgad
Road, Taluka :- Haveli, DistricT:- Pune, 411041.

In view of the additional area, the built-up area of Plot 1 (FSI + Non-FSI)
increased to 56,292 m?, as on date. The construction on this plot is known

as Prayeja City-I.

The new amalgamated Plot 2 has a total built area of 18,461 m?, as on

date. The construction on this plot is known as Prayeja City-II.

That on 08.10.2015, the Appellant obtained a revised commencement
certificate for construction of Prayeja City II in Plot No. 2 after
amalgamation/sub-division in 2013.

A copy of the commencement certificate dated 08.10.2015 bearing No.
CC/2107/15 issued by the Pune Municipal Corporation is hereto annexed
and marked as ANNEXURE A-4 at pg. 56 to 64.

That on 07.07.2017, the MoEF issued an office memorandum bearing F.
No. 22-35/2017-IA.111 clarifying that the notification dated 04.04.2011

would be prospective in nature.
A copy of the office memorandum bearing F. No. 22-35/2017-1A.1III
dated 07.07.2017 is hereto annexed and marked as ANNEXURE A-5

at pg. 65.
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xi.  That on 10.07.2017, the Appellant obtained a revised commencement
certificate for construction of Prayeja City I in Plot No. 1.This document,
however, does not create any fresh cause of action, as it is a merely a fresh
commencement certificate obtained in view of revision of the permissions
which were previously granted. The Complainant, however, has relied
upon this document, in the NGT, so as to overcome the bar of limitation.
Hence, the Appellant is annexing this document.

A copy of the commencement certificate dated 10.07.2017 bearing No.
CC/1001/17 issued by the Pune Municipal Corporation is hereto annexed
and marked as ANNEXURE A-6 at pg. 66 To 74.

xii.  That on 10.08.2018, this Hon’ble Court in Goel Ganga Developers India
(P) Ltd. v. Union of India, (2018) 18 SCC 257 quashed the notification
dated 07.07.2017 issued by the MoEF.

xiii.  Pertinently, even after this judgment, the issue of whether the projects
which had not obtained an EC, in view of the ambiguity in the EIA
notification continues to be open and is the subject matter of a pending /is
before this Hon’ble Court in Builders Association of India v. Union of
India SLP (c) No. 10078/2019, wherein this Hon’ble Court, by an order
dated 03.05.2019, has directed that no coercive steps will be taken.

xiv.  That on 29.07.2019, the Respondent — Complainant, for the first time,
issued a legal notice to various State Bodies alleging inter alia that the
Appellant construction was being carried out in violation of EIA 2006, as
even though the built-up area of the constructed structures was 67,154.88
m?, the Appellant has not obtained a prior EC.

A copy of the legal notice dated 29.07.2019 issued by the Respondent
Complainant to various State entities is hereto annexed and marked as

ANNEXURE A-7 atpg.75 To 111.




367

XV.

XVi.

XVil.

XVviil.

That on 29.08.2019, the Environment Department, Government of
Maharashtra, based on the complaint filed by the Respondent
Complainant, issued a show cause notice to the Appellant stating therein,
inter alia, that it was obligatory for the Appellant to obtain a prior
Environment Clearance before starting construction, as the total built up

area of the proposed construction was 67,154.88 m?.

The said notice also records that the Appellant had completed the projects
somewhere in 2013 and 2015.

A copy of the show-cause notice dated 29.08.2019 issued by the
Environment Department, Government of Maharashtra is hereto annexed

and marked as ANNEXURE A-8 atpg. 112 to 114

That on 05.09.2019, the Appellant made an application to the SEIAA
seeking a post facto EC for Prayeja City I.

A copy of the application dated 05.09.2019 made by the Appellant to the
SEIAA is hereto annexed and marked as ANNEXURE A-9 atpg. 115.

That on 10.10.2019, the Appellant filed its response to the show-cause
notice dated 19.08.2019, wherein it submitted inter alia that the Prayeja
City I and Prayeja City II were two separate projects, and that it had not
breached the threshold limit of 20,000 m?, with respect to Prayeja City II.
The Appellant also stated that it had applied for the requisite EC with
respect to Prayeja City 1. The Appellant, however, admitted that it had
breached the limit with respect to Prayeja City I, and had only now
applied for a post facto EC.

A copy of the response dated 10.10.2019 filed by the Appellant to the
Environment Department is hereto annexed and marked as ANNEXURE
A-10 atpg. 116 to 132.

14
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XX.

Xxi.

XXil.

Xxiil.

That on 16.11.2019, the Environment Department, after examining the
complaint and the Appellant’s responses, found that the projects were
indeed two separate and independent projects; and though the Appellant
had breached the 20,000 m?, with respect to Prayeja City 1, it had not
exceeded the same with respect to Prayeja City II. The Environment
Department therefore directed the concerned authorities to take action
against the Appellant with respect to Prayeja City I only.

A copy of the directions issued by the Environment Department dated
16.11.2019 against the Appellant is hereto annexed and marked as
ANNEXURE A-11 at pg. 133 TO 134

That on 13.12.2019, the SEIAA delisted the Appellant’s application for
EC with respect to Prayeja City I in view of the show-cause notice dated
29.08.2019.

A copy of the minutes of the 183" Meeting of the SEIAA dated
13.12.2019 is hereto annexed and marked as ANNEXURE A-12 at

pg. 135.

That on 04.01.2020, the Appellant made an application to the SEIAA for
the purpose of obtaining an EC for Prayeja City II, since after the
revisions of its plans in 2020, the total built up area would exceed the
20,000m? threshold.

A copy of the application dated 04.01.2020 made by the Appellant to the
SEIAA is hereto annexed and marked as ANNEXURE A-13 at pg.
136 to 146.

That on 29.06.2020, the Respondent Complainant, filed OA No. 33/2020
(WZ) before the NGT stating therein, inter alia, that the Appellant had

commenced construction without obtaining an EC.

Pertinently, the Complainant lists the built-up area of both the projects
and states that the area is 67,154 m?, when in fact the two are independent

project i.e. Prayeja City I and Prayeja City II.

15 868
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XXI1V.

XXV.

XXVI.

XXVil.

Moreover, the Complainant to overcome the bar of limitation, relies the
revised commencement certificate of 2017 to contend that the OA is
within limitation.

A copy of the memo of OA bearing Application No. 33/2020 dated
29.06.2020 filed by the Respondent No. 11 before the Hon’ble National
Green Tribunal, Western Zone Bench at Pune. is hereto annexed and

marked as ANNEXURE A-14 at pg. 147 to 215

That on 09.07.2020, the captioned OA came to be heard by the NGT
which, without even issuing notice to the Appellant, constituted a
Committee consisting of the SEIAA, the MPCB and the Municipal
Commissioner, PMC, and directed them to submit a joint report with
regard to the allegations raised by the Respondent Complainant.

A copy of the order dated 09.07.2020 passed by the National Green
Tribunal Principal Bench, New Delhi in OA No. 33/2020(WZ) is hereto
annexed and marked as ANNEXURE A-15 at pg. 216 to 217.

That on 21.08.2020, the PMC after inspecting the projects, i.e., Prayeja
City I and Prayeja City II found that Prayeja City I has a total built up
area of 48,694 m?, and that Prayeja City II has a total built up area of
18,461 m?.

[N.B.: The built-up area in the PMC’s report, with respect to Prayeja City
I, is shown as 48,694 m?, as opposed to its actual total built up area of
56,292 m?, as the PMC has not considered certain areas such as parking
while computing the same. ]

A copy of the site inspection report dated 21.08.2020 of the City
Engineer, Pune Municipal Corporation is hereto annexed and marked as

ANNEXURE A-16 at pg. 218 to 220.

That on 23.08.2020, the aforesaid joint committee, constituted by the

NGT conducted a site inspection and found inter alia that:

16



XXViil.

XXiX.

XXX.

XXXI1.

XXXIl.

a. Prayeja City I and Prayeja City II are two different projects,
which are built over different plots of land.

b. Prayeja City I has a built-up area of 56,292 m?, but does not have
an EC, and hence the Appellant has been unable to obtain a CTE
and CTO.

c. Prayeja City II has a built-up area of 18,461 m?, and hence does
not need an EC nor CTO/CTE.

A copy of the report of the site inspection dated 23.08.2020 by the joint
Committee constituted by the NGT is hereto annexed and marked as

ANNEXURE A-17 at pg. 221 to 225 .

That on 17.11.2020, despite the report of the joint committee, as also other
documents, the NGT, based solely on the statements made by the
Complainant held that the two distinct and independent projects to be one

composite project.

Moreover, the NGT, without even hearing the Appellant, and while
relying on its own order in OA No. 83/2019, held that the Appellant had
violated the EIA Notification 2006, and hence constituted a Joint
Committee consisting of the CPCB, SEIAA and State PCB and directed

it to take further remedial action, “by way of removing the illegal

construction__and/or recovering compensation for the violations,

following due process of the law.”

The Tribunal also directed the Appellant to deposit interim compensation
of Rs. 5 crores within a period of two months.
It is to be noted that no notice has been issued to the Appellant even in

the aforesaid order, and the same have been passed in its absence.

That on 20.11.2020, the Appellant came to learn of the aforesaid order

from newspaper articles.
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XXX1il.

XXXI1V.

XXXV.

That on 11.12.2020, one Sai Baba Sales Ltd., the project proponent in the
order dated 17.11.2020 in OA No. 83/2019(WZ) (which has been relied
upon by the NGT in the impugned judgment) challenged the said order
before this Hon’ble Court inter alia on the ground that the same had been

passed without hearing the project proponent.

This Hon’ble Court, in view of the failure of the NGT to hear the project
proponent, by an order dated 11.12.2020 in M/s Sai Baba Sales Pvt. Ltd.
Vs Union of India Civil Appeal 3893/2020, was pleased to set-aside the
said order and remanded the matter back to the NGT, with a direction to
the NGT to decide the matter again after hearing the project proponent.
A copy of the order dated 11.12.2020 passed by this Hon’ble Court in M/s
Sai Baba Sales Pvt. Ltd. Vs Union of India Civil Appeal 3893/2020 is
hereto annexed and marked as ANNEXURE A-18 at pg. 226 to 228.

Hence the instant Appeal

5. GROUNDS:

The Appellant is challenging the Impugned Judgment on, inter alia, the

following grounds which are taken without prejudice to one another: -

A. BECAUSE the impugned judgment deserves to be set-aside as it has
been passed in clear violation of principles of natural justice as
incorporated in Sec. 19(1) and 19(4)(i) of the NGT Act, in that it was
passed without affording the Appellant an opportunity of hearing
before directions for coercive action were passed. The impugned
judgment, and the entire proceeding, being OA No. 33/2020(WZ), has
been conducted and disposed of by the NGT, with punitive directions
against the Appellant, without even issuing a show cause notice in the
matter nor granting an opportunity of hearing to the Appellant. In fact,
the Appellant was not even sent a link to attend the virtual hearing
which was held on 17.11.2020.

18



BECAUSE the Hon’ble Tribunal ignored the settled principle that
every party to whose prejudice an order is intended to be passed, is
entitled to a hearing before the judicial tribunal or any other body
invested with authority to adjudicate upon matters involving civil
consequences. This Hon’ble Court in TVS Finance and Service Ltd.
v. H. Shivakumar, (2010) 15 SCC 295 has held that an order passed
to the detriment of a party without notice violates the rule of audi

alteram partem and cannot be sustained.

BECAUSE the judgment dated 17.11.2020 in OA No. 83/2019 (WZ)
which was passed in a similar manner and which has been relied upon
by the NGT in the impugned judgment has been set-aside by this
Hon’ble Court by an order dated 11.12.2020 in M/s Sai Baba Sales
Pyvt. Ltd. Vs Union of India Civil Appeal 3893/2020, and has been
remanded back to the NGT, with a direction to the NGT to decide the
matter again after hearing the Appellant. Pertinently, this Hon’ble

Court has recorded therein:

“Mr. Huzefa Ahmadi, learned Senior Advocate appearing for the
appellant submits that the appellant was not served with notice and
was not given an_opportunity to make its submissions on the report
of the Committee.

We set aside the order dated 17.11.2020 and remit the matter back to
the Tribunal with a direction to give an opportunity of hearing to the
appellant and pass appropriate order afresh.” [Emphasis added]

BECAUSE though the NGT constituted a Joint Committee to inspect
the Appellant’s construction on 20.08.2020, it never issued notice in
the matter. Resultantly, the Appellant were unaware of the status of
the said proceedings, and only came to learn of the same from

newspaper reports, which were published on 20.11.2020.

BECAUSE an order of the NGT, affecting the rights and liabilities of
a person/party, passed without granting the person/party an

19 872
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opportunity of being heard, is null and void ab initio. In the instant
case, the fact that the Appellant was not heard is evident from the NGT
dated 17.11.2020, which does not mark either the presence of the

Appellant, nor any submissions made by the Appellant in its defence.

F. BECAUSE this Hon’ble Court, has in similar circumstances issued
notice and stayed the operation of the coercive action taken against
the parties in inter alia Ece Industries Ltd. V. State of Uttar Pradesh
& Ors. Civil Appeal (D) No. 34619/2018, Praharit Pigment LLP v.
State of Gujarat Civil Appeal 8249/2019, Chamber of Small
Industry Associations Vs Central Pollution Control Board Civil
Appeal 2218/2020, and most recently in Gujarat Chambers of
Commerce & Industry v. CPCB Civil Appeal (Diary) 19271/2020.
Pertinently, the said CAs impugn orders passed by the NGT, where
the Appellants therein were neither issued a notice nor heard in the

said proceedings before directions for coercive action were passed.

G. BECAUSE two independent projects, situated in two different
properties can be considered as one project for the purpose of

computing the total area required to obtain an EC.

H. BECAUSE as notice was not issued to the Appellant and he was not
heard by the NGT, Appellant was unable to point out to the Hon’ble
Court that the OA the Complainant had listed the built-up area of both
the projects and states that the area is 67,154 m2, when in fact the two
are independent project i.e. Prayeja City I and Prayeja City IL
Resultantly, the NGT proceeded on the erroneous premise that both
the entire project i.e. both Prayeja City I and Prayeja City II required
an EC.

L BECAUSE on the contrary, the project known as Prayeja City II,
being an independent project, and which is situated on an entirely

different plot of land, as is confirmed both by the Environment
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Department of the State of Maharashtra, in its order dated 16.11.2019,
as also by the joint inspection team in its report dated 20.08.2020.
Moreover, both these documents also confirm that the said project
does not exceed the ceiling of 20,000 m? fixed by the EIA

notification, and hence did not require an EC.

BECAUSE in view of the aforesaid facts, it is evident that the NGT,
by considering the two independent projects to be one composite
project erroneously directed for coercive steps against both the

project, when Prayeja City II did not even require an EC.

BECAUSE the jurisdiction of the NGT, under Sec. 14 and 15, cannot
be extended beyond the period of 6 months and 5 years, respectively,
specified therein, in view of the use of the words “first arose” in the
said provisions. This Hon’ble Court while interpreting the words “first
accrues” in Art. 58 of the LIMITATION ACT, 1963 has in Khatri Hotels
Pvt. Ltd vs. Union of India (2011) 9 SCC 126 held that it would mean
if there are successive causes of action then limitation will be

reckoned from the first.

BECAUSE as the provisions specify that limitation would commence
from when the cause of action “first arose”, the concept of continuing
cause of action apply. Pertinently, the NGT has itself held the mere
grant of subsequent permission cannot afford a fresh cause of action,
as held by the NGT in Aradhana Bhargava vs. Ministry of
Environment & Forest (2013) SCC Online NGT 84.

BECAUSE the NGT ignored the fact that the OA was barred by
limitation with respect to Prayeja City I, both under Sec. 14 and 15 of
the NGT Act which contemplate running of limitation, of 6 months
and 5 years respectively, from the date on which the cause of action

“first arose”.

874



875 22

N. In the instant case, the construction of Prayeja City I commenced on
2007, as 1s evident from the various permissions granted to the
Appellant, and hence the OA was filed much beyond the period of 6
months and 5 years, respectively, specified in the aforesaid provisions
of the NGT Act. Moreover, the Complainant has not even bothered to

file an application for condonation of delay in filing the OA.

0. BECAUSE prior to the clarification dated 04.04.2011, there was
ambiguity in the interpretation of the EIA Notification, as to the
calculation of total built up area, i.e. whether it is only FSI area or both
FSI and non FSI area. This “ambiguity and vagueness” has in fact, has
also been noticed by this Hon’ble Court in Anand Arya and Anr. V.
Union of India (2011) 1 SCC 744 (984). It was solely on account of
this ambiguity that the Appellant did not obtain a prior EC from
relevant authorities, as its FSI was less than 20,000 m?, and hence it

was not required to obtain an EC.

P. BECAUSE it was only after the clarification was issued by the MoEF
on 04.04.2011, that this ambiguity was resolved, however, with the
greatest respect this Hon’ble Court in Goel Ganga Developers India
(P) Ltd. v. Union of India, (2018) 18 SCC 257 while ignoring the
aforesaid observation in Anand Arya (supra) has proceeded to hold

that the position was always the same and that the total Built-up area

includes both FSI and Non-FSI area.

Q. BECAUSE even after the judgment in Goel Ganga (supra), the issue
(of whether projects which had not obtained an EC in view of the
ambiguity in the EIA notification) continues to be open, and is the
subject matter of a pending /is before this Hon’ble Court in Builders

Association of India v. Union of India SLP (c) No. 10078/2019,



wherein this Hon’ble Court, by an order dated 03.05.2019, has
directed that no coercive steps will be taken. That the Appellant
herein, having constructed under the very same misconception is
entitled to the benefit of this order

R. Such other grounds as may be raised in the course of arguments, with

the permission of this Hon’ble Court.

4.  That the Appellant has not filed any other Appeal or Petition challenging
the order impugned in the present Appeal before any other Court or before

this Hon’ble Court.

5. That the Annexures to the instant Appeal are true copies of their respective

originals.
PRAYER

It is therefore most respectfully prayed that this Hon’ble Court may kindly
be pleased to:

(1) Admit and allow the Civil Appeal filed by the Appellant and set aside
the Judgment and Order dated 17.11.2020 passed by the National
Green Tribunal, Principal Bench, New Delhi in OA No. 33/2020
(WZ); and

(i1) Pass such order and orders as this Hon’ble Court may deem fit and

proper under the facts and circumstances of the cases.

FILED BY:
Aolods quo—

ANSHULA GROVER

Advocate for the Appellant
Drawn on: 15.12.2020
Filed on: 17.12.2020 TRUE COPY
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ANNEXURE-A-38

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.4/2021

M/S PRAYEJA CITY Appellant(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

ORDER

This appeal is substantially covered by an order
passed by this Court in Civil Appeal No.3893 of 2020 titled
M/s Sai Baba Sales Pvt. Ltd. vs. Union of India and Ors.

We record the undertaking given by Mr.Huzefa Ahmadi
that the appellant shall proceed with the construction
only after complying with the statutory norms. Subject to
the above, the order impugned in this appeal is set aside
and the matter is remitted back to the Tribunal with the
direction to afford an opportunity of hearing to the
appellant and pass appropriate orders.

The appeal 1is, accordingly, allowed. Pending

application(s), if any, shall stand disposed of.

S (VINEET SARAN)

NEW DELHI; TRUE COPY

12t" JANUARY, 2021



ITEM NO.10 Court 8 (vVideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).4/2021
M/S PRAYEJA CITY Appellant(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)
(with applns for exemption from filing c/c of impugned judgment,
stay application)
Date : 12-01-2021 This appeal was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE VINEET SARAN
For Appellant(s) Mr. Huzefa Ahmadi, Sr Adv
Mr. Ninad Laud, Adv
Mr. Saurabh Kulkarni, Adv
Mr. Ivo D'Costa, Adv

Ms. Anshula Vijay Kumar Grover, AOR

For Respondent(s) Mr. Mukesh Verma, Adv
Mr. Yash Pal Dhingra, AOR

Mr. Nitin Lonkar, Adv.
Ms. Sonali Suryawanshi, Adv.

Ms. Sakshi Banga, Adv.
Mr. Shankey Agrawal, AOR

UPON hearing the counsel the Court made the following
ORDER
The appeal is allowed in terms of the
signed order. Pending application(s), if any, shall

stand disposed of.

(B.Parvathi) (Beena Jolly)
Court Master Court Master

(Signed order is placed on the file) TRUE COPY
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ANNEXURE-A-39

Minutes of 114" SEAC-3 meeting held on 03™,04™05" February, 2021 at Dalamal House, Nariman Point, Mumbai-21

Minutes of 114" SEAC-3 meeting held on 03" 04" 05" February, 2021
at Dalamal House, Nariman Point, Mumbai — 400 021

The following members were present.

Dr. Deepak Mhaisekar, IAS Rtd. Chairman 03", 04™ 05" February, 2021
Shri Mukund Pathak Member 03", 04™ 05" February, 2021
Shri Dattatray Thorat Member 03", 04™ 05" February, 2021
Shri Kiran Acharekar Member 03", 04™ 05" February, 2021
Dr. Aseem Gokarn Harwansh Member 03", 04™ 05" February, 2021
Shri. Joy S. Thakur Member Secretary | 03" 04", 05" February, 2021

Chairman welcomed the members to the 114th SEAC Il Meeting. Agenda Items were taken up for
consideration.

*kkkkk

03" February, 2021

1. | P-01 | MIS/117936/2019 | Prayeja City - Plot 2 at S.No. 71(Pt) & 72/20a To 27a, Plot No.2,
Wadgaon(BK), Sinhgad Road, Taluka:-Haveli, District:- Pune, Pincode:-
411041. by Prayejacity A Jv Bhandari Gelada Associates LLP & Prayeja
Developers LLP

PP had submitted application for prior Environmental clearance for total plot area of 17063.63 m2, FSI area
of 17875.09 m2, Non FSI area of 19220.00 m2 and total BUA of 37095.09 m2.

Brief information of the proposal is as below:

Proposal Number SIA/MH/MIS /117936/2019

Name of Project PRAYEJA CITY PLOT 2

Project category Schedule 8(a) Category B2

Type of Institution Private

Project Proponent Name SANDEEP NARAYANDAS JANI
Regd. Office address ['MANGESHREE", 1464, SADASHIV PETH, PUNE

4110030.

Applied for New

Details of previous EC NA

Location of the project S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2,Village:WADGAON(BK),
SINHGAD ROAD, Taluka: Haveli, District: Pune

Latitude and Longitude 18°28°03.46"N  73"48°46.74"E

Total Plot Area (m2) 17063.63

Deductions (m2) 3036.51

Member Secretary, SEAC-3 Chairman, SEAC-3

Page 1 of 100

TRUE COPY
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1

Net Plot area (m2) 14027.12
Proposed FSI area (m2) 17875.09
Proposed non-FSI area (m2) 19220.00
Proposed TBUA (m2) 37095.09
TBUA (m2) approved by 37095.09
Planning Authority till date
Ground coverage (m2) & % 12
Total Project Cost (Rs.) 480000000
Details of Building Configuration : Reason for
Previous EC / Existing Proposed Configuration Modification /
Building Change
nil Building Name |Configuration Height (m)
'Wing H B1+B2+G+11 35.4
Wing G1 & G2 2B+St.+14 46
Total number of tenements: 272
\Water Budget |Dry Season (CMD) \Wet Season (CMD)
Fresh Water 129.78 Fresh Water 129.78
Recycled 75.1 Recycled 67.10
Swimming Pool 0 Swimming Pool 0
Flushing 67.10 Flushing 67.10
Total 205.29 Total 196.88
\Waste water 177.19 \Waste water generation [177.19
generation
\Water Storage Capacity for Firefighting / UGT (CMD) 262
Source of waterPMC
Rainwater Level of the Ground water table: 10m BGL
Harvesting Size and no of RWH tank(s) and Quantity: |N.A.
(RWH) Quantity and size of recharge pits: Quantity: 6 Nos & Size: 2m X 1.5m X 2m
Details of UGT tanks if any: Domestic 195
Flushing 67
Fire IAs per NOC
Sewageand Sewage generation in CMD: 177.19
Wastewater  ISTp technology: MBBR
Capacity of STP (CMD): 180
Solid Waste  [Type Quantity (kg/d) Treatment / disposal
(I;/Iar_mgement Dry waste: 3 Through authorised agency
uring - -
Construction  |VVet waste: 2 Through authorised agency
Phase Construction waste 5
Solid Waste  [Type Quantity (kg/d) Treatment / disposal
(I;/Iar_lagement Dry waste: 302 Handed over to Authorized Agency
uring - - -
Operation \Wet waste: 422.75 In-situ Composting
Phase Hazardous waste: Negligible Negligible

Member Secretary, SEAC-3

Page 2 of 100

Chairman, SEAC-3
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Biomedical waste N.A. N.A.
E-Waste 975 Handed over to Authorized
Dismantler/Recycler
STP Sludge (dry) 16.22 In-situ Composting
Green Belt Total RG area (m2): 1402.71
Development  |Exjsting trees on plot: 33
Number of trees to be planted: 80
Number of trees to be cut: 0
Number of trees to be transplanted: 0
Power Source of power supply: MSEDCL
requirement:  Byring Construction Phase (Demand  [71 kW
Load):
During Operation phase (Connected 1909 kW
load):
During Operation phase (Demand 788 kW
load):
Transformer: 630 KVA X2+ 315kVA X1
DG set: 200 kKVA X 1 Nos.
Fuel used: HSD
Details of Most of the common area & external lighting are proposed to work on high energy efficient

Energy saving [lamps(LED) as specified in bureau of energy efficiency which again results in saving in general
consumption

Low loss Transformers due to which 6.22% losses are saved against conventional transformer.
Power Capacitors are proposed for load power factor correction and to maintain a healthy
power situation. This also results in less demand load factor for the project.

Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are proposed

Environmental [No. Details Cost
Management | Water for Construction & labour Rs. 3.0 Lacs
Sﬁ?ngwget 2 Site Sanitation & Safety Rs. 1.0 Lacs
Construction 3 Environmental Monitoring Rs. 3.0 Lacs
phase 4 Disinfection Rs. 0.5 Lacs
5 Health Check up Rs. 0.5 Lacs
Environmental [Component Details Capital (Rs.) |O&M (Rs./Y)
Management  ISewage treatment Waste Water Management  [14.5 8.6
g:f‘r?ngwget RWH RWH Pits 1.75 0.1
Operation Solid Waste Organic Waste Composting [7.4 1.0
phase Green belt development  [Tree Plantation 14.81 1.48
Energy saving Energy Conservation 46.16 4.61
Environmental Monitoring [Pollution Control 0 4
Disaster Management Fire & LA 88.12 4.41
Parking details [Type Required as per DCR }Actual Provided }Area per parking (m2)
Member Secretary, SEAC-3 Chairman, SEAC-3
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1

4-Wheeler [296 298 3704
2-Wheeler 617 620 1234
Bicycles 296 296 207

The case was discussed on the basis of the documents submitted and presentation made by the proponent. All
issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were
examined. The proposal is appraised as category 8(a)B2. The Committee noted the letter issued by
Environment & Climate Change Department vide no. Comp-2019/CR-23/SEIAA dt. 16.11.2019,
withdrawing the Proposed Directions issued under section 5 of Environment (Protection) Act, 1986 vide
letter dt.29.08.2009.

During discussion following points emerged:
1. PP to obtain Fire NOC.
2. PP to submit IOD / Plan Approval or any other form of documents as applicable clarifying its
conformity with local planning rules and provisions there under.

SEAC decided to recommend the proposal for prior environmental Clearance subject to outcome of the Civil
Appeal no. 4/2021 pending at Hon’ble Supreme Court of India.

*khkkkkik

Member Secretary, SEAC-3 Chairman, SEAC-3
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Maharashtra Pollution Control Board

5dd57617a8b36
60250475136 ANNEXURE-A-40

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24044532/4024068/4023516 . S 4th fleor, Opp. Cine Planet
Website: http://mpcb.gov.in W Cinema, Near Sion Circle,
Email: jdwater@mpcb.gov.in Sion (E), Mumbai-3400022

-y

No:- Format1.0/JD (WPC)/UAN No.0000096416/CE 2 | G 20007 §2_  Date: ||+ 02 2oL
To,

M/s. PRAYEJA CITY -2 S.NO. 71(Pt) &

72/20A to 27A, PLOT

NO.2,Village:WADGAON(BK),,VADGAON

BUDRUK Tal: Haveli, Dist :Pune

Sub: Consent to Establish for Construction of Residential Project granted
Under Red Category. under L.S.| Red Category

Ref: 1. Your Application vide UAN No. -0000096416 Dated: 13/08/2020.

Your application NO. UAN No. -0000096416

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 1Ll & IV annexed to this order:

1. The Consent to Establish is granted for a period upto commissioning of
project or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.48 Crs. (As per undertaking
submitted by pp).

3. The Consent to Establish is valid for construction of Residential named as
M/s. PRAYEJA CITY -2 S.NO. 71(Pt) & 72/20A to 27A, PLOT
NO.2,Village:WADGAON(BK),,VADGAON BUDRUK Tal: Haveli, Dist :Pune on
Total Plot Area of 17063.63 SqMtrs for construction BUA of 37095.09 SqMtrs
including utilities and services and commencement certificate issued by local
body.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted
(in CMD)

Description Standards to Disposal

. [Trade effluent 0

2, |Domestic 177.19  |As per
effluent Schedule - |

e treated effluent shall be 60%
recycled for secondary purposes
uch as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to be

source Stack achieved TRUE COPY

DG SET 630 KVA 1 |As per Schedule -Ii @ﬁg:
e |
PRATEA CITY -/CIUAN Me, HPCR-CONSENT-00000964 15 (R0-03-2021 12:47:00 pm) \ Pagelef7
.---"""Fﬁ_-._-.L

i i i ' in by scanning the QR code.
Kindly verify Maharashtra Pollution Control Board's document on Blockchain
https://blogkchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826e09d13562a83e2b34d8f6508
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Description of stack / Number of Standards to be

Stack No.

source Stack achieved
per Schedule -l

6. Conditions under Solid Waste Rules, 2016:

Sr Type Of Quantity &

No Waste UoM Treatment Disposal

Organics waste Converter|

1 (Wet garbage 423 Kg/Day ::;:;: g:gg:ﬂ!nﬂ:ﬂgilitﬂ used by manure

icomposting facility

Segregate and Hand
2 |Dry garbage 302 Kg/Day | over to Local Body for
recycling
3 |STP sludge 45 Kg/Day |STP used as manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

5r No Category No. Quantity UoM Treatment Disposal

8 This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9 This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10 PP shall provide STP so as to achieve the treated domestic effluent standard for the
parameter BOD-10 mag/lit.

11 The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

12 PP shall install online monitoring system for BOD, TS5 and flow at the outlet of STP with
connectivity to MPCB Server,

13 PP shall install organic waste digester along with composting facility/biodigester
(biogas) with compaosting facility for the treatment of wet garbage.

14 PP shall submit Board Resolution within 15 days stating construction prior to abtain
consent to establish and EC and shall furnish BG of Rs. 2 Lakh towards compliance of
this condition

15 This consent is issued subject to an order passed or may be passed by the Hon'ble
NGT Court ordre dt 17/11/2020 vide orignal application No. 33/2020(wz)

16 Project proponent shall not use groundwater till obtain permission from Central Ground
Water Authority (CGWA)

17 Project proponent shall not exceed construction work above 11,200.0 Sgm unless
obtained Environmental Clearance from SEIAA till such time applicant should not take
any effective steps for implementation of the project before obtaining Environmental
Clearance as per EIA Notification 2006 and amendments thereto. As per Para 2 of EIA
notification dated-14/09/2006, the effective steps include starting of any construction
work or preparation of land by the project management. However as clarified by the
MoEF vide office memorandum no. J-1103/41/2006-1A. I {I); Dated-19/8/2010, fencing
of the site to protect it from getting encroached & construction of temporary shed(s)
for the quard(s) & acquisition of land shall not be treated as an effective steps.

T
PRATEJA CITY -LCE/BAN Mo, MPCB-CORSENT-O0000S6414 (19-01-2021 12:47183 pm) \ Fage 2 of ]

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27¢14865e275f826ec9d13562a83e2b34d8f6508
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For and on behalf of the
Maharashtra Pollution Control Board.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date
1 75000.00 [MPCB-DR-1442 17/08/2020{NEFT

Copy to:

Transaction Type

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions,
2. Chief Accounts Officer, MPCB,Sion, Mumbai

PRAYELL CITY -L/CH/UAN Mo, MPCE-CONSENT-0000084818 (79-01-2021 1214703 pm) Fage 3 o)

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpchb.in/docs/854b472d095469366453ccdc27¢14865e275f826ec9d13562a83e2b34d8f6508
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
A] As per your application, you have proposed to provide MBBR based Sewage

Treatment Plants (STPs) of combined capacity 180 CMD for treatment of
domestic effluent of 177.19 CMD.

1)

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
50 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration

Parameters not to exceed in mg/l,
except for pH
1 pH 5.5-0.0
2 Bio-Checimal Oxygen Demand (BOD) 10
3 Chemical Oxygen Demand (COD) 50
4 Nitrogen Total 10
5 Phosphorus-Total{For Discharge into 1.0
Ponds, Lakes) ;
6 Fecal Coliform {FC) (Most Probable) Pgrersr:{szti:::?izugﬁ

C] The treated domestic effluent shall be 0% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption

p =Ty i ]
urpose for water consumed quantity (CMD)

. [industrial Cooling, spraying in mine pits or boiler fead 0.00
2. |Domestic purpose 205.29
3 Processing whereby water gets polluted & pollutants 0.00

" |are easily biodegradable i

4 Processing whereby water gets polluted & pollutants
' _|are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

0.00

P
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have proposed to provide the Air pollution

control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Stack Attached . Height in Type of Quantity &
No. To AFC System Mtrs. Fuel UoM
51 DG SET 630  |Acoustic enclosure| 5 HSD 20 Ler/Hr
5-2 DG SET 231  |Acoustic enclosure 3.3 HSD 20 Ltr/Hr

2) The applicant shall operate and maintain above mentioned air pollution control
system, so0 as to achieve the level of pollutants to the following standards.

[ Total Particular matter | Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
duckting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A}).

d) The exhaust hot air from A.C. shall be attached te Chimney at least 5 mtrs, higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-I
Details of Bank Guarantees:

5r. Consent{C2E/C2 .ﬂ.rg:}o.’ Submission Purpose Compliance
fCZR) gl i ]
No. O/CZR| Imposed Period of BG Period

Validity Date

Consent to Compliance Upto Upto
1 Establich 10.0 lakh| 15 days consent  |Commissioning of | Commissioning of
conditions the project the project
and EC
-"'.-IF-H-'-H-F_F 5
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Consent
Sr. (C2E/ Submission Purpose of Compliance o
No. c20 " , Period BG Parfod = | LVARNTY Oate
/c2r) "MP
Towards
submission of
Board
Consent res:tl;lggz 4 Upto
2 to 2.0 lakh | 15 days 31/03/2021 | Commissioning
establish construction of the project
wrok prior to
Consnet to
Establish and
EC

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days of the date of issue of
Consent.

# Existing BG obtained for above purpose if any may be extended for period
of validity as above.

BG Forfeiture History

Amount iy __ Amount of Reason of
of BG Submission Purpose BG BG

' Period r ) i
imposed ik i Forfeiture Forfeiture
MNA

BG Return details

Consent

SI0. ok /c20/C2R)

Amount of BG
Returned

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG
NA

SCHEDULE-IV
Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and|
MSW treatment and disposal facility for the staff and worker quarters,

During construction phase, the ambient air and noise gquality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

[Nolse should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations,

General Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

..p-""_f
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3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than In designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G, Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffier with insertion loss of 25 dB (&) shall also be provided, The measurement
of Insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the netification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection} Second Amended rule 1992,

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

1
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ANNEXURE-A-41

BEFORE THE HON’BLE APPELLATE AUTHORITY AND
PRINCIPAL SECRETARY, ENVIRONMENT & CLIMATE
CHANGE DEPARTMENT, GOVERNMENT OF
MAHARASHTRA AT MUMBAI
MEMORANDUM OF APPEAL
U/S. 28 OF WATER (P&CP) ACT-1974 AND 31 OF AIR (P&CP)
ACT-1981

APPEAL NO. /2021

IN THE MATTER OF:
MR. TANAJI BALASAHEB GAMBHIRE

Age: Adult, Occupation: Self-employed,

R/o- CTS-296, Shukrawar Peth, Laxmi Apartment,
White House Lane, Near Shivaji Maratha High School,
Pune-411002, Mob. No. 9420181896,

E-mail: tanaji_9june@yahoo.com

...APPLICANT

VERSUS
TRUE COPY

Eetr=
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M/s. PRAYEJA CITY- A JOINT VENTURE OF

a. BHANDARI GELADA ASSOCIATES LLP

b. PRAYEJA DEVELOPERS LLP

Both formed under LLP Act-2008 with LLP Identification
No. AAC-9426 & AAC-9429 resp.,

Having Registered office at: 1464, Mangeshri
Apartments, Near Renuka Swarup School, Sadashiv Peth,
Pune - 411030.

Having Site office at: “Prayeja City”, Survey No. 71/72,
Opposite Funtime Multiplex, Sinhgad Road, Wadgaon (BK),
Pune - 411041.

E-mail: inquiry@prayeja.com, sn.jani@yahoo.in

Through its Directors

13A. Vijaykumar Bandulal Bhandari

13B. Gautam Manikchand Gelada

13C. Sandeep Narayandas Jani

13D. Ashok Kondiba Yenpure

MAHARASHTRA POLLUTION CONTROL BOARD
Through Member Secretary,

Kalptaru Point, 3 Floor, Near Sion Circle,

Opp. Cine Planet Cinema, Sion (E),

Mumbai-400 022, Maharashtra

E-mail: ms@mpcb.gov.in

DR. Y. B. SONTAKKE

Director (WPC), MPCB

Kalptaru Point, 3 Floor, Near Sion Circle,
Opp. Cine Planet Cinema, Sion (E),
Mumbai-400 022, Maharashtra

E-mail: jdwater@mpcb.gov.in

....RESPONDENTS

AND IN THE MATTER OF



APPEAL FOR QUASHING AND
SETTING ASIDE THE CONSENT TO
ESTABLISH DATED 11.02.2021
GRANTED TO RESPONDENT NO. 1-

M/S. PRAYEJA CITY

THE HUMBLE APPEAL OF THE APPELLANT ABOVE NAMED

AND IT IS MOST RESPECTFULLY SHOWETH:

1.

3.

That, the appellant herein has filed this first appeal under
section 28 of Water (P&CP) Act, 1974 and under section
31 of Air (P&CP) Act, 1981 seeking quashing and setting
aside the Consent to Establish dated 11.02.2021 granted
under section 25 of Water (P&CP) Act, 1974 and under
section 21 of Air (P&CP) Act, 1981 to the Respondent No.
1-M/s. Prayeja City-2 for their construction of residential
project under L.S. I. Red category situated at Survey No
71 (P) & 72 (P), Village-Vadgaon (Bk), Taluka-Haveli,
District-Pune on total plot area of 17063.63 M2 with
construction BUA of 37095 M2.

That, the EIA Notificaiton-2004 dated 07.07.2004 clearly
defines the project as:

“liii) Any project proponent intending to
implement the proposed project under sub-paras
(g) and (h) in a phased manner or in modules, shall
be required to submit the details of the entire
project covering all phases or modules for
appraisal under this notification”

That, the Sub-paras (g) & (h) are nothing but Construction

and Industrial Estate projects as defined at Serial No. 8 of
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Schedule to the EIA Notification-2006. Therefore,
Statement of PP on account of two different project viz.
Prayeja City Plot-1 & Prayeja City Plot-2 is totally
misleading and to overcame the mandates of prior EC and
Consents.

That, the MoEFCC issued S.O. (E) 1533, EIA Notification-
2006 dated 14.09.2006 mandating prior Environment
Clearance and consent to establish to the Building and
Construction and Township Project as described in item-
8 of schedule to the notification.

That, the PP has carried out the construction with original
sanction dated 29.03.2007 and thereafter revisions dated
30.03.2007, 06.09.2007, 20.09.2007, 02.04.2008,
07.05.2008, 11.08.2010, 08.11.2012, 03.08.2013
(Layout), 03.08.2013(Building Plan), 12.03.2014,
08.10.2015 & 10.07.2017 submitted wunder single
proposal No. VDB/0071/06. It is important to note here
that, the PP has carried out 13 revisions and increased
the project scope from 0 M2 to 650000 M2 and PP has plan
for further expansion of 25000 M2.

That, the proposal sanctioned by PMC vide its
CC/1446/13 dated 03.08.2013 is clearly states that, the
land development charges are already paid for an area
admeasuring 24734 Sq. Mtrs. on 28.03.2007.

That, the PP submitted the revised layout in respect of the

portion of the land admeasuring 7895 Sq. Mtrs. which



was sanctioned by the Pune Municipal Corporation, vide
Commencement Certificate No.CC/1446/13, bearing
Case No. VDB/0071/06 dated 03.08.2013.

That, the total project area is increased by plot No.2 from
its original sanction of plot No. 1 vide sanction No.
CC/1446/13 dated 03.08.2013 {ANNEXURE-A-1}
granted by PMC and the area statement shown in this

sanction is as below:

Sr.

Parameter Plot No.1 | Plot No. 2

Minimum Plot Area 23991.17 | 16557.96

Area Under 30 Mtrs. DP Road 3036.51

Area Under 18 Mtrs. DP Road 3652.17

10% Open Space 2839 547.04

15% Amenity Space 5079.07

o g R LN

Net Area of the Plots 17500 7895.34

10.

That, the project having single original proposal No.
VDB/0071/06 and received unique sanctions was
amalgamated and then sub-divided into two plot for
convenient development having single layout, single
owner & beneficiary and just two building plans to avoid
the repetition of documents is nothing but single project
and it cannot be treated as two different project by any
strength of imagination.

That, the Appellant filed complaint cum notice through
Adv. Nitin Lonkar dated 29.07.2019 {ANNEXURE-A-2} to
all concern government authorities including SEAC-III,

SEIAA, MPCB, & PMC informing the serious
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11.

12.

13.

14.

15.

16.

environmental violation of Respondent No. 1 of not
obtaining prior EC & Consents in connivance of PMC.
That, the former Member Secretary of SEIAA and Principal
Secretary to DoE issued an show cause notice dated
29.08.2019 {ANNEXURE-A-3} to the Respondent No. 1-
PP.

That, the SEIAA has issued show cause notice dated
29.08.2019 to PP with respect to the complaint or notice
dated 25.07.2019, and PMC issued stop work notice
dated 21.09.2019 {ANNEXURE-A-4} and directed the PP
to submit the Environment Clearance.

That, the Layout sanction dated 03.08.2013 clearly status
the amalgamation and sub-division of Original Layout
into two plots viz. No. 1 & 2 having total construction area
more than 20000 Sq. Mtrs.

That, the PP filed an application dated 05.09.2019 for
grant of ex-post facto EC under EIA (Violation)
Notificaiton-2017 dated 14.03.2017 for Plot-1 after lapse
of time line under this notification.

That, the SEAC-III considered the project in its 96th
meeting held on 15.10.2019 {ANNEXURE-A-5; and
referred the proposal to the SEIAA for further decision as
the show cause notice was issued to the project by SEIAA.
That, the MPCB has replied on 01.11.2019 {ANNEXURE-

A-6} to the RTI Application of this Appellant and informed



17.

18.

19.

that no information is available in office for consent to
establish and consent to operate that obtained by PP.
That, the former Principal Secretary of DoE-GoM Mr. Anil
Diggikar with help of his Office Assistant Mr. Kartik
Langote and in collusion with PP conducted the hearing
in his chamber on 11.11.2019 behind back of this
complainant and without any notice in the case and at the
cost of mother nature made false & misleading recording
of One single project into two separate project vide its
Order dated 16.11.2019 {ANNEXURE-A-7}. Also PS-Doe
has not provided the copy of this Order to the Appellant
till date or not informed to this Appellant. Therefore, the
misconduct of these government officers & PP is against
law and illegal in eyes of law.

That, the SEIAA considered the project in its 183
meeting held on 13.12.2019 {ANNEXURE-A-8; and
decided to delist the proposal as the PP has carried out
the construction more than 20000 Sq. Mtrs. and PP has
not applied the proposal as per the provisions of the MoEF
& CC notification dated 14.03.2017.

That, the PP applied 04.01.2020 for EC for Plot-2
construction and SEAC-III considered the proposal in its
105t meeting held on 28.02.2020 {ANNEXURE-A-9} and
directed to comply with the direction seeking additional

data.
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20.

21.

22.

23.

That, the MPCB has issued direction dated 25.08.2020
{ANNEXURE-A-10} under section 33A of Water (P&CP)
Act, 1974 and 31A of Air (P&CP) Act, 1981 prohibiting
further construction of the project.

That, the MPCB has rejected the proposal for grant of
consent to establish vide its Order dated 10.12.2020
{ANNEXURE-A-11}, wherein the reasons recorded are
non-obtaining of EC form SEIAA, PP completed
construction of 56292.04 Sqm, Non-operation of STP with
BOD- 35 & COD- 76, No CGWA NOC etc.

That, the SEAC-III considered the proposal in its 114th
meeting held on 05.02.2021 {ANNEXURE-A-12} and
decided to recommend the proposal for grant of EC
subject to the compliance of 10D, Fire NOC and final
outcome of the Civil Appeal No. 4/2021.

That, the Respondent No. 1 applied to the Consent to
Establish vide its application UAN No. 000009416 dated
13.08.2020 and thereafter, Director of WPC Mr. Y. B.
Sontakke granted CTE on behalf of MPCB. But in fact
Director of WPC Mr. Y. B. Sontakke granted CTE have no
right to grant the CTE and this officer being well aware of
proceedings pending before the Hon’ble NGT and Hon’ble
Supreme Court is involved in damaging the final outcome

of cases by adopting illegal activity of misconduct.



24.

25.

26.

MISLEADING FACT OF TWO DIFFERENT PROJECT:
That, the false and misleading concept of two different
project have born in the brain of Mr. Anil Diggikar for PS
DoE and MS-SEIAA and his bribe collection agent Mr.
Kartik Langote to misuse the complaints of citizens for
their corruption business and such practises cannot be
allowed.

That, the Respondent No. 3-Mr. Y. B. Sontakke final
granted Consent to Establish dated 11.02.2021
{ANNEXURE-A-13} without having no powers under
rules.

GROUNDS FOR THE APPEAL:

BECAUSE, the MOEF has defined “Project” in its EIA
(Amendment) Notification-2004 dated 07.07.2004 as “in a
phased manner or in modules”

BECAUSE, the PP is misleading the authority on account
of two different projects, but in fact the entire
development is one single project divided into two plots
vide PMC sanctioned layout dated 03.08.2013.
BECAUSE, the CTE under challenge is ex-post facto in
nature and MPCB has not powers to grant such CTE.
BECAUSE, the MPCB officer Mr. Y. B. Sontakke (Joint
Director-WPC) has no powers to grant the Consent to
Establish.

BECAUSE, PP has shown the false project cost of Rs. 48

Crores to overcame the appraisal by consent committee.
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BECAUSE, PP has carried out the substantial
construction at site.

BECAUSE, the MPCB officers are adopting illegal
practices while granting such CTE.

BECAUSE, the PP has admitted the total BUA potential of
the project will be 93387.13 Sq. Mtrs. out of which
completed construction BUA is 67154.88 Sq. Mtrs. and
proposed construction BUA is 26232.25 Sq. Mtrs.
Therefore, the adverse impact of the project is having
serious damage to the environment, ecology, social
infrastructures, amenities, natural resources etc. which

we cannot ignore by overlooking towards the real facts of

single project.

Description Plot-1 Plot-2 Total
Total Plot Area 40549.13 40549.13
Less 30 Mtrs DP Rd 3036.51

Less 18 Mtrs DP Rd 3652.17

Balance Plot Area 33860.45

Plot Area 19833.33 | 14027.12 | 33860.45
Less Open Space 2333.33 1052.71 3386.04
Balance Area of Plots | 17500 12974.41 | 30474.41
Less Amenity Space --- 5079.07 | 05079.07
Net Plot Area 17500 07895.34 | 25395.34
Total FSI 27871.63 | 17875.09 |45746.72
Total Non-FSI 28420.41 | 19220.00 |47640.41
Total BUA 56292.04 | 37095.09 | 93387.13
Completed BUA 56292.04 | 11150 67154.88
Total Buildings 13 3 16

Total No. of Flats 617 272 889




BECAUSE, if the projects from Plot-1 & Plot-2 are
separate then PP should provide the amenity space form
each alleged project of plots. But PP has provided amenity
space from plot-2 as common sharing of entire project and
therefore, the present project is single project having
single beneficiary Project Proponent.

BECAUSE, the grant of such CTE to the project in plot
wise manner after substantial damage to environment will
frustrate the vary purpose of environment enactments in
India.

BECAUSE, the section 25 of the Water (P&CP) Act, 1974
defines that; “25. Restrictions on new outlets and new
discharges.—1. Subject to the provisions of this section,

no person shall, without the previous consent of the

State Board, ........... ”. in this section words “shall &

previous consent” showing previous mandates are
occurred. Therefore, legislature have clear intention of
non-grant of ex-post facto consents.

BECAUSE, the section 21 of the Air (P&CP) Act, 1981
defines that; “21. Restrictions on use of certain industrial
plants.— (1). Subject to the provisions of this section, no
person shall, without the previous consent of the
State Board, establish or operate any industrial plant in

”»

an air pollution control area:........... . in this section

words “shall & previous consent” showing previous
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mandates are occurred. Therefore, legislature have clear
intention of non-grant of ex-post facto consents.
BECAUSE, the Respondent Authorities has failed to
consider the stop work notice issued by PMC.

BECAUSE, the Respondent Authorities has failed to
consider the pendency of Original Application No. 33 of
2020, wherein Hon’ble NGT has issued stop work and
same stop work has been undertaken by the PP before
Hon’ble Supreme Court in its Order dated 17.01.2021
BECAUSE, the Respondent No. 3 has given the false
opinion on separate projects in the Joint Committee
Report called by Order of Hon’ble NGT.

BECAUSE, the view taken by former Principal Secretary
of DoE-GoM on account of two different project from two
sub-divided plots after amalgamation is contrary to the
law laid down by the supreme court of India.

BECAUSE, the as per the guide lines of MPCB at web

portal  (https://www.mpch.gov.in/consentmgt/water-

and-air-act) and circular dated 01.03.2013 jurisdiction

to grant CTE under red category for the project having
total project cost above Rs. 25 Crores upto Rs. 75 Crores
is with consent committee (CC) of MPCB and therefore,
Director of WPC Mr. Y. B. Sontakke have no jurisdiction
to grant impugned CTE.

BECAUSE, the consent committee (CC) of MPCB have

studied or considered the project in its meeting and grant



27.

28.

29.

30.

31.

32.

of consent is by individual officer without having
jurisdiction.

Therefore, the Consent to Establish dated 11.02.2021 is
illegal, baseless, misleading without technical assessment
by CC and not tenable in the eyes of law and needs to be
quashed and set aside in larger interest of environment

protection.

That, this entire illegal activity shows that inherent lack
of coordination between the local authority/ sanctioning
authority, SEAC, SEIAA, DoE and MPCB and this act
cannot be neglected for betterment of environment.

That, the Appellant have made out prima-facie case and
situation will be unbridle uncontrolled if stay is not
granted.

That, the PP cannot stare in the eyes of the law to continue
his construction activity and may be for occupancy of
premises and PP must be prohibited from going ahead.
That, the Appellant have no any personal interest in the
project and also there is no any enmity against the PP or
other respondents in this application.

That, the applicant crave leaves of this Hon’ble Authority
to amend, add, delete the pleading as and when required.
That, the Hon’ble Authority have clear cut jurisdiction

under Water Act, 1974 and Water Act, 1981.

902



903

33.

34.

35.

36.

That, the CTE under challenge granted to the project is
situated in pollution prevention area of the Pune city and
therefore this Appellant and project are sharing common
environment. Therefore, this appellant has locus to file
present appeal.

That, the impugned Order is passed on 11.02.2021 and
there is limitation of 30 days to file present appeal from
the dated of such order under Section-28 of Water (P&CP)
Act, 1974 and Section-31 of Air (P&CP) Act, 1981.

Therefore, this appeal is filed within time.

INTERIM PRAYERS:

In the present facts and circumstances it is most
respectfully prayed that this Hon’ble Authority may be
pleased to pass an interim order thereby:

Hon’ble Authority may kindly stay the operation of
impugned Consent to Establish dated 11.02.2021
henceforth.

Hon’ble Authority may kindly stay the construction of

the project under challenge.

PRAYERS:

In the present facts and circumstances it is most
respectfully prayed that this Hon’ble Authority may be

pleased to pass an order thereby:



Quash and set aside the Consent to Establish dated
11.02.2021 granted by Respondent No. 2 & 3 to the
Respondent No. 1 residential and commercial project
“Prayeja City” situated at Survey No. 71 (P) & 72 (P),
Village-Vadgaon (BK), Taluka-Haveli, District-Pune
within PMC.

Direct the Respondent No. 2, Member Secretary MPCB
to initiate departmental enquiry against Respondent No.
3-Mr. Y. B. Sontakke, Director of WPC MPCB for his
misconduct.

Pass any other just and equitable orders in the interest

of justice.

DATE: 12/03/2021

B thine

APPELLANT

VERIFICATION

Verified at Pune on this 12t day of March, 2021 that the

contents of the aforesaid application are true and correct to the
best of my knowledge and belief. No part of it is false and nothing

material has been concealed therefrom.

B thine

DEPONENT
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Item no. 5

ANNEXURE-A-42

Minutes of 218" (Part-A) meeting of SEIAA held on 01.04.2021

Proposal Ne.:- STA/MH/MIS/117936/2019
Subject- Environment Clearance for Prayeja City - Plot 2 at 8. No. 71(Pt) & 72/20a To 27a,
Plot No.2, Wadgaon(Bk), Sinhgad Road,Taluka:-Haveli, District:- Pune, 411041 by
M/s.Prayejacity A JV of Bhandari Gelada Associates LLP & Prayeja Developers LLP

Project Details-

Type of Project: EC

PP had submitted application for prior Environmental clearance for total plot area of 17063.63
m2, FSI area of 17875.09 m2, Non FSI area of 19220.00 m2 and total BUA of 37095.09 m2.
Brief information of the proposal is as below:

Proposal Number STA/MH/MIS /117936/2019
[Name of Project PRAYEJA CITY PLOT 2
Project category Schedule 8(a) Category B2
[Type of Institution PPrivate

Project Proponent

Name SANDEEP NARAYANDAS JANI

Regd. "MANGESHREE", 1464,SADASHIV PETH, PUNE
Office 4110030.
address

Applied for New

Details of previous EC NA

Location of the project

NO.2,Village: WADGAON(BK),

S.NO. 71(Pt) & 72/20A TO 27A, PLOT

SINHGAD ROAD, Taluka: Haveli, District: Pune

Latitude and Longitude

18°28°03.46"N  73°48°46.74°E

[Total Plot Area (m2)

17063.63

Deductions (m2)

3036.51

Net Plot area (m2)

14027.12

Proposed FSI area (in2)

17875.09

Proposed non-FSI area
(m2)

19220.00

Proposed TBUA (m2)

37095.09

TBUA (m2) approved
by

Planning Authority till
date

37095.09

Ground coverage (m2) &
%0

12

Total Project Cost (Rs.)

180000000

Details of Building Configuration :

Existing Building

Previous EC / Proposed Configuration

Reason for
Modification / Change

nil Building Configuration Height (m)
Name

Wing H B1+B2+G+11 1354

G2

Wing G1 & PB+St.+14 46

Total number of b72

Meb Secretary
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18

lcnements: |
Water |Dry Season (CMD) [Wet Season (CMD)
Budget [Fresh Water [129.78 Fresh Water 129.78

Recycled 75.1 Recycled 67.10

Swimming 0 Swimming Pool [0

Pool

Flushing 67.10 Flushing 67.10

Total 205.29 Total 196.88

Waste water  (177.19 (Waste water 177.19

peneration oeneration
Water Storage Capacity for Firefighting / UGT (CMD)  ]262
Source [PMC
of water :
Rainwat [Level of the Ground water table: |[10m BGL
er Size and no of RWH tank(s) [N.A.
Harvesti and Quantity:
ng Quantity and size of recharge Quantity: 6 Nos & Size: 2m X 1.5m X 2m
(RWH) |pits:

Details of UGT tanks if any: Domestic 195

Flushing 67
Fire As per NOC

Sewagea [Sewage generation in  (177.19
nd CMD:
‘Wastewa STP technology: MBBR
tr ° Capacity of STP 180

(CMD):
Solid  {Type Quantity (kg/d) [Treatment / disposal
Waste  Dry waste: 3 Through authorised agency
Manage Wet waste: 2 Through authorised agency
ment  Construction = |5
during  wagte
Construc
tion
Phase
Solid  [Type Quantity (kg/d) Treatment / disposal
(Waste  |[Dry waste: 302 Handed over to Authorized Agency
Manage |Wet waste: 422.75 [n-situ Composting
ment  IHazardous Negligible Negligible
durmg. waste:
Operatio [Biomedical ~ [N.A. IN.A.
n Phase | aq40

E-Waste 975 Handed over to Authorized

Dismantler/Recycler

STP Sludge (dry)j16.22 In-situ Composting
Green  [Total RG area (m2): 1402.71
Belt Existing trees on plot: 33
Develop Number of trees to be 80
ment  planted:
K Do i

Member Secretary Chairm:
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Number of trees to be cut: [0
Number of trees to be 0
transplanted:
Power Source of power supply: MSEDCL
requirem [During Construction Phase (71 kW
lent: (Demand Load):
During Operation phase 1909 kW
(Connected load):
During Operation phase 788 kW
(Demand load):
[[ransformer: 630 kVAX 2+315kVA X1
DG set: 200 kVA X 1 Nos.
Fuel used: HSD
Details  Most of the common area & external lighting are proposed to work on high energy
of efficient
Energy [lamps(LED) as specified in bureau of energy efficiency which again results in
saving  gaving in general consumption
Low loss Transformers due to which 6.22% losses are saved against conventional
transformer.
Power Capacitors are proposed for load power factor correction and to maintain a
healthy
ower situation. This also results in less demand load factor for the project.
Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are proposed
Environ No. [Details Cost
mental {1 (Water for Construction & labour [Rs. 3.0 Lacs
Manage P Site Sanitation & Safety - Rs. 1.0 Lacs
meat 3 Environmental Monitoring Rs. 3.0 Lacs
gl"’m 2 |Disinfection Rs. 0.5 Lacs
udget
during 5 Heaith Check up Rs. 0.5 Lacs
Construc
tion
phase
Environ |[Component etails Capital 0&M (Rs./Y)
rental (Rs.)
Manage {Sewage treatment |Waste Water 14.5 8.6
ment Management
plan RWIH RWH Pits 1.75 0.1
Budget ' [Solid Waste Organic Waste 7.4 1.0
during Composting
Operatio Green belt Tree Plantation 14.81 1.48
n phase development
Energy saving Energy Conservation 146,16 4.61
Environmental Pollution Control 0 1
Monitoring -
Disaster Fire & LA 88.12 .41
Management
Parking Type [Required as per DCR [Actual Area per parking {m2)
details Provided

19
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Y-
‘Wheele
r

296

298

3704

-
Wheele
s

617

620

1234

Bicycle
S

296

296

207

SEAC Deliberation —

The case was discussed on the basis of the documents submitted and presentation made by the
proponent. All issues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8(a)B2.
The Committee noted the letter issued by Environment & Climate Change Department vide no.

908

Comp-2019/CR-23/SEIAA dt. 16.11.2019, withdrawing the Proposed Directions issued under

section 5 of Environment (Protection) Act, 1986 vide letter dt.29.08.2009,
During discussion following points emerged:
1. PP to obtain Fire NOC,
2. PP to submit IOD / Plan Approval or any other form of documents as applicable clarifying
its conformity with local planning rules and provisions there under,
Recommendations of SEAC-

SEAC decided to recommend the proposal for prior environmental Clearance subject to

cutcome of the Civil Appeal no. 4/2021 pending at Hon’ble Supreme Court of India.

Deliberation in SETAA-

Proposal was recommended in 114th meeting of SEAC-3 for total plot area of 17063.63 m2,

FSI area of 17875.09 m2, Non FSI area of 19220.00 m2 and total BUA of 37095.09 m2.

As the Civil Appeal no. 4/2021 pending at Hon’ble Supreme Court of India.

SEIAA after deliberation decided to defer the case till the outcome of the court case.

SEIAA Decision-

SEXAA after defiberation decided to defer the case till the outcome of the court case.

Member Secretary
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ANNEXURE-A-44

Home, Services Blog Contact Us

Environment Clearance Status Query Form
* Status : EC v Year : -All Years- v
* Category : -All Category- v State : Maharashtra v
Enter text for Search : prayeja
List of the proposals as per above given/selected query (As on 24-07-2021) -

Help : * Kindly click on image button to open the attached files ( e.g. Form1,PFR,TOR letter,Form1 for EC,EIA/EMP Report, Public hearing, EC letter, Additional
information,Compliance Report,Monitoring Report etc.)

View
- . Current * Attached . .
S.No Proposal Details Location Important Dates |Category | Company/Proponent status Files TimelLine
Details
Proposal _ SIA/MH/MIS/117936/2019 | State : Maharashtra | Date of N/A @
No District : Pune fs:b-lr-\;l:smn : PRAYBJACITY A JV
" r BHANDARI GELADA
1 | FileNo : SIA/MH/MIS/117936/2019 S ) INFRA-2 ADS b
o Tehsil : Havel Date of 22 Jan ASSOCIATES LLP & SEIAAY
Proposal . Prayeja City - Plot 2 Submission : 2020 PRAYEJA DEVELOPERS LLP
Name
for EC
Proposal _ SIA/MH/MIS/116410/2019 | State : Maharashtra | Date of N/A @
No District : Pune fSub-Ir-\;l:smn : PRAYBJACITY A JV L
2 | FileNo : SIA/MH/MIS/116410/2019 | repsil : Haveli or INFRA2 | BHANDARI GELADA Rejection
o 1 Tavel Date of 05 Sep ASSOCIATES LLP & Letter
Proposal . Prayeja City Plot 1 Submission : 2019 PRAYEJA DEVELOPERS LLP | Granted
Name for EC
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http://environmentclearance.nic.in/state/ECReport.aspx?pid=SIA/MH/MIS/117936/2019&id=63573&status=New
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